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 LOK  SABHA

 Monday,  ist  December,  958

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock.

 (Mr.  Speaker  in  the  Chair]

 ORAL  ANSWERS  TO  QUESTIONS

 Storage  Practices  in  U.S.A.  and  Japan

 Shri  D.  C.  Sharma:  Wi)]  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No.  466  on  the  25th
 August,  4958  and  state:

 (a)  whether  the  Food  Ministry  offi-
 cial  team  which  went  on  a  tour  of
 U.S.  and  Japan  for  the  purpose  of
 studying  storage  practices  in  those
 countries  have  submitted  their  report
 ‘to  Government;

 (b)  if  so,  whether  it  has  been  ex-
 amined;  and

 (c)  the  nature  of  their  recommenda-
 tions?

 The  Deputy  Minister  of  Food  and
 Agriculture  (Shri  A.  M.  Thomas):  (a)
 to  (c).  The  team  was  sent  at  the  in-
 vitation  of  certain  Associations  of
 Wheat  Growers  in  U.S.A.  who  wanted
 to  acquaint  us  fully  with  the  methods
 of  wheat  procurement,  wheat  pro-
 cessing,  etc.  obtaining  in  U.S.A.  and  to
 bring  to  their  attention  any  sugges-
 tions  we  might  have  regarding  quality,
 standards,  etc.  The  team  was  not  sent

 ‘by  the  Government  of  India  for  mak-
 fing  any  specific  recommendations.
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 Shri  D.  C.  Sharma:  May  I  know
 if  any  attempt  has  been  made  by  the
 Government  to  standardise  storage
 practices  and  also  to  see  to  it  that
 the  damage  done  to  our  crops  on
 account  of  lack  of  storage  is  minimis-
 ed?

 Shri  A.  M,  Thomas:  With  regard  to
 storage,  we  have  to  take  into  con-
 sideration  our  own  peculiar  conditions
 in  this  country.  Of  course,  conditions
 in  America  are  different.  Whatever
 we  can  copy  from  them.  we  copy.  But
 essentially  it  has  to  be  adjusted  to
 our  conditions.

 Shri  D.  C.  Sharma:  May  I  kn«w
 what  new  practices  the  Government
 of  India  are  going  to  embark  upon  in
 order  to  impove  storage  practices?

 Shri  A.  M.  Thomas:  Besides  mas-
 onry,  that  is,  traditional  godowns,  we
 have  now  got  prefabricated  struc-
 tures  and  also  silos.  Recently,  there
 has  been  some  substantial  construction
 of  the  silo  type  of  godowns.

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  There  are
 Warehousing  Corporations.

 Shri  V.  P,  Nayar:  May  I  know  whe-
 ther  this  team  also  studied  the  ,dele- terious  effects  caused  by  the  use  of
 chemicals  in  storage,  and  also  by  the
 use  of  chemicals  in  agriculture  in
 general  as  observed  in  America?

 Shri  A.  M.  Thomas:  It  is  expected
 that  although  they  may  not  make
 any  specific  recommendations  as  such,
 they  will  give  a  detailed  report  about
 their  experiences  of  the  tour  abroad.
 They  have  just  given  us  a  preliminary
 report  with  regard  to  the  places  they
 visited  and  the  things  they  sav.  They



 may  tiso  give  some  information
 about  the  aspect  mentioned  by  the
 non.  Member.

 Shei  Barman:  May  I  know  what  is
 the  etorage  loss  due  to  deterioration
 in  the  last  three  years,  and  whether  it
 has  heen  minimised?

 Shri  A.  M.  Thomas:  I  have  not  got
 the  figures  with  me,  but  compared
 with  storage  loss  in  other  countries,
 our  storage  loss  is  much  less.

 Shri  Thirnmals  Rao:  Will  the
 Minister  be  pleased  to  place  a  copy
 of  the  Report  of  the  team  on  the
 Table  of  the  House?

 Shri  A.  M.  Thomas:  After  the  Team
 has  submitted  its  report,  Government
 wil)  certainly  consider  the  desirability
 of  placing  it  on  the  Table  of  the
 House,

 Shri  Jaganatha  Rao:  May  I  know
 if  the  Government  have  been  bene-
 fited  by  the  Report  of  the  team  in
 the  matter  ‘of  processing  of  wheat?

 Shri  A.  M.  Thomas;  Senior  officers
 of  the  Mimstry  have  gone  and  studied
 these  things,  so  that  their  experience
 will  certainly  be  useful  to  the  Minis-
 try.

 Shri  Damani:  May  I  know  what  2
 the  present  storage  capacity  and  by
 how  much  it  is  going  to  be  increased
 by  the  end  of  the  Second  Five  Year
 Plan?  e

 Shri  A,  M.  Thomas;  A  specific  ques-
 tion  may  be  tabled  on  that  point.  Of
 course,  our  target  is  2  million  tons,
 and  we  have  recently  made  sub-
 stantial  (Progress  in  that  direction.

 Shri  झा,  P.  Nayar:  How  many  were
 scientists  and  how  many  were
 administrative  officers  in  this  team?
 Shri  A.  M.  Thomas:  The  Director

 General  of  Food  was  the  leader  of
 the  team.  Then  there  was  Dr.
 Pingle,  Director,  Storage  Inspection;
 he  is  a  technical  man.  Then  there
 was  Shri  B.  Mukerjee,  Additional
 Regional  Director,  Food,  Calcutta,
 and  one  person,  Shri  Veeramany,  २९०
 Presenting  the  flour  है... ह
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 Shri  A,  a  Gaba:  Was  it  on  a

 technical  co-operation  scheme  that. the  team  was  sent?  Or  wet  any
 foreign  exchange  spent  on  the  Team?
 If  so,  what  is  the  amount  tnvolved?

 Shri  A.  M,  Themas:  No  foreign  ox
 change  has  been  spent  except  to  th
 extent  of  Rs.  1,000  which  has  heen
 allotted  for  entertainment  and  other
 sundry  expenses. =

 Shri  Ranga:  Is  the  Director  Genera)
 of  Storage  the  same  person  who  has
 been  in  charge  of  this  for  the  last
 six  or  seven  years,  because  in  yea
 past  when  the  control  regime  was  in
 being,  there  were  a  mumber  of  com-
 mittees  appointed  to  advise  Govern-
 ment  regarding  how  best  to  minimise
 these  losses  in  storage,  and  they  made
 recommendations’?  Was  he  not  aware
 of  them?

 Shm  A.  M.  Thomas:  Yes,  we  have
 profited  by  them  and  we  have  taken
 those  reports  into  consideration.

 Shri  D.  C.  Sharma:  May  I  know  how
 the  recommendations  in  the  Report
 after  they  have  been  examined  by  the
 Government  of  India  will  be  made
 available  to  the  farmers  of  India
 and  to  other  persons  who  are  engaged
 in  agricultural  pursuits?

 Shri  A  M.  Thomas:  We  have
 warehousing  programmes.  Besides,
 our  Extension  Service  will  also  give
 some  advice  in  this  matter.

 Forest  Research  Centre  for  Southern
 Zone

 +
 १३३६  {Shri  Subodh  Hanada:

 दिक  Shri  S.  0.  Samanta:

 Will  the  Minister  of  Food  and
 Agriculture  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  there
 is  a  proposal  to  establish  a  Forest
 Research  Centre  for  the  Southern
 Zone;

 (b)  if  so,  the  stepe  taken  ao  far  to
 establish  it;  and
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 (c)  the  total  amount  set  apart  for
 iis  centre?
 The  Minister  of  Co-operation  (Dr.

 S.  Deshmukh):  (a)  Yes,  Sir.

 (b)  A  statement  is  laid  on  the
 ble  of  the  Sabha.

 STATEMENT

 A  scheme  at  a  cost  of  Rs.  25  lakhs
 as  been  included  in  the  Second  Five
 ‘ear  Plan  for  the  establishment  of

 Forest  Research  Centre  in  the
 south.  This  Centre  will  consist  of
 two  units,  one  at  Bangalore  and  the
 ¢  er  at  Coimbatore  each  com-
 plementary  to  the  other.  Both  these
 units  will  function  under  the  admi-
 nistrative  control  of  the  President,
 F.R.I.  &  C.,  Dehra  Dun.  There  will

 be  no  duplication  of  research  at  this
 Centre.  The  Bangalore  unit  will
 conduct  research  in  the  forest  utilisa-
 tion  aspects  of  forestry  in  addition  to
 research  on  the  spike  disease  _  of
 sandalwood  which  has  not  been  tac-
 kled  effectively  so  far;  the  Coimbatore
 unit  will  look  after  the  biological  side
 of  forestry  development.  A  _  begin-
 ning  has  already  been  made  in  this
 direction  by  acquiring  the  Forest  Re-
 search  Laboratory  of  the  Mysore
 Government  in  1956.

 (c)  Rs.  25  lakhs.
 Shri  Subodh  Hansda:  From  the

 statement,  I  find  that  a  beginning  has
 already  been  made  by  acquiring  the
 Forest  Research  Laboratory  of  the
 Mysore  Government  in  1956.  May
 I  know  whether  this  has  been  ac-
 quired  permanently  or  temporarily?

 Dr.  P.  S.  Deshmukh:  I  believe  _  it
 has  been  acquired  permanently.

 Shri  Dasappa:  So  far  as  the  scales
 and  other  terms  of  appointment
 of  the  officers  and  others  who  have
 now  been  taken  over  by  the  Centre
 are  concerned,  have  these  been  finalis-
 ed?

 Dr.  P.  S.  Deshmukh:  I
 10tice.

 require

 Shri  Dasappa:  In  view  of  the  fact
 that  investigation  and  research  on  the
 spike  dis€ase  of  sandalwood  is  one
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 of  the  items  that  will  be  taken  up  at
 the  Bangaflore  Laboratory,  may  I
 know  whether  there  is  any  expert  in
 virology  on  this?

 0
 Dr.  P.  S.  Deshmukh:  I  am  sure

 when  we  proceed  with  the  research
 We  will  see  that  competent  persons
 are  put  in  charge.

 Shri  Nanjappa:  May  I  know  what
 is  the  amount  allotted  to  the  Coim-
 batore  unit?

 Dr.  P.  S.  Deshmukh:  No  separate
 amount  is  allotted.  The  whole  scheme
 is  going  to  cost  Rs.  25  lakhs.  I  might
 also  say  that  details  of  the  scheme  are
 yet  to  be  fully  approved.

 Shri  Subodh  Hansda:  May  I  know
 whether  any  compensation  has  been
 paid  to  the  State  Government  for
 taking  over  this  Laboratory?

 Dr.  P.  S.  Deshmukh:  I  require
 notice.  I  do  not  think  the  Mysore
 Government  has  asked  for  any  com-
 pensation.

 Shri  S.  C.  Samanta:  The  Coim-
 batore  unit  will?’deal  witn  the  biolo-
 gical  side  of  forestry  development.
 May  I  know  whether  coconut  and
 arecanut  diseases,  which  are  very
 much  prevalent  in  that  area,  will
 also  be  tackled?

 Dr.  P.  S.  Deshmukh:  This  refers  to
 forest  research  and  if  what  the  hon.
 Member  mentioned  fall  by  any  chance
 in  that  category,  they  will  be  taken
 up.

 Shri  Wodeyar:  May  I  know  whe-
 ther  the  Union  Government  will
 take  steps  to  establish  one  reseatch
 centre  in  Malnad  permanently  be-
 cause  it  is  called  the  ‘Queen  of
 Forests’  rich  with  dll  natural  and
 other  valuable  resources?

 Dr.  P.  S.  Deshmukh:  Let  us  have
 at  least  two  first  of  all;  then  we  will

 see  whether  a  third  is  necessary.

 Shri  Achar:  May  I  know  the  main
 lines  on  which  the  research  work  will
 be  carried  on?  ~
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 Pr.  v.  Deshmukh:  It  is  very
 dificult  te  define  the  main  lines  of
 research,  Various  problems  in
 forestry  are  intended  to  be  tackled.

 Shri  Tangamani:  In  the  Second  Five
 Year  Pla’  Rs,  25  lakhs  has  been  allot-
 ted  to  two  centres,  one  at  Bangalore
 and  one  at  Coimbatore.  May  I  know
 when  this  research  centre  will  start
 functioning  at  Coimbatore?

 Dr.  P.  Deshmukh:  It  is  likely  to
 start  shortly.

 Shri  द  P.  Nayar:  I  would  like  to
 know  how  in  the  Rs.  24  lakh  scheme
 for  setting  up  research  centres  in
 the  south,  both  the  centres  have  been
 located  at  places  outside  Kerala  while
 Kerala  is  the  largest  forest  area.

 Dr.  ड्,  S.  Deshmnkh:  Kerala  is  at
 least  nearer  to  these  two  places  than
 to  Dehra  Dun.

 Electrification  of  Howrah-Kharagpur
 Section  of  S.E.  Railway

 +
 eggs,  JS  Sti  8.  C.  Samanta:

 प्‌  Shri  Subodh  Hansda:

 Will  the  Minister  of  Railways  be
 pleased  to  refer  to  the  reply  given
 to  Starred  Question  No.  53  on  the
 23rd  September,  958  and  state:

 (a)  what  preliminary  works  have
 been  taken  up  for  the  electrification
 of  Howrab-Kharagpur  section  of  the
 South  Eastern  Railway;  and

 (b)  whether  there  was  any  pro-
 posal  to  electrify  individual  stations
 during  ‘1967-58  and  i958-59  on  this
 sectfun?

 The  Deputy  Minister  of  Railways
 (Shri  S.  ्,  Ramestvamy):  (a)  An
 estimate  for  carrying  out  survey  work
 for  electrification  on  this  section  along
 with  other  sections  of  Eastern  and
 South-Eastern  Railways  has  recently
 been  sanctioried.

 (b)  Yes—
 5  stations  in  1957-58.
 i  station  in  ‘1938-59.
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 Shri  .7  C.  Samanta:  May  I  know
 whether  general  development  works
 were  held  up  till  this  preliminary
 survey  was  made?

 Mr.  Speaker:  The  hon,  Member
 means  other  work  such  as  mainten-
 ance  etc.  whether  it  was  held  up  on
 account  of  this  preliminary  survey.

 Shri  द  Ramaswamy:  What  other
 work,  I  do  not  know.

 Mr.  Speaker:  The  hon.  Member
 may  put  a  specific  question—whether
 a  certain  particular  portion  has  been
 held  up  or  not.

 Shri  S.  C.  Samanta:  Development
 works  such  as  improvement  of  the
 stations  and  other  things.

 Shri  S.  द  Ramaswamy:  Again,  it
 is  8  general  question.  What  =  im-
 provement?  One  thing  I  can  say.  I
 believe  the  hon.  Member  refers  to
 the  electrification  of  certain  stations.
 If  that  is  what  he  wants  to  know,
 I  will  give  some  details.

 Shri  C.  Samanta:  I  wrote  a
 letter  to  the  General  Manager  of
 the  South-Eastern  Railway  for  some
 works  and  he  informed  me  that  these
 works  had  been  held  up  because  of
 the  survey  that  was  being  made  at
 present.

 Shri  S,  बल  Ramaswamy:  I  am  not
 aware  of  what  the  member  had
 written  to  the  General  Manager.

 Shri  8.  C.  Samanta:  The  electricity
 grid  of  West  Bengal  Government  is
 passing  through  Machada,  XKolaghat
 and  near  about  Panchkura  stations.
 May  I  know  when  these  places  will
 be  electrified?

 Shri  S.  V.  Ramaswamy:  With  regard
 to  electrification,  the  difficulty  is
 this.  Originally,  in  the  beginning  of
 the  Second  Five  Year  Plan,  we
 thought  of  having  our  own  plants.
 Subsequently,  we  thought  of  obtain-
 ing  power  from  the  Grid  of  the  West
 Bengal  Electricity  Board.  They  now
 say  that  it  cannot  be  given.  The
 position  is  this.  If  the  electrification
 of  the  line  is  carried  through  we  can
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 draw  current  from  it  for  the  electri-
 fication  of  these  stations.  Only  two
 stations  have  been  electrified  and  8
 remain  to  be  done  and  they  will  be
 taken  up  after  the  electrification  of
 the  line  is  taken  up.

 Shri  Subodh  Hansda:  May  I  know
 whether  electrification  of  individual
 stations  has  been  done  by  installing
 generators  or  by  taking  electricity
 from  thy.  grid?

 Shri  S.  V.  Ramaswamy:  As  I  said,
 the  sctting  up  of  generators  is  not  a
 profitable  proposition.  We  will  have
 to  tap  electricity  from  the  clectrified
 line  when  we  get  it  electrified.

 Retiring  Benefits  to  Railway
 Employees

 *397.  Shri  Harish  Chandra  Mathur:
 Wiil  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  how  manv  Government  ser-
 vants  who  retired  mere  than  six
 monihs  back  have  not  yel  »cen  paid
 their  retiring  benefits:

 (5)  what  is  the  number  oi  suca
 eases  pending  for  over  a  reas:  and

 (ec)  what  steps  have  been  onkon  to
 arrange  timely  pavrnenis?

 The  Deputy  Minisier  ef  Railways
 (Shri  Shahnriwaz  Khan):  (a)
 Provident  Furd  cases.  2034
 Pension  cases.  934

 (9)  Provident  Find  cases.  03
 Pension  cases.  479

 (ce)  In  order  to  expedite  the  pay-
 ment  of  settlement  dues  iromediateiv
 after  retirement,  tne  Woun  Ad-
 ministrations  have  aireniv  been  in-
 structed  inter  alia  that  every  morth
 a  list  of  staff  due  fur  rement  in
 the  Calendar  month  six
 months  later  shauid  be  sent  to  the
 Accounts  Officer,  Co-operative  Societ-
 ies  and  others  concerned  so  that
 initial  steps  for  ascertaining  recover-
 able  debits  and  the  closure  of  the
 Providen?  Fund  Accounts  ete.  could
 he  taken  iui  time.  Also  recently  the

 c
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 Railway  Administrations  have  been
 instructed  that  Novemver,  958
 should  be  observed  as  a  clearance
 month  when  the  officers  ana  staff  con-
 cerned  should  make  an  all-out  effort
 to  clear  as  many  cases  as  possible,
 particularly  those  over  one  year  old.

 Shri  Harish  Chandra  Mathur:  May
 I  know  if  any  study  has  been  made
 with  regard  to  the  causes  of  these
 proverbial  delays?  What  are  the
 difficulties  and  causes  which  account
 for  these  delays?

 Shri  Shahnawaz  Khan:  The’  main
 causes  are  these:  In  some  cases,  the
 service  and  leave  records  are  not
 complete:  in  some  cases,  provident
 fund  accounts  are  not  complete.
 Then.  we  have  to  take  into  considera-
 tion  the  commercial  and  recoverable
 debits;  that  also  takes  time.  Some-
 times  employees  refuse  to  vacate  rail-
 way  quarters;  that  also  delays  pay-
 ment.  Sometimes  legal  documents
 are  not  forthcoming.

 Snri  trartsh  Chandra  Mathar:  7
 is  obvious  that’  there  are  thousands

 f  cacot  in  which  ponsions  and  provi-
 te.  find  have  nai  heen  final'sed  even
 after  a  vear  or  more  Gf  retirement.
 Mow  T  know  what  are  the  reazons  for
 nei  Aentsing  these  dncurnents  even
 at  the  time  of  retirement  and  hand-
 ing  them  over  to  the  individuals  con-
 cerne?  simultaneously  ai  the  time  of
 reVnqu'shing  charge?

 S*-i  Shohnawaz  Khan:  As  T  said,
 there  hove  been  some  delays  in  some
 cases.  Every  month  over  2.008  em-
 plovees  are  retiring  on  Railwevs,  The
 Railwav  Ministry  has  new  set  up  a
 target  that  all  the  dues  ef  the  em-
 nlovees  should  be  paid  within  0
 dave  of  retirement.”  A  very  intensive
 Avive  isyheing  launched.  Already
 we  have  succeeded  in  achieving  good
 results.

 Shri  Harish  Chandra  Whathor:  May
 T  know  if  the  hon.  Minister  is  aware—
 he  mav  give  figures  if  he  can—of
 frustration  and  distress,  and  how
 many  people  have-died  during  this
 year  before  their  pension  and  provi-
 dent  fund  have  been  Zecidec*
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 Shri  Shahnawaz  Khan:  For  the  in-
 formation  ofe  the  hon.  Member,  I
 would  like  to  quote  certain  figures.
 The  number  of  cases  pending  for  more
 than  6  months  on  the  Central  Rail-
 way  on  30th  September,  4957  was
 23,34;  and  the  number  spending  on
 the  same  date  in  7958  is  103.  So,  it
 is  apparent  that  we  have  made  con-
 siderable  progress.

 Shri  Ranga:  He  has  not  answered
 the  question,  Sir.

 Shri  Thirumala  Rao:  With  regard
 to  answer  to  part  (c),  may  I  know
 the  longest  period  for  which  certain
 cases  are  pending  for  final  settlement?

 An  Hon.  Member:  Sir,  the  pre-
 vious  member  asked  for  the  number
 of  deaths.

 Mr.  Speaker:  Probably,  the  Minis-
 ter  has  not  got  the  figures  of  deaths.

 Shri  Thirumala  Rao:  May  I  know
 the  longest  period™  over  which  these
 cases  have  been  pending  for  final
 ‘settlement?

 Shri  Shahnawaz  Khan:  As  I  said
 in  the  beginning,  there  are  certain
 causes  ‘which  are  beyond  the  control
 of  the  Railway  Administration;  for
 instance,  the  ‘submission  of  legal
 documents.  But,  we  are  trying  to

 .  expedite  payment  as  early  as  possible.

 Shri  Thirumala  Rao:  My  question
 was  not  about  the  reasons.  May  I

 know  if  the  ‘hon.  Minister  has  _  got
 figures  for  the  number  of  cases  pend-
 ing  for  long’and  the  longest  period

 for  which  a  case  is  pending?

 Shri.  Shahnawaz  Khan:  I  do  not
 have  the  figures.

 Shri-S.  «Ml.  Banerjee:  May  I  know
 whether  the  railway  workers  have
 no’  -nted  for  pension?  This  ques-
 tis  relates  to  retirement  benefits.
 If  sg.  what  are  the  reasons  for  the
 same?  May  I  also  know  the  _  total

 number  of  employees  who  have  opt-
 ed  for  pension?

 l  DECEMBER,  958  Oral  Answers  2272

 Mr.  Speaker:  How  does  this  arise
 out  of  the  question?

 Shri  S.  M.  Banerjee:  It  arises  out
 of  retirement,  Sir.  And,  this  is  one
 of  the  reasons  why  they  did  not
 opt  for  pension.

 Shri  Narayanankutty  Menon:  May
 I  know  in  how  many  cases  during
 1957-58  pensions  have  been  sanctioned
 after  the  death  of  the  employees?

 Mr.  Speaker:  He  has  not  got  the
 figures.  Next  question.

 Shri  Narayanankutty  Menon:  ‘The
 question  may  be  answered,  Sir.

 Mr.  Speaker:  He  has  not  got  .  the
 figures.

 Shri  Ranga:  It  was  for  the  hon.
 Member  to  say  what  was  the  num-
 ber.  He  did  not  say  anything  at  the
 first  time.  Whatever  was  due  to  the
 employee  should  certainly  be  paid
 to  the  heirs.

 Mr.  Speaker:  Whoever  denies  that?

 Shri  Ranga:  But,  we  do  not  know.
 That  is  the  reason  why  we  put  the
 question.  At  first,  the  Minister
 avoided  giving  any  reply  at  all.  An-
 other  hon.  Member  has  had  to  put
 the  same  question  in  order  to  get  the
 reply  that  he  has  not  got  the  inform-
 ation.

 Mr.  Speaker:  I  understood  it  ina’
 different  manner.  How  many,  in
 absolute  frustration,  passed  away?
 Nobody  can  withhold  the  provident
 fund.  I  do  not  know  about  pension
 but  so-far  as  provident  fund  is  con-
 cerned,  nobody  can  withhold  the  pro-
 vident  fund  and  refuse  to  pay  the
 amount  to  the  heirs.

 Shri  Narayanankutty  Menon:
 Even  provident  fund  is  not  paid  and
 it  is  subject  to  the  sanction  of  the
 Ministry.

 The  Minister  of  Railways  (Shri
 Jagjivan  Ram):  It  is  our  earnest  de-
 gire  to  make  the  final  settlement  as
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 ‘quickly  as  possible.  But,  as  has
 been  explained  by  the  Deputy  Minis-
 ‘ter,  there  are  certain  cases  where
 final  settlement  is  not  possible  unless
 all  the  documents  are  made  available
 from  the  different  sections  which  are
 concerned  with  it.  Even  in  these  cases
 certain  percentages  are  paid  to  the
 employees  before  the  final  settie-
 ment  is  made  and  only  a  portion  is
 Tetained,  to  see  if  any  arrears  are
 outstanding  against  the  employee
 which  may  be  adjusted  against  the
 portion  that  is  held  up  with  the  ad-
 ministration.  But  we  are  trying  to
 see  that  those  difficulties  are  also
 overcome  and  there  may  be  very  few

 -eases  where  the  final  settlements  may
 remain  outstanding  beyond  ten  days
 ‘or  two  weeks,

 Shri  Harish  Chandra  Mathur:  The
 hon.  Minister  explained  that  the  pay-
 ments  had  not  been  made  possible

 ‘because  of  certain  reasons.  Is  it  not
 a  fact  that  in  90  per  cent  of  the  cases,

 the  delays  are  due  to  the  Govern-
 mental  reasons  but  not  because  of  the
 individual  not  giving  documents,  etc.?
 Is  it  not  due  to  the  Government  im-
 perfections?  !

 Shri  Jagjivan  Ram:  No,  Sir;  I  will
 ‘not  agree.  Wherever  settlements  re-
 mained  overdue,  there  are  causes.
 There  are  cases  where  full  informa-
 tion  is  not  supplied  by  the  employees
 concerned  and  whenever  full  in-
 formation  is  supplied  by  the  em-
 ployees  concerned,  every  effort  is
 made  to  expedite  the  settlement.

 Shri  A.  C.  Guha:  He  has  not  re-
 plied  to  that  definite  question.  If
 ‘the  employee  dies  before  the  final
 settlement,  is  that  amount  paid  to  the
 heir  of  the  employee?

 Shri  Jagjivan  Ram:  That  is  paid
 to  the  heir.

 Shri  Narayanankutty  Menon:  May
 व्‌  know,  Sir,

 Mr.  Speaker:  No,  Sir.  It  is  not  a
 debating  hour.  If  any  information  is

 still  to  be  elicited,  there  are  other
 methods.
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 Report  of  the  Officer  on  Special  Duty
 on  Port  and  Dock  Workers’

 Demands.

 +
 Shri  Tangamani:

 !  Shri  S.  M,  Banerjee:

 #398,  J  Shri  Dasaratha  Deb:
 Shri  Narayanankutty  Menon:

 |  Shri  A.  K.  Gopalan:
 L  Shri  Punnoose:

 =

 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  state
 the  progress  made  so  far  regarding
 the  implementation  of  the  recom-
 mendations  made  by  the  Officer  on
 Special  Duty  to  enquire  into  the
 demands  of  Port  and  Dock  Workers?

 The  Minister  of  State  in  the  Min-
 istry  of  Transport  and  Communica-
 tions  (Shri  Raj  Bahadur):  Govern-
 mentygdecisions  on  the  recommenda-
 tions  have  been  indicated  in  the
 Resolution  of  the  20th  July,  1958.  A
 statement  showing  the  progress  made
 in  implementing  the  decisions  is  laid
 on  the  Table  of  the  Sabha.  [See  Ap-
 pendix  II,  annexure  No.  66.]

 Shri  Tangamani:  In  reply  to  an
 earlier  question  No.  156,  dated  l6th
 May,  1958,  the  hon.  Minister  stated
 that  on  the  question  of  retirement
 benefits  the  recommendations  of  the
 P,  C.  Chaudhuri  Committee  cannot
 be  accepted  by  the  Government  till
 after  the  Second  Pay  Commission  re-
 port  was  out.  May  I  know  whether
 since  that  date,  the  Government  .had
 revised  their  views  about  it?

 Shri  Raj  Bahadur:  I  do  not  think
 that  anything  justifying  the  revision
 of  our  view  stated  ‘in  the  resolutibn
 has  happened  since.then.

 Shri  Tangamani::  Serial  No.  74
 refers  to  the  sétting  up  of  an  Advisorv
 Committee  of  Frustees  for  the  ports
 of  Madras,  Bombay  ‘and  Calcutta.
 May  I  know  when  the  Advisory  Com-
 mittee  for  Madras  will  be  set  up?

 Eh  Paj  Bahaduri* The  eecision  is
 major

 “ports  of  Bombay,  Calcutta  and  Madras. The  Bombay  Port  Trust  ‘had  already
 e
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 eat  up  an  Advisory  Committee  and
 Madras  and  Caleutta  are  expected  to
 do  so  soon.  The  case  has  been  put
 up  to  the  Port  Trusts  in  the  second
 half  of  November,  ‘1958,

 Shri  8S.  हे,  Banerjee:  In  the  state-
 ment  there  are  29  decisions  out  of
 which  only  in  eight  cases  they  have
 been  implemented.  May  I  know
 what  is  going  to  be  done  with  the
 other  22  decisions?  When  are  the
 other  decisions  likely  to  be  taken  up
 for  implementation?

 Shri  Raj  Bahadur:  My  estimate  of
 the  number  of  recommendations
 actually  implemented  would  be  a
 little  more  optimistic  than  that  of  my
 hon.  friend.  It  may  be  seen,  if  an
 account  is  taken,  that  many  of  them
 have  been  implemented  and  some
 of  them  have  been  implemented  more
 than  half  and  a  few  are  under  con-
 sideration  for  reasons  which  have
 been  stated.

 Shri  S.  M.  Banerjee:  Against  the
 point  relating  to  the  rationalisation  of
 pay  scales  and  the  setting  up  of  a
 commitiee  for  classification  and  cate-
 gori.ation  of  class  II  and  class  IV
 posts  of  major  ports,  the  position
 given  is  that  a  Committee  was  set
 up  on  the  24rd  Angust,  958  and  is
 alreatvy  engaged  in  its  work.

 May  I  know  when  this  work  is
 likely  to  be  completed  and  what  is
 the  composition  of  the  Comm:ttee?

 Stri  Raj  Bahadur:  The  composition
 jon  of  thc  Committee  had  already
 been  announced  by  a  regular  resolu-
 tion  which  I  may  quote  for  the  bene-
 fit  af  the  hon.  Member.  The  Com-
 mittee  composes  of  Shri  F.  Jeejeebhoy
 (Chairman),  Shri  S.  Nanjundiah,
 Shri  K.  M.  Palekar,  a  representative
 of  the  Port  under  tamination  to  be
 appointed  by  the  Port  Authority
 comerned,  and  three  representatives
 of  labour:  Stri  6.  H.  Kale,  Shri

 Makhen  Chattexjon
 and  Shri  Kali

 M
 This  was  axnounced  by  a  Resolution

 published  in  a  Gazette  Extraordinar7
 on  2th  August,  1908.  As  the  hon.
 Member  tight  hav  knewn  from  the
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 etatement,  the  port  authorities  have
 been  asked  to  put  up  their  schemes.
 in  regard  to  the  classification  and
 categorisation  of  class  III  and  Class
 IV.  workers.  Thereafter,  the  labour
 Tepresentatives  would  be  asked  to
 submit  their  views.  The  Com-
 mittee  would  itself  take  some  time:
 to  consider  the  views  of  the  Labour
 and  the  schemes  put  up  by  the  Port
 Authorities.  It  is  expected  that  the-
 Committee  may  be  in  a  position  to
 submit  its  report  by  April,  1959.

 Shri  Narayanankutty  Menon:  On
 &  previous  occasion,  it  was  mentioned
 that  the  Port  Authorities  before  sub-
 Mitting  the  recommendations  to  the
 Committee  would  be  consulting  the
 unions  concerned.  May  I  know  whe-
 ther  they  have  consulted  the  unions
 before  making  their  recommendations
 to  the  Committee?

 Shri  Raj  Babadur:  I  think  the
 Committee  has  asked  the  Port
 Authorities  to  submit  their  schemes
 by  20th  December.  do  not  think
 that  in  this  particular  case,  the  Port
 Authoritics  have  been  enjoined  upon
 to  consult  the  labour  umions  because
 the  representatives  of  the  labour
 unions  will  themsclves  be  given  an
 opportunity  to  put  forth  their  views
 or  objections  to  the  scheme  whenever
 it  is  put  up  for  consideration  to  them.

 Shri  Tyagi:  Are  these  workers  also
 made  to  undertake  the  accomplish-
 ment  of  any  prescribed  work-norms
 every  day?

 Shri  Raj  Babadur:  Where  the  piece-
 tate  system  obtains,  there  are  certain
 norms  of  work  per  day  or  per  shift
 but  where  that  docs  not  obtain,  it  is
 generally  not  so.

 Shri  Tyagi:  Is  it  the  intention  of
 the  Government  to  prescribe  work-
 norms  for  these  workers?

 Shri  Raj  Bahadur:  The  matter  re-
 lates  to  the  improvement  of  efficiency
 of  the  ports  or  the  improved  outturn
 of  the  port  which  is  constantly  under
 examination.  I  cannot  say  exactly  in
 respect  of  which  items  of  work  or  by
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 what  process  these  norms  could  be
 werked  out  or  whether  It  is  possible
 for  all  of  them.  We  have  got  our
 eye  on  the  improvement  of  efficiency,
 however,  that  5  an  essential  thing.

 Shri  Tangamani:  May  I  know
 whether  the  pay  scales  recommended
 by  the  Chaudhur:  Committee  had  been
 implemented  in  the  ports  of  Cochin,
 Vizag  and  Kandla  and  may  I  also
 know  whether  the  imtroduction  im
 contracts  awarded  by  the  Port  Autho-
 rities  of  the  usual  ‘fair  wage’  clause
 bas  been  concluded  in  all  the  major
 ports?

 Shri  Raj  Bahadur:  The  question
 docs  not  appear  to  be  clear  In  the
 very  first  item  in  the  statement,  we
 have  stated  about  the  appointment  of
 a  Committee  for  this  purpose  Cer-
 tain  pay  scales  have  been  adopted
 tentatively  and  against  those  pay
 scales  the  process  of  classification  and
 caiegousation  will  be  carried  out  IT
 do  not  think  the  implmentation  or  the
 grant  of  pay  scale.  as  recommended
 by  the  Chaudhur:  Committee.  which
 also  78  an  incomplete  thing,  can  be
 visualised  in  this  context

 Shri  Tangamani:  Regarding  the
 contracts—the  second  part  of  tre
 question—the  question  was  whether
 the  fair  wage  clauses  are  included
 when  workers  are  engaged  by  con-
 tractors  in  all  the  threc  major  ports
 of  India?

 Shri  Raj  Bahadur:  That  is  kept  in
 view  as  the  statement  would  show.

 Seizure  of  Food  grains

 +

 (act
 8.  M.  Banerjee:

 Shri  Shree  Narayan  Das:
 |  Shri  Tangamani:

 Shri  Kam  Krishan:
 ‘>g98,  4  Shri  Sarju  Pandey:

 Shri  Mahammed  Elias:

 Will  the  Minister  of  Feed  and
 Agricultuve  be  pleased  to  state  the
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 total  quantity  of  foodgrains  seized
 from  hoarders  and  traders  by  the
 Centre  and  the  various  State  Gov-
 ernments  during  thé  year  under
 Essential  Commodities  Act?

 The  Deputy  Minister  of  Food  and
 Agriculture  (Shri  A.  M.  Thomas):
 The  information  asked  for  is  being
 collected  from  the  State  Govern-
 ments  and  will  be  laid  on  the  Table
 of  the  Sabha  on  receipt.

 Shri  S.  M,  Banerjee:  From  the  re-
 ply  of  the  hon.  Deputy  Mhunister,  it
 seems  the  figures  are  not  available
 May  I  know  how  many  persons  had
 been  prosecuted  in  various  States
 and  also  whether  the  Ministry  has
 got  any  information  under  the  pre-
 sent  Act?

 Shri  A.  M.  Thomas:  We  have  not
 got  the  details  with  regard  to  them.
 if  a  separate  question  is  tabled,  we
 will  get  that  information.

 Shri  Basumatari:  May  I  know
 whether  it  is  a  fact  that  the  rice
 mill  owners  thémselves  gre  hoarders
 of  rice  in  the  State  of  Assam?

 Shri  A  M.  Thomas:  In  Assam,
 about  2]°54  maunds  of  sal  paddy,
 1,728,  maunds  of  aus  paddy  and  464
 maunds  of  aus  rice  have  been  seized
 from  unauthorised  dealers  That  is
 the  information  that  we  have  got
 from  Assam.

 Shri  Basumatari:  Sir,  my  question
 has  not  been  answeied.  I  wanted
 to  know  whether  the  nce  mil]  own-
 ers  are  the  owners  of  foodgrains  in
 Assam

 Shri  A.  M.  Thomas:  I  could  not
 follow  the  questiofi.e

 Mr,  Speaker:  He  wants  to  know
 whether  the  mce  mill  owners  them-
 selves  are  the  hoarders.  Has  the  hon.
 Deputy  Minister  got  that®  information?

 Shri  A.  M.  Thomas:  We  have  not
 got  that  information.  With  regard  to
 the  quantities  seized.  and  the,quant-
 ties  requisitioned  we  have  asked  for
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 information  from  the  State  Govern-
 ments.  Since  we  have  not  got  the
 requisite  information,  we  have  asked
 for  time.

 Shri  Jaganatha  Rao:  May  J  know
 if  any  prosecutions  have  been  launch-
 ed  in  respect  of  hoarding  and  smug-
 gling  in  the  Delhi  area?

 The  Minister  of  Food  and  Agrical-
 tare  (Shri  A.  ्,  Jain):  Quite  a  num-
 ber  of  prosecutions  have  been  Jaunch-
 ed  here.

 Shri  Rameshwar  Tantia:  May  I
 know  whether  it  is  a  fact  that  on
 account  of  seizure  foodgrains  went
 underground  and  the  price  of  wheat
 at  some  places  is  as  high  as  Rs.  35
 a  maund?

 Shri  A.  P.  Jain:  There  are  conflict-
 ing  opinions  about  it;  some  say  that
 because  of  these  operations  foodgrain
 stocks  go  underground  and  others
 say  that  prices  are  brought  down
 when  stockists  do  not  find  it  worth-
 while  to  hoard.

 hri  Sinhasan  Singh:  May  I  know
 what  steps  Government  have  taken  so
 far  in  pursuance  of  the  resolution  of
 the  National  Development  Council  to
 take  over  contro]  of  the  wholesale
 grain  market?

 Shri  A.  P.  Jain:  The  question  is
 under  examination.

 Shri  Bimal  Ghose:  There  is  a  sepa-
 rate  question  on  that.

 Mr.  Speaker:  The  hon.  Minister  is
 very  alert.

 Shri  Tangamani:  May  I  know  whe-
 ther  Government  propose  to  purchase
 the  stocks  at  present  in  Madras  State
 under  the  Essential  Commodities  Act,
 in  view  of  the  decision  of  the  National
 Development  Council  for  State  Trad-
 ing?  ¢

 Shri  A.  ह  Jain:  So  far  as  the  ques-
 tion  of  State  trading  is  concerned,  f
 said  it  is  under  examination.  It  is  a

 big  problem  did  some  far-reaching
 ‘eonclusions  will  have  to  be  arrived  at.
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 Shri  Braj  Raj  Singh:  Is  it  a  fact  that
 action  under  the  Essential  Commadi-
 ties  Act  was  advised  by  the  Centre  at
 a  very  late  stage  of  the  year;  if  so,
 may  I  know  why  the  States  were  not
 advised  to  take  action  when  the  prices
 of  foodgrains  had  begun  to  rise  in  the
 middle  of  the  year?

 Shri  A.  2.  Jain:  Most  of  the  powers
 under  the  Essential  Commodities  Act
 are  exercised  by  the  State  Govern-
 ments;  there  is  no  question  of  our
 giving  any  direction.  Even  when  we
 gave  the  direction,  it  was  done  in  time.

 hri  Sinhasan  Singh:  May  I  know
 whether  fhe  decision  of  the  National
 Development  Council  about  State
 tradime  im  tovdpreins  is  vinding  un  tne
 Government  or  it  is  only  recommenda-
 tory  in  character?

 Shri  Bimal  Ghose:  Sir,  as  I  said,
 there  is  a  separate  question  on  that
 subject.

 Mr.  Speaker:  An  hon.  Member  some-
 where  here  started  it,  and  it  has  now
 gone  to  the  other  bench  also.  Let  hon.
 Members  wait  and  see  the  answer  to
 the  other  question.

 Shri  Sinhasan  Singh:  Sir,  my  ques-
 tion  may  be  allowed  to  be  answered.

 Shri  A.  P.  Jain:  Well,  Sir,  and  deci-
 sion  taken  by  the  National  Develop-
 ment  Council  commands  high  respect
 from  the.Government,

 Shri  S.  M.  Banerjee:  May  I  know
 from  the  hon.  Minister  what  other
 measures  are  being  taken  to  check
 hoarding,  in  addition  to  application  of
 the  Essential  Commodities  Act?

 Shri  A.  ्.  Jain:  The  Essential  Com-
 modities  Act  is  a  host  by  itself—a
 large  number  of  its  provisions.  A
 general  appeal  was  also  made,  as  the
 hon.  Member  must  be  knowing.

 Central  Rice  Godowns  in  Kerals

 0401.  Shri  झ,  ्.  Nayar:  Will  the
 Minister  of  Feod  and  be
 pleased  to  state:

 (a)  the  stock  of  rice  held  in  Central
 situated  in  Kerala  as  on  Ist

 October,  1958;  and
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 (b)  the  quantities  moved  from  such
 depots  to  places  outside  the  State  in
 the  last  one  year?

 The  Deputy  Minister  of  Food  and
 Agriculture  (Shri  A,  M.  Thomas):  (a)
 About  21,200  tons.

 (b)  About  8,700  tons  of  rice  were
 moved  out  of  Central  Government  de-
 pots  in  Kerala  during  the  twelve
 months  ending  on  30th  September,
 ‘1958,  During  the  same  period  about
 96,400  tons  of  rice  were  stocked  in
 these  depots.

 Electrification  of  Madras  Arkonam
 Section

 +
 ogo,  J  Shrimat!  Parvathi  Krishnan:

 1  Shri  Nagi  Reddy:
 Will  the  Mimister  of  Railways  be

 pleased  to  state:

 (a)  whether  any  preliminary  sur-
 vey  of  the  electrification  of  Madras-
 Arkonam  Section  has  been  made;  and

 (b)  if  so,  with  what  result?

 The  Deputy  Minister  of  Railways
 (Shri  5.  झ,  Ramaswamy):  (a)  Preli-
 minary  survey  was  made  in  the  year
 1956-57.

 (b)  It  was  then  found  that  electrifi-
 cation  of  the  Madras-Arkonam  section
 would  not  be  financially  justified.  But
 in  view  of  the  fact  thaf  this  section  is
 growing  important  industrially,  a  fresh
 investigation  has  been  ordered  re-
 cently.

 hrimati  Parvathi  Krishnan:  May  I
 know  when  this  investigation  will  be
 undertaken  and  how  long  it  will  take?

 Shri  झ,  Ramaswamy:  The  fresh
 investigation  was  ordered  only  last
 month,  I  hope  it  will  be  progressed
 as  quickly  as  possible.

 hrimati  Parvathi  Krishnan:  May
 I  know  what  progress  has  been  made
 in  the  electrification  of  the  Madras-
 ‘Villupuram  line?

 Mr.  Speaker:  How  does  ft  arise?

 l  DECEMBER,  958  Oral  Answers  2282

 Shri  ्  ९,  Nayar:  “Madras”  is  com-
 mon,

 Mr.  Speaker:  Afiyhow,  it  started
 with  Madras  on  both  sides.

 hri  है,  ्,  Ramaswamy:  The  Plan-
 ning  Commission  has  now  agreed  to
 have  the  electrification,  in  the  Second
 Five  Year  Plan  itself,  from  Tambaram
 to  Chingleput,  This  is  part  of  the
 entire  scheme  of  electrification  from
 Tambaram  to  Villupuram.

 Shri  Narasimhan:  May  I  know
 whether  the  electrification  of  Arko-
 nam-Madras  line  will  involve  re-
 modelling  of  the  Central  Station,
 where  there  is  plenty  of  platform
 congestion  even  at  present.

 hri  ्  Ramaswamy:  As  a  matter
 of  fact,  the  real  snag  is  the  platform
 capacity  of  the  Madras  Central  8ta-
 tion  where  there  are  only  four  plat-
 forms.  We  are  trying  te  expand  it  up
 to  0  platforms  so  that  trains  may  be
 received  and  despatched  as  quickly  as
 possible.  There  is  a  phased  program-
 me,  and  attempts  87९  being  made  to
 see  that  the  re-modelling  of  Central
 Station  is  taken  up  seriously.

 Shri  Narasimhan:  Before  a  fina!  de-
 cision  is  taken  up,  will  the  compara-
 tuve  traffic  necessity  of  the  two  lines—
 Madras-Villupuram  and  Madras-Arko-
 nam—be  examined?

 Shri  S.  झ,  Ramaswamy:  My  hon.
 friend  seems  to  think  that  there  is  a
 competition  or  conflict  between  the  two.
 It  is  not  so;  they  are  really  compic-
 mentary,  Therefore,  the  question
 whether  the  traffic  in  one  is  more  or
 less  does  not  arise,  because  both  will
 be  taken  up.  As  a  matter  of  fact,  the
 traffic  density  os  higher  in  the  Madras-
 Arkonam  section  than  in  the  other
 one;  but  still  both  are  complementary.

 The  Minister  of  Railways  (Shri
 Jagfivan  Ram):  I  nmwy  add  that  the
 question  of  comparative  merits  or  de-
 merits  of  the  two  sections  does  not
 arise  Electrification  from  Tambaram
 to  Villupuram  has  already  been  sanc-
 tioned  and  the’  work  is  Yoing  to  be
 taken  up.
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 Shrimati  Parvathi  Krishnan:  In
 view  of  this  re-survey  of  the  Madras-
 Arkonam  section  for  electrification,
 may  I  know  what  interim  measures
 are  being  taken  to  tackle  the  difficul-
 ties  of  dislocation  and  density  of
 traffic  on  that  particular  lne?

 hri  Ss.  द  Ramaswamy:  The  present
 capacity  is  enough,  the  steam  locomo-
 tave  is  enough  for  the  present;  but  in
 anticipation  of  developments  we  will
 have  electrification  As  I  have  sub-
 mitted,  there  38  no  competition  or  con-
 flict  between  the  two.  The  civil  en-
 gineering  works,  as  a  matter  of  fact,
 on  the  Madras-Villupuram  line  is  going
 on.

 +
 Shrimati  Parvathi  Krishnan:  In  view

 of  the  fact  that  most  of  the  locomo-
 tives  there  are  old  ones,  is  there  any
 step  being  taken  to  see  that  newer
 locomotives  are  sent  there?

 Shr:  S.  V  Ramaswamy:  I  do  not
 admit  that  they  are  old.

 Shrimati  Parvathi  Krishnan:  I  can
 give  figures.

 Mr,  Speaker:  He  only  meant  that
 even  if  they  are  old  they  are  good

 Shrimati  Parvathi  Krishnan:  New
 locomtives  are  never  sent  to  the  broad
 gauge  section  in  the  south  They  are
 sent  there  after  being  used  in  the
 north  for  two  or  three  years,  That  is
 a  fact.

 Mr.  Speaker:  The  hon  Member  was
 allowed  to  stray  away  from  Madras-
 Arkonam  line—the  question  relates  to
 that—to  Madras-Villupuram  line  Now
 she  is  going  from.  electrification  to
 steam  locomotives.

 Shrimati  Parvathi  Krishnan:  It  is
 very  closely  related,  because  electri-
 fication  is  to  “relieve  the  density  of
 traffic.  ०

 Mr.  Speaker:  All  are  connected,  |
 agree.  We  will  goto  the  next  ques-
 tion.
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 Mossers.  Bird  &  Co.
 9405,  Shri  द  C.  Shukla:  Will  the

 Minister  of  Railways  be  pleased  to:
 refer  to  the  reply  to  parts  (c)  and
 (d)  of  Unstarred  Question  No,  539  on
 5th  September,  958  and  state:

 (a)  from  what  date  the  retired  mem-
 ber  of  the  Railway  Board  has  joined
 Messrs.  Bird  &  Co,  (Private)  Ltd.;

 (b)  on  what  date  the  notices  termi-
 nating  the  then  existing  Handling  Con-
 tractors’  approved  services  at  Sakri-
 galighat  and  Maniharighat  were  issued
 by  the  Railway;  and

 (c)  on  what  date  the  Handling  Con-
 tracts  at  the  above  Ghats  were  award-
 ed  to  Messrs  Burd  &  Co,  (Private)
 Ltd?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  It  ५
 understood  that  the  member  of  the
 Railway  Board,  who  retued  from
 service  with  effect  from  Ist
 August,  955  with  the  sanction  of  the
 Government,  joined  Messrs  Bird  &
 Co  (Private)  Ltd;  on  and  from  the
 same  date.

 (b)  Notices  terminating  the  then
 existing  handhng  contracts  at  Sakri-
 gahghat  and  Maniharighat,  which  had
 already  continued  for  a  number  of
 years  without  ascertaining  the  market
 conditions,  were  issued  on  27-9-55  and
 29-9-55  in  respect  of  Sakrigahghat  and
 Mantharighat  respectively

 (०)  Notices  inviting  tenders  were  is-
 sued  early  in  the  year  956  and  the
 contract  was  given  to  the  overall
 lowest  tenders  on  27-4-56  The  con-
 tractor  commenced  working  on  1-5-56

 Shri  द  0,  Shukla:  May  I  know
 whether  or  not  this  Bird  &  Co  (Pri-
 vate)  Ltd.  have  extensive  dealings
 with  the  Indian  Railways,  and  under
 what  circumstances  and  under  which
 considerations  of  propriety  did  the
 Government  give  permission  to  the  ez-
 Chairman  of  the  Railway  Board  to
 join  this  firm?

 ‘The  Minister  of  Railways  (Shri  Jag-
 प्राण  Ram):  As  a  matter  of  fact,
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 all  the  important  business  houses  of
 the  country  have  dealings  with  the
 railways.  In  the  firet  place,  those
 Government  servants  who  are  not
 covered  by  the  pension  rules  do
 not  require  any  permission  from
 the  Government,  after  their  retire-
 ment,  to  join  any  firm  or  not.

 Shri  झ,  6,  Shukla:  May  I  know  7  it
 38  not  a  fact  that  after  the  ex-Chair-
 man  of  the  Railway  Board  joined  Bird
 &  Co.  (Private)  Ltd,  the  company  se-
 cured  valuable  handling  contracts  at
 Sakrigalighat  and  Mamharighat  secur-
 ing  huge  amounts  for  extra  loads  run-
 ning  to  lakhs  of  rupees,  against  the
 fact  that  no  other  big  contractors  at
 those  places  were  given  such  pay-
 ments  before?

 Shri  Jagjivan  Ram:  I  do  not  agree
 to  the  presumptions  and  insinuations
 involved  in  the  question.

 Shri  V.  C.  Shukla:  No  insinuations
 were  made

 Mr.  Speaker:  He  has
 the  answer

 Shri  Jagjivan  Ram:  The  contract
 was  given  to  Bird  &  Co  not  on  the
 consideration  that  an  exr-Chairman  of
 the  Railway  Board  had  joined  :t
 Tenders  were  invited  and  they  were
 ‘examined  on  merit  and  the  contract
 ‘was  awarded  to  the  lowest  tenderer.

 Shri  च,  0.  Shukla:  Will  the  Govern-
 ment  lay  a  statement  on  the  Table  of
 the  House,  giving  the  comparative
 figures  of  the  various  tenderers  with
 other  terms  and  conditions  and  men-
 tioning  the  considerations  that  weigh-
 ed  with  the  Government  while  award-
 ing  this  contract  to  Bird  &  Co?

 Shri  Jagjivan  Ram:  Yes,  Sir.  I
 shal]  place  on  the  Table  of  the  House
 the  rates  quoted  by  the  tenderers  for
 the  information  of  the  Members.

 Shri  झ  C.  Shukla:  Also  the  consi-
 derations  which  weighed  with  the
 Government.  That  also  may  be  men-
 ‘tioned.

 Shri  Jagjivan  Ram:  I  have  said  that
 ‘tthe  contract  was  awarded  to  the  low-
 est  tenderer.  That  was  the  considera-
 tion.  The  tender  was  examined  on

 not  finished
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 merits,  and  the  contract  was  award-
 ed  to  the  lowest  tenderer.

 bri  Thirumala  Rao:  Is  it  not  a  fact
 that  the  comparative

 ”
 figures,  before

 this  Bird  &  Co  came  into  the  picture,
 revealed  that  the  Government  have
 sustained  a  loss  of  more  than  Rs,  2
 lakhs  on  this  contract?

 Shri  Jagjivan  Ram:  I  was  going  to
 say  that.  I  have  just  now  been  com-
 paring  what  were  the  rates  before
 the  tenders  were  invited  and  what
 were  the  rates  quoted  I  find  that  the
 Government  has  benefited  very  much
 by  inviting  the  tenders

 Shri  Thirumala  Rao  The  date  of
 relinquishing  of  office  of  this  officer
 and  the  date  of  his  joining  the  new
 firm  are  the  same—l-8-955,  and  the
 date  of  finahzing  the  contract  Ww  27-5-
 956  I,  it  wrong  to  assume  that  this
 gentleman  has  exercised  undue  in-
 fluence  for  securing  this  contract  for
 Bird  &  Co?

 Mr.  Speaker:  What  is  the  value  of
 the  contract?

 Shri  Thirumala  Rao:  It  is  a  conti-
 nuous  contract  s

 Mr.  Speaker:  I  am  asking  the  Minis-
 ter  to  say  what  is  the  value  of  the
 contract,  so  that  I  mght  decide  whe-
 ther  I  can  allow  further  supplemen-
 taries  or  not  That  is  my  concern
 here.

 Shri  Jagjivan  Ram:  It  will  be  some-
 thing  like  Rs  ]  lakhs  to  Rs  2  lakhs
 per  year

 Shri  A.  C.  Guha:  For  how  many
 years?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  It  is  a  three
 years  contract.

 Shri  Rameshwar  Tantia:  May  I
 know  whether  the  fender  was  accept-
 ed  by  the  Government  after  obtain-
 ing  the  financial  concurrence  from
 competent  authority?  .

 Shri  Jagjivan  Ram:  I  resume  that
 all  the  necessary  formalities  should
 have  been  taken  before  the  contract
 was  awarded,

 Shri  Tyagi:  The  very  fact  shat  this
 officer  has  joined  the  private  firm
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 immediately  on  the  very  day  when
 he  was  relieved  from  service,  leads
 one  to  doubt  as  to  whether  he  was
 negotiating  for  ehis  service  with  the
 firm  previously,  before  he  relinquished
 charge  in  the  railways.  May  I  know,
 therefore,  whether  the  Minister  was
 taken  into  confidence  in  regard  to  the
 negotiations  for  the  new  employment?

 Mr,  Speaker:  What  is  the  doubt?  I
 am  really  surprised.  How  can  there
 be  any  doubt?  He  seems  to  have
 been  talking  to  them  in  advance!

 Shri  Jagjivan  Ram:  I  may  add  one
 thing  more.  As  a  matter  of  fart,  the
 officer  retired  a  few  days  earlier  than
 the  date  when  he  was  due  to,  Nor-
 mally,  he  would  have  retired  some
 time  in  September  of  that  year.  He
 retired  in  August,  and  he  applied  for
 permission  and  the  Government  gave
 permission.  He  retired  and  joined  the
 company:

 Several  Hon.  Members  rose—

 Mr.  Speakér:  This  is  a  very  import-
 ant  matter  in  the  sense  that  it  con-
 cerns  a  matter  of  policy.  If  persons
 who  are  in  charge  of  the  administra-
 tion  of  railways  and  who  have  to  place
 orders  with  various  firms  get  such
 jobs  immediately  on  retiring,  naturally
 this  House  is  anxious  to  know  whether
 any  consideration  is  behind  it.  For
 that  purpose  and  without  making  any
 insinuation,  the  hon,  Member,  Shri
 Tyagi,  wanted  to  know  for  how  long
 there  has  been  negotiation  regarding
 the  appointment  of  the  officer  concern-
 @d  in  this  firm.  Suddenly,  overnight,
 it  could  not  have  been  done.  That
 is  the  object.

 Shri  Tyagi:  I  afko  wanted  to  know
 whether  the  Minister  was  being  con-
 sulted.

 Mr,  Speakey:  Yes;  and  also  when
 was  he  consulted.

 Shri  Jagjivan  Bam:  He  was  not  the
 Chairman  at  that  time  as  he  was  on
 leave  for  some  time  before.  Some-
 body  ee  was  officiating.  He  was
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 not  the  Chairman;  he  was  on  leave.
 Negotiations  might  have  taken  place.
 It  is  too  much  for  me  to  say.  Of
 course,  there  is  nothing  on  record  to
 show  for  whether  any  negotiation  was
 going  on.  But  certainly  he  applied
 for  retirement,  and  he  indicated  that.
 he  was  going  to  join  Bird  &  Co.
 That  is  on  record.  Whether  the  then
 Minister  was  taken  into  confidence
 during  the  period  of  negotiation  or
 not,  it  is  too  much  for  me  to  say.

 bri  Tyagi:  What  I  wanted  to  em-
 phasize  was.

 Mr.  Speaker:  The  hon.  Minister  does
 not  know  when  that  officer  started
 negotiations  with  the  company.

 Shri  Tyagi:  I  was  interested  in  em-
 phasizing  this  point,  According  to
 the  service  rules,  no  Government
 officer  is  permitted  to  negotiate  for
 any  other  employment  without  going
 through  the  proper  channel  so  long  a3
 he  is  already  employed  in  Govern-
 ment,  whether  he  is  on  leave  or  not.

 Shri  A.  C,  Guha:  If  that  is  the  posi-
 tion.  (Interruptions.)

 Shri  Sinhasan  Singh:  Did  the  officer
 join  there  with  the  permisston  of  the
 Government  or  not?

 Shri  Ranga  rose—

 Mr.  Speaker:  Shri  Ranga.

 Shri  Ranga:  In  view  of  the  fact  that
 a  rule  is  already  fhere,  and  also  the
 undertaking  that  Government  has
 given  to  this  House,  both  after  945  and
 earlier  to  that,  that  no  officer  holding
 such  responsible  position  would  be
 allowed  to  join  any  private  concern
 which  has  direct  of  indirect  dealings.
 with  a  particular  Ministry  or  with  the
 Government  except  after  a  particular
 minimum  period,  may  I  know  what
 was  the  justification  for  the  Govern-
 ment  to  have  given  this  gentleman
 special  leave  to  retire  and  foin  this
 private  service  on  the  very  same  day?
 I  do  not  think  fhere  was  any  prece-
 dent  for  this  at  any  time  before.
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 Shri  Jagjivan  Ram:  As  l  have  said,
 a0  permission  from  the  Government
 wag  necessary  in  his  case.  .

 Mr.  Speaker:  In  this  case?
 Shri  Jagjivan  Ram:  .  .in  his  case

 after  retirement,  to  join  any  firm  that
 he  liked,  because  the  rule  that  stands
 lor  permission  covers  the  Railway
 officers  who  are  on  pensionable  posts.
 and  not  the  officers  who  enjoy  only
 provident  fund  benefits.  The  officer
 2soncerned  was  not  on  pensionable  post.
 He  was  on  provident  fund  benefits.
 Though  he  was  not  required  to  take
 the  permission  of  the  Government  he
 still  applied  for  permission  and  per-
 mission  was  given.  (Interruption.)

 Shri  Joachim  Alva:  One  question.
 Shri  Tyagi:  This  is  a  matter  of

 great  importance  I  am  afraid  the
 administration  is  becoming  too  slack.
 We  are  doomed.

 Mr.  Speaker:  Order,  order.  I  am
 afraid  the  Members  want  one  whole
 day  for  this  business!  The  hon.
 Minister  replied  that  technically,  the
 person  who  changed  over  to  the  other
 service  after  retirement  is  not
 called  upon  or  is  not  bound
 under  the  existing  rules  fo  ask
 for  permission  because  he  does  not
 draw  pension,  It  may  be  provident
 fund  benefit,  but  that  will  cover  not
 only  his  lifetime  but  some  other  life-
 time  also!  But,  all  the  same,  so  long
 as  the  rule  stands.  only  persons  who
 recéive  pension  will  have  to  take  the
 permission.  In  this  case,  by  way  of
 abundant  caution,  he  must  have  taken
 the  permission.  So,  why  should  we
 pursue  the  matter?

 Several  Hon,  Members  rose—
 Mr.  Speaker:  Shri  Thirumala  Rao.
 Shri  Joachim  Alva:  One  question,  at

 least.  He  has  put  three  questions
 Shri  Thirumaig  Rao:  In  the  reply

 given  at  the  beginrfing  we  were  told
 that  the  concerned  officer  has  taken
 the  permission  of  Government.  Now,
 on  further  examination  or  recollection,
 we  are  told  that  such  permission  was
 not  necessary.  I  would  like  to  bring  to
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 your  notice  that  a  great  principle  is
 involved  in  such  a  thing,  because  |
 want  to  know  whether  he  is  a  member
 of  the  recruitment  boar@  for  the  in-
 industrial  pool  of  the  Government,  the
 Import  and  Export  Promotion  Coun-
 cil  and  several  other  bodies  in  which
 Messers.  Bird  and  Company  have  got
 inter-linked  financial  interests?

 Shri  Jagjivan  Ram:  This  question
 may  be  put  to  the  concerned  Minls-
 tries.

 Shri  Thirumala  Rao:  The  whole
 thing  has  arisen  out  of  the  question
 relating  to  the  Railway  Ministry,  |
 would  like  to  know  whether  it  is  with-
 in  the  knowledge  of  the  Railway
 Ministry  that  the  gentleman's  services
 are  being  utilised  in  quasi-government
 bodies,  which  will  enhance  the  pres-
 tige  of  this  concern?

 Shri  Jagjivan  Ram:  I  am  not  com-
 Petent  to  answer  this  question.

 Shri  Joachim  Alva:  Is  Government
 aware  Bird  &  Co.  is  the  wealthiest
 British  firm  in  India?  If  you  walk
 into  their  office,  you  will  see  the  sign-
 boards  of  hundred  officers

 Mr.  Speaker:  What  is  his  question?

 Shri  Joachim  Alva:  Is  Government
 aware  that  names  of  a  hundred  officers
 are  there  on  the  sign-boards,  among
 whom  not  even  half  a  dozen  are
 Indian  officers  and  this  was  an  induce-
 Ment  given  to  the  ex-Chairman  of  the
 Railway  Board,  who  hag  been  draw-
 ing  a  six-figure  sum  as  provident  fund,
 over  a  lakh  of  rupees?

 Mr,  Speaker:  The  hon.  Member  has
 only  given  information.  I  am  not  able
 to  follow  his  question. e

 Shri  Joachim  Alva:  Government
 must  possess  sufficient  information.
 In  Bird  &  Co,  there  are  not  sufficient
 Indians  as  executives

 Mr.  Speaker:  I  am  not  satisfied  that
 this  calls  for  an  answer.  He  only  gives
 information.  Shri  Guha.

 Shri  A.  C.  Guha:  Even  if  it  is  not
 technically  necessary  for  a  member  of
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 the  Railway  Board  to  take  permission,
 when  that  particular  officer  has  writ-
 ten  for  permission,  why  did  not  the
 Ministry  think  it  advisable  at  least  to
 convey  to  him  that  this  would  be  in
 contravention  of  a  general  convention
 prevalent  in  Government  services?

 Shri  Jagjivan  Ram:  As  I  said,  the
 officer  applied  for  permission  and  he
 brought  to  the  notice  of  Government
 that  he  was  going  to  join  Bird  &  Co.

 Mr,  Speaker:  What  the  hon.  Member
 wants  to  know  is  this,  The  person
 need  not  have  applied  to  the  Govern-
 ment  at  all.  He  knows  the  rules.  But
 if  he  thought  it  was  necessary  to  take
 permission  to  avoid  any  misunder-
 standing,  in  spite  of  the  rules  being
 in  his  favour,  what  was  the  great
 hurry  for  the  hon.  Minister  to  give  him
 permission,  without  finding  out  what
 the  implications  of  this  office  are  and
 how  far  the  inter-relation  will  work
 adversely  to  the  Railway  administra-
 tion?  That  is  exactly  what  is  behind
 all  these  questions  asked  one  after
 the  other.

 Shri  Jagjivan  Ram:  As  I  have  said,
 we  are  concerned  with  this  particular
 contract

 Shri  Ranga:  We  are  not  so  much
 concerned  with  this  contract,  as  with
 the  wrong  convention.

 Shri  Tyagi:  It  is  a  wrong  convention
 established  in  the  services.

 Shri  Jagjivan  Ram:  As  I  have  ex-
 plained,  I  will  lay  a  statement  giving
 the  comparative  rates  quoted  by  the
 different  tenderers  in  this  case,  The
 tender  was  decided  on  merits;  the
 officer  joining  or  not  joining  the  firm
 had  nothing  to  do  with

 the  matter.

 Shdi  Tyagi:  May  I  take  it  that  all
 members  of  the  Railway  Board  are
 free  to  negotiate  while  they  are  still
 in  the  service  of  the  Government?

 Mr,  Speaker:  Hon.  Members  evi-
 dently  want  to  know  if  really  the
 ‘officer  does  not  come  under  the  rule,

 Shri‘  Tyagi:  The  rule  covers  it.

 l  DECEMBER,  958  Oral  Answere  2292

 Mr.  Speaker:  Whether  it  covers  or
 does  not  cover,  I  will  allow  a  half-
 an-hour  discussion  on  this  matter.

 Shri  Sinhasan  Singh:  I  submit  that
 half-an-hour  is  not  enough.  At  least
 two  hours  must  be  given,  because  it
 is  important.

 Shri  Jagjivan  Ram:  So  far  as  this
 rule  stands,  if  Parliament  feels  that
 no  Officer  after  retirement  should  join
 any  firm  having  any  dealing  with  the
 Government,  it  is  for  Parliament  to
 decide  and  we  wil!  abide  by  that.

 Mr.  Speaker:  Normally  it  is  only  a
 half-an-hour  discussion  arising  out  of
 a  question,  But  having  regard  to  the
 importance  of  this  matter,  if  any  hon.
 Member  tables  a  motion,  I  wil!  allow
 |  hour  or  33  hours,  as  may  be  neces-
 sary.

 Shri  Jagjivan  Ram:  I  would  like
 to  have  one  clarification.  I  will  be  in
 a  position  to  deal  with  this  particular
 case  only.  When  the  general  question
 is  raised,  the  Railway  Ministry  as  such
 will  not  be  competent  to  deal  with  it.
 It  will  be  for  the  Home  Ministry  to
 deal  with  it.  So,  we  will  have  to  con-
 sider  whether  the  question  is  to  be
 dealt  with  by  the  Railway  Ministry  or
 by  the  Home  Ministry.

 Mr.  Speaker:  I  expect  that  all  hon.
 Ministers  who  are  concerned  with  this
 will  be  present  here.  I  will  issue
 notices  to  all  hon,  Ministers.

 Shri  Feroze  Gandhi:  May  I  point  out
 that  it  will  be  good  if  the  Railway
 Ministry  lay  a  statement  on  the  Table
 of  the  House  giving  details  of  all  the
 members  of  the  Railway  Board  who
 have  retired  and  who  have  joined
 private  concerns  and  the  intervening
 periog  before  that?

 Shri  Joachim  Alva:  Starting  with
 Mr.  Bakhle.

 Mr,  Speaker:  Why  not  the  other
 Ministries  also?  Why  only  the  Railway
 Ministry?  This  question  started  with
 the  Railway  Ministry.  If  the  Railway
 Minister  does  not  find  it  highly  in-
 convenient  to  the  extent  possible,  he
 may  gather  information  within  recent
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 memory,  say,  since  1947,  regarding
 who  were  all  the  Chairmen  or  mem-
 bers  of  the  Railway  Board  who  have
 taken  to  private  service  and  with  or
 without  the  permission  of  the  hon.
 Minister.  That  information  may  he
 given  to  the  House.

 Shri  Jeachim  Ajvra:  What  is  the
 name  of  this  hon.  gentleman?

 Mr.  Speaker:  He  has  been  following
 the  question  for  about  20  minutes
 without  knowing  the  name?  He  can
 find  it  out.  Next  question.

 Calcutta  Durgapur  Express  Way

 +
 Shri  Subiman  Ghose:
 Shri  Raghunath  Singh:
 Ghri  मां,  वर,  Mukerjec:
 Shri  Mehammed  Elisa:

 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  state:

 (a)  whether  there  is  a  proposal  to
 construct  a  national  express  way  from
 Calcutta  to  Durgapur;

 (a)  म  so,  whether  the  plan  and
 estimates  for  the  same  have  been
 prepared;

 (९)  when  the  work  is  expected  to
 be  taken  up  and  finished;

 (a)  what  would  be  the  quantum  of
 land  required  for  the  purpase;  and

 (e)  how  much  arable  land  would
 be  affected?

 किल  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  Yes.  The
 proposal  is  at  present  in  the  prelimi-
 nary  stage  of  examination.

 (a)  No,  Siz.

 (6),  (6)  and  (e).  This  information
 ean  be  supplied  only  after  a  detailed
 survey  is  carried  out  and  plans  and
 estimates  prepared,  which  will  take
 about  one  year.

 @hri  Subiman  Ghose:  May  I  know
 by  how  many  miles  this  proposed
 road  will  be  less  than  the  national
 287  L.S.D.—2.
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 highway  between  Calcutta  and  Durge
 pur?

 Shri  Raj  Bahadur:  Sp  fer  as  I
 Know,  it  will  be  24  miles  less  and  the
 total  mileage  will  be  about  00  miles.

 Shri  Subimean  Ghese:  In  view  of
 the  fact  that  the  praposed  road  would
 affect  a  vast  tract  of  arable  land,
 have  we  examined  at  the  time  of
 formulation  of  this  scheme  whether
 the  same  purpose  may  be  achieved  by
 widening  the  grand  trunk  road  from
 Calcutta  to  Durgapur?

 Shri  Raj  Bahadur:  Initially  we
 thought  of  widening  the  existing
 national  highway.  But  at  the  in-
 stance  of  the  Chief  Minister  of  West
 Bengal,  the  new  proposal  is  under
 consideration.  The  verious  aspects
 Pertaining  to  that  proposal  are  also
 under  examination.

 T.B.  Survey  tm  Orissa

 #407,  Shri  Panigrahi:  Will  the
 Minister  of  Health  be  pleased  to  refer
 to  the  reply  given  to  Starred  Question
 No.  479  an  the  35th  August,  1958,  and
 State:

 (a)  whether  parts  of  Orissa  were
 included  in  the  National  Pulmonary
 Tuberculosis  Survey;  and

 (b)  whether  incidence  of  T.B.  in
 Orissa  has  been  assessed  from  any
 other  source?

 The  Minister  of  Health  (Shri
 Karmarkar):  (a)  The  National  Tuber-
 culosis  Survey  was  not  taken  up  in
 any  part  of  Orissa.

 (b)  No,  Sir.

 Shri  Panigrahi:  The  Tuberculesis
 Adviser  to  the  Gevemment  of  India
 has  stated  that  nearly  3  lakh  persons
 are  dying  of  T.B.  every  year.  May  I
 know  whether  Orissa  has  been  includ- ed  in  that  figure?  .

 Mr.  Speaker:  Dees  the  figure
 include  that  for  Orisea  also?  .

 Shri  Karmarkar:  Orissa  8  part
 India.  >
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 Bhri  Panigrabi:  But  no  survey  has
 been  carried  out  there.

 Mr,  Speaker:  Obviously  he  wants
 to  know  that  since  Orissa  has  not
 been  included  in  the  survey  whether
 the  figures  relating  to  Orissa  were
 also  included  in  the  figure.

 Shri  Karmarkar:  This  was  a
 sample  survey  to  decide  the  incidence
 of  T.  B,  and  this  figure  of  5  lakhs
 includes  that  for  Orissa  also.

 Short  Notice  Question

 2  hrs
 +

 Shri  Naval  Prabhakar:
 Shri  Balmiki:

 *S.N.Q.  No  4  <  Shri  K.  B.  Malvia:
 |  Shri  Bhola  Rant:
 [Shri  Umrao  Singh:

 Will  the  Minister  of  Health  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  a
 Hariyan  woman  admitted  in  the  Lady
 Hardinge  Hospital,  New  Delhi,  for
 her  delivery  and  after  the  successful
 dehvery,  was  strangled  to  death  on
 the  bed  in  the  maternity  ward  on  the
 mht  of  2lst  November,  1958;  and

 (b)  if  so,  what  further  action  has
 been  taken  to  enquire  into  the  matter?

 The  Minister  of  Health  (Shri
 Karmarkar):  (a)  A  Harijan  woman,
 who  was  recently  delivered,  was  found
 dead  in  her  bed  on  the  night  of  2ist
 November,  +1958,  with  a  piece  of  cloth
 tied  round  the  neck.

 (b)  the  matter  was  immediately
 reported  te  the  yolice  for  making
 necessary  inquiries  and  investigations
 are  still  in  progress,

 थीं  बल  प्रभाकर  :  क्या  में  जान  सकता

 हैं  कि जिस  समय  उस  के  परिवार  के  लोगों  को

 सूंचित  किया  गया  और  वे  शाये  तो  वहां  पर
 जो  स्रोग  ड्यूटी  पर  थे  उन्होंने  उन  को  उस

 महिला  से  मिलान ेसे  इनकार  कर  दिया  ?
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 Shri  Karmarkar:  I  shall  have  to
 enquire  about  the  matter.

 ची  भवल  प  राकर  :  क्‍या  में  जान  सकता

 हूं  कि जिस  समय  पुलिस  भाई  उस  समय  उस  के
 पति  से  न्लौर  जो  दूसरे  रोगी  पास  पास  में  थे
 उन  से  कोई  स्टेटमेंट  नहीं  लेने  दिया  गया  ?

 Shri  Karmarkar:  The  matter  is
 still  under  investigation.  I  have  no
 information  as  to  whose  statements
 were  taken  by  police.  In  the  circum-
 stances,  I  am  unable  to  say  what  the
 police  did.

 aft  मबल  प्र  ताकर  :  क्या  में  जान  सकता

 हूं  कि  पांच  बजे  जब  उस  के  पति  उस  से  मिलने
 के  लिए  गये  भौर  जब  यह  भण्छी  हालत  में  थी
 शौर  साढ़े  नौ  बजे  जब  उस  की  मृत्यु  हुई,  इस
 बीच  में  उस  का  नसेंज  से  कोई  झगड़ा  हुआ
 था?

 झप्यक्ष  महोदय  :  वह  यह  नहीं  जानते

 है,  सब  कुछ  इन्वेस्टिगेशन  में  है  ।

 Shri  Karmarkar:  She  was  all  right
 when  she  was  visited  by  her  husband.
 She  died  at  about  9  0  clock.  Regard-
 ing  quarrel  with  nurses,  I  have  no
 information  But  I  should  like  to
 inform  the  House  that  she  delivered
 in  the  early  hours  of  the  morning  of
 the  2ilst  November  She  was  progress-
 ing  well  and  she  was  all  right  when
 she  was  found  to  go  to  sleep.  At  9
 o'clock  when  a  nurse  went  to  the
 ward  she  found  her  dead  with  a  piece
 of  cloth  tied  round  her  neck.  The
 matter  was  immediately  reported  to
 the  police.  The  matter  is  under  in-
 vestigation  and,  as  I  said  before,  as
 and  when  further  facts  come  to  notice,
 we  shall  make  them  availsble.  *

 aft  भवल  प्रमाशर  :  क्या  मैं  जान  सकता

 हूं  कि  इस  सिलसिले  में  कोई  गिरफ्तार  किया
 गया  है  ?

 Shri  Karmarkar:  No,  so  far  as  I
 know.  I  do  not  think  anybody  has
 been  arrested.

 Mr,  Speaker:  Not  even  the  husband?
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 Shri  Karmarkar:  No,  not  even  the
 husband.

 Shri  Tangamani:  May  I  know
 whether  this  strangling  took  place
 after  the  child  was  born  or  it  took
 place  before  the  child  was  born?

 Shri  Karmarkar:  As  I  said,  she
 delivered  the  child  and  after  that  she
 was  quite  all  right  at  5-30  pm.  in
 the  evening.  At  9  p.m.  she  died.  It
 is  obvious  that...

 Mr.  Speaker:  The
 strangled?

 Shri  Karmarkar:  No,  no.  Only  the
 lady  died  with  a  piece  of  cloth  round
 her  neck.

 child  is  not

 Mr.  Speaker:  So,  it  took  place  after
 the  child  birth?

 Shri  Karmarkar:  Of  course.

 Mr,  Speaker:  Then  why  ask  a
 question  whether  it  was  after  or
 before  the  child  birth?

 Shri  Karmarkar:  So  far  as  I  can
 see,  the  child  is  there.

 भी रा०  Wo  वर्मा  :  क्‍या  श्रीमान्‌  ने  यह
 जानने  की  कोशिश  की  कि  वह  किस  कारण
 से  मरी  है  ?

 भी  करमरकर  :  सब  कुछ  जानने  की
 कोशिश  की  है  1  मेरे  पास  धौर  भी  इन्फा्मेशन
 है  लेकिन  मामला  झमी  सबजुड़िस  है  ।

 झष्यक  महोदय  :  झभी  सब  कुछ
 सबजुड़िस  है  भौर  वहां  पर  इल्वेस्टिगेशन
 किया  जा  रहा  है  ।

 Shri  Braj  Raj  Singh:  It  cannot  be
 sub  judice  because  the  case  is  not  in
 the  court.

 अध्यक्ष  महोरय  :  यह  सब  मासूम  है।
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 Late  running  of  Trains  hetween  Delhi
 and  Rewari

 Shri  Ram  Krishan:
 om.  {  Sardar  Iqbal  Singh:

 Will  the  Minister  of  Ballways  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  all  the
 trains  between  Delhi  and  Rewari
 Stations  on  metre-gauge  section  of  the
 Northern  Railway  generally  run  late;

 (b)  if  so,  the  reasons  therefor;  and

 (c)  the  steps  Government  propose
 to  remedy  the  situation?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawas  Khan):  (a)  No,
 but  performance  of  some  trains  was
 not  satisfactory.

 (b)  The  main  reasons  which  con-
 tributed  to  the  unpunctual  running  of
 some  of  the  trains  between  Delhi  and
 Rewari  were:  .

 (i)  heavy  sand  storms  and  unusual
 heavy  rains  this  year,  which
 necessitated  the  imposition  of
 speed  restrictions  and  piloting
 of  trains  in  the  interest  of
 safety;

 (ii)  heavy  incidence  of  alarm  chain
 pulling;

 (iii)  working  of  the  Delhi-Rewari
 section  to  saturated  capacity,  as
 a  result  of  which  late  running
 of  one  train  affects  the  running
 of  others  which  in  turn  spoils
 the  overall  punctuality  perfor-
 mance;  and  °  ७

 (iv)  operational  causes,  such  as,  acci-
 dents,  engine  and  interlocking
 failures  etc,  .

 (c)  All  possible  steps  are  being
 taken  to  improve  the  punctuality’  per-
 formance  of  trains  on  the  Delhi-
 Rewari  section.  There  is  ajready
 some  improvement  in  the  performance
 of  trains  on  the  sectidn.
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 Restoration  of  Teteyheme  System  in
 Delhi

 Shri  Sanganta:  Will  the

 (a)  whether  it  is  a  fact  that  a  heavy
 amount  was  spent  for  the  restoration
 of  Telephone  system  in  New  Delhi
 and  Delhi  consequent  on  the  oocur-
 renee  of  heavy  floods  in  the  month  of
 Jaly,  1988;

 (b)  if  so,  what  is  the  actual  amount
 of  damage;

 qe)  whether  any  officers  are  res-
 ponsible  in  any  way  Zor  the  damage;
 and

 (a  whether  any  safeguards  have
 been  provided  to  meet  such  exigen-
 cles?

 The  Minister  of  Transport  and  Com-
 mrmicatioss  (Shri  a  K.  Patil):  (a)
 to  (dj.  A  statement  is  laid  on  the
 Table  of  the  Sabha.

 Srarement

 (a)  An  expenditure  of  about
 Rs,  40,000  was  incurred  for  restoring
 the  telephone  system  in  New  Delhi
 and  Delhi  consequent  to  the  disloca-
 tion  in  the  service  caused  by  heavy
 Tein-fall  on  the  night  of  20j2ist  July.
 1956.

 (b)  All  the  Ieading-in  cables  from
 fle  subscribers  and  the  junction
 edbies  from  other  Exchanges  and
 oubles  carrying  miscellaneous  circuits,
 wath  as,  external  extensions,  P.B  Xs.
 apd  teleprinter  cirguits,  were  affected
 due  to  the  floods.

 (c)  and  (a),  The  Director  General,
 Posts  and  Telegraphs,  has  up  an
 Enquiry  Committee  to  investigate
 inte  the  matter.  The  findings  and
 fecongmendations  of  the  Committee
 age  expected  to  be  submitted  by  the
 maiddie  of  December.  Further  action,
 if  any’  will  be  taken  in  the  light  of
 the  Report,
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 plaased  to  refer  to  the  reply  given
 Starred  Question  No.  652  on  the  27th
 September,  ‘1958  and  state:

 (a)  whether  the  expenses  of  Agri-

 tories;  and

 (b)  the  total  amount  spent  in  Union
 Territories  and  expenditure  per  team?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  F.  Jain):  (a)  Yes,  in
 respect  of  Delhi  which  is  the  only
 Union  Territory  covered  by  the
 present  Rabi  Production  Drive.

 (b)  So  far  Rs.  690  or  about  Rs.  2i
 per  team.

 Devnoor  Hydro  Electric  Project
 408,  Shri  T.  B.  Vittal  Rao:  Wil!  the

 Minister  of  Irrigation  and  Power  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No  3!7  on  the  20th
 August,  and  state:

 (a)  whether  the  investigation  of  the
 Devnoor  Hydro  Electric  Project,
 Andhra  Pradesh,  has  since  been  com-
 pleted;  and

 (b)  if  so,  when  the  work  on  the
 same  will  commence?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  Pre-
 liminary  investigations  of  the  Devnoar
 Hydro  electric  project  have  been  com-
 pleted  and  the  preliminary  report  is
 under  scrutiny  by  the  Central  Water
 and  Power  Commission,

 (b)  The  question  of  taking  up  the
 scheme  can  be  considered  onty  after
 detailed  investigations  have  been
 completed.

 Anti-Leprosy  Work

 *403,  Shri  Kediyan:  Will  the  Minis-
 ter  of  Health  be  pleased  to  state:

 (a)  whether  Government  have  made
 any  estimate  as  to  the  number  of
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 doctors  that  may  be  required  for  anti-
 leprosy  work  during  the  Second  Plan
 period;

 (b)  the  number  of  doctors  available
 at  present;  and

 (c)  what  steps  Government  have
 taken  to  increase  the  training  facilities
 for  anti-leprosy  work?

 The  Minister  of  Health  हाल
 Karmarkar):  (a)  Yes,  Sir.

 b>)  ‘The  information  is  being  eollect-
 ed  and  will  be  laid  on  the  Table  of
 the  Sabha  in  due  course.

 (९)  A  scheme  for  the  training  of  60
 Medica!  Officers  during  each  yeer  in
 three  batches  of  20  each  is  under
 consideration  of  the  Government

 डाक्-सार चि  जाग  के  मर्वत  भौर  कर्रवारियों

 क्या  परिवहन  तथा  संचार  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि:

 (क)  क्या  चह  सच  है  कि  १९५७-५८
 के  वित्तीय  वर्ष  में  डाक  तथा  तार  विभाग  के
 अवन-निर्माण-कार्यक्रम  के  लिए  जो  धनराशि

 मंजूर  की  एई  थी,  उसका  पूरा  उपबोग  नहीं
 हो  पाया  है;

 (ल)  यदि  हां,  तो  कितनी  शवराधि  का
 उपयोग  नहीं  किया  गया  2;

 (ये)  उस  धनराशि  का  उपयोग  न  करने

 &  क्या  कारण  हैं;

 (थ)  इस  स्थिति  में  हुआर  करने  के  लिए
 क्या  कार्यवाही  की  जा  रही  है;  भौर

 (४)  आलू  बिलीयन  वर्ष  में  इस  विषय  में

 चय  हक  हवा  स्थिति  रही  है  !

 4  DECEMBER  958  Written  Answers  2302

 करियहूष  ows  wan  ंी  (थौ  स०
 का०  पाटिल):  (क)  से  (2).  इस  सम्बस्ध
 में  एक  मिवरण  जान बटर  कर  रखा  गया  है

 विषरण

 (क)  बी  हां  ।

 चि)  LENENS  में  १६६  लाख  रुपयों
 की  धनराशि  उपमोग  में  रहीं  लागी  गयी  r

 (ग)  इसके  उपयोध  न  करने  के  कई

 प्रमुख  कारणों  में  से एक  कारण  वह  था  कि

 वित्त-मंत्रालय  ने  २०,०००  रुपयों  से  भ्रधिक

 लगत  के  सब  नये  अबनी  कर  रोक  लगा  दी
 थी  1  इस  रोक  के  कारण वे  भवन,  जेसका

 निर्माण  कुर्सो से  ऊपर  नहीं हुआ  भा,  उन्हें  बन्द

 करना  पड़ा  ।  कुछ  एक  सवनों  पर  उक्त  रोक
 को  हाये  जाने  के  लिए  वित्त  अंब्रालय  को

 लिखना  पड़ा  ।  यह  रोक  जूत  में  लगायी  गयी

 थी  बौर  इसके  उठाये  जाने  तथा  केन्द्रीय
 लोक-निर्माण  विभाग  (C  P.W.D)sra
 अवन-निर्माण-कार्य  को  चालू  कराये  जाने  में
 पर्याप्त  समय  लग  गया  ।  कैन्द्रीय  लोक-निर्माण

 विभाग  के  प्धिकारियों  द्वारा  मवन  के  निर्माण-

 कार्य  में  दिखायी  गयी  धीमी  प्रगति  भी  इसका

 एक  कारण  है

 (a)  केन्द्रीय  लौक-निर्माण  विभाग  के

 झारिकारियों  को  लगततार  कहा  जा  रहा  है  कि

 वे  डाक-तार  विभाग  की  मपन-निर्माण  सम्बन्धी
 झावस्यकतापों  को  पूरा  करने  के  प्रयोजन  से

 झरपने  विभाग  का  पुनगेठन  करें।  भवन-निर्माण-

 कार्य  की  प्रगति  को  फिर  से  अकिनें  के  लिए

 निदेशालय  एवं  परिमण्डल-स्तर  पर  सामयिक
 बैठकें  की  जाती  हैं  ।९  ०

 क)  अकश्तार  विभाग  ने  इस  बर्ष  गधे

 भवनों  के  निर्माण  के  लिए  १६२  ह: | ल  रुपये

 लिर्भारित  कर  रखे  थे।  केनीवे  लोक-निर्माण

 विभाव  के  अधिकारियों  ने  यह  रहते  दी  कह
 दिया  हं  कि  4  चालू  ६ अ  भें  १९०  लाख  रुपयों

 @  भ्रांधक  रक्म  ह ल  नही  कर  सकेंगे  dq
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 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  what  is  the  outcome  of  the
 International  Sugar  Conference  held
 ip  Geneva;

 (b)  whether  India  has  become  a
 party  ta  the  new  International  Sugar
 Agreement  to  replace  the  existing  one
 expiring  m  December,  ‘1958;  and

 (c)  how  far  the  inclusion  of  India
 in  the  Agreement  would  help  other
 Countries?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  (a)  India  has
 been  offered  a  basic  quota  of  |  lakh
 metric  tofis  and  a  special  reserve
 quota  of  50,000  metric  tons  (raw
 value)  for  export  during  each  of  the
 {hree  years  1959,  960  and  1961.

 (b)  The  matter  is  under  considera-
 tion.

 (c)  Different  countries  are  likely
 to  have  different  views  about  the
 desirability  or  otherwise  of  India
 joining  the  Agreement.  India  will
 jain  the  agreement  only  if  it  is  consi-
 dered  that  it  would  be  in  India’s  own
 interest  to  do  so.

 Procurement  of  Rice  from  Andhra
 Pradesh

 e
 410,  Shri  Narayanankatty  Menon:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  the  jota)  amount  of  rice  pro-
 cured  by  the  Central  Government
 from,  Andhra  Pradesh  during  Septem-
 ber  and  October,  1958;  and

 (७)  what  .Government  has  done
 with  the  procured  rice  stock?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  है,  Jain):  (a)  About
 6,000  tons  were  actually  delivered  by
 the  rice  millers  during  the  months  of
 September  and  October,  1988,

 (b)  The  procured  rice  was  moved
 to  Central  Storage  Depots  situated  in
 different  States  including  Andhra
 Pradesh,  for  distribution  later  in  the
 needy  areas.

 Detention  of  Trains  in  Bangaon
 ection  of  Sealdah  Division

 *4i.  Shri  Subiman  Ghose:  Wil)  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  trains
 in  Bangaon  Section  of  Sealdah
 Division  in  Eastern  Railway  are
 detained  by  smugglers  of  betel  and
 betelnut  in  the  border  area  causing
 much  inconvenience  to  the  passen-
 gers;  and

 (b)  if  so,  what  steps  Government
 proposes  to  take  in  the  matter?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawas  Khan):  (a)  Yes,
 but  the  number  of  cases  have  come
 down  considerably  during  recent
 months.

 (b)  The  following  steps  were  taken
 to  prevent  such  occurrences:—

 (i)  Extra  police  force  from  the
 State  Reserve  was  requisition-
 ed  and  posted  to  combat  alarm
 chain  pulling  by  the  miscreents;

 (ii)  close  haison  is  being  maintained
 with  the  G.RP.

 (ili)  the  Excise  Department  intensi-
 fied  the  check  for  smugglers  of
 betel-nut  who  were  pulling  the
 alarm  chain  to  facilitate  smug-
 gling;

 The  following  measures  are  also
 under  consideration:

 (a)  The  Railway  staff  to  be
 directed  to  arrest  the  offenders
 at  the  spot  for  prosecution
 before  the  Railway  Magistrate;
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 {b)  The  Railway  Magistrate  should
 “hold  a  mobile  court  in  that

 section  to  be  available  for  a
 spot  trial  of  the  offendera.

 Poliation  of  Yamuna  Waters  in
 Dethi

 412,  Shri  Vajpayee:  Will  the  Minis-
 ter  of  Health  be  pleased  to  state:

 (a)  whether  the  Council  of  Scientific
 and  Industrial  Research  propose  to
 conduct  investigations  in  regard  to
 the  pollution  of  Yamuna  Water  near
 the  Wazirabad  weir;  and

 (b)  if  so,  the  nature  of  these
 enquiries  and  the  progress  made  30
 far?

 The  Minister  of  Health  (Shri
 Karmarkar):  (a)  Yes,  Sir.

 (b)  A  research  Unit  is  investigating
 the  physical,  chemical,  bacteriological
 and  biological  conditions  of  the  38
 mile  stretch  of  the  river  Yamuna
 between  Wazrabad  &  Okhia  at
 8  selected  points.

 The  Survey  was  started  at  the
 beginning  of  958  and  has  been  sanc-
 tioned  for  a  period  of  two  years.

 Forest  Industries  in  Beas  Area

 *4I8.  Shri  Hem  Raj:  Will  the
 Minster  of  Food  and  Agriculture  be
 pleased  to  refer  to  the  reply  given  to
 the  Unstarred  Question  No.  599  on
 the  5th  Sep:ember,  4958  and  state:

 (a)  whether  the  report  of  the
 Finnish  Experts  has  since  been
 received  from  the  setting  up  of  the
 Forest  Industries  in  the  Beas  area

 (b)  if  so,  what  are  their  main
 recommendations;  and

 (ce)  whether  a  copy  of  the  report
 will  he  laid  on  the  Table?

 The  Minister  of  Food  and  Agrical-
 ture  (Shri  A.  ह  Jain):  (a)  Yes,

 (b)  A  summary  of  the  recommenda.
 tions  is  placed  on  the  Table  of  the
 Sabha.  {See  Appendix  II,  annexure
 No.  87.}
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 (९)  Yes  Sir,  as  soon  as  sufficient

 copies  are  received.

 Sharavathy  Hydro  Electrie  Project
 Mysore  State

 ogue,  {  Shri  Mohammed  Imam:
 Shri  Wodeyar:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  refer  to  the  reply
 given  to  Starred  Question  No.  4235
 on  the  5th  September,  958  and  state:

 (a)  whether  any  decision  has  since
 been  taken  to  provide  the  necessary
 foreign  exchange  for  the  import  of
 equipment  and  machinery  needed  for
 the  Sharavathy  Hydro-Electric  Pro-
 ject,  Mysore  State;  and

 (b)  if  so,  the  nature  thereof?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  and
 (b).  Not  yet,  Sir.  The  question  was
 recently  considered  in  consultation
 with  the  Planning  Commission  and
 the  possibilities  of  finding  the  required
 foreign  exchange  are  being,  explored.

 Construction  of  National  Highways
 in  Mysore

 "415.  Shri  Wodeyar:  Will  the
 Minister  of  Transport  and  Communi-
 cations  be  pleased  to  state:

 (a)  the  mileage  of  National  High-
 way  Roads  constructed  in  Mysore
 State  during  the  Second  Five  Year
 Plan  period  so  far;  and

 {b)  how  far  Bombay-Kanya-
 kumari  Road  in  West  Coast  National
 Highway  Road  Scheme  has  progres-
 ted?

 e
 The  Minister  of  State  in  the  Minis.

 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  Work
 carried  out  on  National  Highways  in
 Mysore  so  far  during  the  current
 Plan  period  relate  to  the  consolidation
 and  improvement  of  the  existing
 National  Highways.  No  new  construc-
 tion  of  National  Highways  has  been
 undertakes,
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 (b)  West  Coast  Road  is  not  8
 National  Highway.  Out  of  the  total
 Second  Plan  provision  of  Rs.  4
 crores  for  Gaz  read,  expenditore
 during  the  first  three  yeats  of  the  Plan
 is  anticipated  to  be  Rs.  °3l  crores.
 We  have  recently  sanctiontd  a  large
 number  of  bridge  and  Yoed  projects
 and  the  tempo  of  progress  is  expected
 te  increase  in  the  remaining  two  years.

 Malaria  in  Delhi
 Shri  A.  K.  Gopaian:

 6,  14  Shri  Kenhan:
 |  Shei  Narayaunkutty  Menea:

 Will  the  Minister  of  Health  be
 pleased  to  state:

 (a)  whether  the  Government  have
 seen  press  reports  about  the  increase
 in  the  incidence  of  Malaria  in  Delhi
 this  year;

 (b)  whether  the  Government  have
 investigated  into  the  causes  of  this
 increase  in  Malaria  cases;

 (c)  if  go,  what  are  the  causes;  and

 (a)  what  steps  Government  propose
 to  take  to  control  this?

 The  Minister  of  Health  (Shri
 Sarmarkar):  (8)  इक,

 (b)  Yes.

 (e)  Following  are  the  causes:

 (i)  Extra-ordinary  Deavy  rains;

 (2)  Intermittent  floods;

 e  Inhabitants  of  villages  in  the
 North  of  three  miles  belt  area
 end  especially  residents  of
 village  Burari,  situated  on  the
 right  bapk  of  the  river
 Jatnume,  evacuating  with  their
 animals  to  the  urban  cress;

 ९३)  Viflagers  seterning  from  the
 etghbouring  villages,  which

 are  hot  dnder  the  Malaria  Con-
 ्तो  Programme  of  Delhi  Ad-
 *nintdtration,  wter  the  recession
 ot  te  floods,

 (8)  The  existing  stuff  of  the  Anti-
 Malaria  Organisation  todld  not
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 cope  with  the  contmucusly  in-
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 (d)  Prompt  action  was  taken  to  spot
 all  fever  caves  in  the  affected  villages
 by  house  to  house  visits  and  afford
 treatment  to  all  those  found  positive
 for  malaria.  The  yvituation  is  now
 fully  under  control.  In  pursuante  of
 the  Eradication  Programme  in  the
 area,  action  has  also  been  taken  to
 jatensify  the  control  measures  to
 aflord  complete  coverage  and  to  pre-
 vent  all  transmission,

 Scheme  to  stimulate  origina]  thinking
 among  employees

 *4l7.  Dr.  Ram  Subhag  Singh:  ्
 the  Minister  of  Railways  be  pleased
 to  state:

 (a)  whether  Government  have  in-
 troduced  any  scheme  in  different
 coaches,  locomotives  and  other  types
 of  Railway  factories  and  work-shops
 in  the  country  to  stimulate  original
 thinking  among  the  employees  of
 those  factories;  and

 (b)  if  30,  how  that  scheme  has
 been  working?

 The  Deputy  Minister  of  Railways
 (Shxt  Ghalmawaz  Khan):  (a)  Yes.  A
 Scheme  has  been  introduced  whereby
 staff  at  all  levels  are  encouraged  to
 make  new  suggestions  or  devices  for
 improving  the  existing  methods  of
 work  in  all  phases  of  raitway  activi-
 ties.

 (b)  The  Scheme  is  working  satis-
 tactorily.

 Shrimati  Ha  Palchowther!:
 Shri  Hem  Raj:
 Shri  8.  M.  Banerjes:

 ais,  q  Shri  Ram  Krishan:
 ]  Shri  Ajit  Singh  Sartadi

 Sepahar:
 |  art  N.  a  Munisany

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 (a)  whether  it  mn  a  Gut  a
 serious  land-slide  occurred  in  ‘the
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 Bhakra  Dam  area  on  the  86th  Outeber,
 398;

 (b)  if  so,  the  full  details  of  the
 ocoarrente;

 (९)  whether  any  damage  has  been
 caused  to  the  Bhakra  Dam;  and

 @)  if  £0,  to  what  extent?

 The  Deputy  Minister  of  Irrigation
 wad  Pewer  (Shri  Hathi):  (2)  to  (d).
 A  statement  giving  the  information  is
 laid  on  the  Table  of  the  House.

 STaT2MEntT

 (a)  and  (b).  A  land  slide  fo  rock
 upstream  of  the  main  Bhakra  Dam
 occurred  on  the  right  abutment  at
 3.40  hours  on  the  28th  October,  1958,
 The  quantity  involved  was  about
 8,000  c.yds.  of  work.  The  —  slide
 occurred  in  rib  lying  between  the
 upstream  face  of  the  Dam  and  the
 heelclay  stone.  The  rib  does  not
 form  part  of  the  foundation  of  the
 Dam.  All  men  and  equipment  were
 removed  before  the  slide  took  place.
 No  damage  has  been  caused  to  the
 Bhakra  Dam  or  the  heelclay  stone,
 but  a  footing  constructed  at  a  cost
 of  Rs.  10,000  to  carry  the  Dinkey
 track  to  the  heelclay  stone  has  been
 damaged,  The  land  slide  has,  how-
 ever,  created  additional  work  inas-
 much  as  the  fallen  rock  will  have  to
 be  removed.  This  may  give  a  slight
 set-back  to  the  concreting  but  the
 overall  schedule  of  the  completion  of
 the  Dam  is  not  likely  to  be  affected.

 (c)  No,  Sir.
 (ad)  Does  not  arise.

 Misappropriation  of  Funds  in  Patna
 City  Booking  Office

 *419,  Shri  Aurobindo  Ghosal:  Will
 the  Minister  of  Rallways  be  pleased
 to  state:

 (a)  the  actual  amount  misappro-
 priated  in  the  Patna  City  Booking
 Office  which  is  run  by  a  contracter;

 (9)  when  the  fraud  was  detected  and
 what  ection  has  been  taken  against
 the  ‘contractor;
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 (९)  when  the  ssid  City  Socking
 office  was  taken  over  by  Govern-
 ment  and  the  amount  of  expenditure
 involved  therein;  and  ४

 (d)  whether  it  is  running  at  a  loss?

 The  Deputy  Minister  ef  Railways
 (Shri  8,  द  Ramaswamy):  (a)  The
 accounts  scrutinized  so  far  indicate
 that  an  ह... अ  of  Rs.  46668  had  been
 misappropriated.

 (b)  On  8th  April,  ‘1957.

 The  Security  deposit  (Rs.  30,000)
 of  the  contracter  and  his  commission
 vills  for  sale  of  tickets  have  been
 withheld  for  adjustment  against  the
 amount  dae  from  hin.

 The  matter  is  also  under  investiga-
 tien  by  the  police  authorities.

 (९)  On  Ist  June,  ‘1957.

 The  amount  of  expenditure  is  about
 Rs.  14,008  per  year.

 (a)  No.

 Procurement  of  Foodgrains  in  Manipur

 *420.  Shri  L.  Achaw  Singh:  Will
 the  Minister  of  Feod  and  Agriculture
 be  pleased  to  state:

 (a)  whether  Government  have  any
 plan  to  procure  foodgrains  in  Mani-
 pur  during  the  next  harvest  season;
 and

 tb)  if  so,  whether  the  procurement
 of  rice  will  stand  at  the  former
 price?

 The  Minister  of  Pood  and  Agricul-
 tare  (Shri  A.  2,  Jain):  (a)  and  (9).
 Yes,  Sir.

 Central  Coalcil  ef  Health

 21,  Shri  Jadbav:  Will  the  Minis-
 ter  of  Health  be  pleased  to  state:

 (a)  how  far  the  pfinciple  accept-
 ed  by  the  Osntral  Council  of  Health
 that  in  conformity  with  thee  reat  of
 the  world  there  should  be  one  uniform
 standard  of  education  in  modern  medi-
 cine  at  the  University  degree  standard
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 has  been  adopted  by  the  Government;
 and

 (b)  what  steps  have  been  taken  to
 implement  the  same?

 The  Minister  of  Health  (Shri  Kar-
 markar):  (a)  The  principle  has  al-
 ready  been  accepted  ain  its  entirety.

 (b)  The  recommendations  of  the
 Central  Council  of  Health  were  com-
 mended  to  all  State  Governments.
 Moreover,  the  matter  was  considered
 by  the  Medical  School  Education  Con-
 ference  as  early  as  November,  1938,
 who  recommended  that  one  uniform
 minimum  standard  of  training  and  qua-
 hfication  for  practitioners  of  modern
 scientific  medicine  should  be  estab-
 lished  throughout  India  and  that  the
 standard  should  be  such  as_  should
 satisfy  the  requirements  laid  down  by
 the  Medica)  Council  of  India  As  a
 result  of  this  recommendation,  all  the
 medical  institutions  imparting  licen-
 thate  training  except  one,  vzz.,  the
 Arya  Medical  School,  Ludhiana,  have
 either  been  upgraded  or  closed

 Rural  Electrification  in  Bombay  State

 *422  Shri  Pangarkar:  Will  the
 Ministe:  of  Irrigation  and  Power  be
 pleased  to  state:

 (a)  whether  the  Bombay  Govern-
 ment  have  requested  the  Centre  for
 any  aid  for  rural  electrification  in  the

 tate;  and

 (b)  at  so,  what  action  has  been
 taken  by  the  Centre  m  this  regard?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  Yes,  Sir

 (b)  The  State  Government  have
 been  informed  by  the  Planning  Com-
 mission  of  the  p&tfern  of  Central
 assistance  for  rural  electrification
 schemes  under  the  Second  Five  Year
 Plan.  ra

 Rajasthan  Desert

 ans,  Shri  Jhulan  Sinha:  Will  the
 Minister  of  Food  and  Agriculture  be

 -pleased  to  refer  to  the  reply  given  to
 Starred  Question  No  488  on  the  25th
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 February,  958  and  state  whether  the
 measures  so  far  taken  by  the  Central
 and  State  Governments  have  succeed-
 ed  to  any  extent  in  checking  the  ex-
 pansion  and  spread  of  the  Rajasthan
 desert?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  ह  Jain):  The  results  of
 the  measures  taken  could  be  assessed
 only  after  a  lapse  of  years;  as  the
 work  is  of  a  long  term  nature.  At
 present  it  35  only  in  an  experimental
 stage

 Wheat  from  Australia

 424,  Shri  Hem  Barua:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state.

 (a)  whether  it  35  a  fact  that  Aus-
 tralia  proposes  to  provide  India  short-
 ly  with  9,000  tons  of  wheat;

 (b)  7  so,  what  is  the  estrmated
 price  of  this  wheat,  and

 (c)  how  do  Government  propose  to
 utilise  the  sale  proceeds  of  it?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P,  Jain):  (a)  The  Gov-
 ernment  of  Australia  supplied  in
 October,  ‘1958,  about  945  thousand  tons
 of  wheat  as  a  gift,  under  the  Colombo
 Plan

 (b)  The  CLF  va.ue  of  this  wheat
 4s  approximately  पि  3i  lakhs

 (c)  The  matter  38  under  considera-
 tion

 Family  Planning

 hri  Assar:
 Shri  Ram  Krishan:

 १426.  1३  Shri  N,  R.  Munisamy:
 Shri  S.  M.  Banerjee:
 Shri  Tangamani:

 Will  the  Minister  of  Health  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Family  Planning  Board  met  in  Delhi
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 on  7859  November,  4988  to  consider
 the  progress  of  the  Family  Planning
 Programmes  achieved  so  far;

 (b)  if  so  the  progress  made  ‘uptil
 now;  and

 (c)  the
 Board?

 The  Minister  of  Health  (Shri  D.  P.
 Karmrarkar):  (a)  Yes,  Sir.

 (b)  and  (c).  A  note  is  laid  on  the
 Table  of  the  Sabha.  [See  Appendix
 II,  annexure  No,  68.)

 State  Trading  in  Foodgrains

 Shri  8.  M.  Banerjee:

 ड

 Shree  Narayan  Das:
 Shri  Ram  Krishan:
 Shri  Panigrahi:
 Shri  Bimal  Ghose:

 9427,  4  Shri  Mahanty:
 Shri  N.  है.  Munisamy:
 Shri  Assar:
 Shri  Vajpayee:
 Shri  Naushir  Bharucha:
 Shri  L.  Achaw  Singh:

 |  Shri  Sadhan  Gupta:
 Will  the  Minister  of  Food  and  Agri-

 eulture  be  pleased  to  state:

 (a)  whether  a  decision  has  been
 taken  by  the  National  Development
 Council  to  have  State  Trading  in
 Foodgrains;

 (b)  if  so,  whether  the  Union  Minis-
 try  of  Food  and  Agriculture  and  the
 Planning  Commission  are  drawing  up
 a  scheme  to  this  effect;

 ५९)  if  so,  what  will  be  the  outline
 of  the  scheme;  and

 (d)  the  date  from  which  this
 scheme  is  likely  to  be  implemented?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  (a)  Yes,  Sir.

 (b)  to  (d).  The  details  are  being
 worked  out  by  a  Group  of  officers  for
 the  consideration  of  the  Government.
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 Location  of  Second  Shipyard

 E

 D.  C.  Sharma:
 Shri  Bam  Krishan:
 Shri  Padam  Dev:
 Shri  Kodlyan:
 Shri  द  C.  Shukla:
 Shri  Damani:
 Shri  Narayanankutty

 “ee.
 द्

 Mohammed  Imam Shri  =
 Shri  Wodeyar:
 Shri  A,  KE.  Gopalan:
 Shri  Punnoose:
 Shri  Vasudevan  Nair:
 Shri  Nagi  Reddy:

 |  Sar  Jadhav:
 Will  the  Minister  of  Transport  and

 Communications  be  pleased  to  state:

 (a)  whether  the  High  Level  Com-
 mittee  appointed  to  examine  the  re-
 port  of  the  British  Shipyard  Mission
 regarding  location  of  Secend  Ship-
 yard  has  finalised  its  work;

 (b)  of  so,  what  are  the  recommen-
 dations  of  the  Committee;

 (९)  the  place  finally  selected  by
 Government  for  establishing  the
 second  shipyard;  and

 (d)  the  steps  taken  to  get  financial
 assistance  for  the  second  shipyard?

 The  Ministry  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (2)  Not  yet.
 The  Committee  are  still  examining
 certain  technical  points.

 (b)  to  (da).  Do  not  arise.

 Jackal  Menace  in  Delhi

 Shri  Ram  Krishan:
 °429.  <  Shri  Bhakt  Darshan:

 Shri  Naval  Prabhakar:

 Will  the  Minister°of  Health  be
 pleased  to  state:

 (a)  whether  it  is  &  fact  thgt  Jackal
 menace  is  increasing

 i,  ed
 day  in

 parts  of  New  Delhi,  particularly  in  the
 new  colonies;  and

 (b)  if  so,  the  nature  of  steps  taken
 so  far  or  proposed  to  be  taken  in  the
 matter?
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 The  Miaieter  of  Health  (Shri  Kar-
 markar);  (a)  In  the  old  imbabited
 areas  of  New  Delhi,  the  number  of
 jackals  has  4een  reduced  considera-
 bly.  In  the  newly  developed  colonies
 the  problem  has  its  own  peculiarities,
 but  it  38  not  possible  to  state  cate-
 goricasly  whether  there  has  been
 any  appreciable  increase  sn  the  num-
 ber  of  jackals  in  these  aras.

 (b)  Regular  beats  are  organised
 and  the  services  of  three  dog-cum-
 jackal  shooters  armed  with  shot  guns
 are  utilised  by  the  New  Delh:  Muni-
 etgat  Cammuttee  for  killing  tackals.

 All-India  Women’s  Food  Council

 «4gq,  [  Shri  Subodh  Hanséa:
 L  Shri  S  C.  Samanta:

 Will  the  Minister  of  Food  and
 Agriculture  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the  All
 India  Women’s  Food  Council  have
 been  receiving  a  large  amount  every
 year  as  grant-in-aid,

 (b)  whether  any  other  organisation
 is  receiving  such  grant,  and

 (c)  whether  there  is  any  arrange-
 ment  for  checking  the  accounts  of
 such  mstitutions  to  which  grant-in-
 aid  375  given?

 The  Minister  of  Food  and  Agricul-
 tare  (Shri  A.  P.  Jain):  (a)  No,  since
 1957-58  the  All-India  Women's  Food
 Council  has  not  been  receiving  any
 grant  from  this  Minstry

 (b)  Apart  from‘  an  ad  hoc  grant
 sanctioned  last  year  to  the  Meals  for
 Millions  Association  no  other  grant
 haz  beqn  sanctioned  to  any  other
 suniler  organwation  by  ths  Ministry.

 (०)  Whenever  any  grant  38  paid  the
 recipient  has  to  satisfy  Government
 that  the  grant  has  been  spent  for  the
 purpose  for  which  it  was  sanctioned.
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 Subsiliary  Pert  at  Calcutta

 ड्

 8.  C.  Samanta:
 Shri  Subodh  Hansda:
 Shri  Ram  Krishan:
 Shri  Rajendra  Singh:
 Dr.  Ram  Subhag  Singh:
 Shrimati  Ba  Palchoudhri:
 Shri  Vajpayee:

 21  |  Shri  Raghunath  Singh:
 Shri  Bimal  Ghose:
 Shrimati  Mafida  Ahmed:

 |  Shri  Panigraht:
 |  Shri  Tridsb  Kamar

 Chaudkurt:
 Shri  H,  N.  Mukerjee:
 Shri  8.  M.  Banerjee:
 Shri  Aurobindo  Ghosal;

 Wu  the  Minister  of  Transport  and
 Communications  be  pleased  to  state:

 (a)  the  progress  of  work  done  80
 far  to  implement  the  World  Bank
 Technical  Mission's  recommendations
 to  set  up  a  deep  draft  port  on  the
 Western  Bank  of  the  River  Hooghly  ;

 (b)  how  many  foreign  experts  have
 examined  the  possibilzties  of  the  pro-
 posed  deep  draft  Port;

 (०)  the  places  they  have  surveyed;
 (d)  whether  it  is  a  fact  that  Gov-

 ernment  propose  to  establish  the  said
 Port  at  Haldia;

 (e)  whether  Government  is  aware
 that  places  at  Haldia  and  south  of  it
 ave  liable  to  be  affected  wi.n  periodic
 cycionic  storms;  and

 (f)  if  so,  whether  a  chart  signifying
 the  cyclonic  storms  in  those  areas  will
 be  laid  on  the  table?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  to  (f).  A
 statement  is  laid  on  the  Table  of  the
 Sabha.

 SraTemMent

 (a)  The  matter  is  still  in  the  stage
 of  techmoal  investigations  which  are
 in  progress,  for  the  selection  of  a
 site  for  the  new  Port.

 (b)  The  poasibilty  of  setting  up  an
 awauliary  Port  te  Calcutta  has  been
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 under  investigation  by  M/s  Rendal,
 Palmer  &  Tritton,  the  Consulting  En-
 gineers  to  the  Calcutta  Port  Com-
 missioners  and  Mr.  Posthuma,  Deputy
 Director  of  the  Port  of  Rotterdam.  In
 addition,  the  Government  of  India
 have  had  the  benefit  of  a  Report  on
 the  subject  by  Professor  Larras,  a
 French  Enginver.

 (९)  The  places  that  have  been  sur-
 veyed  are  Geonkhali,  the  mouth  of
 the  Haldia,  Jensen  Sands  outside  the
 outer  bars  of  the  River  Hooghly,  and
 Kanike  Sands  due  north  of  the  mouth
 of  the  Dhamma  River.

 (6)  No  firm  decision  has  yet  been
 taken  to  set  up  a  Port  at  Haldia.
 The  question  of  selection  of  a  site  for
 the  new  Port  is  still]  under  technical
 investigation.

 (e)  The  Haldia  region  which  is
 about  25  miles  from  the  mouth  of  the
 River  Hooghly  is  not  exposed  to
 cyclonic  weather  conditions.  But
 the  mouth  of  the  River  is  exposed  to
 atmospheric  depressions.

 (f)  A  chart  is  under  preparation
 and  will  be  laid  on  the  Table  of  the
 Sabha  as  soon  as  it  is  available.

 Foreign  assistance  for  Indian  Merchant
 Shipping

 9432,  Shri  Harish  Chandra  Mathur:
 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  state:

 (a)  what  is  the  source  and  quantum
 of  foreign  assistance  offered  to  build
 up  Indian  Merchant  Shipping;  and

 (b)  how  do  Government  propose  to
 avail  of  this  foreign  assistance?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  and  (b).
 The  only  substantial  foreign  assis-
 tance  for  shipping  which  has  actually
 materialised  so  far  is  the  Yen  line  of
 credit  from  Japan.  Out  of  a  total
 credit  of  i8  billion  Yen  promised  by
 the  Government  of  Japan,  an  amount
 of  5  billion  Yen  has  been  earmarked
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 for  shipping.  Orders  have  been  al-
 ready  placed  in  Japan  for  the  build-
 ing  of  one  tanker  und  one  cargo  ship
 against  this  amount.  The  question  of
 placing  a  few  more  orders  to  utilise
 the  amount  fully  is  under  active
 consideration.

 Import  of  Foodgrains  from  U.S.A.

 (Shri  8.  M.  Banerjee:
 Shri  Sabedh  Hansda:
 Shri  8,  C.  Samanta:

 9433,  दू  डिफदां  है.  0.  Majhi:
 Shri  Ram  Krishan:
 Shri  H.  N.  Mukerjee
 Shri  Muhammed  Filas:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  whether  a  new  agreement  for
 the  import  of  foodgrains  has  been
 signed  with  U.S.A.  in  September,
 1958:

 (b)  if  so,  the  quantity  of  foodgrain
 likely  to  be  received  this  year  under
 this  agreement;  and

 (c)  the  terms  of  agreement?
 The  Minister  of  Food  and  Agricul-

 ture  (Shri  A.  P.  Jain):  (a)  and  (c).
 An  Agreement  was  signed  on  the
 26th  September,  958  with  the  Gov-
 ernment  of  U.S.A.  for  the  supply  of
 foodgrains.  A  copy  of  it  is  available
 in  the  Library  of  the  Parliament.

 (b)  It  is  not  in  the  public  interest  to
 disclose  such  information  about  import
 programme.

 Inland  Water  Transport  Services  in
 Bihar  and  Uttar  Pradesh

 $436,  Shri  Shree  Narayan  Das:
 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  refer
 to  the  reply  given  to  Starred  Question
 No.  477  on  the  23rd  September,  958
 and  state:

 (a)  whether  the  scheme  for  resum-
 ing  the  inland  water  transport  services
 formerly  run  by  the  Joint  Staamer
 Companies  in  the  Bihar  and  U.P.  has
 since  been  finalized;  and

 (b)  if  not,  the  reasons  therefor.
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 The  Minister  of  State  in  the  Minis-
 tery  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  No,  Sir.

 (b)  The  views  of  the  Governments
 of  Bihar  and  U.P.  are  awaited.

 Canals  at  Konar  Dam,  Bihar

 #435,  Shri  Shri  T.  B.  Vittal  Rao:
 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  irriga-
 tion  canals  have  not  yet  been  dug  at
 Konar  Dam,  Bihar  though  the  dam
 ‘was  completed  two  years  ago;

 (b)  when  the  same  is  hkely  to  be
 undertaken;  and

 tc)  the  amount  likely  to  be  spent
 on  it?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  Yes,  Sir.

 (b)  No  direct  irrigation  from  the
 Konar  Reservoir  was  visualised  even
 at  the  time  the  Damodar  Valley  Pro-
 jects  were  first  planned.  It  was  in-
 tended,  however,  to  utilise  a  part  of
 the  Konar  waters  for  _  irrigation
 through  the  Durgapur  Barrage  and
 the  Canal  System  in  West  Bengal.
 Investigations  revealed  that  the
 Konar  area  is  too  undulating  to  permit
 of  a  satisfactory  flow  irrigation  system
 and,  therefore,  no  irrigation  scheme
 has  been  planned,  so  far  as  this  re-
 servoir  is  concerned.

 (९)  Does  not  arise.

 Indian  Labour  Conference

 °436,  हिल  Narayanankatty  Menon:
 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  Government  have  con-
 sidered  the  decisions  of  the  i5th  and
 i6th  Sessions  of  the  Indian  Labour
 Conferegces  held  in  July,  957  and
 May,  958  respectively;  and

 (b)  if  so,  the  action  taken  in  im-
 plementing  the  decisions  regarding  the
 récognition  of  Unions?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawes  (Khan):  (a)  and
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 (b).  The  matter  is  under  examina-
 tion  in  consultation  with  the  Labour
 Ministry.

 Accident  near  Talabara  Station

 f  Shri  Subiman  Ghose:

 “37  Shrimati  Ula  Paichoudheri: °*  Shri  Raghunath  Singh:
 Shri  8.  ९,  Godsora:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  an
 accident  took  place  near  Telabaru
 Station  in  South  Eastern  Railway  on
 the  13th  October,  1988;

 (9)  ४  so,  the  number  of  persons
 died  and  injured;

 (c)  the  cause  of  the  accident;  and

 (d)  whether  any  compensation  has
 been  paid  to  the  families  of  the  dead
 and  the  injured.

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  Yes,  Sir.

 (b)  Three  persons  were  killed  and
 57  received  injuries.

 (c)  According  to  the  provisional
 finding  of  the  Government  Inspector
 the  accident  was  caused  by  the  failure
 of  Railway  staff.

 (६)  Not  yet,  but  the  following  ex-
 gratia  payments  have  been  made:

 Rs.  300  each,  in  respect  of  the
 three  persons  killed;

 Rs.  00  each,  in  respect  of  four
 injured;  and

 Rs.  80  each,  in  respect  of  sixteen
 injured.

 Bridges  on  Pipli-Konarak  Road

 9438.  Shri  Panigrahi:  Will  the
 Minister  of  Transport  and  Communi-
 eations  be  pleased  to  state:

 (a)  whether  the  sites  for  construc-
 tion  of  the  three  proposed  bridges  on
 Pipli-Konarak  Road  in  the  district  of
 Puri  in  Orissa,  have  been  selected;
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 (b)  if  80;  their  location;  and

 (९)  whether  estimates  of  expendi-
 ture  have  been  prepared  for  these
 bridges?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shei  Raj  Bahadur):  (a)  Yes.

 (b)  and  (c)

 .  Cost  as
 Name  of  Location  per  esti-
 Bridge  =

 al-
 ready  pre-

 pared,

 Rs.

 (x)  Bhargavi  Near  the  existing
 fair  weather  road
 close  to  Haripur

 ill  in  3rd
 mile  of  Pipli-Ko-
 narak  Road  »  $:155730°

 (2)  Dhanua  Near  the  existing
 bridge.  fair  weather  road

 close  to  Gorpada
 Village  in  7th
 mile  of  Pipli-Ko-
 narak  Road

 (3)  Khusha-  Near  the  existing
 di  fair  weather  road

 bridge.

 3;08,T90,

 close  to  Neema-
 para  village  in
 23th  mile  of  Pipli-
 Konarak  Road  §:$39S00

 G.  ह  Express

 (  Shri  N.  R,  Munisamy:
 °439.  <  Shri  Raghunath  Singh:

 hri  Sarju  Pandey:

 Will  the  Minister  of  Rallways  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  Grand
 Trunk  Express  proceeding  to  New
 Delhi  on  the  25th  October,  958  was
 held  up  at  Vedayapalam  wayside
 station  near  Nellore  (on  Southern
 Railway)  for  over  six  hours  on
 account  of  disturbances  by  students’
 strike;

 (b)  if  ‘80,  the  details  thereof;

 (ce)  the  arrangements  made  for
 passengers  regarding  their  essential
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 requirements  such  as  refreshments,
 tea  and  other  things;  and

 (d)  the  extent  of  damage  caused  to
 Railway  property  at  the  Nellore
 station?

 The  Deputy  Minister  for  Railways
 (Shri  Shahnawas  Khan):  (a)  and
 (b).  The  students  of  a  local  college
 at  Nellore  abstained  from  their
 classes  from  Ist  October,  958  as  a
 protest  against  the  increase  of  college
 fees.  A  hartal  was  organised  with
 the  support  of  some  local  labour
 unions  on  25th  October,  1958.  A
 mob  of  students  and  others  entered
 the  premises  of  Nellore  station  in  the
 morning  and  interfered  with  train
 working.  The  8  Up  Bomb.y-Madras
 Mail  was  detained  due  to  this.  The
 mob  was  dispersed  at  11.00  a.m.  The
 crowd  collected  again  in  the  afternoon
 and  interfered  with  the  reception
 signals  and  damaged  the  signalling
 and  interlocking  gear.  No.  5  Down
 Madras-Delhi  Grand  Trunk  Express
 was  detained  at  Vedayapalam  for  343
 minutes  on  the  grounds  of  safety  of
 passengers.

 (c)  The  passengers  were  served  re-
 freshments  etc.  on  arrival  of  the
 train  at  Nellore  station.

 (d)  Damage  caused  to  railway
 equipment,  telephone  and  signal  wires
 was  to  the  extent  of  Rs.  5564-50  nP.
 Anticipated  claims  on  account  of
 slight  damage  done  to  a  few  consign-
 ments  is  Rs,  50.

 Works  Committee  of  Indian  Agricul-
 tural  Research  Institute

 °440.  Shri  Tangamani:  Will  the
 Minister  of  Food  and  Agriculture  be
 Pleased  to  refer  to  the  reply  given  to
 Unstarred  Questio®  Wo.  395  on
 28th  November,  956  and  state

 (a)  whether  the  Indian  Agricultu-
 ral  Research  Institute  and  Agricultural
 and  Industrial  Workers  Union  were
 consulted  in  the  formation  of  Works
 Committee  in  the  Indian  Agricultucal
 Research  Institute  as  required  under
 the  provisions  of  Industrial  Disputes
 Act,  2947  and  rules  made  thereunder;
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 &  if  unt,  the  reasons  therefor;  या

 (c)  the  manner  in  which  the  Works
 Committee  wes  formed?

 The  Minister  ef  Food  and  Agricul-
 ture  (Shri  A.  डग,  Jain):  (a)  to  (०).
 A  Labour  Committee  under  the
 Chairmanship  of  a  Head  of  Divisien
 with  three  other  officers  as  members
 has  been  formed  in  the  Institute.
 Worke  Committee  as  required  under
 the  Industrial  Disputes  Act,  ‘1947,  is
 yet  to  be  formed.

 Will  the  Minister  of  Transport  and
 Commuaicationz  be  pleased  to  state:

 (a)  whether  the  working  of  the
 Indo-Soviet  Pact  on  shipping  was  re-
 viewed  recently;

 (b)  if  so,  what  has  been  the  ex-
 perience  of,  shipping  operations  so  far
 under  this  Pact;  and

 (c)  what  improvements  are  likely
 to  be  effected  as  a  result  of  this  re-
 view  ?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  Yes,  Sir.

 (b)  and  (c).  A  staternent  is  laid
 on  the  Table  of  the  Sabha.  [See
 Appendix  IJ,  annexure  No.  69].

 जारतोद  चिकित्सा  परिषद

 -  भी  रबुज़ाब  ड  :

 nt  िए  प

 क्या  स्वास्थ्य  मंत्री  यह  बताने  कौ  कृपा
 करेंगे कि  कया  मह  सच  है  कि  मारतीय  चिकित्सा

 परिकद्‌
 के  झच्यक  डा०  सी०  एस०  पटेल  ने

 भरि  सरकार  के  पास  यह  सुझाव  भेजा  है  कि

 बाइत  में  केवल  आधुनिक  दिक्त्सा  पढ़ति

 को  ही  माग्यता  दी  जाये  ?
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 ery  ai  (जौ  करण  कर)  :

 सरकार  को  पक  है  कि  भारतीद  चिपित्सा

 'चर्थिद  के  अध्यक्ष  wo  सी०  दि  ह...  भे
 ३१  भक्तूबर,  १६५८  को  अपने  भ्रध्यक्षीय
 भाषण  में  परिषद्‌  के  सदस्यों  से  भारतीय
 चिकित्सा  परिषद  का  विचार  व्यक्त  करते हुए
 कहा  था  कि  भारत  में  केवल  एक  ही  चिकित्सा
 पद्धति  होनी  चाहिए,  भर्थात्‌  प्राधुनिक  चिकित्सा
 पद्धति

 Co-operative  Sugar  Factories  ry
 Bombay

 "443,  Shri  Pangarkar:  Will  the
 Minister  of  Food  and  Agriculture  be
 Pleased  to  state:

 (a)  whether  the  Government  of
 Bombay  have  asked  for  any  help  in
 the  shape  of  foreign  exchange  to
 import  machinery  for  opening  co-
 operative  Sugar  Factories  in  the  State;
 and

 (b)  whether  their  request  has  been
 acceded  to?

 The  Minister  ef  Food  and  Agrical-
 ture  (Shri  A.  P.  Jain):  (a)  and  (8).
 Of  the  6  co-operative  societies  grant-
 ed  licences  for  establishing  sugar
 factories,  34  have  been  given  foreign
 exchange  for  importing  machinery.

 One-man  Tribunal

 944,  Shri  Aurobindo  Ghosal:  Will
 the  Minister  of  Railways  be  pleased
 to  refer  to  the  reply  given  to  Starred
 Question  No.  532  on  the  Ist  August,
 957  and  state:

 (a)  whether  the  One-man  Tribunal
 of  the  Railways  has  since  submitted
 any  award  with  regard  to  grievances
 of  Rallwaymen:  and

 (७)  if  so,  the  nature  thereat?

 The  Deputy  Minister  of  Railways
 ‘(Shet  Shahnawas  Khan):  (a)  Yee.

 (b)  A  summary  of  the  Award  of
 the  Tribunal  will  be  laid  on  the  Table
 of  the  House  as  soon  as  Government
 come  to  a  decision  on  the  various
 items  of  the  Award.
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 Food  Situation  in  Manipur
 Shri  L.  Achaw  Singh:  Will

 the  Minister  of  Food  and  Agriculture
 ‘be  pleased  to  state:

 (a)  whether  the  food  situation  has
 worsened  in  the  Union  Territory  of
 Manipur  since  the  harvesting  of  the
 early  crop  this  year;

 (b)  what  is  the  actual  stock  held  in
 the  State  godowns  in  Manipur;  and

 (c)  whether  it  is  a  fact  that  rice
 crops  have  failed  in  the  northern  and
 eastern  parts  of  the  Manipur  valley?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  (a)  No,  Sir

 (b)  32,i49  maunds  of  rice  on  the
 350  November,  968

 (c)  Some  damage  is  reported  to
 have  been  caused  to  the  rice  crop  by
 inseets  in  certain  areas  in  the  northern
 atid  eastern  parts  of  Manipur

 Delhi  Electricity  Power  Control  Board

 Gini  Ran  Kaisha:
 {  shri  Harish  Chandra  Mathur:

 446.  <  Shri  Shree  Narayan  Das:
 Shri  Vajpayee:
 Shri  U.  L.  Patil:

 Will  the  Mimster  of  Irrigation  and
 Power  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Del
 Corporation  has  requested  the  Union
 Government  to  abolish  the  Delhi
 Electncity  Power  Contro]  Board;

 (b)  if  so,  the  reasons  thereof;  and
 (९)  the  action  taken  thereon?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  Yes,
 Sir

 (b)  The  Corporation  feel  that
 power  supply  position  in  Delhi  does
 not  warrant  any  control  on  supply,
 distribution  or  utilisation  of  electri-
 cal  energy,  and  that  it  should  have
 the  freedom  to  arrange  distribution
 of  energy  in  accordance  with  the  pro-
 visions  of  the  Delhi  Municipal  Cor-
 poration.  Act,  ‘1987.
 289  (Ai)  LSD-3.
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 (c)  The  request  of  the  Corporation
 is  being  examined.

 Shipping  Board  and  Development  Fund
 Committee

 744i,  Shri  Harish  Chandra  Mathur:
 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  state:

 (a)  whether  National  Shipping
 Board  and  Shipping  Development  Fund
 Committee  envisaged  under  the  Mer-
 chant  Shipping  Act,  ‘1958,  have  been
 constituted;

 (b)  if  so,  the  names  of  the  persons
 appointed  to  the  Board  and  Com-
 mittee,  and

 (c)  whether  rules  framed  for  the
 conduct  of  business  by  these  two  or-
 gunisations  would  be  Jaid  on  the
 Table?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  No,  Sir.
 Not  vet  The  matter  is  however  under
 active  consideration

 (b)  Does  not  arise  for  the  present.
 {c)  The  rules  will  be  Jaid  on  the

 Tabie  when  fiamed.

 Yamuna  Hyde!  Project

 (Shri  S.  M,  Banerjee:
 448,  <  Shri  Bhakt  Darshan:

 {Shri  Naval  Prabhakar:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  refer  to  the  reply
 given  to  Starred  Question  No  278  on
 the  20th  August,  958  and  state:

 (a)  whether  work  on  the  second
 stage  of  Jamuna  Hydel  Project  has
 been  started  in  U.P.;  and

 (b)  if  not,  the  reasons  for  its  delay? o
 The  Deputy  Minister  of’  Irrigation

 and  Power  (Shri  Hathi):  (a)  No,  Sir

 (9)  The  investigations  for  ‘an
 second  stage  of  Yamuna  Hyde!  scheme
 are  still  in  progress.
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 Wheat  Destroyed  in  West  Bengal

 4469  Shri  Subiman  Ghose: ‘4  Shri  0.  है,  Bhattacharyya:

 ‘Will  the  Minister  of  Foed  and  Agri-
 eulture  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  about
 ३0,000  maunds  of  wheat  were  damaged
 recently  in  the  yard  of  the  Asansol
 Railway  Station;

 (b)  if  so,  the  causes  thereof;

 (९)  whether  it  is  a  fact  that  ths
 wheat  was  imported  from  Australa;
 and

 सके  she  fam  exchange  eanemdad
 for  such  import?

 The  Minister  of  Foed  and  Agricul-
 tare  (Shri  A.  ्,  Jain):  (a)  No,  Sir.
 Only  sixty-three  bags  (approximately
 weighing  ‘121  maunds)  of  wheat  were
 damaged.

 (by  The  damage  was  caused  by  rain
 after  unloading.

 (९)?  No,  Sir.  Mt  was  American
 wheat.

 (a)  The  wheat  was  imported  under
 P.L.  480  Agreement  from  U.S.A.  and
 was  to  be  paid  for  in  rupees

 Agricaitural  Administration  Committee

 Dr.  Ram  Snbhag  Singh
 Shri  N.  B®.  Munisamy

 Shri  Sarju  Pandey:
 Shri  Sadhan  Gupta:
 Shri  Adar:
 Shri  Bimal  Ghose:
 Shri  Hem  Barua:

 7  t  shet  का.  C.  Jain:

 Will  the‘Minister  of  Food  and  Agri-
 euliure  be  pleased  to  state:

 @
 “tay  whether  the  Expert  Committee
 set  up  by  Government  under  the
 Chairmanship  of  Raje  । 'ाण्ण  Singh
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 of  Nalagarh  for  studying  the  agricul-
 tural  situation  has  submitted  its  report;

 (b)  uf  so,  what  are  the  chief  features.
 of  that  report;  and

 (c)  whether  Goverment  have
 decided  to  implement  that  report?

 The  Minister  of  Food  and  Agrical-
 ture  (Shri  A.  P.  Jain}:  (a)  and  (b).
 The  Committee  was  appointed  to  study
 the  Agricultural  Adminstration  and
 the  working  of  the  Agriculture  Depart-
 ments  in  the  States  and  not  the
 agricultural  situation  in:  the  country.
 It  has  submitted  its  report  which  has
 already  been  placed  or  the  Table  of
 the  House.

 (c)  The  report  has  been  sent  to  the
 State  Governments  who  are  principally
 eoncerned  with  the  recommendations.
 for  implementing  such  of  the  recom-
 mendations  as  may  be  considered
 feasible.  Action  on  a  few  of  the
 recommendations  in  winch  the  Gov-
 ernment  of  India  are  interested,  would
 be  initiated  after  receiving  the  views
 of  the  State  Governments  an  such
 recommendations.

 Development  of  Minor  Ports

 Shri  Sambandam:
 १453  ्  N.  EB.  Muntsamy:

 |  Shri  Panigrahi:

 Will  the  Minister  of  Transport  and
 Communications  te  pleased  to  state:

 (a)  whether  the  National  Harbour
 Board  at  its  meeting  held’  in  Madras
 recently  discussed  the  question  regard-
 ing  development  of  minor  ports  in  the
 country;

 (by  i?  so,  what  are  the  specific
 recommendations  made;

 (c)  whether  the  Government  of
 Orissa  were  represented  in  the  Board
 meeting;  and

 (d)  [१  90;  whether:  the  Government
 of  Orisse  have  submitted  sny  pro-
 posals  fhr  development  of  their  minor
 pore?

 The  Minikter  of  State  fu  the  Bitain-
 ty  off  द... ... उ  anf)  Comtrenicoiicnn
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 (Shit  Raj  Battadar}:  (2)  0  (a).  A
 statement  is  laid  on  the  Table  of  the

 a)
 {See  Appendix  II,  annexure

 0.

 Price  of  Rice

 "58,  Shri  Tangamani:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whether  a  meeting  of  the  Food
 Ministers  of  Southern  Rice  Zone  was
 held  in  New  Delhi  on  the  7th  Novem-
 ber,  1958;

 (b)  if  so,  the  nature  of  the  meeting
 and  the  decisions  taken;  and

 (९)  whether  it  is  a  fact  that  price
 of  rice  has  increased  considerably  in
 Madras  State?

 The  Minister  of  Food  and  Agricul-
 tere  (Shri  A.  P.  Jain):  (a)  and  (b).  A
 meeting  of  the  Food  Ministers  of  the
 States  comprising  the  Southern  Rice
 Zone  was  held  in  Delhi  on  the  ‘7th
 November,  958  to  review  the  work-
 ing  of  the  Zone.  Various  matters
 were  discussed,  and  it  was  decided  to
 intensify  anti-smuggling  measures  and
 to  create  a  five-mile  no-movement
 belt  along  the  border  of  the  Southern
 Rice  Zone  with  the  State  of  Bombay.

 (९)  Yes,  Sir.  There  has  been  some
 rise  in  the  prices  of  rice  in  Madras
 State.

 Palam  Airport

 595.  Shri  क्,  C.  Sharma:  Will  the
 Minister  of  Transport  and  Communica-
 floms  be  pleased  to  state  the  steps
 taken  by  Government  to  expand  and
 modernise  the  Palam  Airport,  Delhi?

 The  Deputy  Minister  of  Civil  Avia-
 tion  (Shri  Mobiuddin):  A  scheme  for
 the  construction  of  a  new  runway
 (10,800,  £६  x  50  ft.)  at  Palam  Airport
 for  use  by  Jet  transport  aircraft  has
 recently  been  approved  by  Govern-
 ment.  This  project  is  estimated  to
 cost  Re,  १80  lakhs  (approximately).
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 Fost  Offices

 Shri  D.  C.  Sharma:  Will  the
 Minister  of  Transport  and  Commani-
 cations  be  pleased  to  state:

 (a)  the  number  of  post  offices  of
 all  categories,  telegraph  offices,  public
 call  offices  opened  with  names  of
 places,  during  the  First  Five  Year
 Plan  period  in  the  Gurdaspur  district
 in  the  Punjab  State:

 (b)  the  number  opened  during  the
 Second  Five  Year  Plan  period  so  far;
 and

 (c)  the  number  to  be  opened  during
 the  remaining  period  of  the  Second
 Five  Year  Plan?

 The  Minister  of  Transport  and  Com-
 munications  (Shri  s.  K.  Patil):  (a)  A
 statement  is  laid  on  the  Table  of  the
 Lok  Sabha.  {See  Appendix  Ii,  an-
 nexure  No.  my.

 (b)  Opened  upto  3151  October,  1958:

 (a)  Post,  offices  of  all  cate-
 es

 (2)  Potegra ph  Offices (3)  Public  Offices  १

 (e)  (x)  Post  offices  of  all
 categories

 *(2)  Telegraph  Offices
 903)  Public  Call  Offices
 *Note  Further  proposals,  if  any,  will

 be  sancitoned
 if  found  ‘usti-

 Recommendations  of  Air  Transport
 Council

 597
 Shri  है.  C.  Sharma:
 Shri  Ram  Krishan:

 Will  the  Minister  of  Transport  and
 Communications  pleased  to  refer
 to  the  reply  given  ६0  Unstarred  Ques-
 tion  No.  63  on  the  20th  August,  958
 and  state:

 (a)  whether  Government  have  since
 implemented  all  the  recofhmendations
 made  by  the  Air  Transport  Council;

 (b)  if  not,  the  nature  of
 mendations  not  implemented  so  far;
 and
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 (c)  when  these  are  likely  to  be
 implemented?

 The  Deputy  Minister  of  Civil  Avia-
 tion  (Shri  Mohiuddin):  (a)  to  (c).  The
 main  recommendations  of  the  Council
 relate  to  the  objectives  of  rate-making
 and  passenger  fares  and  these  have
 been  accepted  and  implemented.  The
 recommendations  regarding  reasonable
 freight  rates  are  still  under  considera-
 thon.

 Posts  and  Telegraphs  Museum

 Shri  D.  C.  Sharma:  Will  the
 Mmuster  of  Transport  and  Communi-
 cations  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question
 No  848  on  the  25th  August,  i958  and
 State  the  further  progress  made  so  far
 for  establishing  an  Indian  Posts  and
 Telegraphs  Museum?

 The  Minister  of  Transport  and  Com-
 munications  (Shri  S.  हू,  Patti):  As  a
 preliminary  step,  the  CP  WD  have
 since  taken  m  hand  certain  additions
 and  alterations  to  the  Stamp  Cente-
 nary  Hall  for  establishing  the  proposed
 Museum

 Pumping  Station  at  Najafgarh
 Lake  (Delhi)

 599.  Shri  0.  Sharma:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No  374  on  the  l6th
 August,  958  and  state  the  further
 progress  made  so  far  with  regard  to
 the  erection  of  a  pumping  station  at
 Najafgarh  lake  mn  Delhi  State?

 The  Minister  of  Food  and  Agrical-
 tare  (Shri  A.  P.  Jain):  The  survey  of
 Najafgarh  Lake  pas  shown  that  some
 storage  would  be  available  only  when
 the  water  stands  at  a  level  of  688  feet
 above  mean  sea  Jevel  At  these  levels,
 howevef,  large  areas  of  cultivable
 land  will  bé  submerged.  In  view  of
 this,  it  has  now  been  decided  to  pre-

 a  scheme  for  draining  water
 away  from  the  lake  and  thus  prevent
 damage  to  standing  crop  in  the  area
 and  reclaim  more  land,
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 improvement  of  Signalling  and
 Telecommunications

 Shri  9,  Cc  Sharma:  Will  the
 Minister  of  Railways  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Question  No.  373  on  the  १6४७9  August,
 958  and  the  progress  made  so  far  in
 regard  to  the  improvement  of  Signal-
 ling  and  Telecommunications  on  Rail-
 ways?

 The  Deputy  Minister  for  Railways
 (Shri  Shahnawar  Khan):  A  statement
 showing  the  progress  made  so  far  is
 laid  on  the  Table  of  the  Lok  Sabha.
 [See  Appendix  II,  annexure  No  72]

 Train  Derailment

 J  Shri  Nagi  Reddy:
 ‘|  Shri  N.  R.  Munisamy:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 60i.

 (a)  whether  there  was  any  derail-
 ment  of  a  goods  tram  on  the  28th
 September,  ‘1958  between  Madiman-
 galam  and  Polur  on  Katpadi-Villu-
 puram  hne  on  the  Southern  Railway;

 (b)  what  is  the  amount  of  damage
 to  the  rolling  stock  and  the  :a:lway
 track,

 (c)  the  causes  of
 and

 (d)  the  action  taken  in  the  matter?

 the  derailment;

 The  Deputy  Minister  of  Rallways
 (Shri  8.  द  Ramaswamy):  (a)  On  28th
 September  958  at  about  ‘11.20  hours
 while  No.  223  goods  tram  was  oa
 run,  fourteen  wagons  of  the  train  got
 derailed  between  Madimangalam  and
 Polur  stations  on  the  Southern  Rail-
 ‘way.

 (b)  The  approximate  cost  of  damage
 to

 t

 (i)  Rolling  Stock  Re.  5,000
 (ii)  Permanent  Way  Res.  2,000

 Rs.  7,000

 (९)  and  (d).  A  Senior  Officer’s
 Committee  investigated  the  accident.
 The  report  submitted  by  the  Com
 mittee  is  under  examination.
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 Travel  Agencies
 ez.  Shri  Damani:  Will  the  Minister

 of  Transport  and  Communications  be
 pleased  to  lay  a  statement  on  the
 Table  showing:

 (a)  number  of  Travel  Agencies
 working  in  India  and  the  rates  of
 commission  they  are  getting  from
 Indian  Airlines  Corporation  and  Air-
 India  International;

 (b)  commissions  allowed  to  them
 by  foreign  managed  air  companies;
 and

 (c)  the  total  amount  of  commissions
 aliowed  by  Indian  Airlines  Corpora-
 tion  and  Air-India  International,  dur-
 ing  ‘1956-57,  1957-58  and  1958-59,  so  far?

 The  Deputy  Minister  of  Civil  Avia-
 tion  (Shri  Mohiuddin):  (a)  to  (c).  A
 statement  is  laid  on  the  Table  of  the
 Lok  Sabha,  [See  Appendix  II,
 annexure  No.  73.]

 Fair  Price  Shops  in  Punjab
 603.  Shri  Ram  Krishan:  Will  the

 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  the  number  of  fair  price  shops
 at  present  in  Punjab.  District-wise;

 (b)  the  prices  at  which  foodgrains
 are  being  sold  at  these  shops;  and

 (९)  the  prices  of  foodgrains  obtain-
 ing  in  open  market?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  (a)  to  (c).  A
 statement  furnishing  the  requisite
 information  is  laid  on  the  Table  of  the
 Lok  Sabha.  [See  Appendix  II,
 annexure  No.  74.]

 Projected  Brahmaputra  Bridge
 604,  Shri  Ram  Krishan:  Will  the

 Minister  of  Railways  be  pleased  to
 state  the  total  amount  spent  so  far  on
 the  projected  Brahmaputra  Bridge
 between  Pandu  and  Amingaon?

 The  Deputy  Minister  of  Railways
 (Shri  8.  झ  Ramaswamy):  Approxi-
 thate  expenditure  incurred  upto  the
 end  of  September,  2958  is  Rs.  8,36,000.
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 Engines  on  the  Metre  Gauge  Lines  of
 Western  and  Northern  Railways

 605.  Shri  Ram  Krishan:  Wil!  the
 Minister  of  Railways  be  pleased  to
 state  the  number  of  engines  now  used
 on  the  metre  gauge  lines  of  Western
 and  Northern  Railways?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  The  holding
 of  Metre  Gauge  Locos  as  on  30-9-58
 is  given  below:—

 Steam  Diese]  Total
 Western  *  76  20  816
 Northern  325  324

 Railway  Quarters  at  Delhi  and
 New  Delhi

 606.  Shri  Ram  Krishan:  Will  the
 Minster  of  Rallways  be  pleased  to
 state:

 (a)  the  number  of  quarters  pro-
 posed  to  be  constructed  at  Delhi  and
 New  Delhi  for  the  Northern  Railway;

 (b)  the  number  of,  essential
 employees  at  Delhi  who  have  not  been
 provided  with  quarters;  and

 (c)  by  what  time  the  quarters  will
 be  provided  for  essential  staff?

 The  Deputy  Minister  of  Railways (Shri  S.  ्,  Ramaswamy):  (a)  Apart from  44  units  of  different  types  of
 quarters,  which  will  be  completed
 during  this  year,  a  total  number  of
 ]47  quarters  comprising  of  different
 types  have  been  programmed  for  con-
 struction  during  ‘1958-59.

 (b)  Class  HI  605  and  Class  IV  2,206,
 (९)  Due  to  limitation  of  funds  and

 also  due  to  progressive  increase  in  the
 number  of  essential’  Staff,  it  will  take
 time  before  all  essential  staff  is
 housed.

 °
 Raised  Platforms  at  Stations  from

 Howrah  to  Burdwan
 607.  Shri  Subiman  Ghose:  WilPhe

 Minister  of  Railways  be  pleased  to
 state:

 (a)  the  number  of  stations  and  halts
 in  the  new  chord  line  from  Howrah
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 to  Burdwan  where  there  are  no  raised
 Platforms;

 (b)  whether  there  is  any  proposal
 to  construct  raised  platforms  on  these
 stations  and  halts;

 (c)  if  so,  when  the  work  is  pro-
 posed  to  be  taken  up;  and

 (d)  the  order  of  priorities  in  which
 the  stations  will  be  provided  with
 eaised  platforms?

 The  Deputy  Minister  ef  Railways
 (Shri  Shahnawaz  Khan):  (a)  Six  con-
 sisting  of  four  flag  stations  and  two
 halts.

 (b)  Yes.

 (c)  and  (dy)  The  works  will  be
 taken  up  shortly  and  progressed  more
 or  less  simultaneously  The  question
 of  giving  any  preference  to  any  of  the
 stations,  therefore,  does  not  are.

 Survey  of  Fishery  Resources  in
 Brahmapgtra  River  of  Assam

 et.  Shrimati  Mafida  Ahmed:  Will
 the  Minster  of  Food  and  Agricuiture
 be  pleased  to  state:

 (a)  whether  it  .s  a  fact  that  an
 officer  of  Central  Inland  Fisheries
 Research  Station  has  been  deputed  to
 Assam  by  Government  for  arranging
 survey  of  River  Brahmaputra  to
 explore  feasibility  of  catching  fish  in
 the  river;  and

 (b)  if  so,  the  findings  of  the  officer?
 The  Minister  of  Food  and  Agricul-

 ture  (Shri  A.  ह  Jain):  (a)  and  (b)
 Yes.  The  Officer  was  deputed  in
 October,  1958,  to  make  preliminary
 arrangements  for  conducting  the
 survey.  He  has  provisionally  selected
 39  sampling  stations  of  fishery  mport-
 amce  along  the  giver  Brahmaputra
 trom  Dibrugarh  to  South  Salmara_  It
 is  proposed  to  conduct  the  survey
 during  February-March,  959 e

 é
 Food  Stocks  in  Orisa

 ge"  Shri  P  K.  Deo:  Will  the  Minus-
 ter  af  Food  and  Agriculture  be  pleas-
 ed  to  state:

 (a)  the  total  ajock  of  rice  and
 paddy  both  fine  and  coarse  (in  tons)
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 in  possession  of  the  Central  Govern- ment  and  the  State  Government  ह अ the  various  districts  of  Orissa;

 (b)  the  sources  from  which the  price  at  which  the  same  has  been
 procured;  and

 (c)  at  which  rate  they  are  to  be
 supplied  to  the  buyers?

 The  Minister  of  Food  and  Agrical- ture  (Shri  A.  P.  Jain):  (a)  0,200  tens of  rice  and  12,000  पाइ  of  paddy,

 (b)  These  stocks  were
 internally  by  the  State  Government at  the  following  prices:

 (Price  in  Rs.  per  maund)
 Common  Fine  Superfine

 Rice  I§-$0  16-00  6  95 Paddy  8
 Rd

 9  25  9°75 ft)
 9°00

 (c)  The  State  Government  is  issu-
 ing  rice/paddy  at  the  following prices:—

 (Prices  per  maund  गा  Re)

 Common  Fine  Superfine
 Rice  18°00  19:60,  23  60
 Paddy  ‘10°37  38

 The  prices  of  rice  are  inclusive  of
 sales  tax,  no  sales  tax  is  levied  om
 paddy

 Fair  Price  Shops  in  Ortma

 618.  Shri  P.  K.  Deo:  Will  the  Minis-
 ter  of  Food  and  Agriculture  be  pleased
 to  state:

 (a)  the  number,  district-wise,  of  fair
 Price  shops  at  present  in  Orissa;

 (b)  the  prices  at  which  foodgrans
 are  being  sold  at  these  shops  with
 particular  reference  to  the  Kalahandi
 and  Phulbani  district;  and

 (c)  the  prices  of  foodgrains  obtaig-

 ing  in  open  mackst?
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 The  प  of  Food  and  Agricul-
 dure  (Shri  A.  1  dain:  (a)  to  (oh.  A

 statement  the  district-wise
 number  of  or  oles  shops,  the  prices
 mt  which  rice/paddy  and  wheat  are
 being  solid  from  these  shops  and  the
 prices  of  rice/paddy  obtaining  in  the
 open  market  is  laid  on  the  Table  of
 the  Lok  Sabha.  [See  Appendtz  II,
 annexure  No.  76.J

 Indian  Red  Cress  Society
 $i%.  Shri  U.  C.  Patnaik:  Will  the

 Minister  of  Health  be  pleased  to  state:

 (a)  the  smount  of  the  financial  help
 that  the  Indian  Red  Cross  Society  ob-
 ‘tained  from  International  Red  Cross
 during  the  last  five  years;

 (b)  the  amounts  donated  to  it  by
 the  Union  and  State  Governments
 during  this  period;

 (c)  the  amounts  collected  from  the
 public;  and

 (d)  the  income  from  lotteries  and
 sweep  stakes  in  India?

 The  Minister  ef  Health  (Shri
 Karmarkar):  (a)  The  Indian  Red
 ‘Cross  Society  received  the  following
 financial  help  from  the  International
 Red  Cross  Committee  and  the
 ‘National  Red  Cross  Societies  of  vari-
 ous  countries  during  the  ast  five

 years:-—

 Rs.
 7953  36474 7954  ?  :  |

 मध् t9$5  +  2077,617
 1  1,313,054 3957  3$,846

 (b)  The  grants  received  by  the
 Indian  Red  Cross  Society  from  the
 Union  Government  during  the  same
 Period  were  as  follows:—

 Rs.

 3953  7  :  84,697
 954  नि

 3577377 228,949,
 9496  नि  4527,000,
 1957  6,05,705

 Government  have  no  information
 Tegarding  the  grants  given  by  State
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 Governments  to  the  State  Branches  of
 of  the  Indian  Red  Cross  Society.

 ६९)  The  amounts  collected  by  the
 Indian  Red  Cross  Society  through  its
 all-India  Fund  Raising  and  Member-
 ship  Drive  held  in  the  month  of
 Movember  during  the  last  Five  years
 were  as  follows:—

 Rs.
 «9  .  386,078
 ett  Reape

 toe  स् ‘
 78 १957  6०,297»)

 (d)  Lotteries  have  been  organised
 ‘ey  the  West  Bengal  and  Punjab
 Branches  of  the  Indian  Red  Cross
 Society.  Government  have  no  informa.
 tion  regarding  the  amounts  collected.

 Foodgraing  Godowns  in  Orissa

 613,  Shri  U.  C.  Patnaik:  Will  the
 Minister  of  Feed  and  Agricultare  be
 pleased  to  state  what  progress  has
 been  made  about  building  the  Central
 foodgrains  godown  at  Berhampur-
 Ganjam  (Orissa)  which  was  decided
 upon  some  years  ago?

 The  Minister  of  Food  and  Agricul-
 tare  (Shri  A.  ह  Jain):  Nil.  On  sub-
 sequent  review,  it  was  decided  to  defer
 the  proposal.

 Railway  Stations  in  Bombay

 614,  Shri  Paugarkar:  Will  the
 Minister  of  Railways  be  pleased  te
 state:

 (a)  the  total  number  of  Railway Stations  in  Bombay  State  at-  present;
 (b)  whether  Government  propose  te

 increase  the  nurfber  of  Railway Stations  in  that  State  during  ‘1959-68; and

 (ec)  if  so,  the  names  of  such  Stations
 under  consideration  and  the  time  by
 which  the  work  will  be  started?

 The  Deputy  Minister  of  Raliwi}s
 (Shri  8.  दै  Ramaswamy):  (a)  ‘1,382,
 open  for  traffic,  as  on  1-11-1958.
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 @)  Yes.

 (c)  A  statement  is  laid  on  the  Table
 of  the  Lok  Sabha.  [See  Appendix  UJ.
 annexure  No.  76.)

 Railway  Protection  Fores

 Os.  Shri  Pangarkar:  Will  the
 Minister  of  Railways  be  pleased  to
 State:

 (a)  the  quota  reserved  for  Sche-
 duled  Castes  and  Scheduled  Tribes  m
 the  Railway  Protection  Force  on  the
 Central  Ra:lway  for  the  year  1958-59;
 and

 (b)  the  number  of  persons  selected
 during  the  same  period  belonging  to
 these  castes  and  tribes?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)

 Sch.  Sch.
 Castes  Tribes

 Class  III  6  9
 Class  IV  729  752

 (४)  Class  ITI  5  1 L Class  IV  736  4
 (As  on  30-10-1958)

 e
 Pigs  in  India

 6l8.  Shri  द  P.  Nayar:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whether  the  Government  of
 India  are  encouraging  the  rearing  of
 better  stocks  of  pigs  in  India;

 (b)  if  so,  what  are  the  steps  taken
 im  this  regard;

 (९)  whether  the  Government  have
 any  scheme  to  improve  the  breeds  of
 pigs  in  India;  and

 <a)  if  so,  details  thereof?

 The  Minister  of  Food  and  Agricul-
 tare  (Shri  A.  ह  gain):  (a)  to  (d).
 The  Governmerit  of  India  recently
 sponsored  an  All-India  Piggery  Deve-
 Jopment  Scheme  under  the  Second
 Five  Year  Plan  both  for  rearing  and
 improving the  breeds  of  pigs.  A  note
 indicating  the  main  features  of  the

 pa
 e  and  the  present  position  about

 wmmplementation  is  laid  on  the  Table
 of  the  Lok  Sabha.  [See  Appendix  Ti,
 annexure  No.  ine
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 Food  Value  of  Fish

 6i7.  Shri  द  P.  Nayar:  Will  the
 Minister  of  Food  and  Agriquiture  be
 pleased  to  state  the  food  value  of  fish
 m  calories  as  compared  to  rice,  wheat
 and  millets?

 The  Minister  of  Food  and  Agrical-
 ture  (Shri  A.  क,  Jain):  The  calorific
 value  of  fish  may  vary  from  fish  to  fish
 based  on  its  protein,  fat  and  other
 mineral  contents.  It  may  vary  any-
 where  from  75  to  200  calories  for  l00
 gem  of  fish  The  calorific  value  of
 cereals  like  rice,  wheat  and  millets  is
 naturally  high  and  it  vanes  from  300
 to  450  calories  per  200  gm

 Poultry  Products

 ¢4i8.  Shri  द  ह  Nayar:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  the  present  production  of
 poultry  products  and  meat  and  meat
 products,  State-wise;  and

 (b)  how  far  it  has  mcereased  frony
 the  2947  level?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A,  P.  Jain):  (a)  and  (b).
 Information  is  being  collected  and
 will  be  furnished  to  the  Lok  Sabha  in
 due  course.

 Small  Scale  Fishing  Harbours

 619,  Shri  द  P.  Nayar:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whether  the  two  harbour  specia-
 lists  engaged  by  the  Government  of
 India  to  conduct  a  survey  and  recom-
 mend  suitable  centres  to  develop
 small-scale  fishing  harbours  have  sub-
 mitted  their  report,  and

 (b)  if  so,  whether  a  copy  of  their
 report  will  be  placed  on  the  Table?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A,  ड्,  Jain):  (a)  Not  yet.

 (b)  Does  not  arise.
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 Fish  Otis
 Shri  द  है  Nayar:  Will  the

 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  what  is  the  total  value  of  Fish
 Oils  produced  in  India  at  present;  and

 (b)  what  is  the  value  of  such  oils
 consumed  as  food/medicine?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A,  ण,  Jain):  (a)  About
 Rs.  9  lakhs  per  annum.

 (b)  According  to  figures  available,
 the  value  of  such  oils  consumed  as
 medicine  is  about  Rs.  8  lakhs.  No
 invormation  is  avatiadle  regaruiing  its
 use  as  food.

 Yield  of  Foodgrains  in  States

 ‘621,  Shri  द  P.  Nayar:  Will]  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  the  latest  position  of  per  acre
 yield  of  foodgrains  in  the  various
 States  of  India  as  compared  to  the
 per  acre  yield  in  950-5l;  and

 (b)  the  per  acre  consumption  of
 chemical  fertilisers  in  the  above  States
 for  foodgrains?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A,  P.  Jain):  (a)  A  state-
 ment  75  laid  on  the  Table  of  the  Lok
 Sabha.  {[Sce  Appendix  II,  annexure
 No.  78.)

 (b)  This  Ministry  do  not  have  firm
 figures  of  per  acre  consumption  of
 fertilisers  for  foodgrains  in  the  various
 States.  However,  on  the  basis  of
 available  information  about  the
 quantities  of  nitrogenous  fertilisers
 reported  to  be  distributed  in  different
 States  under  GMF  and  where  this  in-
 formation  is  not  yet  available,  on  the
 basis  of  the  quantities  of  nitrogenous
 fertilisers  allotted  to  the  States  for
 various  agricultural  crops,  estimates
 of  average  per  acre  consumption  have
 been  framed  and  are  given  in  State-
 ment  No.  2.  The  estimates  have
 been  arrived  at  by  dividing  the
 figures  relating  to  the  quantities  of
 fertilisers  distributed  or  allocated  by
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 the  figures  relating  to  total  area  under
 Tajor  foodgrains,  i.e.,  rice  and  wheat
 uring  ‘1957-58,  It  may  again  be  stat-
 €d  that  the  figures  given  in  the  State-
 Tent  are  only  estimated  averages  fram-
 &d  on  the  basis  of  information  avail-
 Able  with  the  Ministry  and  may  not
 be  treated  as  firm  figures,

 In  addition  to  the  nitrogenous  ferti-
 lisers,  some  quantities  of  phosphatic
 tertilisers  are  also  distributed  under
 GMF,  but  they  are  relatively  less  im-
 bortant  for  foodgrains.

 Production  of  Fish

 oe.  Sirf  ६.  2.  Nayar:  Wilf  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state  the  latest  figures  for
 the  annual  production  of  fish  meat,
 jeafy  vegetables  and  milk  and  milk
 products  in  each  of  the  States  in
 India?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A,  P.  Jain):  About  2.83
 lakh  metric  tons  of  fish  were  produced
 in  India  in  ‘1957.  State-wise  figures
 of  production  are  not  available.  As
 regards  the  production  of  meat,  milk
 and  milk  products,  statements  indicat-
 ing  the  annual  State-wise  production
 in  India  are  laid  on  the  Table.  [See
 Appendix  II,  annexure  No.  19.)  No
 information  regarding  annual  produc-
 tion  of  leafy  vegetables  is  available.

 Grant  for  Fisheries  Schemes  in  States

 628.  Shri  ्,  P.  Nayar:  Will  the-
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whether  the  Central  funds  allot-
 ted  for  the  various  States  for  fisheries
 schemes  have  mn  utilised  in  full
 or  whether  in  sevefal  States  there  is
 a  shortfall;  and

 (b)  the  latest  position  and  the  ex-
 tent  of  shortfaTl  in  the  yarious  States
 in  grants  and  aids  made’  by  the  Cen-
 tre  for  fisheries  schemes?

 The  Minister  of  Food  and  Agrithl-
 ture  (Shri  A,  2,  Jain):  (a)  There  is
 a  shortfall]  in  several  States.

 (
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 {b)  Two  statements  for  the  years
 ‘1988-87  and  1987-58  are  appended.
 [See  Appendix  m  annexure  No.  0.)

 है... उ  Canning  ह.
 @M.  Shri  झ  FP.  Nayar:  Will  the

 Minister  of  Foed  and  Agricultare  be
 pleased  to  state:

 (a)  the  present  position  of  the  fish
 canning  industry  in  India;  and

 {b)  the  quantity  of  canned/tinned
 fish  exported  annually?  ,

 The  Minister  of  Food  and  Agricul-
 ture  (hei  A.  ्  Jeim}:  (a)  9  The
 Malabar  Fisheries  Co.  at  Beypore
 (Kerala)  and  the  Madhu  Canning  Co
 in  Bombay  State  have  been  doing  can-
 ning  of  Sardine  and  Mackerel  and
 Pomfrets  respectively  on  a  limited
 scale.  Canning  of  prawns  is  being
 done  on  a  fairly  large  scale  in  four
 factories  in  Cochin.

 (9)  All  the  canned  fish  is  sold  in
 India  itself.  At  least  50,850  lbs.  of
 canned  prawns  were  exported  during
 the  period  from  January  to  Septem-

 "ber,  1958.  *

 Fish  Preservation

 $25,  Shri  ्,  FP.  Nayar:  Will  the
 Minister  of  Foed  and  Agriculture  be
 Pleased  to  state:

 {a)  the  estimated  quantity  of  ice
 used  in  fish  preservation  and  storage
 in  India  at  present;

 (b)  the  number  of  ice  plants  and
 fish  freezing  units  in  India  at  present;

 (c)  the  total  frozen  fish  produced;
 and

 (d)  exported  per  year?
 ‘The  Minister  of  Food  and  Agrice!-

 tare  (Shri  A.  ९,  Jain):  (a)  It  is  diffi-
 cult  to  estimate  the  quantity  of  ice
 uged  in  dish  preservation  and  storage
 as  the  number  of  ice  plants  has  in-
 creased  recently  and  shows  prospects

 ewe
 increase  in  the  private  sec-

 Guch  plants  cater  to  the  require-
 ments  of  fish  preservation  as  well  as

 eéther  commodities.
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 (b)  There  are  at  feast  8  freezing
 units  engaged  in  fish  freezing.  Infpr-
 mation  about  the  number  of  ice  planis
 is  not  readily  available.

 (c)  The  information  is  being  ०००
 lected.

 (8)  About  450  to  500  tons  per  year.

 Production  of  Fish
 Shri  द  ?  Nayar:  Will  the

 Minister  of  Feed  and  Agriculture  be
 pleased  to  state:

 (a)  the  total  annual  production  of
 fish  by  Pisciculture  in  the  various
 States  in  ‘1957-58;  and

 (b)  how  do  these  figures  compare
 with  the  figures  of  950-5i°

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  ह  Jain):  (a)  and  (b).
 Information  is  being  collected  from
 the  State  Governments  and  wii)  be
 placed  on  the  Table  of  the  House.

 Mechanized  Fishing  in  India

 627.  Shri  दै 4  ्,  Nayar:  Will  the
 Minster  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  the  present  position  ef
 mechanised  fishing  in  India;  and

 (b)  the  capital  invested  so  far
 under  the  Second  Plan  for  the
 mechanisation  of  the  Fishing  Indus-
 try?

 The  Minister  of  Food  and  Agrical-
 ture  (Shri  A.  F.  Jain):  (a)  Mechani-
 sation  of  fishing  craft  has  teken
 progressive  step  in  the  States  of
 Bombay,  Kerala  and  Madras;  more
 than  1,200,  boats  have  been  mechanis-
 ed.  Programmes  of  mechanisation  in
 Mysore,  Andhra  and  Orissa  have
 already  been  initiated.  Provision  has
 been  made  to  a  limited  extent  for
 providing  shore  facilities  and  improv-
 ed  methods  of  fishing.  Boat  building
 yards  are  being  established  in  Bom-
 bay,  Mysore,  Kerala,  Madres  and
 Andhra.  Improved  types  of  fishing
 gear  are  supplied  to  fishermen  at
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 July,  1958,  Two  P.A.O.  Harbour  experts
 have  undertaken  asurvey  of  some  of
 the  important  centres  in  Bombay
 Mysore,  Kerala  and  Madres  for  deve-
 loping  fishing  harbours.

 (b)  During  the  Second  Plan  period,
 the  following  provision  has  been  made
 for  the  mechanised  fishing  schemes:—

 Qs,  in
 lakhs)

 x.  Improvement  of  fishing
 pr  $4°82

 2.  Supply  of  fishing  re-
 quisites  34°45

 3.  Development  of  fishing
 harbours  409°00

 4  Improvement  of  tackle  35°83

 Toral.  234  70

 The  actual  figures  of  the  capital
 invested  so  far  in  connection  with  the
 mechanisation  of  the  fishing  industry

 weer
 the  Second  Plan  are  not  avail-

 able.

 Assam  Section  of  N.E.F.  Railway

 628.  Shrimati  Mafida  Ahmed:  Wil!
 the  Minister  of  Railways  be  pleased  to
 atate:

 (a)  in  which  stations  facilities  for
 overhauling  locomotives,  passenger
 bogies  and  wagons  exist  in  Assam
 section  of  NEF.  Railway;

 (b)  whether  any  overhauling  work
 to  engines,  passenger  bogies  and
 ‘wagons  is  pending;  and
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 (c)  if  so,  the  number  of  each  cate-
 gory  and  the  time  by  which  the  over-
 hauling  which  has  fallen  due  will  be
 done?

 The  Deputy  Minister  ef  Railways
 (Shri  Shahnawas  Khan):  (a)  to  (०).  A
 statement  furnishing  the  required  in-
 formation  is  laid  on  the  Table  of  the
 Lok  Sabha.  [See  Appendix  II,  an-
 nexure  No.  8I.]

 New  Railway  Lines

 Shri  D.  ट.  Sharma: =
 4  ou  Daljit  Singh:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  the  names  of  the  Railway  lines
 constructed  so  far  during  the  Second
 Five  Year  Plan  period;  and

 (b)  the  names  of  the  hnes  to  be
 constructed  during  the  remaining  years
 of  the  Second  Five  Year  Plan?

 The  Deputy  Minister  of  allways
 (Shri  Shahnawas  Khan):  (a)  A  state-
 ment  giving  the  new  lines  constructed
 so  far  and  now  under  construction  is
 laid  on  the  Table  of  the  Lok  Sabha.
 [See  Appendix  IJ,  annexure  No.  82.]

 (b)  These  are  under  consideration.

 20०  in  Dethi

 Shri  D.  धत  Sharma:
 630.  <  Shri  Ram  Krishan:

 Shri  Daljit  Singh:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  refer  to  the
 reply  given  to  Stagred  Question  No.
 949  on  the  Sth  Septémber,  958  and
 state  the  further  progress  made  to-
 wards  the  construction  of  a  Zoological
 garden  in  Delhi?  e

 %
 The  Minister  of  Food  and  Agricul-

 tare  (Shri  A.  P.  Jain):  Since  .,the
 answering  of  Starred  Question  No.  99
 on  ‘5-9-58  in  the  Lok  Sabha  progress
 achieved  further  in  the  Establishment
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 of  the  Delhi  Zoological  Park  is  given
 balow:—

 l,  Estimates  and  designs  for  the
 under-mentioned  construction  works  to
 be  taken  up  during  the  current  and
 subsequent  financial  years  have  been
 Prepared  and  completed.

 (i)  enclosures  for  Rhino;
 taken  up  in  1958-59),

 (ii)  enclosures  for  elephants;  (to
 be  taken  up  in  1088-58.)

 (iii)  enclosures  for  giraffes  and
 ostritches,

 (iv)  enclosures  for  brown  bear.

 (to  be

 (२)  enclosures  for  small  hoofed
 animals,

 (vi)  construction  of  hospital  and
 ao  quarantine.

 (vii)  construction  of  convenience
 section,

 (vili)  construction  of  parking
 spaces,  sheds  for  4000  cycles
 and  compound  walls.

 2.  The  site  for  laying  out  a  Japanese
 garden  has  been  selected  and  estimates
 for  the  construction  of  water-ways
 and  ponds,  roads  and  culverts  and
 provision.  of  water  distribution  lines
 in  the  area  covered  by  the  Japanese
 garden  have  been  completed.

 3,  A  preliminary  lay-out  of  the
 Botanical  garden  and  a  list  of  plants
 to  be  grown  in  :t  have  been  prepared
 and  estimates  have  been  framed  for
 roads,  ponds,  and  water-ways  and  lay-
 ing  unfiltered  water  lines  in  the  gar-
 den.

 4.  Work  on  the  eleven  animal  en-
 closures  which  was  stated  to  be  in
 progress  in  the  last  reply  has  reached
 an  advanced  stage  of  construction  and
 in  addition  work  in  respect  of  one
 more  enclosure  has  been  started
 These  are  ali  exyucted  to  be  complet-
 ed  during  this  financial  year.  Work
 on  the  construction  of  main  entry
 gate  and  booking  offices  has  also  been
 started  ang  is  expected  to  be  com-
 pleted  by°3ist  March,  1950

 Work  on  the  administrative  block
 in  an  advanced  stage  and  part

 of  the  building  is  expected  to  be  ready
 after  about  a  month  for  housing  es-
 sential  offices.  °

 ३२  DECEMBER  3958  Weitten  Answers  2348

 §,  Codal  formalities  regarding  eleven
 animal  enclosures  viz,  leopards,  bears,
 lions,  elephants/Rhinos  and
 birds  have  been  completed  and  work
 on  these  is  expected  to  start  shortly.

 7.  Further  addition  to  the  animals
 of  the  Zoo  will  be  five  kangaroos  and
 twenty-four  birds  which  have  been
 offered  as  free  gift  by  the  Sydney
 Zoo,  Australia,  These  animals  are
 expected  to  reach  the  Zoo  during  the
 first  week  of  December,  1968,

 Stray  Cattie  in  New  Delhi

 Shri  Ram  Krishan:  Wil]  the
 Minister  of  Food  and  Agricultare  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  New
 Delhi  Municipal  Committee  has  sought
 aid  for  bringing  stray  cattle  nuisance
 under  effective  control;  and

 (b)  if  so,  the  nature  of  the  action
 taken  by  Government  in  this  regard?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  ्.  Jain):  (a)  and  (b).
 The  New  Delhi  Municipal  Committee
 have  approached  the  Delhi  Adminis-
 tration  for  arranging  8  grant  of
 Rs  60,000  from  the  Ministry  of  Food
 and  Agriculture  for  this  purpose.  The
 proposal  is  under  the  consideration  of
 the  Delhi  Administration.

 Jagadhri-Chandigarh-Rupar-Ludhiana
 Line

 633,  Shri  Ram  Krishan:  Will  the
 Minister  of  Railways  be  pleased  to
 refer  to  the  reply  given  to  Starred
 Question  No.  796  on  the  2nd  Septem-
 ber,  4958  and  state:

 (a)  whether  the  report  on  the  tra-
 fic  survey  for  Jagadhri-Chandigarh-
 Rupar-Ludhiana  line  has  since  been
 received;

 (b)  if  so,  the  details  thereof;  and

 (c)  when  the  construction  work  on
 this  line  is  likely  to  start?

 The  Depaty  Minister  of  Railways
 (Shri  S.  छ  Ramaswamy):  (a)  Not  yet,
 Sir,

 e

 nen
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 (b)  Does  not  arise.
 (c)  This  line  is  not  included  in  the

 programme  of  new  lines  approved  by
 the  Planning  Commission  for  construc-
 ‘tion  during  the  Second  Plan.

 Dam  on  River  Beas

 Shri  Ram  Krishan:
 6%.  <  Shri  D.  C.  Sharma:

 Shri  Hem  Raj:
 Will  the  Minister  of  Irrigation  and

 Power  be  pleased  to  refer  to  the  reply
 given  to  Starred  Question  No.  362  on
 the  489  September,  3958  and  state:

 (a)  whether  the  investigations  re-
 garding  construction  of  Dam  on  the
 river  Beas  have  been  completed;  and

 (b)  if  80,  the  details  thereof?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Jaisukhial  Hathi):
 (a)  The  Project  as  still  under  investi.
 gation  by  the  Punjab  Government

 (b)  Does  not  arise

 Telephone  Exchange  at  Charkhi  Dadri

 635,  Shri  Ram  Krishan:  Will  =  the
 Minister  of  Transport  and  Commu-
 nications  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  has  decided  to  establish  tele-
 Phone  exchange  at  Charkhi  Dadri-
 Punjab  during  this  year:

 (b)  if  so,  whether  the  work  for
 setting  up  telephone  exchange  has
 been  started;

 (९)  i2  so,  by  what  time  the  work
 will  be  completed;  and

 (d)  if  the  work  has  not  been  start-
 ed  since,  the  reasons  therefor?

 The  Minister  of  Transport  and  Com-
 utunications  (Shri  हैं,  K.  Patil):  (a)
 Yes.

 (b)  to  (d).  The  installation  is  ex-
 pected  to  be  taken  up  early  in
 ‘December,  1088,  and  completed  by  the
 middle  of  the  same  month.
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 Fuel  Consumption  Committee
 Shri  S.  C.  Samanta:
 Shri  Barman:
 Shri  Subodh  Hansda:
 Shri  Harish  Chandra

 Mathur:
 Pandit  D.  N.  Tiwary:
 Shri  T.  B.  Vittal  Reo:
 Shri  Rameshwar  Tantis:
 Shri  Vidya  Charan  Shukla:

 Will  the  Minister  of  Railways  be
 Pleased  to  refer  to  the  reply  given  to
 Starred  Question  No.  834  on  the  2nd
 September,  2958  and  state:

 (a)  whether  the  Railway  Board
 have  since  examined  the  report  of  the
 Fuel  Consumption  Committee;

 {b)  if  so,  the  main  recommendations
 Made  by  the  Committee  and  the  de-
 cisions  taken  thereon;  and

 (0)  the  steps  taken  by  Government
 to  see  that  poor  quality  of  coal  is  not
 Supplied  to  Railways  and  that  it  con-
 forms  to  the  grades  specified  for  sup-
 Ply?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  The  re-
 Port  is  under  examination.

 (b)  A  summary  of  the  recommenda-
 tions  is  placed  on  the  Table  of  the
 House.  [See  Appendix  IJ,  annexure
 No.  63).  Action  has  been  initiated  on
 Some  of  the  recommendations.

 (c)  (l)  The  Ministry  of  Steel,  Mines’
 &  Fuel  have  been  requested  to:

 (i)  introduce  travelling  picking
 belts  on  the  surface  of  the  coal
 mines  to  ensure  efficient  hand.
 picking  of  shale  and  dirt  and  load-
 ing  of  coal  to  specified  grades,

 (ii)  expedite  grading  of  the
 coals  of  the  outlying  fields,

 (iii)  revise  the  present  grading
 of  the  Benga!  &  Bihar  soals
 which  is  now  over  ten  gears  old,

 (iv)  expedite  the  introduction  of
 the  contract  system  under  whizh |
 Railways  can  enter  into  contracts
 with  individual  collieries  for  the
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 procurement  of  Railway  ceal  sup-
 plies.  The  contract  conditions
 will  include  suitable  clauses  for
 imposing  penalties  in  respect  of
 supplies  inferior  to  specified  gra-
 des.

 (०)  (2)  It  has  been  decided  to  set
 up  a  Railway  Coal  Inspectorate  at
 Dhanbad,  which  will  in  due  course
 cover  inspection  of  the  entire  supplies
 ef  coal  to  Railways  from  different
 coalfields.

 Periodical  quality  surveys  on  28
 large  scale  will  be  carried  out  by
 Railways  as  a  check  on  inferior  sup-
 plies.

 Soil  Erosion  in  Himachal  Pradesh

 Shri  Barman:
 687.  है! ह  Subodh  Hansda:

 \  Shri  8,  C.  Samanta:

 Will  the  Minster  of  Feed  and  Agri-
 eulture  be  pleased  to  state  whether
 large  scale  erosion  in  Himachal  Pra-
 desh  has  been  going  on  due  to  denuda-
 tion  of  {presis?

 The  Minister  of  Food  and  Agricul-
 tare  (Shri  A.  P.  Jain):  Yes,  Sir;  but,
 only  in  the  case  of  un-demarcated
 Forest  and  Waste  Lands.  Five  Soil
 Conservation  Schemes,  4  Forestry  and
 3  for  Agricultural  lands  were  sanc-
 tioned  during  1958-59,  at  a  total  cost
 ef  Rs.  2°58  lakhs  and  work  is  pro-
 gressing  satisfactorily.  Waste  lands
 are  being  closed  and  afforestation  and
 guily  plugging  works  carried  out.

 हिमाचल  प्रदेश  में  रृषि  सम्बन्धी  अकड़े

 ६३४.  शी पथ  देव  :  क्या  खाच  तथा  कृषि
 मंगी  यह  बताने  कंगे  कैपा  करेंगे  कि  :

 (क)  क्या  हिमाचल  प्रदेश्ष  में  कृषि  संबंधी
 आकड़े  ईकदठे, करने करने  भौर  उनमें  सुधार  की  कोई
 बोगना  प्रारम्भ  की  गई  है;

 द)  बदि हां,  तो  उस  में  प्रद  तक  क्या
 अकति  हुईं  है;  भौर

 3  77707  i60h  ७०  ag

 (न)  यदि  उपरोक्त भाग  (क)  का  उत्तर
 सकारात्मक  हो,  तो  यह  योजना  कद  आरम्भ
 की  जावेगी  ।

 साध  तथा  हि  अग्यी  (  थी  Wo  1०

 जंग)
 :  (8)  भी  तक  नहीं  ।

 (@)  प्रश्न  ही  नहीं  होता  ।

 (ग)  १६५६-६०  में  ।

 मष्डी  जिले  (हिसाजल  प्रदेश)  में  पशु-पालन
 योजना

 ६३६.  श्री  पद्म  देव  :  क्या  खास  तथा  कृषि
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  हिमाचल
 प्रदेश  के  मंडी  ज्लि  में  श्रारम्म  की  गई  पशु-
 पालन  योजना  के  प्रन्तर्गंत  ब  तक  क्या
 प्रगति  हुई  है  ?

 ere  तथा  कृषि  मस्त्री (थी  ero  प्र०  जैत
 gay  हुई  जानकारी  का  एक  विवरण  सभा  पटल

 पर  रख  दिया गया  है  |  [देखिये  १रिकशिक्ष्ट
 २,  झमुबस्थ  ता  ८४]

 पन्ुन्नों  के  रोग

 ६४०.  श्री  पद्म  देय  :  क्‍या  ae  तथा  कृषि
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  हिमाचल  प्रदेश  के  किन-फिन
 जिलों  में  रिडरपेस्ट  के  उन्मूलन  की  योजना

 चालू की  मई  है;  भौर

 (ख)  उक्त  योजना  के  अन्तर्गत  झब  तक
 कितना  काम  किया  जा  चुका  है  ?

 लाख  तया  कृवि  मण्त्री  भी  झ  प्र०  लेन):
 (क)  बिलासपुर  शर  मंडी  जिलों  में  ।

 (@)  इस  योजना  के  मन्तर्गत  बिलासपुर
 जिले  में  कार्य  पूरा  कर  दिया  गया  है  1  मंडी
 जिले  की  सुमर  मनभर  भौर  मंडी  तहसीलों  में
 कार्य  चालू  है।  दोनों  जिलों  में  श््भी  तक
 १,१०,०००  होरों  की  टीके  लगाये  भा चुके  है।
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 Supply  of  Foodgraine  to  West  Beagal

 Shri  है.  M.  Banerjee: =
 4  Shri  Halder:

 Will  the  Minister  of  Feed  354  Agri-
 eulture  be  pleased  to  state:

 (a)  the  quantity  of  foodgrains  sup-
 plied  in  November,  958  and  to  be
 supplied  in  December,  958  to  West
 Bengal;  and

 (b)  whether  this  quantity  will  be
 sufficient  to  meet  the  requirement?

 The  Minister  ef  Feod  and  Agricul-
 ture  (Shri  A.  है  Jain):  (a)  41,000  tons
 rice  and  61,000  tons  wheat  have  been
 allotted  to  West  Bengal  from  the  Cen-
 tral  Reserve  for  the  month  of  Novem-
 ber,  1958,  The  allotment  of  rire  and
 wheat  for  the  month  of  December,
 958  is  under  consideration.

 (b)  Yes,  Sir.

 Feed  Self-sufficiency  in  Hill  Areas

 Shri  8.  M.  Banerjee:
 eae.  Shri  Bhakt  Darshan:

 Shri  Naval  Prabhakar:
 Shri  Nagi  Reddy:

 Will  the  Minister  of  Food  and  Agri-
 eulture  be  pleased  to  state:

 (a)  whether  a  Committee  has  been
 set  up  to  plan  for  Food  self-sufficiency
 in  Hill  Areas;  and

 (bd)  if  so,  the  composition  of  the
 Committee?

 The  Minister  of  Food  and  Agrical-
 ture  (Shri  A.  P.  Jain):  (a)  Yes,  a
 Committee  called  the  “Inaccessible
 Area  Committee”  has  been  set  up.

 (9)  A  statement  showing  the  com-
 position  of  the  Committee  is  laid  or.
 the  Table  of  the  Lok  Sabha.  [See
 Appeniiix  Il,  stmexare  No.  es).
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 Contributory  Health  Service  Scheme
 for  Civilian  Defence  Employees

 Shri  8.  M.  Banerjee:
 “a.  |  Shri  Tangamani:

 Shri  Bhakt  Darshan:
 Shri  Naval  Prabhakar:

 Will  the  Minister  of  Health  be  pleas-
 ed  to  state:

 (a)  whether  the  Contributory  Health
 Service  Scheme  is  not  applicable  to
 Civilian  Defence  Employees  whose
 headquarters  are  Delhi  but  who  reside
 in  Shakurbasti;

 (b)  whether  this  Health  Service
 Scheme  is  also  not  applicable  to  Civi-
 lian  Defence  Employees  whose  n+ad-
 quarters  are  Delhi  Cantonment;  and

 (c)  whether  Government  nave  any
 proposal  to  extend  the  Health  Scheme
 to  such  Civilian  Defence  Employees?

 The  Minister  of  Health  (Shri  Kar-
 markar):  (a)  The  Contributory  Health
 Service  Scheme  is  at  present  applica-
 ble  to  Civilian  Defence  Emplovees
 having  their  headquarters  in  Delhi/
 New  Delhi  and  residing  in  areas
 covered  by  the  C.H.S.  Schtme.  The
 Scheme  is  not  applicable  to  any  cate-
 gory  of  Government  servants  residing
 in  Shakurbasti  as  the  territorial  juvis-
 diction  of  the  Scheme  has  not  beer,
 extended  to  that  locality.

 (b)  The  C.H.S.  Scheme  has  rot  so
 far  been  extended  to  Civilian  Defence
 Employees  with  headquarters  in
 Dethi  Cantonment;

 (c)  There  is  a  proposal  for  ibe
 extension  of  the  CHS.  Scheme  te
 Civilian  Defence  Employees  ०  all
 categories  working  in  Delhi  Cantnn-
 ment.  No  final  decision  has  been
 taken  so  far.

 डाक  दौर  तार  विभात  मे  सतर्कता  संगठन

 ६४४.  श्री  औनारायण  दास  :  क्‍या  परि-

 बहुन  तथा  संचार  मंत्री  यह  कतूने  को  कृपा
 करेंगे  कि  :

 (क)  क्‍या  डाक  झौर  तार  विभाग में
 अध्टायार  झौर  धन्य  बुराइयों  के  उन्मूलन  के
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 लिए  सतर्कता  संगठन  स्थापित  किया  जा

 चुका  है;

 (ख)  यदि  हां,  तो  इस  संगठन  की  कक्तियां
 क्या  हैं  भौर  किस  स्तर  पर  किस  प्रकार  के
 पदाधिकारी  रसे  गये  है;  भौर

 (ग)  इस  संगठन  ने  झब  तक  किस  प्रकार
 का  कितना  काम  किया  है  ?

 परिवहन  तथा  संचार  संत्रो  (ओ  का०

 पाटिल)  :  (क)  जी  हां  t

 (a)  पिछले  जून  में  सरकारी  कर्म-
 चारियों  के  प्रति  की गयी  शिकायतों  का  नपटान
 करने  तथा  भ्रष्टाचार  व  दुराचारों  का  सामता
 करने  के  निमित्त  दण्ड  देने  तथा  रोक-याम  रखने
 के  उपायों  को  कार्यरूप  देने  क ेलिए  १७  उच्च
 स्तर  के  प्रफ्सरों  को  १७  परिमण्डलों  /प्रशासन-
 दफ्तरों  में  सतर्कता-प्रफसर  लगाये  जाने  के
 प्रयोजन  से  चुना  गया  था  t

 (ग)  उनके  द्वारा  किये  गये  काम  के
 प्रकार  व  उसकी  मात्रा  के  विषय  में  भ्रमी  कुछ
 नहीं  कहा  जा  सकता  ।

 Hotels  and  Indian  Dress

 €45.  Pandit  D.  N.  Tiwary:  Will  the
 Minister  of  Transport  and  Commn-
 nications  be  pleased  to  state:

 (8)  whether  there  are  any  Hotc!s
 in  the  country  which  do  not  allow
 Indians  in  Indian  dress  namely  Dhoti
 and  Kurta  to  enter  their  precincts;

 (b)  if  ‘80,  their
 names;

 and

 (e)  the  steps  being  taken  to  put
 down  such  discriminatory  behaviour?

 (Shei  Raj  Bahedur):  (a)  No,  Sir.

 (0)  हत्त  (c),  Do  not  arise.
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 Repairs  of  Reads  in  New  Delhi

 JS  Pandit  D.  Tiwary:
 ‘|  Shri  Harish  Chandra  Mather:

 Will  the  Minister  of  Health  be
 pleased  to  state:

 (a)  whether  all  the  roads  damaged
 by  rains  in  July,  068  in  New  Delhi
 area  have  not  been  repaired  as  yet;

 (b)  if  so,  the  number  of  roads  which
 still  await  repairs;  and

 (c)  the  estimate  of  damage  and  the
 cost  of  repair  of  such  roads?

 The  Minister  of  Health  (Shri  Kar-
 markar):  (a)  and  (b).  All  the  roads
 in  New  Delhi  area  damaged  by  rains
 have  been  repaired.

 (९)  The  estimated  expendilure  on
 the  repairs  is  Rs.  10,000/-.

 Model  Town  Planning  Legislation
 647.  Shri  Ram  Krishan:  Will  the

 Minister  of  Health  be  pleased  to  state:

 (a)  whether  it  i:  a  fact  that  Gcrv-
 ernment  is  considering  the  question
 of  introducing  “a  Model  Town  Pilan-
 ning  Legislation”;  and

 (b)  if  so,  the  progress  made  so  far
 in  this  direction?

 The  Minister  of  Health  (Shri  Kar-
 markar):  (a)  and  (b).  A  draft  Model
 State  Town  Planning  Legislation  pre-
 pared  by  the  Institute  of  Town  Plan-
 ners  India  was  circulated  to  State
 Governments  in  October,  ‘1957,  for
 their  comments.  This  matter  was
 considered  in  the  meeting  of  the  Cen-
 tral  Council  of  Local  Self  Govern-
 ment  held  in  New  Delhi  from  27th  te
 29th  October,  958  when  it  was  de-
 cided  that  the  Central  Regions?  and
 Urban  Planning  Organisation  shoulé
 convene  a  conference  of  representa-
 tives  of  State  Governments  at  an
 early  date  to  examine  the  problem  of
 Town  Planning  in  the  country  in  all
 its  aspects  and  make  their  recom-
 mendations,  Further  action  in  this
 regard  will  be  taken  when  the  recom-
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 mendations  of  this  conference  are
 available.

 Remodelling  the  Sirhind  Canal

 as.  Shri  Ram  Krishan:  चा  the
 Minister  of  Irrigation  and  Power  be
 pleased  ito  state:

 (a)  whether  the  work  of  re-model-
 ling  the  Sirhind  Canal  has  been  com-
 pleted;

 (b)  if  nat,  the  reasons  for  delay:
 and

 (९)  the  probable  date  by  which  this
 ~work  will  be  completed?

 The  Deputy  Minister  of  Irrigation
 and  Fower  (Shri  Hathi):  (a)  Yes.

 (b)  and  (c).  Do  not  arise

 Punjab  State  Transport  Corporation

 649.  Shri  Ram  Krishan:  Wil  the
 Minister  of  Transport  and  Communi-
 cations  be  pleased  to  state.

 (a)  whether  it  38  a  fact  that  Punjab
 Government  have  not  agreed  to  set
 up  State  Transport  Corporation  §  as
 suggested  by  the  Planning  Commuis-
 sion;  and

 (b)  xf  so,  the  reasons  therefor?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadar):  (a)  No.  A  Cor-
 poration  known  as  the  PEPSU  Road
 Transport  Corporation  xs  already  func-
 tioning  in  the  former  Pepsu  area  of
 the  existing  State  of  Punjab.  The
 Punjab  Gevernment  have  also  agreed
 to  join  the  tripartite  Corporation  pro-
 posed  to  be  sat  up  for  the  operation
 of  road  transport  services  on  the  inter-
 State  route  from  Pathankot  to  Manali,
 the  Himacha)  Pradesh  Administration
 en&  the  Ministry  of  Railways  being
 the  other  tro  participants,  The
 Question  of  setting  up  a  Road  ‘Trans-

 DECEMBER  958  Written  Answers  2358

 Rice  from  Burma

 Shri  Ajit  Singh  Sarkadi:  ‘Will
 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state:

 (a)  whether  recent  changes  im
 Burma  have  affected  im  any  way
 supply  of  rice  to  India;  and

 (bd)  if  so,  to  what  extent?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  ह:  Jain):  (a)  No,  Sir.

 (b)  Does  not  arise.

 Sugar  Mills  in  Panjab
 651.  Shri  Ajit  Singh  Sarhadi:  Wii

 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state:

 (a)  the  percentage  of  recovery
 from  sugarcane  in  the  Jagadhr:  Sugar
 Mill  area  during  the  year  ‘1957-58;  and

 (b)  the  percentage  of  recovery  of
 sugar  in  the  Phagwara  and  Bhogpur
 Sugar  Mill  areas?

 The  Minister  of  Food  and  Agricuil-
 ture  (Shri  A.  है  Jain):  (थ  974  per
 cent

 (b)  Phagwara  945  per  cent

 Bhogmwr  698  per  cent

 रेखगाड़ी  पर  पत्थर  ककना

 ६४२.  थी  रघुनाथ  सिह:  क्‍या  रेले

 मंत्री  यह  बताने  की  कृपा  करेंगे कि  क्या  यह  छत

 है  कि  ६  प्क्तूवर,  १६५८  को  कुछ  खात्रों ये
 धारा  स्टेशन  के  पास  जैंन  कालेज  के  सामने
 जनता  झप  एक्सप्रेस  की  जंजीर  खीची  शौर
 उस  पर  इंट-परथर

 चलाये
 जिसके  फलस्वरूप

 कई  यात्रियों  को  चोटें  बाई ?

 बेस  उच्ंत्री  (भी  झाहनबाल सां)  :

 जी  हां  ६-१०-४८  को  कुछ  विद्यार्थी  हावढ़ा-
 दिल्ली  जनता  एक्सप्रेस  में  सफर  कर  रहे  थे  ।

 का  के  हरे  मुसाफिरों  से  उन्होंने  झगड़ा 5
 किया  ौर  जैन  कालेज,  झारा  के  साभने  खतरे

 पि  यंजीर  बीच  dV’  गाड़ी से  उत्तर  कर  विद्वायिकों
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 ने  बोगी  नम्बर  सी०  टी०  वाई०  ६८८६
 पर  पत्थर  मारे  जिसकी  वजह  से  सात  मुसाफि  |
 को  चोटें  आईं  और  बोगी  की  खिड़कियों  के
 शीशे  टट  गये|ू।

 Land  Acquisition  Act

 653.  Shri  Hem  Raj:  Will  the  Minis-
 ter  of  Food  and  Agriculture  be  pleas-
 ed  to  state:

 (a)  whether  Government  propose  to
 amend  the  Land  Acquisition  Act;  and

 (b)  if  so,  when  the  amending  Bill  is
 proposed  to  be  brought  before  the
 House?

 The  Minister  of  Food  ang  Agricul-
 ture  (Shri  A.  P.  Jain):  (a)  and  (b).
 The  Law  Commission  have  made  cer-
 tain  recommendations  in  their  Tenth
 Report  in  connection  with  the  amend-
 ment  of  the  Land  Acquisition  Act.
 A  decision  for  amending  the  Act  will
 be  taken  in  the  light  of  the  examina-
 tion  of  the  various  recommendations.
 This  is  likely  to  take  some  time.

 Transport  Capacities  of  Mines  in
 Orissa

 654.  Shri  Damani:  Will  the  Minis-
 ter  of  Railways  be  pleased  to  state
 the  additional  railway  facilities  pro-
 grammed  and  implemented  during  the
 Second  Five  Year  Plan  to  increase  the
 transport  capacities  of  mines  in
 Orissa?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  The  addi-
 tional  Railway  facilities  planned  and
 implemented  so  far  during  the  Second
 Five  Year  Plan  for  movement  of  addi-
 tional  iron  ore,  manganese  ore  and
 limestone  traffic  from  mines  in  Orissa,
 and  as  follows:—c

 (i)  Doubling  of  the  line  between
 Rajkharswan  and  Barajamda ©  (60  miles,  of  which  53  miles
 have  since  been  completed).

 _(ii)  Opening  of  a  new  38  miles
 20  branch  line  from  Noamundi  to

 Banspani.  (This  has  since
 been  completed),
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 (ii)  Extension  to  the  Barajamda-
 Barabil  branch  to  Panposh
 Gorge  (6  miles).

 (iv)  Expansion  of  Gua,  Barajamda-
 Noamundi  and  Dangoaposi
 yards.

 (v)  Opening  of  a  new  branch  line:
 from  Rourkela  to  Mumaro  (42
 miles).

 (vi)  Provision  of  two  ore  loading
 siding  at  Jajpur  Keonjhar
 Road.  (These  have  since  been
 provided).

 (vii)  Improvement  to  track  and  re-
 building  of  Koel  bridge  on
 Rourkela-Birmitrapur  branch
 to  permit  running  of  WG
 engines  to  carry  heavier  loads.

 (viii)  Remodelling  of  Birmitrapur
 Yard.

 The  items  (i)  to  (vi)  are  for  move-
 ment  of  iron  ore  and  manganese  ore
 and  the  remaining  are  for  limestone
 traffic.

 For  movement  of  iron  ore  from  the
 Kiriburu  area  via  Vizagapatnam  Port,
 new  lines  are  proposed  to  be  construct-
 ed  from  Kiriburu  to  the  proposed
 Rourkela-Dumaro  branch  and  a  rail
 link  between  Sambalpur  and  Titila-
 garh—the  foreign  exchange  portion  to
 be  financed  as  part  of  a  Foreign  Aid
 Tripartite  Scheme  and  as  an  addition
 to  original  Second  Plan  works.  These
 facilities  will  not  be  available  till  the
 Third  Plan  period.

 Cotton  Seeds

 655.  Shri  Damani:  Will  the  Minister
 of  Food  ang  Agriculture  be  pleased
 to  state:

 (a)  wheher  researches  have  been
 conducted  in  breeding  for  increasing.
 the  oil  contents  of  cotton  seeds;  and.

 (b)  if  so,  result  and  nature  thereof?’

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  (a)  Research
 is  in  progress  at  the  Cotton  Tech-
 nological  Research  Laboratory  of.  the

 &



 3361  Written  Answers

 Indian  Central  Cotton  Committee  at
 Matunga  to  determine  the  oi]  content
 of  various  strains  of  cotton  available
 in  the  cotton  breeding  experiments
 at  the  different  Research  Centres  with
 a  view  to  collecting  the  prejiminary
 data  on  which  to  base  and  plan  the
 future  line  of  work  for  breeding  for
 increased  oi!  content.

 (b)  Experimental  work  on  the  deter-
 mination  of  oil  content  done  so  far
 has  indicateg  that,  on  an  average,  the
 oi)  content  of  American  cotton  seed  is
 about  ‘18-19  per  cent.,  and  that  of  the
 arboreum  and  herbaceum  cotton  I~
 38  per  cent.  It  was  also  found  that
 there  was  no  correlation  between  the
 ei]  content  of  the  seeds  and  other
 characters  like  fibre  length,  fibre
 weight,  etc.

 Electro-Thancter  for  Delhi

 Shri  Ram  Krishan:  Will  the
 Minister  of  Health  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  have  decided  to  secure  an
 electro-Thancter  for  Delhi  for  the
 humane  destruction  of  stray  dogs;

 (b)  if  so,  whether  the  instrument
 has  been  secured;  and

 (c)  if  so,  whether  its  use  has  been
 started?

 The  Minister  of  Health  (Shri
 Karmarkar):  (a)  The  New  Delhi
 Municipal  Committee  has  made  budget
 provision  for  the  purchase  of  Electro-
 Thancter  for  use  in  the  Civil  Veteri-
 nary  Hospital,  New  Delhi.

 (b)  The  Electro-Thancter  has  not
 yet  been  secured  as  it  is  not  available
 with  the  firms  in  India.

 (ce)  Does  not  arise.

 Overbridge  at  Ambala

 657.  Shri  Ram  Krishan:  Will  the
 Minister  of  Railways  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Question  No.  804  on  the  25th  August,
 3958  and  state:

 (a)  whether  the  drawings  and  esti-
 mates  for  the  overbridge  at  the  level-
 लग्यांचद्ड  in  Ambala  on  G.T.  Road  have
 been  prepared;  and
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 (b)  if  30,  the  details  thereof?

 The  Deputy  Minister  of  Railways
 (Shri  8.  १.  Ramaswamy):  (a)  and  (b).
 Approval  to  the  general  arrangement
 drawing  for  steel  girder  portion  has
 recently  been  received  from  the
 Punjab  P.W.D.  Plans  for  the  designs
 of  abutment  ang  foundation  are  in
 hand  and  will  be  shortly  sent  to  the
 Punjab  P.W.D.  for  approval.  Neces-
 sary  estimates  will  be  prepared  on  re-
 ceipt  of  State  Government's  accept-
 ance  to  the  plans.

 Ganga  River  Board

 os.  Shri  Bimal  Ghose:  Will  the
 Minister  of  Irrigation  and  Power  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  2556,  on  the
 23rd  September,  958  and  state:

 (a)  whether  any  decision  has  since
 been  taken  on  the  proposal  received
 from  the  West  Bengal  Government  for
 the  establishment  of  a  River  Board
 for  the  Ganga;  and

 (b)  if  so,  the  nature  thereof?

 The  Deputy  Minister  of*  Irrigation
 and  Power  (Shri  Hathi):  (a)  and  (b).
 No,  Sir.  Collection  of  certain  data
 that  are  essential  to  enable  the  River
 Board,  when  established,  to  function
 usefully  has,  however,  been  taken  up.

 Bridges  over  River  Ghagra  at
 Dohrighat  ang  Ayodhya

 659.  Shri  Kalika  Singh;  Will  the
 Minister  of  Transport  and  Communi-
 cations  be  pleased  to  state:

 (a)  what  progress  has  since  been
 made  in  the  construction  of  bridges
 over  river  Ghagra  at  Dohrighat  and
 Ayodhya;  and

 ।
 (b)  what  is  the  time  schedule  for

 the  completion  of  the  bridges?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Commanications
 (Shri  Raj  Bahadar):  (a)  The  cons-
 truction  of  a  permanent  bridge  over
 river  Ghagra  at  Dohrighat  has  been
 given  low  priority  on  account  of
 financial  limitations  and  restrictions
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 on  foreign  exchange  expenditure  and,
 @s  an  interim  arrangement,  the  ques-
 tion  of  constructing  a  temporary  boat
 bridge  is  being  considered.

 As  regards  bridge  over  river  Ghagra
 at  Ayodhya,  the  work  of  construct-
 ing  guide  bunds  has  been  sanctioned
 at  a  cost  of  Rs.  80.52  lakhs  and  is  in
 progress.  The  plans  and  estimates
 for  the  bridge  proper  are  under  pre-
 paration.

 (b)  The  temporary  boat  bridge  at
 Dohrighat  is  likely  to  be  put  up  by
 the  end  of  1959,  The  construction  of
 a  pucca  bridge  at  Ayodhya  will  take
 about  three  years  from  the  date  of
 commencement  of  work.

 Fuel  Consumption  on  different  types
 of  Railway  Steamers

 660.  Shri  Rajendra  Singh:  Will  the
 Minister  of  Railways  be  pleased  to
 State:

 (a)  what  3s  the  present  volume  of
 daily  fuel  consumption  on  differcnt
 types  of  railway  steamers  plying  in
 Bihar  and  Bengal,

 (b)  whéther  it  is  a  fact  that  during
 the  last  few  years  fuel  consumption
 has  increased,  on  these  steamers,  and

 (९)  if  so,  reasons  therefor?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan);  (a)  to  (c)
 The  information  is  being  collected
 from  the  Railways  and  will  be  placed
 on  the  Table  of  the  House  as  soon  as
 it  is  received.

 Re-appearing  of  a  River  in  U.P.

 66l.  Shri  Raghunath  Singh:  Will
 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state  whether  it  is  a
 fact  that  a  forgotten  river  Harinad
 which  ceased  to  How  centuries  ago
 and  is  remembered  only  in  folklore
 has  re-appeared  in  Agra  district  in
 GP.  during  the  recent  heavy  rains
 end  floods?  ५०

 कक  Minister  of  Food  and  Agricul
 tyre  (Shri  A.  P.  Jain)  Due  to  exces
 give  rainfall  in  Sujhig  srea  in  Aligarh
 Gistrict  in  August,  1058,  there  was  8
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 heavy  flow  of  water  towards  Agra
 district.  The  water  entered  Etmad-
 pur  tehsil  near  village  Amanabad
 and  flowed  along  an  old  natural  dep-
 ression  in  that  region.  It  ultimately
 joined  the  Sirsa  river  in  Ferozabad
 tehsil  near  village  Asan.  It  is  ex-
 pected  that  it  would  soon  dry  up.  It
 is  not  possible  to  say  definitely  from
 the  available  records  that  the  forgot-
 ten  river  has  reappeared.

 झंशदावी  स्वास्थ्य  सेथा  योजना

 श्री  भस्त  दर्शन  :
 द्र.

 ्य  नवल  प्रभाकर  :

 क्या  स्वास्थ्य  मत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  1: उ  अशदायी
 स्वास्थ्य  सेवा  योजना  ग्रभी  तक  भारत  सरकार
 की  सभी  श्रेणियों  के  कर्मचारियों  पर  लागू
 नही  की  जा  सकी  है,  शौर

 (ख)  यदि  हा,  तो  किस-किस  मत्रालय  के
 किस-किस  श्रेणी  के  कर्मचारी  इस  सुविधा  से
 बचित  है  ?

 स्वास्थ्य  मंत्री  (श्री  करमरकर)  :

 (क)  जी  हा  ।

 (ख)  निम्नाकित  वर्गों  के  केन्द्रीय  सखर-
 कारी  कर्मचारी  प्रंशदायी  स्वास्थ्य  सेवा  योजना
 के  प्रन्तगंत  नही  भ्राते  है  :--

 (१)  दिल्ली  कंण्ट  में  काम  करने
 बाले  प्रतिरक्षा  मंत्रालय  के
 असैनिक  कमंचारी;

 (२)  बक  चाउई  स्टाफ  जो  नियमिन्न
 संस्थापन  पर  नहीं  हैं;

 (३)  केन्द्रीय  सरकारी  कर्मचारी, e
 प्रति-मिमुक्ति  में  झथवा  उस
 अर्थ-सरकारी  संस्थाओं  का

 स्वाफत  निकायों  (दिल्ती कार
 विनम के  शतिरिक्त)  की  वाह ‘
 सेवा  में.  हैं,  यो  ह...
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 स्वास्थ्य  सेवा  योजना  में  विधि-

 बत्‌  शामिल  नहीं  हैं;

 (४)  रेलवे  सेवाशों  के  (रेलवे  बोर्ड

 एवं  सम्पर्क-कार्यालय के  कर्म-
 चारियों  के  भलावा),  वे  सर-

 कारी  कर्मचारी,  जो  झलग
 नियमों  से  प्रशासित  होते  हैं;
 झौर

 (५)  ऐसे  सरकारी  कमंचारी,  जो

 दिल्ली  और  नई  दिल्‍ली में  काम
 करते  हैं,  लेकिन  दिल्ली  के

 चारों  तरफ  बाहरी  क्षेत्रों  में

 रहते  हैं  t

 Yoga  Training

 663.  Shri  Ram  Krishan:  Will  the
 Minister  of  Health  be  pleased  to  state:

 (a)  whether  there  is  any  scheme
 for  providing  facilities  for  Yoga  train-
 ing  during  the  Second  Five  Year
 Plan  period;  and

 (b)  if  so,  the  main  features  of  the
 scheme?

 The  Minister  of  Health  (Shri
 Karmarkar):  (a)  No

 (b)  Does  not  arise.

 All  India  Institute  of  Hygiene  and
 Public  Health,  Calcutta

 664.  Shri  Snbiman  Ghose:  Will  the
 Minister  of  Health  be  pleased  to  state:

 (a)  the  number  of  students  in  the
 students’  Hostel  at  Singur  Health  and
 Training  Centre  of  the  All  India  Ins-
 titute  of  Hygiene  and  Public  Health;

 (b)  how  many  of  them  are  from
 foreign  countries;

 (c)  how  many  trainees  have  taken
 their  training  in  this  Centre  uptil
 now;  and

 (a)  in  which  year  trainees  from  the
 foreign  countries  came  first?

 The  Minister  of  Health  (Shri
 Karmarkar):  (a)  72  students,
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 (b)  ]  students  are  from  foreign
 countries.

 (c)  286  students.

 (a)  ‘1944,

 Corneal  Transplantation  Surgery

 665.  Shri  N.  R.  Munisamy:  Will  the
 Minister  of  Health  be  pleased  to  state
 what  was  the  technique  evolveg  bet-
 ween  the  American  Eye  Surgeons,
 representing  Medical  International
 Co-operation,  and  Madras  Ophthalmo-
 logists  who  met  and  discussed  on  the
 25th  September,  958  in  Madras  as  re-
 gards  cornea!  transplantation  surgery?

 The  Minister  of  Health  (Shri
 Karmarkar):  No  new  technique  was
 evolved  between  the  American  Eye
 Surgeons  representing  the  Medical
 International  Co-operation  and  the
 Madras  Ophthalmologists  during  their
 discussions  on  the  25th  September,
 4958  at  the  Government  Ophthalmic
 Hospital,  Madras,  as  regards  trans-
 plantation  surgery.  The  sAmerican
 Ophthalmologists,  Dr.  H.  Saul  Sugar.
 Dr.  Ronald  Lowe  and  Dr.  A.  Benedict
 Rizzutti  are  reported  to  have  deliver-
 ed  lectures  on  “Pupil  Block  in  Apha-
 kic  Eyes”,  “Acute  Glaucoma  require-
 ing  cataract  extraction”  and  “Cataract
 Surgery  after  Glaucoma  operation”
 respectively.  Thereafter  there  was
 only  a  discussion  in  which  one  of  the
 Medical  Officers  enquired  from  the
 visiting  Ophthalmologists,  whether
 corneal  transplantation  could  be  done
 in  acute  ocular  condition  to  which
 they  did  not  give  any  definite  reply.

 Indigenous  Capacity  for  Railways
 Equipment

 JS  Shri  Halder: 666.
 vv  Shri  Ram  Krishan:

 Will  the  Minister  of  Rajlways  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  at  ‘tha
 commencement  of  the  Second  Five
 Year  Plan  indigenous  capacity  for
 certain  important  items  of  Railway
 equipment  was  very  low;



 2367  Written  Answers

 45)  if  80,  what  steps  the  Govern-
 ment  have  taken  for  creating  and
 developing  indigenous  capacity;  and

 ६९)  what  kind  of  help  was  given  by
 the  Worlq  Bank  for  import  of  those
 easential  equipments?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawas  Khan):  (a)  Yes.

 (b)  A  statement  is  laid  on  the  Table
 of  the  Sabha.  [See  Appendix  7,
 annexure  No.  86.).

 (९)  Two  Loans  aggregating  $  75
 millions.

 दिल्‍ली  का  चिड़िया  बर

 ६६७.  श्री  विभूति  मिश्र  :  क्‍या  लाल

 तबा  कृषि  मंत्री  यह  बताने  की  कृपा  करेंगे

 1:  :

 (क)  है... द  तक  दिल्ली  के  चिडियाघर

 के  लिये  किन  किन  स्थानों  से  जानवर  लाये
 गये  हैं  भौर  मे  कौन  कौत  से  जानवर  हैं;

 (ख)  क्‍या  यह  सच  है  कि  जो  जानवर
 यहां रखे  गये  है  उन  सब  के  लिये  दिल्ली  की
 जलवायु  प्रनुकूल  नहीं  है;  भौर

 (ग)  वया  सरकार  इस  बात  को  देखते

 हुए  चिड़ियाघर  को  किसी  भौर  जगह  ले  जाने

 का  वियार  कर  रही  है  ?

 खाद्य  तथा  कृषि  मन्त्री  दी  wo  wo  जेन)  :

 (क)  एक  विवरण  सभा  की  टेबिल  पर

 रख  दिया  गया  है  I  [देखिये  परिशिष्ट

 २,  कनुवन्य  संख्या  ८७]

 (ख)  जी  नहीं  i

 (ग)  प्रश्न  ही  नहीं  होता  ।

 Wheat  Seeds  Supplied  by  Punjab
 Shri  Mehan  Swarup:  Will  the

 Minigter  of  Food  and  Agricultare  be
 pleased  to  state:

 (a)  whether  the  Punjab  Govern-
 ment  have  supplied  wheat  seeds  to
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 some  States  to  help  Rabi  sowing  and
 the  Central  Government  have  agreed.
 to  supply  equivalent  quantity  of
 wheat  to  the  Punjab  Government  ia
 lieu  of  this  wheat  seed;  and

 (b)  if  so,  the  quantity  of  wheat
 which  is  being  supplied  and  the  names
 of  the  States  going  to  be  benefited?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A,  ह  Jain):  (a)  Yes,  Sir.

 (in  maunds)
 (x)  Rajasthan  —  ,§0,000
 &  Pradesh  I,00,008
 (3)  Uttar  Pradesh  §,00,000
 (4)  Bihar  7  :  :  25,000

 Tora,  T3000

 Electric  Train  in  the  Howrah-
 Burdwan  Chord  Line

 669.  Shri  Subiman  Ghose:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  there  is  any  scheme  to
 introduce  Electric  Train  Service  in
 the  Howrah-Burdwan  Chord  line;

 (b)  if  so,  when  the  scheme  is  pro-
 Posed  to  be  taken  up  and  when  it  is
 expected  to  be  completed;  and

 (९)  the  estimated  cost  of  the  scheme?
 The  Deputy  Minister  of  Railways

 (Shri  8,  १,  Ramaswamy):  (a)  to  (c).
 Howrah-Burdwan  chord  is  an  integral
 part  of  the  section  Durgapur-Burd-
 wan-Howrah-Docks,  electrification
 of  which  has  already  been  included  in
 our  programme  for  electrification
 during  the  Second  Plan  period.  Due
 to  various  reasons  such  as  difficult
 foreign  exchange  position,  non-avail-
 ability  of  power  etc.  the  work  on  the
 sections  included  in  the  Second  Plan
 period  had  to  be  rephased.  ह  has
 been  decideg  to  undertake  during  the
 Second  Plan  period,  only  the  civil
 enginecring  work  on  Durgapur-Burd-
 wan-Howrah-Docks  section.  The
 other  clectrical  works  i.e.  installation
 of  Overheag  Equipment,  provision  of
 substations,  alterations  to  signals  and
 telecommunications  etc.  will  be  exe-
 cuted  during  the  Srd  Plan  period  se
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 as  to  synchronise  with  the  time  of
 availability  of  power.  It  is  assessed
 that  the  cost  of  electrification  of
 Durgapur  Burdwan  -  Howrah  Docks
 section  will  be  approximately  Rs.  3.4
 crores,

 Gandak,  Rapti,  Ghagra  and  Rohini
 Projects

 Shri  Kalika  Singh:  Will  the
 Minister  of  Irrigation  and  Power  be
 pleased  to  state:

 (a)  in  what  years  respectively  the
 Gandak,  Rapti,  Ghagra  ang  Rohini
 projects  were  proposed  for  the  first
 time  and  what  progress  has  been  made
 in  finalization  of  plans;

 (b)  when  are  the  above  projects
 likely  to  be  undertaken  for  execution;
 and

 (९)  what  are  the  tentative  estimates,
 benefits  and  targets  of  the  above  pro-
 jects?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  to  (c).
 A  statement  is  placed  on  the  Table  of
 the  House,  containing  the  requisite
 information.  [See  Appendix,  Il.
 annexure  No.  88.]

 Railway  Fare  from  Titora  to  Halo)

 था,  Shri  ह  R.  Patel:  Will  the
 Minister  of  Railways  be  pleased  to
 tate:

 (a)  whether  any  representations
 have  been  received  by  Government
 that  the  distance  for  charge  between
 Kalol  and  Titora  Stations  should  be
 four  miles  instead  of  five  miles;  and

 (b)  if  so,  the  action  taken  thereon?

 The  Depaty  Minister  of  Railways
 {Shri  Shahnawar  Khan):  (a)  Yes.

 (b)  With  effect  from  Ist  November,
 2958  passenger  fares  are  being  levied
 wn  the  basis  of  four  miles  only.
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 Brabmaputra  Bridge
 672.  Shrimati  Mafida  Ahmed:  Will

 the  Minister  of  Raffways  be  pleased
 to  state:

 (a)  whether  contract  for  the  cons-
 truction  of  the  Brahmaputra  Bridge
 has  been  settled;  and

 (b)  if  not,  when  it  is  likely  to  be
 settled?

 The  Deputy  Minister  of  Rallways
 (Shri  8,  6 /  Ramaswamy):  (a)  Yes.
 Sir.  M/s.  Hindustan  Construction  Co.
 have  been  awarded  the  contract  for
 construction  of  the  foundations  and
 substructures  of  the  Brahmaputra
 Bridge.

 (b)  Does  not  arise.

 National  Malaria  and  Filaria
 Programmes  in  Andhra  Pradesh

 673.  Shri  है,  Madhusndan  Rao:  Will
 the  Minister  of  Health  be  pleased  to
 state:

 (a)  the  total  amounts  of  contribu-
 tion  by  the  Government  of  India  te
 Andhra  Pradesh  Government  under
 the  National  Filaria  Control  Pro-
 gramme  and  Nationa]  Malaria  Control
 Programme,  separately,  so  far;

 (b)  whether  any  amount  has  been
 allotted  for  controlling  Malaria  is
 Andhra  Pradesh  under  the  Malaria
 Education  Programme  for  ‘1958-59;

 (c)  whether  any  other  assistance  has
 been  given;  and

 (d)  whether  any  report  has  been
 received  by  Government  from  the
 Government  of  Andhra  as  to  the
 amount  spent,  district-wise,  uptil
 now?  हा

 The  Minister  ef  Health  (Shri  Kar-
 markar):  (a)  Rs.  1148  lakhs  under
 the  National  Filaria  a

 br
 e  from

 1955-56  to  1957-58.  and  49.56  lakhs
 under  the  National  Malaria  Contro!
 Programme  from  1953-54  to  1057-58,

 (b)  A  sum  of  Rs.  47.57  lakhs  has
 been  tentatively  allocated  to  Andhra

 हे
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 Pradesh  as  Central  assistance  during
 ‘1958-58  under  the  National  Malaria
 Eradication  Programme.

 (९)  Yes.  In  addition  to  the  finan-
 cial  assistance  and  assistance  in  the
 shape  of  material  and  equipment,
 technical  assistance  by  the  staff  mem-
 bers  of  the  Malaria  Institute  of
 India,  as  and  when  required,  is  also
 placed  at  the  disposal  of  the  State
 Government.  The  officers  of  the
 Central  Government  are  frequently
 visiting  the  State  to  assist  the  health
 authorities  in  the  implementation  of
 the  programmes.

 Ten  Medical  Officers  and  two  filaria
 inspectors  nominated  by  the  State
 Government  have  also  been  trained  at
 the  Filariasis  Training  Centre  at
 Ernakulam  for  the  implementation  of
 the  Filaria  Control  Programme,  44
 medical  officers  and  5  Malaria  Inspec-
 tors  have  been  trained  in  Malariology
 from  Andhra  Pradesh  so  far,  Pub-
 licity  material  in  the  form  of  posters,
 brochures  and  cinema  slides  etc.  have
 also  been  supplied  to  Andhra  Pradesh
 in  connection  with  the  National
 Malaria  Eradication  Programme  Pub-
 licity  week  which  was  observed  in
 June,  1958,

 ,  (a  No  district-wise  expenditure
 report  either  for  National  Filaria  Con-
 trol  Programme  or  for  National  Malaria
 Control  Programme  has  been  received
 from  the  Government  of  Andhra.
 However  according  to  the  reports
 received  from  the  State  Government,
 they  have  incurred  the  following  ex-
 penditure:

 National  National
 Malena  =  Filana

 Control  Control
 Programme  Programme

 Rs.  Rs.

 1953-54  te  +  —  6,06,000  oe
 1954-55,  5  437,316
 3955-56  3:27,§03

 >  F956-57  =  =  9:05,541  49377
 I957°S8  -  —-«—-T7;09,400  49508
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 Technical  Training  Centres  of  Central
 Water  and  Power  Commission

 674.  Shri  Kodiyan:  Will  the  Minis-
 ter  of  Irrigation  and  Power  be  pleas-
 ed  to  state:

 (a)  the  number  of  technicians  train.
 ed  in  the  Technical  Training  Centres.
 of  the  Central  Water  and  Power
 Commission  during  the  last  two  years;

 (b)  the  expenses  incurred  on  each.
 trainee  ang  the  total  expenditure  on
 the  training  of  techpicians  during
 these  periods;  ang

 (e)  the  number  absorbed  in  service
 after  the  training?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  84
 persons  received  training  at  the  Tech-
 nical  Training  Centres  at  Kotah  and
 Nagarjunasagar  during  the  last  two
 years.

 (b)  The  approximate  cxpenditure
 meurred  on  each  trainee  is  Rs.  8,000
 per  year.  The  total  expenditure  ins
 curred  on  each  Training  Centre  during
 the  last  two  years  amounts  approxi-
 mately  to  Rs.  36.86  takhs  of  which
 Rs.  4  lakhs  represent  recurring  ex-
 penditure  and  Rs.  2.86  lakhs  non-
 recurring  expenditure,  mainly  on  ac-
 count  of  the  cost  of  machinery  and
 equipment  purchased  for  the  Centre.

 (९)  Out  of  34  persons,  who  have
 completed  training,  83  were  absorbed
 in  Government  employment,  5  in
 semi-Government  organisations  and  9
 in  private  firms.  Information  re-
 garding  the  remaining  37  persons  is
 not  readily  available.

 Raxlio  License

 615.  Shri  Subhman  Ghose:  Will  the
 Minister  of  Transport  and  Oomzanti-
 cations  be  pleased  to  state:

 (a)  the  reason  for  prohibition  for
 keeping  more  than  one  radio-set  on
 one  license  in  the  same  premises
 instead  of  four  which  was  allowed
 before;  and

 (b)  the  reason  for  insisting  on  hav-
 ing  separate  license  even  for  the
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 unused  sets  kept  in  the  same
 premises?

 The  Minister  of  Transport  and  Com-
 munications  (Shri  §.  EK.  Patil):  (a)
 There  are  two  kinds  of  licences  for
 radio  sets  (i)  for  the  use  of  sets,  and
 (i!)  for  the  possession  of  sets.  The
 second  kind  of  licence  is  meant  for
 sete  which  are  actually  not  in  use  and
 are  mainly  for  use  by  the  Radio
 dealers.

 (b)  Prior  to  Ist  November,  1958,
 there  was  no  limit  to  the  number  of
 sets  in  use  in  the  same  premises  that
 could  be  kept  under  the  first  kind  of
 licence.  This  concession  has  now
 bees  aithdrawn  ad  individwal  sets
 in  use  have  to  be  licensed.  This  has
 been  done  with  a  view  to  prevent  un-
 authorised  use  of  radio  sets.  Fur
 ther,  licensing  fee  is  charged  for  the
 services  rendered  by  the  All  India
 Radio  broadcasts.  The  charges  are
 therefore  naturally  to  be  levied  on
 the  basis  of  each  set  in  actual  use.

 No  change  has  however  been  made
 m  respect  of  licences  for  possession
 of  sets  and  any  number  of  them  can
 still  be  held  under  one  licence  in  the
 same  premises  provided  they  are  not
 in  use.

 Floods  Protection  Measures

 676.  Shri  Jhulan  Sinha:  Will  the
 Minister  of  Irrigation  and  Power
 be  pleared  to  state  whether  any
 assessment  has  been  made  of  the
 total  area  saved  from  the  effects  of
 floods  as  a  result  of  the  flood  protect-
 ion  measures  taken  so  far  during
 the  last  five  years?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  The  reply
 is  in  the  affirmative.  Over  50  lakh
 acres  of  land,  42  towns  and  4,000,
 villages  have  benefited  by  flood  pro-
 tection  works  executed  in  the  coun-
 try  so  far.

 Benewal  of  Track  on  Chupra-Savan
 Branch  Line.

 677.  Shri  Jhulan  Sinha:  Will  the
 Minister  of  Railways  be  pleased  to
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 state:

 (a)  whether  it  is  a  fact  that  com-
 Plete  replacement  and  renewal  of
 the  track  on  the  Chupra-Savan  via
 Mashrak  branch  line  has  been  decided
 “pon;

 (b)  whether  it  is  a  fact  that  the
 trains  on  this  line  had  been  running
 Mordinately  late  due  to  slow  move-
 Ment  of  the  engines  as  a  precaution
 @ainst  derailment  on  this  outworn
 line  and  therefore  the  time-table  was
 révised  frequently  and  all  the  train
 timings  were  advanced  by  an  hour
 or  two  to  make  up  the  lee-way;  and

 (९)  whether  the  inconvenienced
 fiused  to  6pessengers  Gestined  242
 long  distance  connected  trains  has
 been  taken  into  consideration?

 The  Deputy  Minister  of  allways
 (Shri  व  Ramaswamy):  (a)  Yes,
 Sir,

 (b)  Yes,  Sir.  The  timings  of
 Passenger  trains  on  Mashrak-Thawe
 Section  of  the  line  had  to  be  revised
 With  effect  from  9-90-58  with  slower
 Speed  due  to  old  track.  .

 (९)  Yes,  Sir.  Endeavours  have
 been  made  to  provide  the  maximum
 Number  of  connections  possible  at
 Chupra  and  Savan  Stations.

 Timber  from  Andamans

 JS  Shri  P.  K.  Deo:

 ay  Shri  B.  C.  Prodhan:

 Will  the  Minister  of  Food  and
 Agriculture  be  pleased  to  state:

 (a)  the  steps  taken  to  export
 timber  from  the  Andaman  Islands;
 and

 (9)  whether  Government  propose
 to  set  up  plywood  and  homogeneous
 Wood  factories  in  Andaman  forests  in
 Public  sector?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  (a)  Timber
 available  in  Andamans  is  exported  to
 the  Mainland  by  the  Andamans  Ad-
 thinistration  themselves  in  respect  of»
 timber  exploited  in  the  South  and
 Middle  Andamans  and  through
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 contractor,  M/S.  P.  C.  Ray  &  Co.  @M
 Private  Ltd.  of  Calcutta  in  respect  of
 the  timber  exploited  in  North
 Andamans.  The  timber  is  carried  by
 Government  owned  ships  MV
 “Andamans”  and  MV  “Nicobar”  as
 well  as  by  Coastal  Conference  Line's
 ships  so  far  as  Government  timber  is
 concerned.  MIS  P.  C.  Ray  &  Co.  (I)
 Private  Ltd.  bring  their  timber  in
 their  own  ship  and  in  ships  chartered

 ‘by  them.

 {b)  There  is  no  such  proposal  under
 consideration,  as  the  present  pro-
 duction  is  required  to  meet  the  de-
 mand  of  factories  located  on  the
 mainiand.

 Wild  Animals

 679.  Shri  P.  K.  Deo: *
 4  Shri  B.  Cc.  Prodhan:

 Will  the  Minster  of  Feed  and
 Agriculture  be  pleased  to  state  what
 steps  are  being  taken  to  preserve  the
 wild  buffaloes  in  the  forests  of
 Orissa,  Madhya  Pradesh  and  Assam,
 as  it  is  a  ‘vanishing  species?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  Steps  are
 being  taken  to  declare  Wild  Buffaloes
 as  completely  protected  in  Orissa.
 In  Madhya  Pradesh  the  shooting  of
 wild  buffaloes  is  prohibited  till  962
 In  Assam  wild  buffaloes  are  com-
 pletely  protected  in  wild  life  sanctuar-
 ies  and  the  wild  life  reserves.  The
 shooting  of  wild  buffaloes  is  per-
 mitted  under  licence  in  Class  I  Forest
 Reserves  in  Assam  but  the  shooting
 of  cow  buffaloes  is  prohibited.

 Quarters  for  Railway  Employees

 ee,  Shri  Rajendra  Singh:  Will
 the  Minister  of  Railways  be  pleased
 to  state  the  number  of  class  III.  and
 IV  staff  who  have  not  been  allotted
 railway®  quarters  Zone-wise  in  spite
 of  their  requests  for  the  same’

 The  Deputy  Minister  of  Railways
 (Shei  Shahnawas  Khan):  Information
 ४8  being  collected  and  will  be  Jaid  on

 ithe  table  of  the  Sabha.
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 Purchase  of  Rice

 81,  Shri  Nagi  Reddy:  Wil  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  the  total  quantity  of  rice  pur-
 chased  by  the  Centre  in  the  months
 of  July,  August,  September  and
 October,  ‘1988;

 (b)  the  rate  at  which  rice  has
 been  purchased;  and

 (c)  the  States  to  which  the  pur-
 chased  cereals  have  been  diverted?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  (a)  The  quanti.
 ties  of  rice  purchased  by  and  actually
 delivered  to  the  Centre  are  giver
 below:—

 (About
 tons)

 July  ३2,006
 Augus  नि  7008
 September  8,000
 October  300७

 (b)  The  rates  at  which  different
 varieties  of  rice  have  been  purchased
 are  given  below:—

 ANDHRA

 Maximum
 ir  maun d  bd

 Varieties  of  Rice
 ee

 (82-2/7
 inchusive

 of  the  cost
 gunny  bags.

 'दिकारिय  | 1
 East  Godavari

 &  Guntur
 Districts

 1  _—  2
 Rice

 Rs.  nP.

 t.  Fine
 72  (Sanne  Kusuma}  Ww  $०

 Delhi  Bhogam  (Vanka-
 sannam)@  ‘18°00

 SKK_  (Sanna  Krishna
 Katukulu)  18-95

 Kichdi  (Kichili  Samba)  39°25
 Bangerutheegalu  .  20°08
 Other  varieties  .  0.  77°50



 |  DECEMBER  058 3377  «Written  Answers

 7—c  a
 Coerse  Rs,  oP,
 Nallariu  or  other  red

 varieties.  35°50
 Gerikally  26९00

 “Basangi  .  नि  6°00
 Kuowma  =  76  "75
 Akkullu  :  39°00

 3.  Other  varieties  16-00,
 Remark:  The  prices  specified  above  were

 the  maximum  controlled  prices for  fair  average  quality  subject to  cuts  A  wided  for  in  the
 Price  Control  Order.

 PUNJAB

 Price  per
 Variety  maund  bagged

 Rs.  oP.
 ‘Begmi  नि  18°00
 Dara  and  SelaJoshi.  .  16°50
 BasmmetiRew  ee  25°00,
 Basmati  Boiled  (Sela)  22°75
 Hansraj,  =  Mushkin,  Par-

 mal,  Ramjawain  end  Che-
 hora  :

 (a)  Rew.  22°25
 (b)  Boil.  मु  हि  20°50

 White  Tota.  7225
 Mongra  16-25
 Kani  है  850

 Remarks:  The  prices  specified  above  arc
 for  far  av average  quality  conform-
 ing  to  the  specifications  fixed for  each  variety  and  subject  to
 quality  cuts  as  provided  in  the
 specifications,

 (c)  Out  of  the  rice  procured  in
 Punjab,  some  quantity  was  supplied to  the  State  of  Jammu  &  Kashmir
 direct.  The  balance  quantity  procured in  Punjab  and  the  entire  quantity  pro. cured  in  Andhra  Pradesh  were  moved
 fo  the  Central  Storage  Depots  situated in  various  States  including  Punjab and  Andhra  Pradesh,  for  aupply  later to  the  needy  areas.
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 बौकामेर  डिशीजम  में  सार्वजनिक  देवीफोन
 कार्यालय

 ६८२.  पी ए.  ला०  बाह्पाल:  ह... ह

 परिवहन  तथा  संचार  मंत्री  यह  बताने  की

 कृपा  करेंगे  कि  दूसरी  पंचवर्षीय योजना  की
 शेष  झवधि  में  बीकानेर  डिवीजन  की  कितनी
 तहसीलों  भौर  मुख्य  नगरों  में  सावजनिक
 टेलीफोन  कार्यालय  खोलने  की  योजना  है?

 परियहन  तथा  संबार  मंत्री  (थी  स०  का०

 बादिल)  :  न पांच,  भर्थात्‌  कोलायत,

 लुकरनसर,  तोला,  पश्पुर  भौर  श्री  इंगरगढ़  |

 Roads  in  Tripura
 683.  Shri  Dasaratha  Deb:  Will  the

 Minister  of  Transport  and  Commuai-
 cations  be  pleased  to  state:

 (2)  the  total  mileage  of  District
 Roads  constructed  by  Tripura  Ad-
 ministration  during  1958,  so  far;

 (b)  the  total  amount  of  money
 spent  for  these  roads;

 (c)  whether  the  progress  of  con-
 struction  is  satisfactory;  and*

 (8)  if  not,  what  steps  are  being
 taken  to  speed  up  construction?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (2)  94  miles
 were  constructed,  and  88  miles  were
 improved,

 (9)  Rs.  84I2  lakhs,  including  the
 expenditure  incurred  on  the  con-
 struction  of  bridges  over  Deo,  Manu
 and  Khowai  on  the  Assam-Agartala
 Road.

 (c)  Yes.

 (d)  Does  net  arise,
 Inspectors  of  Post  Offices

 684,  Shri  Daljit  Singh:  Will  the
 Minister  of  Transport  and  Communl-
 cations  be  pleased  to  state',

 (a)  the  number  of  Inspectors  of
 Post  Offices  in  the  Punjab  Circle,,
 Ambala;  and

 “प्रस्तावों  के  न्याद-संगत  होने  तथा  उपयृक्त  स्थान  के  मिलने  पर  लिर्भर  है।
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 (b)  the  number  of  such  Inspectors
 among  them  belonging  to  Scheduled
 Castes  and  Scheduled  Tribes?

 The  Minister  of  Transport  and
 Communications  (Shri  S.  K.  Patil):
 (a)  Sixty-five  including  Head  Clerks
 to  Superintendent  of  Post  Offices  who
 are  in  the  same  cadre.

 (b)  Scheduled  Castes.  ix

 Scheduled  Tribes,  Nil,

 Railway  Gazette

 685.  Shri  Daljit  Singh:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  the  languages  in  which  the
 Railway  Gazette  is  published;

 (b)  the  time  of  its  publication;  and

 (c)  the  yearly  expenditure  includ-

 ad
 the  salanes  of  employees  there-

 The  Deputy  Minister  of  Railways (Shri  Shahnawaz  Khan):  A  state-
 ment  giving  the  required  information
 Is  laid  on  the  Table  of  the  Lok
 Sabha.  [See  Appendix  II,  annexure
 No.  89.)

 Central  Council  of  Local  Self-
 Government

 18  Dr.  Ram  Subhag  Singh:
 «  |  Shri  L.  Achaw  Singh:
 Will  the  Mimster  of  Health  5६

 Pleased  to  state:

 (a)  whether  the  Central  Council
 of  Local  Self-Government  met  on  the
 27th  October,  1958,  in  Delhi;  and

 (b)  if  so,  what
 commendations  of

 the  chief  re-
 Council?

 The  Minister  of  Health  (Shri  Kar- mavkar):  (a)  Yes

 (b)  Two’  statements  indicating  the
 main  recommendations  made  in  that
 mééting  sre  Jaid  on  the  Table  of  the
 Lok  Sabha.  [See  Appendix  7,  an-
 nexzure  No,  90.)
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 munications  be  pleased  to  state  what
 amount  of  foreign  exchange  was
 spent  to  purchase  the  second-hand
 or  new  ships  during  the  last  3  years
 either  by  private  or  public  sector?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  A  statement  is.
 laid  on  the  Table  showing  the  amount
 of  foreign  exchange  released  for  the
 purchase  of  new  and  second-hand
 vessels,  in  so  far  as  the  public  sector
 ws  concerned.  [See  Appendix  II,  an-
 nexure  No,  91  }

 Similar  information  in  regard  to
 the  private  sector  is  being  collected
 and  will  be  laid  on  the  table  of  the
 Sabha  as  soon  as  possible.

 Seeds  Farms  in  Orissa

 688  Shri  Panigrahi:  Will  the  Min-
 ister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whether  any  loans  and  subsidy
 were  sanctioned  during  the  Second
 Five  Year  Plan  so  far  to  Orissa  for
 setting  up  seed  farms;

 (b)  whether  the  Orissa  Govern-
 ment  has  reported  any  progress  in
 the  matter  of  setting  up  of  such
 farms;  and

 (९)  if  so,  what  was  the  target  for
 setting  up  of  seed  farms  in  the
 State?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  ्  Jain):  (a)  Yes,  an
 amount  of  Rs,  22°!8  Jakhs  as  loan
 and  Rs.  18°75  lakhs  as  subsidy  has
 been  sanctioned  so  far  to  Orissa
 Government  for  setting  up  seed
 farms  under  the  Scheme  for  the  Mul-
 tiplication  and  Distribution  of  |  Im-
 proved  Seeds.

 (b)  The  Orissa  Government  have
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 and  final  selection  of  the  sites  for  an-
 other  22  units  is  in  progress.  Of
 these  78  units,  37  units  in  terms’  of
 25  acres  each,  have  been  taken  posses-

 =a  sion  of  and  seed  production  has
 started  in  about  29  units  during  the
 kharif  season  of  this  year.

 (c)  00  seed  farms.

 Damage  of  Cotton  Crops

 689.  Sardar  Iqbal  Singh:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whether  Government  have
 received  reports  from  any  State  re-
 garding  damage  of  cotton  crops  by
 insects;

 (b)  if  so,  the  details  thereof;  and
 (c)  the  steps  taken  in  this  regard

 4  by  the  Central  Government?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  (a)  Yes,  from
 the  States  of  Punjab,  Rajasthan,  Uttar
 Pradesh  and  Mysore.

 (b)  The  details  are  given  below:—

 (i)  In  the  Punjab  attacks  of
 jassids,  white-fly,  semi-
 looper,  leaf-roller  and  hairy
 caterpillar  were  reported
 during  the  months  of  July
 to  September,  1958,

 (ii)  In  Rajasthan  the  crop  was
 subjected  to  mild  attack  of
 yassids  in  the  Kapasin  area
 during  June,  1958.

 न  (iii)  In  Uttar  Pradesh  _  there
 was  a  severe  attack  of  leaf-
 roller  on  American  cottons

 i  during  the  months  of  August
 and  September,  1958.

 (iv)  In  the  Dharwar  Division  of
 Mysore  State  the  crop.  was
 subjected  to  an  attack  of  red
 leaf  blight  and  black  arm
 disease  during  October,  1958.

 (c)  Necessary  control  measures  such
 -as  spraying  with  suitable  insecticides

 >
 ‘were.  adopted  under  the  Cotton  Ex-
 tension  Schemes  financed  by  the
 Central  Government.
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 Railway  Stations  on  Northern
 Railway

 690.  Sardar  Iqbal  Singh:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  total  number  of  Railway  Stations
 on  Northern  Railway  at  present;  and

 (b)  total  number  and  names  of  new
 Stations  constructed  during  the
 current  year  so  far?

 The  Deputy  Minister  of  Railways
 (Shri  S.  V.  Ramaswamy):  (a)  The
 total  number  of  stations  open  for
 traffic  was  1,233  on  3l-0-958.

 (b)  A  statement  is  laid  on  the
 Table  of  the  Lok  Sabha.  [See  Ap-
 pendix  II,  annexure  No.  92.]

 Drinking  Water  Supply  in  Ferozepur
 (Punjab)

 69l.  Sardar  Iqbal  Singh:  Will  the
 Minister  of  Health  be  pleased  tu
 state:

 (a)  whether  the  Punjab  Govern-
 iment  has  submitted  any  scheme  for
 the  supply  of  drinking  water  in
 Ferozepur;

 (b)  if  so,  the  details  and  nature
 of  the  scheme;

 (c)  whether  the  scheme  has  been
 approved  by  the  Central  Government;

 (d)  if  so,  the  amount  sanctioned  for
 the  scheme  so  far  for  each  echeme:
 and

 (e)  the  amount  to  be  sanctioned
 during  the  current  financial  year?

 The  Minister  of  Health  (Shri  Kar-
 markar):  (a)  Yes.

 (b)  It  is  a  water  supply  scheme,
 the  estimated  cost  of  which  is  Rs.  5°39
 lakhs.

 (c)  Yes.

 (d)  Amounts  are  sanctioned  for
 alt  the  approved  schemes  collective-
 ly  and  not  for  individual  schemes.  It
 is  left  to  the  State  Governments’  to
 allocate  the  sanctioned  amount  for
 each  scheme.  A  sum  of  Rs.  60.626
 lakhs  has  been  sanctioned  to  Punjab
 Government  up  to  March,  1958,  =  for
 their  6]  approved  urban  water  supply
 schemes.
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 (e)  There  is  an  allocation  of  Rs.  36
 lakhs  for  all  the  approved  schemes  of
 Punjab  State  for  the  current  financial’
 year  and  the  funds  are  being  released
 on  monthly  basis  as  ways  and  means
 advances.

 Quarters  for  P.  &  T.  Employees

 Shri  8S.  M.  Banerjee:  Will
 the  Minister  of  Transport  and  Oom-
 munications  be  pleased  to  state:

 (a)  whether  quarters  are  being
 constructed  for  class  III  and  IV  staff
 of  the  Posts  and  Telegraphs  at
 Kanpur;

 (b)  if  so,  the  number  of  quarters
 being  constructed;  and

 (c)  the  amount  sanctioned  for  the
 same?

 The  Minister  of  Transpert  and
 Communications  (Shri  8.  K.  Patil):
 (a)  and  (b).  72  Units  of  quarters  are
 being  constructed  for  Class  III  staff.
 There  are  no  proposals  for  class  IV
 staff,

 «
 (९)  Rs.-6,20,300.
 Construction  of  P.  &  T.  Buildings,

 Bhubaneshwar

 683.  Shri  8.  C.  Mullick:  Will  the
 Minister  of  Transport  and  Commuv-
 nications  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question
 No.  797  on  the  25th  August,  958  and
 state:

 (a)  whether  the  proposal  for
 acquisition  of  land  at  Bhubaneshwar
 for  construction  of  bwiding  for  the
 office  of  the  Director,  Posts  and  Tele-
 graphs,  Orissa  and  staff  quarters  has
 since  been  sanctioned;

 e
 {b)  if  so,  when  the  construction  will

 take  place;  and

 (०)  whether  the  Government  of
 Orissa  has  placed  any  demand  for  the
 eost  of  the  land?

 o  The  Minister  of  Transport  and  Com-
 munications  (Shri  s  K.  Patil):  (a)
 Net  yet.
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 (b)  The  question  of  construction
 will  arise  only  after  the  land  is  acquir-
 ed.

 (c)  Yes.

 Head  Post  Office  Building  at  Jajpur

 6%.  Shri  B.  C.  Mullick:  Will  the
 Minister  of  Transport  and  Commu-
 nications  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question  No.
 544  on  the  5th  September,  958  and
 state:

 (a)  whether  the  construction  of  the
 head  post  office  building  at  Jajpur  has
 been  started;  and

 (b)  if  so,  the  time  it  will  take  ०.
 complete  the  project?

 The  Minister  of  Transport  and  Com-
 munications  (Shri  -  K.  Patil):  (a)
 and  (b).  The  construction  work  has
 not  started  as  yet,  as  the  two  tenders
 received  for  this  work  were  rejected
 by  the  Central  Public  Works  Depart-
 ment  due  to  the  high  rates  quoted
 therein.

 Post  Offices  in  Orissa

 695,  Shri  B.  C.  Mullick:  Will  the
 Minister  of  Transport  and  Commr-
 nications  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  many
 post  offices  in  Orissa  are  being  housed
 in  the  rented  buildings;  and

 (b)  if  so,  what  amount  of  expendi-
 ture  is  incurred  every  year  on  this
 account?

 The  Minister  of  Transport  and  Com-
 munications  (Shri  8.  K.  Patil):  (a)
 and  (b).  A  statement  is  laid  on  the
 Table  of  the  Lok  Sabha.

 STATEMENT

 The  number  of  post  offices  housed
 in  the  rented  building  in  Orissa  is.
 104.  The  total  amount  of  rent  paid
 yearly  is  Rs.  61,980-72  nP.  The  num-
 ber  of  post  offices  in  Departmental
 buildings  is  87.  There  is  8  proposal
 for  construction  of  45  Departmental,
 buildings  during  the  Second  fFive-
 Year  Plan.

 .
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 मोहरी  रेल  हुबडना
 ६१६.  भी  प्रकशवौर  शक्ास्त्रो  :  क्या

 केते  मंत्री  २  सितम्बर,  १६४८  क ेप्तारांकित

 दन  कस्पा  १३६३  के  उत्तर के  सम्बन्ध  में
 बह  बताने  की  कृपा  करेंगे  कि  :

 (क)  कितने  परिवारों  को,  जिनके  सम्बन्धी
 मोहरी  स्टेशन  पर  हुई  रेल  दुर्घटना  में  मारे
 गये  थे,  अब  तक  क्षत्रि  पूर्ति  दी  जा  चुकी  है;

 (ख)  जिन  लोगों  के  सम्बन्धी  उक्त
 दु्षटना  में  मारे  गये  में,  किन्तु  जिन  के  शव
 नहीं  पहचाने  जा  सके  थे  यद्यपि  उक्त  दुर्घटना
 से  उन  की  मृत्यु  होने  के  ठोस  प्रमाण  हैं,
 उन  लोगों  को  क्षत्रिपूतति  देने  के लिये  सरकार
 ने  क्या  नीति  प्रपनाई  है;  भौर

 (ग)  #7  सरकार  उन  लोगों  को  सहा-
 पता  देने  का  विचार  कर  रही  है  जिन  के  इस
 दुर्घटना  के  कारण  शग  भंग  ह्  गये  थे  भौर
 जो  झ  शेष  जीवन  कोई  भी  व्यवसाय  करने
 के  लिये  प्रयोग्य  हो  गये  है  ?

 रेलवे  उपसंत्री  (भी  शाहनवास  खा)
 (क)  ४  t

 (ख)  दावा  कमिए्नर,  जो  जूडीशियल
 प्रफसर  होते  है,  सब  दावों  की  जांच  कर  के
 उन  का  फैसला  करते  है।  सवाल  में  जिस  तरह
 के  मामलों  का  जिक्र  किया  गया  है  उन  में  क्षति-
 पृर्ति  देने  का  अधिकार  तदर्थ  दावा  कमहिनिर
 (ad  hoc  Claims  Commissioner)
 को  है  जो

 इस  सम्बन्ध  में  नियुक्त  किये  गये  है।
 (ग)  दावा  कमिदनर  ने  क्षतिपृति

 की  जो  रकम  मंजूर  की  है,  उस  के  देने  क ेभसावा
 सरकार  इस  बात  पर  भी  राजी  हो  गई  है  कि
 जिन्हें  जरुरत  हो,  उन्हें  सरकारी  खर्च पर
 निम  अंग  (artificial  limbs)  दिये
 बायें

 en  दी  हारा  भूमि  का  कटाल

 ६६७.  थो सरअू पाष्डें :.  क्‍या  तियाई
 शोर  विद्ठुत्‌  मंत्री  महू  बताने  की  कृपा  करेंगे
 किः

 (#)  गंगा  गरी  हारा  भूमि  के  कटाव
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 को  रोकने  के  लिये  १६४७-४८  में  राज्य
 सरकारों  को  कितती  धनराशि  दी  गई;
 शौर

 (ख)  किन-किन  [दाज्य  क्रकारों  ते
 झब  तक  उक्त  राशि  का  उपयोग  किया
 है?

 सिधाई  तथा  बिद्यत  उपमंत्री  (सी
 हाथो)  :  (क)  शौर  (ल),  सब  स्वीकृषत  बाढ़
 नियंत्रण  योजनाझों  पर  सास  भर  के  झन्दर

 होने  वाले  खर्चे  के  लिये  राज्य  सरकारों  को

 हर  साल  कर्जे  दिये  जाते  हैं।  वात्तविक  खर्च
 के  भ्राधार  पर  हन  कर्जों  की  रकमों  को  थोड़ा
 बहुत  घटाया  बढ़ाया  जाता  है  1  उत्तर  प्रदेश
 तथा  बिहार  सरकारों  ने  गंगा  नदी  द्वारा  भूमि
 के  कटाव  को  रोकते  के  लिये  ERA KS  में

 निम्नलिल्षित,  स्वीकृत  योजनायें  चालू  कों  या
 समाप्त  कीं  भौर  इन  योजनाप्ों  का  लर्चा
 राज्य  सरकारों  ने  उस  साल  उन  को  मिले  हुए
 कर्ज  (उत्तर  प्रदेश--२८०  लाल  रुपये,
 बिहार-२६८  लाख  रुपये)  में  से  पूरा'किया  -

 राज्य
 सरकार

 |  भ्रनुमानित  द्वारा
 लागत  सूचित

 स्वीकृत  योजना  का  नाम  ais
 शप्में

 हुमा
 खर्चा

 (लाख  (लाख
 रुपयों.  रुपयों

 ,  मे)  में)

 (१)  उत्तर  ॥! ड

 हरिद्वार  के  पास  कनखल

 शहर  के  बचाव  के  लिये

 भायापुर  में  ठोकर  (स्वर )
 बबाना
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 आराणसी  भें  चेतसिह
 चाट,  गूलारियां  घाट,
 शीतला  घाट,  दझादवमेष
 थाट,  विजयनगरम
 चाट,  .  त्रिप्रभरवी
 चाट,  मीर  बाद,
 मीर  चाद  तथा
 ललिता  धाट  के  बीच  का

 भाग,  बदी  परकोटा  घाट,

 दुर्गा  घाट  भौरब्रह्ा  घाट
 की  मरम्मत  तथा  उन  को
 फिर से  बनाना  ।  4  १३२  ६  ५१५७
 वाराणसी  में  आनन्दमयी
 घाट  की  मरम्मत  ह.  0

 गंगा  नदीद्वाराकटावसे  €  ३६  wy
 बलिया  दगर  की  रक्षा

 ew avo

 (२)  बिहार

 गगा  नदी  द्वारा  कटाव  से

 बतगर  राणा  की  राय  १  ४४  5  :  :

 गगा  नदी  द्वारा  कटाव  से

 सुल्तानगज  शहर  की

 क्षा  o  22

 Road  Accidents  in  Himachal  Pradesh

 698,  Shri  Daljit  Singh:  Will  the
 Minister  of  Transport  apd  Comma-
 nications  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 road  accidents  in  Himachal  Pradesh
 are  on  the  increase;

 (b)  the  number  of  fatal  accidents
 ‘during  958  so  fay;  and

 (९)  the  measures  adopted  to  pre-
 went  these  accidents?

 The  Minister  of  State  in  the  Minis-
 of  Transport  &  Communications

 (Shri  Raj  ‘Bahadur):  (2)  to  (c).  The
 information  required  is  being  collect-

 from  the  Himachal  Pradesh  Ad-

 nee
 and  will  be  placed  on  the

 ‘of  the  House  in  due  course.
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 Comgensation  against  Railway
 Accidents

 688,  Shri  Daljit  Singh:  Will  the
 Minister  of  Railways  be  pleased  to
 state  the  amount  of  expenditure  in-
 curred  during  1957-58  on  account  of
 payment  of  compensation  against
 claims  pertaining  to  railway  accidents?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawas  Khan):  A  sum  of
 Rs.  2,3,533°57  was  paid  during  the
 year  1987-58  in  connection  with  train
 accidents  as  compensation  towards
 death,  injury  and  loss  of  property  of
 passengers.

 Conference  of  Public  Health
 Engineers

 700.  Shri  N.  R.  Manisamy:  Will  the
 Minister  of  Health  be  pleased  to  lay  a
 statement  on  the  Table  of  the  House
 showing:

 (a)  the  recommendations  made  ४६
 the  conference  of  Public  Health
 Engineers  held  in  New  Delhi  in
 October,  ‘1958;

 (b)  the  estimated  financial  outlay
 for  rural  schemes  for  protected  water
 supply  and  sanitation  facilities;  and

 (ce)  the  trme  by  which  they  are  ex-
 pected  to  be  implemented?

 The  Minister  of  Heaith  (Shri  Kar-
 markar):  (a)  A  statement  is  iaid  om
 the  Table  of  the  Sabha.  [See  Ap-
 pendix  II,  annexure  No,  98}.

 (b)  Under  the  National  Water  Sup-
 ply  and  Sanitation  Programme  for
 rural  phase,  Rs.  28°00  crores  bave
 been  provided  in  the  State  Plans  for
 the  Second  Five  Year  Plan  period,
 half  of  which  would  be  paid  ss  ह.
 sidy  from  the  Central  Government.
 During  the  First  Plan  Period,  a  sum
 of  Ra.  2°8  crores  was  made  available
 for  the  rural  schemes  as  Centrsi  Sub-
 sidy.

 (९)  30]  Rural  Water
 Sanitation  Schemes  being  impie-
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 wee  प्रदेश  दें  नदियों  पर  पुल

 ७०१.  oft  wen  este  :  गा  परिवहन
 शाया  संचार  मंत्री  १६  सितम्बर,  १६४८  के
 न्कतारॉकित  ह. .... ह  संख्या  २३७०  के  उत्तर
 के  सम्बन्ध  में  यह  बताने  की  कृपा  करेंगे  कि
 सर्दियों  पर  पुल  बनाने  के  लिये  उत्तर  प्रदेश
 सरकार  को  श्रनुदान  देने  को  विचाराधीन
 अ्स्थापना के  बारे  में  क्‍या  निर्णय  किया  गया

 परिणहन  तथा  संचार  मंत्रालय  में  राज्य-
 अंबो  (श्री  राज  बहादुर)  :  राज्य  सरकार
 के  सुझावों  की  जांच  की  जा  चुकी  है  और
 झाशा  की  जाती  है  कि  यह  विषय  जल्दी  ही
 य्तप  कर  दिया  जावेगा  |

 सामोण  तथा  पिछड़े  क्षेत्रों  की  सड़कें

 ७०२.  पौ  भक्त  दर्शन :  क्‍या  परिवहन
 कवा  संयार  मंत्री  १८  सितम्बर,  १६५८  के
 झतारांकित  है 11.6  मंख्या  २३७१  के  उत्तर
 के  सम्बन्ध  में  एक  ऐसा  विवरण  सभा  पटल

 'पर  रखने  की  कृपा  करेंगे  जिस  में  यह  जानकारी
 दी  गई  हो  कि  ग्रामीण  तथा  पिछड़े  क्षेत्रों  को

 सहकों  के  बारे  में  विशेष  पदाधिकारियों  की

 रिपोर्ट  में,  जो  विचाराधीन  थी,  क्या-क्या
 सिफारिशे  की  गई  है  शौर  उन  के  बारे  में

 क्या  निश्चय  किये  गये  हे  ?

 परिवहन  तथा  संचार  मंजालप  में  राज्य-
 ंत्री  (भी  राज  बहादुर)  :  ग्रामीण  सड़कों
 के  बारे  में  विशेष  भ्रफसर  की  रिपोर्ट  में  दी

 मई  मुख्य  सिफारिशें  प्लौर  उन  पर  की  गई  कार्य-

 बाही  के  विषय  में  एक  विवरण  सभा-पटल

 प्थ्र  रख  दिया  गया  है  7  [देखिये  परिश्षिष्ट

 २  बायुबन्य  संख्या  (31  यह  निश्चय

 किया  गया  है  कि  इन  सिफारिशों

 थर  स्टेट  चीफ  इंजीनियर  की  झगली  बैठक  में

 वबिजार  किया  जाये  जो  जनवरी,  १६५६  में

 होने  बाली  है  1
 2  (Al)  LSD—8,
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 wise  -एजेंन्सियाँ

 श्री  भक्त  बशंन  :
 ७०  ३

 |  थी  हरण  शब्द

 क्या  रेलवे  मंत्री  १५  नवम्बर,  १६५७
 के  प्रतारांकित  प्रश्न  संख्या  २५१  के  उत्तर
 के  सम्बन्ध  में  यह  बताने  की  कपा  करेंगे
 कि  :

 (क)  प्रत्येक  रेलवे  खंड  में  किन-किन

 जगहों  पर  इस  बीच  झाउट-एजेन्सियां
 लोली  गयी  हे;

 (ख)  किननकन  नयी  जगहों  पर  भाउठ-

 एजेन्सियां  खोलने  का  विचार  है;

 (ग)  उन  में  से  प्रत्येक  स्थान  पर  ये

 झाउट-एजेंसियां  सम्मवत:  कब  तक  खोली
 जायेंगी;

 (ध)  आउट-एजेंसियों  के  बारे  में  अपर्याप्त
 प्रचार,  उन  की  ऊंची  दरों  तथा  प्रन्यकु-
 प्रबन्ध  के  बारे  में  किन-किन  जगहों  से  शिकायतें
 प्राप्त  हुई  हूँ;  भौर

 ९  (3)  उन  शिकायतों  को  दूर  करने
 तथा  आउट  एजेन्सियों  को  अधिक  लोकप्रिय
 बनाने  के  लिये  क्‍या  विशेष  कार्यवाही  की
 गई  है  ?

 रेले  उपमंत्री  (भी  झाहनवास  लखों)  :

 (क)  से  (8)  एक  बयान  सभा  पटल  पर
 रख  दिया  गया  है।  दिखिये  परिशिष्ट
 २,  ध्रनुजन्ध  संल्या  13 1

 ह  &  T.  Buildings  in  Tripers

 coe  Shri  Thakur:  Wil!  the
 Minister  of  Transport  and  Commu-
 nications  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  dift-
 culties  are  being  experienced  to  get
 land  ६0  construct  buildings  for  depart-
 mental  Sub-Post  Offices,  Telegraph
 Offices  and  staff  quarters  in  Tripura;

 (b)  if  so,  the  main  difficulties;  and



 ‘Paper  Laid  on  the 339  Table

 (c)  how  long  it  will  take  to  remove
 the  same?

 The  Minister  of  Transport  and  Com-
 munications  (Shri  §.  K.  Patil):  (a)
 No.

 (b)  and  (c).  Do  not  arise.

 Amta  Drainage  Scheme,  Howrah
 District,  West  Bengal

 105.  JS  Shri  H.  N,  Mukerjee:
 ‘|  Shri  Muhammed  Elias:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  refer  to  the  reply
 given  to  Unstarred  Question  No.  3568
 on  the  8th  May,  958  and  state:

 (a)  whether  Government  have  since
 received  from  the  West  Bengal  Gov-
 ernment  a  report  on  the  points  raised
 in  the  representations  sent  by  diffe-
 rent  organisations  against  certain
 modifications  in  the  “Amta  Drainage
 Scheme”  of  Howrah  District;  and

 (b)  af  so,  the  action  taken  in  the
 matter?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  and  (b).
 Comments  from  the  Chief  Engineer?
 West  Bengal  Government  on  the
 various  representations  regarding  the
 Amta  Drainage  Scheme  were  received,
 and  finally,  the  revised  scheme  was
 discussed  in  the  Advisory  Committee
 on  Irrigation  and  Power  Projects  on
 30th  October,  7958  The  revised
 scheme  has  now  been  accepted  by  the
 Planning  Commussion

 22.66  hrs.

 PAPER  LAID  ON  THE  TABLE
 NoririIcaTIONS  ISSUED  UNDER  EssEentrar

 Commootities  Act

 The  Deputy  Minister  of  Agriculture
 (Shri  M,  ह  Krishnappa):  I  beg  to  lay
 on  the  Table,  under  sub-section  (6)  uf
 section  3  of  the  Essential  Commoditns
 Act,  ‘1955,  acopy  of  each  of  the
 fgllowing  Notifications:

 r¢3)  GSR  No.  004  dated  the  2th
 October,  1958,

 3  DECEMBER  958  Parlicment  (Prevention
 of  Disqualification)  wad

 min
 (2)  GSR  No.  082  dated  the  25th

 November,  4958  making
 certain’  amendment  to  the
 Fertilizer  (Control)  Order, ‘1967.  [Placed  in  Library.  See
 No.  LT-060  (58)

 78.0  hrs,

 PARLIAMENT  (PREVENTION  oF
 DISQUALIFICATION)  BILL—contd

 Mr,  Speaker:  The  House  will  now
 resume  further  consideration  of  the
 following  motion  moved  by  Shri  7.  M.
 Hajarnavis  on  28  November,  1958,
 namely,—

 “That  the  Bill  to  declare  that
 certain  offices  of  profit  under  the
 Government  shall  not  disqualify
 the  holders  thereof  for  being
 chosen  as,  or  for  being,  members
 of  Parliament,  as  reported  by  the
 Joint  Committee,  be  taken  into
 consideration.”

 After  general  discussion  the  clause-
 by-clause  consideration  and  the  third
 reading  will  be  taken  up,  for  which
 five  hours  have  been  agreed  to  by  the
 House  Shr:  A  K  Sen  will  continue
 his  specch

 The  Minister  of  Law  (Shri  A.  x
 Sen):  I  was  dealing  on  the  last  occa-
 sion  with  the  objections  relating  to
 several  offices,  apart  from  the  Sche-
 dule  which  has  been  introduced  by  the
 Joint  Committee.  I  dealt  with  ne
 question  of  Home  Guards,  the  NCC,
 the  Territorial  Army  and  so  on.

 2.08  hrs,

 [Mr.  Derury-Seraker  in  the  Chatr}
 I  made  it  quite  clear  that  it  wa»  uot

 the  intention  of  Government  to  dis-
 qualify  these  people  who,  according  to
 us,  and  4  have  no  doubt  according  to
 a  majority  of  Members  of  the  House,
 are  rendering  valuable  services  four
 the  defence  of  the  country.

 There  are  two  more  offices  which
 remain  to  be  dealt  with.  I  had  already
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 indicated  that  with  regard  to  Vice-
 Chancellor  the  Government  will  be
 prepared  to  accept  an  amendment
 With  regard  to  the  office  of  sheriff,  the
 matter  was  considered  very  carefuily
 originally  by  the  Bhargava  Committce,
 which  was  appointed  by  the  Speaker,
 and  also  by  the  Select  Committee.
 These  offices  are  of  ancient  origin  and
 exist  in  the  three  Presidency  towns  of
 Bombay,  Calcutta  and  Madras.  They
 serve  for  a  period  of  one  year  only
 and  they  are  recruited  from  =  very
 important  members  of  the  public
 They  are  regulated  by  rules  made  by
 the  High  Court  Even  in  England  the
 office  of  sheriff,  which  was  originailv
 regarded  as  disqualifying  the  baider.
 is  now  exempt  though,  of  course,  in
 England  there  is  a  proviso  that  ‘he
 sheriff  would  not  be  able  to  stand  in
 his  own  constituency  or  in  the  area
 where  he  is  serving  Naturally,  of
 course,  30  far  as  the  three  Priside  acy
 towns  are  concerned,  it  3  no  use
 removing  the  disqualification  without
 at  the  same  time  allowing  the  sheriff
 to  stand  where  he  is  best  known  or
 wherein  in  recognition  of  his  services
 he  has  been  appointed  by  the  High
 Court  as  its  sheriff  The  Bhargava
 Committee  itself  in  its  report  suggests
 that  the  sheriff  should  be  exemnt
 The  Joint  Committee  accepted  the
 original  Bill,  as  it  wy  and  therefore  the
 exemption  in  favour  of  sheriff
 remains

 Shri  Raghubir  Sahai  (Budaun):
 Pandit  Bhargava  has  changed  his
 opinion

 Shri  A.  K.  Sen:  I  am  talking  of  his
 report  and  not  of  his  opinion,  because
 that  report  is  the  opinion  of  the  entre
 committee  Personally  speaking,  apart
 from  the  question  raised  about  thee
 sheriffs’  disqualification,  no  valid
 reason  has  been  shown  as  to  why  they
 should  be  disqualified  First  of  all
 although  they  technically  hold  an
 office  of  profit,  by  the  very  fact  that
 their  quahfications  and  their  standing
 m  public  life  are  such  that  they  are
 appointed  as  sheriffs  and  it  is  =  not
 shown  why  these  important  members

 I  DECEMBER  658  (Prevention' of  Dis-  2394
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 of  the  pubhe  should  be  debarred  from
 standing  as  Members  of  Parhament
 specially  when  in  their  respective
 States  they  are  not  debarred  from
 standing  as  members  of  the  local
 legislatures  If  such  important  men
 are  disqualified,  it  would  be  difficult
 to  get  important  men  for  such
 important  offices  like  those  of  the
 sheriffs  in  these  three  Presidency
 towns  I  do  not  think  any  sheriff  has
 Pver  come  to  this  House  uptill  now
 But  that  is  a_  different  maticr
 altogether

 An  Hon.  Member  Now  the  way  has
 been  opened

 Shri  A.  K.  Sen:  The  way  was
 always  open  They  had  been  qualified
 for  so  Jong  There  is  a  vast  difference
 betwcen  a  man  qualified  and  a  man
 actually  elected  to  be  on  the  floor  of
 the  House  There  ts  a  vast  area  tc  be
 covered  from  the  point  where  8  man
 acquires  th  qualification  to  the  point
 where  he  in  fact  become:  a  Member
 So  many  things  havc  to  be  consideicd
 So  many  things  have  to  be  done  befure
 a  man  gets  himself  actually  elected
 In  fact,  the  primary  thing  is  that  ke
 must  command  the  confidence  of  the
 electorate

 Though  technically  the  sheriff
 executes  the  decrees,  orders  and  writs
 of  these  three  High  Courts,  physically
 he  never  does  it  himself  Simply
 because  he  does  it—might  be,  he  does
 a  very  important  service  because  the
 High  Courts  from  time  immemor  a
 ever  sonce  their  creation,  have  felt
 that  this  important  matter,  vz  the
 execution  of  the  writs  and  orders  of
 the  High  Courts  on  the  original  side
 should  be  left  to  very  important  men
 who  are  always  Pespected  in  public
 hife  and  who  have  a  position  in  public
 hfe  and  therefore  they  are  appointed
 to  this  office—and  if  they  are  found  fit
 to  be  appointed  as  persons  respon  uble
 for  the  execution  of  the  ‘writ.  and
 orders  of  High  Courts,  I  do  not  ९66
 how  they  are  disqualified  from  taking
 part  in  the  deliberations  of  a  Honse
 like  this.  It  38  a  Question  of  qualfica-
 tion.  Therefore,  my  qbmussion  ‘s  that
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 the  House  should  be  pleased  to  accept
 the  exemption  in  favour  of  these
 sheriffs,

 The  next  point  that  was  raised  was
 ebout  certain  hereditary  revenue
 Officers  mentioned  in  clause  qQ)  ०
 section  3  of  the  Bill,  viz.,  lambardars,
 malguzars,  patels  and  deshmukhs,  who
 are  not  really  officers  in  the  sense  that
 ‘we  understand  that  word,  but  who  get
 a  commission  out  of  the  collections
 made  by  them.  These  are  persons  who
 discharge  very  important  functions
 and  it  is  impossible  to  conceive  that
 simply  because  a  person  is  malguzar
 or  a  lambardar  in  a  particular  place.
 he  should  be  able  to  influence  the
 whole  constituency  of  roughly  four  to
 five  lakhs  of  people.  In  fact  he  may
 not  have  any  influence  whatsoever.

 What  is  argued  is  that  these  people
 are  so  powerful  that  the  moment  they
 stand  for  election,  others  do  not  have
 a  chance,  I  refute  that  submission
 because  I  do  not  ascribe  that  amount
 of  influence  to  these  officers  who  have
 been  discharging  very  important  func-
 tions  usefully  for  quite  a  long  time
 But  the  Joint  Committee  introduced
 one  qualification  which  the  Govern-
 ment  accepted  and  the  House  will  be
 pleased  to  see  the  qualification  as_  it
 now  appears  in  clause  (j),  viz,  “but
 who  does  not  discharge  any  police
 functions”.

 It  was  contended  that  in  some  places
 some  of  these  officers  are  additionally
 entrusted  with  police  functions.  It  was
 argued  that  as  these  people  discharge
 police  functions  in  some  places,  they
 might  be  situated  in  a  position  which
 gives  them  greater  advantage  com-
 pared  to  their  rivals.  Whether  it  is  a
 fact  or  not  I  do  not  know.  If  it  does
 and  that  was  the  apprehension,  the
 Government  accepted  the  amendment
 which  was  then  introduced  in  the
 Joint  Committee.  Speaking  for  myself
 I  do  not  think  that  in  a  country  like
 ours,  any  person  exercising  police
 functions  has  a  better  chance  com-
 pared  to  others  who  do  not  discharge
 police  functions.  Personally  I  should
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 be  inclined  to  believe  that  people  whe
 are  discharging  police  functions  are  at

 something  which  may  be  displeasung
 to  others.

 bri  hree  Narayan.  Das
 (Darbhanga):  But  whether  people,
 who  discharge  police  functions,  when
 they  come  to  Parliament  will  be
 independent?

 Shri  A.  है,  Sen:  That  is  a  different
 matter  whether  people  who  discharge
 such  functions  are  worthy  or  not.
 Anyway,  the  point  is  academic.  We
 have  disqualified  those  officers  who
 discharge  police  functions.

 Shri  Mahanty  (Dhenkanal):  What
 is  the  definition  of  ‘police  functions’?

 Shri  A.  हू,  Sen:  That  is  for  the  court
 to  say  and  for  us  to  understand.  Our
 interpretation,  I  do  not  think,  would
 be  binding  on  the  court.  Any  state-
 ment  made  by  the  Government  or
 anyone  else  to  the  court  would  not  be
 binding  on  the  court.

 Shri  Mahanty:  May  I  humbly  sub-
 mit  that  when  we  use  the  words
 ‘police  functions’,  at  least  we  must  be
 able  to  understand  what  ‘police  func~
 tions’  are.

 Shri  A.  K.  Sen:  I  have  enough  faith
 in  the  intelligence  of  this  House  to
 appreciate  that  the  words  ‘police
 functions’  would  not  be  meaningless
 to  us  and  will  certainly  convey  ‘to  us
 some  definite  meaning  which  is  well
 understood  by  hon.  Members  of  this
 House.  I  am  sorry  I  cannot  share  the
 view  which  the  hon.  Member  takes
 about  the  intelligence  of  the  House.

 Pandit  Thakor  Das  Bhargava
 (Hissar):  Though  the  House  fs  nut
 unintelligent,  may  I  suggest  that  there
 are  many  hon.  Members  here--I  am
 one  of  them—who  do  not  know  _  the
 exact  meaning  of  the  words  ‘police
 functions’.  We  are  asked  to  subscribe
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 to  a  matter  which  we  do  not  under-
 stand,  I  would  respectfully  ask
 hon,  Law  Minister  to  kindly.  elucidate
 the  point  as  to  what  are  ‘police  func-
 tions’.  They  have  not  been  defined  in
 the  Criminal  Procedure  Code.  They
 have  not  been  defined  anywhere  else.
 Therefore  when  an  hon.  Member  asks
 him,  to  sey  that  the  House  is
 intelligent  is  not  a  good  answer.  We
 ‘would  like  him  to  tell  us  what  the
 police  functions  are  and  who  are  those
 persons  who  come  under  this.  Accor-
 ding  to  me  there  is  no  melguzar  who
 discharged  police  functions  as  such.
 There  is  none  in  the  whole  of  India.

 Mr,  Deyguty-Sgeaker:  That  means
 that  the  hon.  Member  understands  and
 appreciates  what  police  functions  are.

 Shri  Barrow  (Nominated—Anglo-
 Indians):  I  subscribe  to  be  an
 unintelligent  ©  Member.  Therefore
 would  the  hon.  Law  Minister  kindly
 elucidate  for  my  unintelligence?

 Shri  A.  K.  Sen:  I  have  no  doubt
 that  the  two  hon.  Members  who  have
 been  very  humble  in  the  expression  of
 their  own  views  understand  what
 police  function  is.  In  fact,  you,  Sir,
 were  the  Chairman  of  the  Joint  Com-
 mittee,  where  the  objection  was
 raised  that  some  revenue  officers  were
 discharging  police  functions.  The
 exact  words  ‘police  functions’  were
 used  when  objection  was  raised  to
 this  category  of  officers  who  might  be
 discharging  police  functions.  As  a
 result  of  that  this)  amendment  was
 introduced.

 4  can  only  give  my  personal  view  to
 those  who  would  like  me  to  tell  them
 as  to  what  is  meant  by  ‘police  func-
 tions’,  including  Pandit  Thakur  Das
 Bhargava,  who,  I]  have  no  doubt,  has
 a  precise  idea  of  the  expression  ‘police
 functions’.  It  means  any  functien
 connected  with  the  maintenance  of
 law  and  order.  That  is  police  func-
 tion.  That  includes  not  only  the
 Positive  part  but  also  the  preventive
 part  relating  to  the  maintenance  of
 law  and  order.  That  is  what  is  the
 ordinary  meaning  of  police  functions.

 l  DECEMBER  i958  (Prevention  of  Dis-
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 It  does  not  really  mean  watching  the
 streets.  It  means  any  functhm
 connected  with  the  maintenance  of
 law  and  order.  Under  the  present  law,
 even  some  of  them  are  exempt  under
 section  7  of  the  Representation  of  the
 People  Act.  I  do  not  think  the  appre-
 hensions  expressed  that  this  whole
 House  will  be  packed  with  malguzars
 and  lambardars  have  any  bearing  oe
 far  as  reality  is  concerned,  because,
 notwithstanding  the  exemption  I  do
 not  think  we  have  had  any  malguzar
 or  iambardar  in  this  House.  The
 question  is,  does  any  person  by
 rendering  some  useful  service  to  the
 State,  especially  when  the  State  is  run
 by  a  democratic  Government.  disen-
 title  himself  from  being  a  Member  of
 Parliament.  If  that  was  the  thing,
 in  future,  no  person  will  come  up  or
 will  be  available  to  render  usefal
 services  for  the  State,  espemally  when
 the  State  is  undertaking  more  and
 more  activities  and  treading  on  larger
 and  larger  fields  which  originally  were
 never  treated  as  State  domains  at  ail.
 It  is,  again,  a  question  of  principle.  If
 the  House  feels  that,  in  a  State  like
 ours,  whether  it  is  in  corinection  with
 the  carrying  out  of  our  Plan  or  the
 carrying  out  of  our  village  reconstruc-
 tion  programmes  or  50209)  welfare
 activities,  or  varions  other  activities
 on  which  the  sustenance  of  the  State
 a@cpends,  on  which  the  runving  of  che
 State  depends,  it  is  necessary  to  enlist
 the  active  support  of  certain  persons,
 and  if  it  is  conceded  further  that  the
 functions  rendered  by  some  of  thee
 persons  who  are  enlisted  to  work
 for  the  State  are  useful,  the  question
 is,  simply  because  they  are  so  enlisted,
 should  they  be  disentitled  from
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 nas  led  itself,  there  are  various
 persons  whose  services  have  to  be
 accepted  by  the  State,  who  have  ६०
 render  their  service  to  the  State  and
 who  are,  nevertheless,  not  officers  of
 the  State.  Is  it  necessary,  in  certain
 cases,  to  exempt  these  persons  from
 being  disqualified  not  only  for  the
 interests  of  the  State,  but  also  for  the
 purposes  of  enabling  good  people  to
 be  so  enlisted  for  the  purposes  of  the
 State?

 Shri  Mahanty:  Do  you  think  that
 only  bad  people  are  interested  in  the
 State?

 Shri  A.  K,  Sen:  I  think  the  hon.
 Member  has  made  a  statement.  It  is
 difficult  to  cope  with  his  running
 attacks.  They  are  very  pleasant  and
 I  am  prepared  to  meet  them.  But,  I
 suggest  that  we  have  to  come  to  come
 finality  at  some  stage.  If  the  hon.
 Member  is  not  convinced  by  my  argu-
 ment,  I  have.no  doubt  he  will  vote
 against  me.

 Shri  Panigrahi  (Puri):  You  have
 got  the  majority.

 Shri  A.  है,  Sen:  I  do  not  think  Gov-
 ernment  has  been  really  actuated  by
 any  idea  about  the  majority  behind  it.
 I  think  in  this  particular  Bill,  to  be
 fair  to  myself  and  the  Members  of
 the  Government  and  also  Members  of
 the  Joint  Committee,  I  think  it  45
 necessary  to  urge  that  we  have  had
 the  very  utmost  accommodation  and
 tried  to  accommodate  responsive
 people  for  the  purpose  of  secing  that
 we  have  an  agreed  solution  as  regards
 this  particular  problem  the  necessity
 of  which  is  felt  by  the  entire  House.

 These  are  my  submissions  on  _  the
 various  points  and  I  submit  that  the
 House  will  be  pleased  to  accept  the
 Bill  for  consigeration  as  recommended
 by  the  Joint  Committee,

 fthrimati  Maida  Ahmed  (Jorhat):
 May  I  request  the  hon.  Ministc:  to
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 throw  some  light  on  the  point  of  pro-
 fessors  and  teachers  of  Govt.  aided
 institutions  which  was  raised  by  Sri
 Liladhar  Kotoki.

 Shri  A,  K.  Sen:  They  are  not  officers
 either  under  the  Central  Government
 or  under  the  State  Government.  The
 question  of  exemption  does  not  arise.
 It  4s  only  in  the  case  of  offices  under
 the  State  Government  or  the  Central
 Government  that  the  question  of  dis-
 qualification  arises.

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  the  Bill  to  declare  that
 certain  offices  of  profit  under  the
 Government  shall  not  disqualify
 the  holders  thereof  for  being
 chosen  as,  or  for  being,  members
 of  Parliament,  as  reported  by  the
 Joint  Committee,  be  taken  into
 consideration.”

 The  motion  was  adopted.

 Clause  2.—  (Definitions)

 Mr.  Deputy-Speaker:  Now  we  take
 the  Bill  clause  by  clause.  Clause  2.
 Any  amendments?  No  amendment  is
 moved.

 The  question  is:

 “That  clause  2  stand  part  of  the
 Bill.”

 The  motion  was  adopted.

 Clause  2  was  added  to  the  Bill.

 Clause  8-—(Certain  offices  of  profit  not
 to  disqualify)

 Mr.  Deputy-Speaker:  Clause  3.

 Those  hon  Members  who  want  to
 move  amendments  may  do  80.

 Pandit  Thakur  Das  Bhargava:  I
 beg  to  move:

 ~
 (L)  Page  2—

 omit  lines  49  and  20,  24  and  22.
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 (2)  Page  2,  lines  25  and  26,—
 omit  “or  any  otker  body  which  5

 an  advisory  body”
 (3)  Page  2,  Ime  28,—

 add  at  the  end  “for  a  period  of
 ‘not  more  than  sx  months”

 44)  Page  2,—
 amit  lines  29  to  36

 45)  Page  2,  line  30,—
 omst  “(whether  consisting  of

 “one  or  more  members)”

 (8)  Page  2,  lines  30  and  3],—

 after  “temporarily”  msert—

 “for  a  period  of  not  more  than
 ‘four  months”

 (7)  Page  2—

 after  ine  36,  add—

 “Provided  the  holder  of  such
 affice  shall  not  be  entitled  to
 exercise  his  vote  in  respect  of  the
 matter  of  public  importance  for
 which  such  member  has  becn
 appointed  ”  Q a
 (8)  Page  2,—

 after  line  36,  add—

 “Provided  that  such  Committee
 is  not  invested  with  any  powers
 which  involve  exercising  of  any
 executive  and  judicial  functions  or
 the  Committee  or  its  members  are
 not  m  &  position  in  which  pat-
 ronage  by  way  of  grant  of  land,
 scholarships  making  of  appoint-
 ments.  or  conferment  of  other
 Denefits  can  be  exercised  in  any
 manner  or  form”

 after  line  6,  add—

 “Provided  that  the  holders  of
 Offices  whether  as  chairman  or
 member  of  such  statutory  or  non-
 statutory  body  or  any  other  office
 of  profit  within  the  ambit  of  the
 emeaning  of  clauses  i(a)  and  (2)
 -of  article  302  of  the  Constitution
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 which  have  not  been  examined
 and  included  m  the  Schedule
 referred  to  m  clause  (l)  of  sec-
 tyon  3  or  any  of  the  other  clauses
 of  section  3  shall  not  be  deemed
 to  be  declared  by  Parliament  by
 Jaw  not  to  disqualify  the  holder”
 (10)  Page  3,  hme  9,—
 after  “whole  duty  is”  insert  “merely”
 qa)  Page  3,  lines  0  and  12,
 for  “who  does  not  discharge  any

 police  functions”  substitute—
 “who  is  not  enjoined  upon  to

 help  the  police  or  to  discharge  any
 police  functions  ”

 Shri-Tangamani  (Madura)  |  beg to  move

 q)  Page  3  lnes  2  to  6
 omit  “but  excluding  (:)  the

 office  of  Chairman,  director  or
 member  of  any  statutory  or  non-
 Statutory  body  specified  in  Part  I
 of  the  Schedule  and  (a)  the  office
 of  chairman  secretary  or  mem-
 ber  of  the  standing  or  executive
 committee  of  any  statutory  or
 non-statutory  body  specified  in
 Part  II  of  the  Schedule”
 (2)  Page  3,  lines  2  to  द

 omit  “ay  the  office  of  Chairman,
 director  or  member  of  any  statu-
 tory  or  non-statutory  body  speci-
 fied  in  Part  I  of  the  Schedule  and
 (n)  ”

 (3)  Page  3  line  5,—
 omit  “or  member  of  the  stand-

 ing  or  executive  committee”
 (4)  Page  3

 after  line  12,  add—
 “(k)  class  IT  and  class  IV  em-

 ployees  of  commercial  and  indus-
 trial  concerns  under  Central,  and
 State  Governments  and  avorkers  in
 such  industrial  establishments
 governed  by  the  Factories  Act,

 (i)  teachers  in  non-Govern-
 mental  mstitutions.”
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 Shri  B.  Das  Gupta  (Purulia):  I  beg
 to  move:

 Page  3,—

 (i)  line  7,  for  “(j)"  substitute
 “(ili)”;  and  (ii)  after  line  BR  add—

 “(iv)  the  office  of  Gram  Sevak
 and  Chief  Officer—whether  called
 by  any  other  name—under  a
 statutory  village  or  regional
 Panchayat.”

 Shri  L.  Achaw  Singh  (Inner  Mani-
 pur):  I  beg  to  move:

 ré9)  Page  a
 omit  lines  9  and  20—

 (2)  Page  2,  line  28,—

 omit  “of  Vice-Chancellor  af  a
 University  or”

 (3)  Page  3,—
 omit  lines  7  to  12,

 Shri  Dasappa  (Bangalore):
 to  meve:

 Page  3,  line  6,—

 omit  “Part  II  of".

 The  Deputy  Minister  of  Law  (Shzi
 Hajarnavis):  I  beg  to  move:

 Page  3,—

 after  line  12,  add—

 “Explanation.—For  the  purposes
 of  clauses  (h)  and  (i),  the  affice
 of  chairman  or  secretary  shail
 include  every  office  of  that  des-
 cription  by  whatever  name  called."

 Shri  Mohammed  Imam  (Chital.
 drug):  I  beg  to  move:

 Page  2,  hne  ,) ae

 fer  “chairman  or  member  of  the
 synilizate”  substitute—

 “wfember  of  the”

 tr  Litathar  Kotoki  (लिंटन इणाइी!  ३
 beg  te  thove:
 १

 है...  3,—

 कंडी  lines  i8  ta  am

 I  beg

 i  DECKMBER  058  (Prevention  of  Die-  agog.
 qualification)  Bil

 Shri  Raghublr  Sahai:  I  beg  to  move:

 (i)  Page  a
 omit  lines  24  and  22

 (2)  Page  2,  lines  $0  से  3],—

 for  “temporarily”  substitute—

 ‘for  a  specified  period”.

 (3)  Page  3,  lines  2  to  6—
 for  “but  excluding  (i)  the  office

 of  chairman,  director  or  member
 of  any  statutory  or  non-statutory
 body  specified  in  Part  I  of  the
 Schedule  and  (ix)  the  office  of
 chairman,  secretary  or  member  of
 the  standing  or  executive  com-
 mittee  of  any  statutory  or  non-
 statutory  body  specified  in  Part  I
 of  the  Schedule;”  substitute  “pro-
 vided  that  such  office  does  not
 entitle  the  member  to  any  other
 emoluments  notwithstanding  whe-
 ther  he  draws  such  emoluments  or
 not;”
 Shri  N,  R.  Munisamy:  I  beg  to:

 move:

 qa  Page  2,  line  28,—

 add  at  the  end—

 “provided  the  stay  outside
 India  does  not  exceed  six  months.”

 (2)  Page  3,  lines  2  to  4—

 for  “but  excluding  (i)  the  office
 of  chairman,  director  or  member
 of  any  statutory  or  non-statutory
 body  specified  in  Part  I  of  the
 Schedule  and  (ii)  the  office  of
 chairman,  secretary  or  member  of
 the  standing  or  emecutive  com-
 mittee  of  any  statutesy  or  non-
 statutory  body  specified  in  Part II
 of  the  Schedule”  eudstitute  “but
 excluding  the  member  of  any
 statutory  or  non-statutory  body
 specified  in  Part  I  and  Part  II  of
 the  Schedule.”

 Shri  Jaganatha  Bas  (Koraput):
 Arsendment  65  stands  in  the  name  of
 Shrimati  Sueheta  Keipeieni

 Shri  Malanty:  How  cm  you  move
 it,  then?
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 Deputy-Speaker  it  can  be
 permitted  if  it  is  thought  necessary

 Gari  A.  K.  Sen:  I  think  we  shall
 00९७६  it.

 Mr,  Deputy-Speaker:  It  is  on  that
 understanding  or  that  impression  that
 TI  em  allowing  it  to  be  moved.  by  Shri
 Jaganatha  Rao.

 Shri  Jaganatha  Rao:  I  beg  to  move:

 Page  2,---

 for  lines  23  to  26,  substitute—

 “(f£)  the  officer  of  chairman  or
 member  of  the  syndicate,  senate,
 executive  committee,  counch  or
 court  of  a  University  or
 any  other  body  which  is  an  advi-
 sory  body  connected  with  a  uni-
 versity;”

 Mr.  Deputy-Speaker:  All  these
 amendments  are  now  before  the
 House.

 Pandit  Thakur  Das  Bhargava:  My
 first  amendment  is  6  seeking  to  omit
 lines  9  and  20,  i.e.  (d)  which  reads:

 “the  office  of  a  member  of  a
 Home  Guard  constituted  under
 any  law  for  the  time  being  in
 force  in  any  State;”

 In  regard  to  home  guards,  when  the
 committee  on  offices  of  profit  appoint-
 ed  by  the  hon.  Speaker  went  into  this
 question,  only  some  incidents  of  this
 office  was  brought  to  the  notice  of
 that  committee.  and  it  was  thought
 that  home  guards  were  on  the  same
 footing  as  the  membere-of  the  Terri-
 torial  Army  and  the  NCC.  It  was
 under  that  impression  that  that  com-
 mittee  stated  that  the  home  guards
 might  also  be  exempted.  Bat  in  the
 Joint  Committee,  many  Members
 threw  light  on  the  work  and  the
 incidents  of  the  office  af  home  guards,
 and  it  appears  that  home  guards  are
 nothing  but  a  part  of  the  police.

 l  DECEMBER  068  (Prevention  of  डन  2406+
 qualification)  Bill

 which  we  have  got  between  these
 two?

 Pandit  Thaker  Das  Bhargava:  These
 are  the  two  important  things,  and  the
 time  may  be  divided.

 Mr,  Deputy-Speaker:
 hours  be  enough?

 Would  two

 Pandit  Thakur  Das  Bhargava:  Just
 gs  you  please.  I  have  nothing  to  say.

 Mr.  Deputy-Speaker:  I  just  wanted
 to  have  an  idea.

 Pandit  Thakur  Das  Bhargava:  We-
 were  tald  that  it  is  not  in  an  emer-
 gency  that  the  home  guards  are  cailed,
 but  that  they  could  be  cglleid  at  uny
 time.  Judging  from  their  duties,  they
 are  part  and  parcel  of  the  police.  I
 gm  not  very  much  acquainted  with
 what  they  are  doing  in  the  whole  of
 fndia,  as  in  the  Punjab  we  have  not
 got  the  institution  of  horne  guards.  In
 the  Joint  Committee,  Members  coming
 from  States  where  there  are  home
 guards,  told  us  many  things.  It  was
 said  that  many  home  guards  were
 called  in  at  the  instance  of  the  oifcers
 of  the  home  guards  themselver  cven
 where  they  were  not  needed,  because
 they  get  something  fram  the  Gove:n-
 ment,  perhaps  Rs.  2  or  R3.  2-%-(:  per
 day,  but  it  is  not  the  emoiumest  I
 object  to.  They  may  cven  get  no*h-
 ing.  Those  who  perform  vo'untary
 duties  in  emergencies  are  certaly
 not  regular  members  of  the  pu.ce
 force,  but  the  position  of  tne  hu.ne
 guards  is  such  that  they  are  rothing
 but  members  of  the  police  force  prac-
 tically  speaking,  and  they  are  out  to
 see  that  they  are  called  because  of  the
 payment.  That  means  they  sre  pecole
 who  are  even  less  qualified  *han  ni-m-
 bers  of  the  police  force  the.nseJves,
 because  they  are  out  to  see  that  their
 services  are  utilised  because  they  are
 to  be  paid  something.

 We  have  exchided  the  rolice  They
 may.  be  getting  more  or  less,  but  they
 are  excluded,  because  in  the  British’
 law  89  well  as  in  our  law,  it  has  been
 said  that  members  of  the  public  who
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 {Pandit  Thakur  Das  Bhargava]
 are  paid  by  the  Government  are
 Government  servants.  The  rule  ip

 quite  clear  that  Home  Guards  consti-
 tute  an  office  of  profit.  There
 doubt,  because  they  gel  someth-ng
 from  the  Government.  S:milazly,  al
 these  offices  which  are  meatiuncd  here
 are  all  offices  of  profit.  To  start
 with,  therefore,  we  mus.  think  that
 they  come  within  the  purview  of
 article  02  of  the  Const.tution.  if
 any  person  wants  to  say  that  he  should
 be  exempted,  the  onus  is  on  him  to
 show  that,  as  a  matter  of  fact,  they
 are  discharging  such  duties  by  virtue
 of  which  they  ought  to  be  exempted,
 that  they  ought  not  to  come  within
 ‘the  mischief  of  the  law.

 In  regard  to  home  guards  I  do  not
 sce  any  redeeming  feature  at  all.  The
 NCC  and  the  Territorial  Army  only
 work  for  Government  in  emergencies,
 and  even  under  the  Criminal]  Proce-
 dure  Code  any  person  can  be  asked  to
 become  a  constable  or  a  head  constable
 or  sub-inspector  in  emergencies,  Such
 people  may  be  exempted  because  they
 perform  ‘a  patnotic  duty.  There  is  no
 reason  why  they  should  not  be
 exempted.  But  persons  who  are  prac-
 tically  police  officers  ought  not  to  be
 exempted,  and  this  is  the  criterion  for
 all  the  other  offices  also.  When  ]  come
 back  to  them,  I  will  nave  occasion  to
 show  that  it  is  entirely  wrong  to  think,
 as  our  hon.  Law  Minister  thinks,  that
 any  person  who  gives  some  sort  of
 service  to  the  Government  ought  to
 te  exempted.  This  is  the  basis  on
 which  he  has  proceeded  and  told  us
 that  even  those  who  cume  under  (j)
 should  be  exempted.

 So  far  as  Home  Guards  are  con-
 -cerned,  I  hope  hen.  Metnbers  who
 follow  me  will  be  able  to  tell  us  how
 they  have  been  working.  I  was

 impressed  by  the  speeches  of  bon.
 Members  who  took  part  in  the  discus-
 sions,  and°I  was  of  the  view  that  it
 ‘was  no  use  exempting  home  guards

 ms  they  did  not  perform  any  such
 patrinsn  duties  as  should  earn  any
 exemption  for  them,

 १  DECEMBER  958  (Prevention  of  Dis-
 qualification)  Bi?

 Then  I  come  to  amandment  1%,
 seeking  to  omit  lines  ४27  and  22,  i.e,
 the  office  of  sheriff  in  Bombuy,  Calcutta
 or  Madras.  We  were  told  thet  the
 sheriffs  were  performing  very  respon-
 sible  duties.  The  only  duty  that  we
 were  told  about  at  the  time  we  were
 considering  the  question  in  the  com-
 mittee  on  offices  of  profit  was  that
 when  high  dignitaries,  like  Governors
 etc.  came,  they  were  regarded  as  first
 citizens,  and  they  did  honour  to  them
 and  they  arranged  for  their  reception
 etc.  Now,  |  find  from  the  hon.  Law
 Minister’s  reply  to  the  cansideration
 motion,  that  they  are  regular  officers
 of  the  High  Courts,  they  keep  custody
 of  persons,  that  persons  are  brought  to
 the  High  Court  by  them.  If  they  are
 paid  officers  of  the  Gevernment,  or
 even  if  they  are  unpaid,  if  their  duties
 are  such  that  they  are  within  the
 contro]  of  the  Government,  then  I  see
 no  reason  why  they  should  be
 exempted.

 It  is  said  that  there  are  only  three
 sheriffs  in  the  whole  of  India.  There
 may  be  three,  one  or  three  hundred.
 That  is  absolutely  immaterial.  to  my
 mind.  The  only  question  is  whether
 they  are  people  who  can  be  said  to  be
 civij  officers.  Even  if  they  are  not
 officers  of  the  Court,  they  ४6  still
 officers  of  the  Government,  they  per-
 form  executive  functions,  and  they  do
 some  kind  of  service  to  the  High
 Courts.  There  is  no  reason  why  they
 should  be  exempted.

 We  find  in  the  British  Act  the
 sheriffs  are  not  exempted.  In  the
 schedule,  we  find  the  following  words:

 “Sheriff,  salaried  sheriff,  sub-
 stitute  or  interim  sheriff,  substi-
 tute  appointed  under  the  Sheriff
 Courts  (Scotland)  Act,  1907.”.

 fn  the  other  parts  of  that  country,
 there  are  other  sheriffs  also  apart  from
 the  sheriffs  mentioned  under  the  head
 ‘judicial  offices’.  The  sheriff  being  a
 judicia)  officer,  his  functions  are  prat-
 tically  the  same  as  have  been  mention-
 ed  for  our  sheriffs  by  the  Law  Minis-
 ter.  If  they  are  not  exempted  there,  J
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 do  not  see  any  reason  why  they  should
 ‘be  exempted  here  The  old  idea  that
 they  were  persons  who  were  regarded
 as  first  citizens  of  the  particular  town
 or  city,  and  that  they  only  were  res-
 ponsible  for  the  receptions  held  in
 honour  of  Governors  ete  a8  quite
 wrong  As  a  matter  of  fact,  they  per-
 form  very  specific  functions  of  the
 High  Court,  and  they  do  also  execution
 work,  practically  execution  work  in
 this  sense  that  they  are  also  respon-
 sible  for  execution  of  decrecs  etc  So,
 my  humble  submission  :s  that  there  s
 absolutely  no  reason  why  sheriffs
 should  be  exempted  If  we  made  a
 mistake  there  m  the  committer,  I  am
 here  to  own  it  If  the  duties  of
 sherifis  mentioned  by  the  hon  Law
 Minister  m  reply  to  a  question  from
 my  hon  friend  Shn  Raghubir  Sahai,
 are  considered  by  the  House,  the
 House  will  come  to  the  conclusion  that
 it  is  absolutely  unnecessary  to  exempt
 sheriffs  «ven  Wf  there  be  onlv  three
 shenf*s  in  our  country

 I  now  proceed  to  my  amendment
 No  38  which  reads  thus

 “Page  2  omit  lines  23  to  26”

 Lints  23  to  26  read  as  follows

 “the  office  of  Vice-Chancellor  of
 a  Unversity,  o:  of  chairman  or
 member  of  the  syndicate  senate
 executn  €  committee  councl,
 court  or  any  othe:  body  which  3s
 an  advisory  body  connected  with
 a  Umversity  ”

 So  far  as  the  office  of  Vice-Chancel
 Jor  is  concerned  I  understand  that  the
 Law  Minister  38  pleased  to  accept  that
 part  of  the  amendment,  and,  there-
 fore,  I  do  not  want  to  discuss  that
 point  at  length  and  waste  the  time  of
 the  House

 In  regard  to  the  other  offices,  my
 humble  submussion  is  that  the  yard-
 stick  which  we  have  applied  to  other
 offices  should  be  applied  here  The
 other  offices  x

 “chairman  or  member  of  the
 ayndicate,  senate  executive  com-

 i  DECEMBER  958  (Prevention  of  Dis-  24709
 qualification)  Bill

 mittee,  council,  court  or  any  other
 body  which  is  an  advisory
 body  rd

 Shri  Hajarnavis:  May  I  interrupt
 the  hon  Member?  I  understood  him
 to  say  that  sheriffs  were  not  exempt-
 ed  under  the  UK  Act  May  I  know
 on  what  provision  of  the  UK  Act  he
 relies  for  this  statement  of  his?

 Pandit  Thakur  Das  Bhargava:  |
 have  not  fully  heard  the  hon  Minister

 Mr.  Deputy-Speaker:  He  wants  to
 know  under  what  provision  of  the  UK
 Act  sheriffs  have  not  been  exempted

 Shri  Tyagi  (Dehra  Dun).  May  we
 also  know  whether  the  sheriffs  draw
 any  pay?

 Mr.  Deputy-Speaker.  He  had  argued
 hke  that

 Pandit  Thakur  Das  Bhargava:  I  have
 got  a  copy  of  the  Act  in  my  hand,  and
 at  page  |  the  words  are  as  I  have
 just  read  out

 “Sheriff  salaried  sheriff,  substi-
 tute  or  interim  sheriff,  substitute
 appointed  under  the  Sheriff  Courts
 (Scotland)  Act,  1907”

 And  this  is  given  under  the  head-
 ing  ‘judicial  offices’  I  do  not  know
 how  mv  hon  friend  says  hke  this

 Shri  Jaganatha  Rao:  To  which  sche-
 dule  38  the  hon  Member  referring?

 Pandit  Thakur  Das  Bhargava:  I  am
 referring  to  the  First  Schedule  Mav
 I  pass  on  my  copy  to  the  hon  Mhnuster,
 if  he  so  likes?

 Shri  Hajarnavis:  No,  I  have  got  the
 copy  here

 Pandit  Thakar  Das  Bhargava:  |  “sub-
 mutted  that  so  far  as  the  office  of  vice-
 chancellor  was  concerned,  I  need  not
 waste  the  time  of  the  House  by  deal-
 ing  with  that  point,  because  I  under-
 stand  an  amendment  in  this  respect  is
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 (Pandit  Thakur  Das  Bhargava)
 being  accepted  by  the  hon.  Law  Binis-
 ter.  The  other  offices  are:

 “chairman,  or  member  of  the
 syndicate,  senate,  executive’  com-
 mittee,  council,  court  or  any  other
 body  which  is  an  advisory  body
 connected  with  a  University;”.

 First  of  all,  I  object  to  the  words
 ‘which  is  an  advisory  body  connected
 with  a  University’.  In  regard  to  advi-
 sory  bodies  in  general,  we  have  made
 it  a  rule  that  an  office  in  an  advisory
 body  as  such  is  not  to  be  exempted.
 Every  committee,  statutory  or  non-
 statutory,  has  been  examined,  and
 should  be  examined  with  a  view  to  find
 out  the  actual  position.  In  name,  it
 may  be  an  advisory  body,  and  yet  the
 advisory  body  may  be  discharging
 funetions  which  are  of  an  executive  or
 judicial  nature;  we  do  not  know.

 We  have  got  a  definition  of  ‘statu-
 tory  body’  and  ‘non-statutory  body’,
 and  we  have  just  passed  clause  2
 defining  these  bodies.  And  there  can
 be  no  body  which  is  neither  sta-
 tutory  nor  non-statutory,  provided  it
 is  a  body.  Therefore  to  say  ‘which  is
 an  advisory  body’,  and  then  limit  3६
 again,  is  quite  vague.  So  far  as  I  am
 concerned,  whenever  an  office  comes
 beforc  us  in  any  committee  or  in  any
 body,  it  is  our  duty  to  examine  it  fully
 and  then  decide  the  position  and  not
 leave  it  again  to  the  court  officer  or
 the  High  Court  or  the  election  tribunal
 or  the  appellate  authority  next  to  the
 election  tribunal.  This  is  not  right,
 when  we  have  accepted  some  principle,
 there  is  no  justification  for  making  a
 schedule  unless  it  be  this  that  we  want
 to  decide  matters  in  such  a  way  that
 law  may  be  clear,  definite  and  unam-
 biguous.  In  the  report  itself,  you,  Sir,
 have  been  pleased  to  say  that  the
 baals  of  the  schedule  is  that  every-
 thing  mist  be  clear  and  unambiguous.
 Now,  again,  if  we  leave  it  to  some
 Over  person  to  decide  whether  it  is
 wh  advisory  body  or  not,  then  we
 todke  it  ambiguous.  My  complaint  tn
 regard  to  sub-clause  (j)  also  is  the

 7  DECEMBER  956  (Prevention  of  ह”. अ  a
 qualification)  Bilt

 *

 same,  as  I  shall  have  occasion  to  point out  later.  We  had  the  entire  material
 before  us,  and  yet,  we  failed  to  do  our
 duty.  The  duties  that  we  had  to  dis-'
 charge  were  to  find  out  in  regard  to
 every  committee  and  every  office  and
 make  it  certam  whether  such  and  such
 office  in  such  and  such  a  committee
 would  disqualify  or  not.  The  Joint
 Committee  has  not  discharged  its  dut-
 ies,  so  far  as  this  question  is  concern-
 ed.  The  words  ‘or  any  other  body which  is  an  advisory  body’  makes  the
 position  uncertain  and  ambiguous
 again.  That  means  that  before  the
 Joint  Committee,  there  was  no  other
 body  to  be  considered,  or  there  were
 some  bodies  which  were  yet  to  come
 into  existence.  I  would  submit  that
 we  should  not  give  a  blank  cheque  to
 any  person,  so  far  as  this  question  is
 concerned,  because,  according  to  the
 hon.  Law  Minister  himself,  the  Joint
 Committee  had  to  decide  about  speci- fie  offices  and  say  whether  they  came
 within  the  mischief  of  article  02  or
 not.  If  this  is  the  view—and  this  is  the
 right  view,  for,  I  understand  that  the
 Law  Minister  was  pleased  to  tell  us
 at  the  time  when  the  motion  for  refer-
 ence  to  Joint  Committce  was  under
 discussion  that  it  was  to  be  determin-
 ed  by  the  Joint  Committee  whether
 specific  offices  came  within  the  mis-
 chief  of  article  102,  or  not—then,  to
 say  ‘or  any  other  body  which  is  an
 advisory  body’  and  leave  it  in  such  a
 condition  of  uncertainty,  is  not  fair.
 Therefore,  these  words  ‘which  is  an
 advisory  body’  are  an  anathema;  they are  unjustifiable.  It  is  acting  contrary
 to  the  principles  which  the  Joint
 Committee  itself  has  enunciated  in  its
 report.

 Then,  again,  it  is  not  clear  to  me
 whether  ‘chairman  or  member  of  the
 syndicate,  senate,  executive  committee,
 council,  court  or  any  other  body’  is
 paid  or  unpaid.  What  are  the  fune-
 tions  of  those  persons?  How  are  they
 exempted?  As  you  know,  there  are
 various  universities,  and  there  are
 different  rules  in  regard  to  the  diff. erent  universities.  So,  te  lay  down  &
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 general  rule  without  going  into  the
 actual  functions  of  these  committees
 ete.  is  not  fair.

 So  far  as  the  office  of  Vice-chancellor
 ig  concerned,  we  are  not  going  to
 exempt  it  on  the  besis  that  it  a
 whole-time  job,  it  is  a  case  in  which
 the  appointment  is  made  by  Govern-
 ment,  and  the  removal  can  also  be
 made  by  Government,  and  moreover,
 &  vice-chancellor  38  paid  by  Govern-
 Tent  from  Government  funds  or  from
 such  funds  as  Government  provide  for
 the  university  The  same  argument
 &@pplies  to  each  one  of  these  offices
 So,  my  humble  submisaon  3s  that  the
 mere  fact  that  they  belong  to  an  edu-
 cational  body  such  as  syndicate,  sen-
 ate,  executive  committee  etc  छ  alone
 not  a  fair  criterion  As  I  have  sub-
 mitted,  there  are  many  offices  in  this
 country  which  we  respect  very  much,
 and  the  holders  of  which  discharge
 very  useful  functions,  as  or  instance,
 our  magistrates,  the  judges  of  the  High
 Court  and  Supreme  Court  ete  And
 yet  all  those  persons  are  not  allowed
 to  become  members  of  the  Houses  of
 Parliament  for  various  reasons  Those
 were  the  reasons  apphed  to  these  per-
 sons  also  They  discharge  very  good
 functions,  they  are  valuable  I  have
 nothing  against  them  I  have  got
 nothing  against  any  person  Even  in
 regard  to  lambardars  etc  it  is  not  that
 I  despise  them  or  treat  them  with
 contempt  I  treat  them  with  all  the
 respect  that  is  due  All  these  officers
 are  our  countrymen  and  they  are  per-
 forming  very  useful  functions  But
 that  is  not  the  basis  for  this.  that  3S,
 whether  they  discharge  useful  func-
 ६0005  or  not  The  basis  is  whether
 they  are  persons  who  are  connected
 with  Government  in  such  a  way  that
 they  will  not  show  their  independence
 here  m  this  house  Similarly.  the
 Persons  in  the  educational  field  are
 persons  who  are  practically  people
 connected  with  Government  and  will
 be  under  their  thumb  They  will  not
 have  the  heart  to  say  ‘no’  to  a  propo-
 sal  which  comes  from  Government,  as
 we  Members  can  do  This  is  the  real

 ,  besis  We  want  independent  people
 So  this  exemption  on  the  basis  of
 thefr  function  has  not  been  justified  A
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 general  provision  has  been  made  in
 respect  of  every  University,  whereas
 the  functionarses  belong  to  different
 Umiverssties  with  different  constitution
 of  India.

 Then  I  come  to  the  next  provision
 (g)—the  office  of  a  member  of  any
 délegation  or  mussion  sent  outside
 India  by  the  Government  of  India  for
 any  special  purpose  If  you  kindly  see
 article  30]  (4)  of  the  Constitution,  you
 will  see  that  therein  provision  is  made
 for  absence  of  Members  If  any
 Member  is  absent  for  more  than  sixty
 days,  as  interpreted  in  that  article,  he
 is  disqualified.  I  am  submitting  that
 if  8  person  goes  in  a  delegation  for  any
 specsal,  parpese,  the  period  of  am
 months  38  more  than  enough  If  a
 Member  is  to  remain  outside  for  the
 full  five  years  of  his  tenure,  of  the
 tenure  of  this  House,  I  should  think
 he  should  not  be  exempted  After  all,
 every  Member  has  a  duty  to  discharge
 towards  his  constituency  and  towards
 this  House  when  he  becomes  a  Mem-
 per  If  he  38  absent  from  India  for
 all  the  five  years  or  four  years  or
 qnree  years  or  two  years,  at  means  that
 for  the  time  being  the  House  is,depriv-
 ed  of  his  advice  and  consultation  and
 hls  services  m  every  way  The  con-
 stituency  is  also,  as  a  matter  of  fact,
 deprived  ofitsmghtof  representation
 yn  the  House  Therefore  I  am  submit-
 ting  that  in  such  people  go  outside  to
 discharge  very  onerous  duties  so  far  as
 the  country  38  concerned,  they  may
 be  exempt,  but  it  should  not  be  for
 more  than  six  months  I  want  to  limit
 the  period  to  six  months  which,  n  my
 opinion,  will  be  sufficient  for  all  prac-
 tical  purposes  Therefore,  I  have  an
 amendment  to  the  effect  that  not  more
 than  six  months  should  be  allowed  and
 uf  he  is  absent  for  more  than  six
 months,  he  ought  to  be  disqualified

 T  proceed  to  the  next  item  (h)—the
 office  of  chairman  or  member  of  a
 committee  (whether  consistmg  of  one
 or  more  members)  set  up  temporarily
 for  the  purpose  of  advisin2  Govern-
 ment  or  any  other  authonty  'n  respect
 of  any  matter  of  public  importance  or
 for  the  purpose  of  making  an  inquiry
 jnto,  or  collecting  statistics  in  respect
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 of,  any  such  matter,  etc.  etc.  When  I
 spoke  on  the  motion  for  consideration,
 I  had  enough  to  say  and  I  do  not  want
 to  repeat  all  those  things.  But  with
 your  permission,  J  want  to  say  one  or
 two  things  even  in  regard  to  this.  In
 the  first  place,  I  do  not  understand
 what  is  the  meaning  of  the  words
 “whether  consisting  of  one  or  more
 members”.  I  understand  that  when
 there  is  more  than  one  member,  it  is
 called  a  body.  If  there  is  only  one
 Member,  it  should  not  be  called  a
 body—advisory  body.  This  is  only  to
 see  that  if  any  hon.  Minister  wants  to
 set  up  a  single  adviser,  he  can  do  so,
 and  it’  a  Ministr  wants  to  have  tour
 advisers  all  at  one  time  not  consti-
 tuting  a  body,  he  can  have  even  four
 advisers  at  a  time.  If  it  is  said  that
 it  will  be  an  advisory  body,  will  it
 be  a  statutory  advisory  body  or  a  non-
 statutory  advisory  body?  It  cannot  be
 both;  it  must  be  either  the  one  or  the
 other.  If  it  is  advisory  body,  we  have
 already  defined  statutory  and  non-
 statutory  bodies  in  (i).  Such  advisory
 body  must  be  included  in  (i)  There
 is  no  o¢casion  for  having  this  provi-
 sion  on  (h).  According  to  me,  it  is
 idle  to  have  this  provision.  So  far  as
 the  Schedule  goes,  there  are  many  such
 committees  which  are  meant  only  for
 the  purpose  of  collecting  statistics  and
 making  inquiries.  We  have  already
 said  that  they  may  be  exempted
 but  I  do  not  know  why  this  has  been
 put  in  here  for  the  purpose  of  dupli-
 cating  matters.  It  is  only  with  one
 purpose.  That  is  what  I  suspect.  If
 it  had  been  said  there  that  &  single
 advisor  is  going  to  be  appointed.  the
 House  would  never  have  agreed.  This
 is  only.  I  should  say,  a  camouflage  for
 concealing  that  we  are  appointing
 some  committee  who  is  quite  distinct
 from  (i).  It  is  not  distinct  from  (i)
 and,  I  make  bold  to  say,  it  cannot  be
 distinct  from  (i).  There  is  no  occasion
 for  erfacting  (h).

 e
 Then  it  is  further  said—‘advising

 the  Government  or  any  other  autho-
 eFity’,  What  is  that  ‘authority’?  Are
 the  Government  going  to  appoint  some
 authority  for  the  purpose  of  advising
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 any  University  professor  or  any  Vice-
 Chancellor  or  what?  I  can  understand
 Government  taking  powers  for  setting.
 up  a  Committee  to  advise  them.  But
 I  cannot  understand  this  provision  any
 other  authority.  My  humble  submission
 is,  it  is  too  vague  and  is  too  wide  of  the
 mark,  If  we  allow  things  to  go  on  in
 this  way,  We  do  not  know  what
 is  going  to  happen.  We  do  not  want
 to  travel  along  a  line,  the  implica-
 tions  of  which  we  do  not  know.  These
 words  ‘in  respect  of  any  matter  of
 public  importance  or  for  the  purpose
 of  making  an  inquiry  into....’  are
 vague.  There  is  no  doubt  that  we
 have  exempted  those  bodies  already
 and  we  propose  to  exempt  such  bodies,
 if  any.  that  come  into  existence.  But
 in  view  of  the  fact  that  the  Joint  Com-
 mittee  has  also  made  a  recommenda-
 tion  for  the  appointment  of  a  Parlia-
 mentary  standing  Committee,  it  does
 not  stand  to  reason  at  all  to  have  an
 omnibus  provision  like  this  which  may
 lead  us  to  a  very  dangerous  situation.
 When  already  we  have  said  that  all?
 kinds  of  bodies  which  are  created  in
 future  will  have  their  composition  fone
 into  by  the  Standing  Committec,  it
 does  not  stand  to  reason  that  we  have
 another  clause  in  which  we  do  not
 know  what  will  be  included.  Because
 this  is  giving  sanction  for  future  com-
 mittees  of  all  kinds  which  will  not  be
 gone  into  bv  that  Committce  at  all.  Yr
 you  retain  (h).  it  means  that  in  future
 any  advisory  committee  may  be  ap-
 pointed  by  the  Government,  and  the
 Standing  Committee  will  not  be  able
 to  go  into  its  composition,  because  after
 all,  apart  from  (i)  all  the  other  offices
 are  practically  offices  which  may  come
 into  existence  in  future  or  which  are
 at  present  being  occupied  by  certain
 nenple.  So  that  according  to  me,  the
 provision  (h)  is  the  most  dangerous
 provision  in  this  हाग,  and  we  should
 not  he  a  party  to  a  provision  like  this,
 whose  implications  we  do  not  know.

 Then  again,  it  is  sald  ‘temporarily
 for  the  purpose  of’.  I  cannot  under-
 stand  what  is  the  full  significance  of
 the  word  ‘temporarily’.  An  advisory
 body  constituted  for  any  purpose,  if

 —
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 it  is  good,  is  good  whether  tempora-
 rily  or  permanently.  The  sole  purpose
 seems  to  be  that  some  special  Mem-
 bers  of  Parliament  may  be  appointed,
 just  as  in  England,  as  Private  Secre-
 taries  to  dance  attendance  upon  the
 Ministers.  The  Minister  may  do  what
 he  pleases.  The  Private  Secretary  will
 be  the  conscience  keeper  of  the  Minis-
 ter  on  all  matters  and  everybody  will
 look  up  to  him  as  the  giver  and  dis-
 penser  of  all  favours,  whatever  may
 lie  in  the  hands  of  the  Minister.  It
 will  not  benefit  the  Minister.  The
 Minister  will  be  criticised.  It  will  not
 benefit  the  Member.  The  Member  will
 be  regarded  as  a  sort  of  deputy  to
 that  Minister.  We  do  not  want  to  have
 ‘Under-Ministers’  in  this  House  with-
 out  their  being  called  as  such.  Surely
 we  have  provided  for  Minister  of  State
 and  Parliamentary  Secretary.  Now
 they  want  to  have  advisors  from  with-
 in  the  House  who  may  be  able  to  dance
 attendance  upon  them.

 Apart  from  this,  if  you  kindly  look
 at  the  UK  Act,  you  will  be  pleased  to
 find  that  they  have  limited  even  the
 number  of  Ministers  and  the  votes  of
 the  Ministers.  There  they  have  said
 that  not  more  than  70  votes  will  be
 exercised  by  such  people.  Now  the
 vote  of  any  Member  of  this  House  who
 becomes  an  adviser  to  a  Minister  or
 any  other  person  in  authority  is  prac-
 tically  gone  to  the  other  side,  which
 means  that  in  addition  to  the  votes  of
 the  Ministers  in  the  pockets  of  Gov-
 ernment,  they  will  have  so  many  ad-
 visers  whose  votes  will  also  be  assured
 to  Government.  Then  the  House  can
 be  swamped  by  the  Ministers  and
 there  will  be  no  independence  _  in
 Members,  and  the  laws  that  will  be
 passed  by  the  votes  of  the  Govern-
 ment  will  have  that  defect  if  this  rule
 is  abused.  I  do  not  have  any  appre-
 hension  in  my  mind  that  our  Ministers
 will  abuse  it,  but  there  may  be  likeli-
 hood  of  it  being  abused;  there  may  be
 possibility  of  abuse.  I  am  really  fight-
 ing  a  phantom  in  regard  to  this  Dis-
 qualification  Bill.  The  Ministers  are
 not  behaving  in  this  manner;  the  Gov-
 ernment  is  not  going  to  behave  in  this
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 Manner.  Even  if  they  do,  I  know
 Members  of  the  House  are  not  going
 ty  be  sedduced  from  their  duty.  At
 the  same  time  we  do  not  know  what
 Will  happen  in  future.  We  are  making
 this  law  for  all  time.  It  is  this  likeli-
 hood  that  I  am  fighting  against.  There-
 fore  my  apprehension  is  that  this  is
 the  worst  kind  of  phantom  with  which
 We  have  to  contend.  I  respectfully
 axk  the  hon.  the  Law  Minister  to  look
 into  it  rather  carefully  and  not  be  a
 Party  to  enacting  a  measure  whose  full
 Implications  are  not  clear  to  many
 Members  and  perhaps  may  not  be
 Clear  to  the  Minister  himself.

 3  hes.

 Having  said  this  I  come  to  sub-clause
 ६).  In  regard  to  this  sub-clause  I
 have  given  notice  of  many  amend-
 Ments  some  of  which  I  have  moved.
 I  want  to  call  the  attention  of  the
 House  to  two  or  three  of  these  amend-
 Ments,  I  have  submitted  that  so  far
 as  the  schedule  is  concerned  we  have
 Not  gone  through  the  composition  of
 al]  the  committees.  I  also  pointed  out
 that  it  was  not  made  possible  by
 Government.  According  to  my  view
 the  Joint  Committee  should  not  have
 Made  a  schedule  and  only  stated:  all
 Tight  such  and  such  office  may  or  may
 Not  be  excmpted.  It  was  in  the  plea-
 Sure  of  the  House  to  accept  it  or  not
 to  accept  it.  Not  only  that  the  Sche-
 @ule  has  been  made  in  a  complicated
 Manner,  with  two  negatives.  We  have
 Not  definitely  said:  all  right.  these  are
 the  committees  in  which  a  Member
 Shall  not  be  allowed  to  be  appointed
 8  Chairman,  Member  or  Director.
 These  are  the  committees  in  which  a
 Member  can  go.  but  not  as  Chairman
 Or  Director.  We  have  not  said  so.
 We  have  said  that  all  the  committees
 On  earth,  whether  statutory  or  non-
 Statutory  are  exempted,  which  means
 that  all  the  committees  the  composi-
 tion  of  which  we  do  not  know  and
 Rave  not  been  examined  bysPart  I  are
 exempted  by  this.  This  is  not  under-
 Standable.  I  submit  that  it  is  absolute
 dishonesty  to  put  sub-clause  (i)  here  e
 fh  this  form.  It  means  that  we  are
 Cxempting  those  committees  the  com-
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 poaition  of  which  we  do  not  even
 know.  With  one  stroke  of  the  pen
 we  are  trying  to  achieve  this  The
 duty  which  we  are  expected  to  dis-
 charge  is  to  find  out  the  membership
 of  which  committee  should  disqualify
 and  the  membership  of  which  should
 not  disqualify.  Unless  we  know  the
 composition  of  all  the  committees  we
 will  not  be  in  a  position  to  do  this.
 Without  going  through  th  to  give
 a  blank  cheque  is  not  just,  legal  or
 honest.  The  duty  which  the  Consti-
 tution  has  cast  on  us  is  to  find  out
 which  offices  do  qualify  and  which

 -ones  do  not.  We  may  in  the  discharge
 of  our  duties  commit  mistakes;  I  do
 not  mind  that.  But  the  House  without
 even  knowing  the  composition  of  the
 Committees  is  asked  to  pass  a  measure.

 ‘This  is  not  right.  A  piece  of  legisla-
 tion  lke  this  is  not  just  and  we  are
 not  doing  our  duty  by  the  Constitu-
 tion.  We  are—if  I  may  use  such  an
 expression—committing  a  fraud  on
 the  Constitution  if  we  make  a  provi-
 sion  like  this  without  conaidering  the
 pros  and  cons  of  the  matter.

 Secondly,  as  I  have  submitted  we
 should  only  exempt  those  committees
 which  we  have  examined.  In  regard
 to  the  other  committee  we  should  say
 that  if  they  satisfy  the  conditions  or
 the  criteria  which  we  applied  to  the
 committees  in  the  Schedule  they  may
 be  exempted;  otherwise  not.  I  also
 suggest  that  a  committee  of  the  Houses
 should  be  appointed  to  go  into  the
 composition  of  the  other  committees
 and  make  their  report  within  six
 months,  based  on  which  Government
 may  bring  a  supplementary  measure
 completing  the  Schedule.

 I  find  that  a  good  many  Members
 have  given  notice  of  amendments,
 some  of  them  suggesting  the  inclusion
 ef  certain  committees  and  some  others

 ‘exclusion  of  certain  committees.  I!
 am  rather,happy  that  the  schedule  has
 been  put  through  this  examination  by
 Members.  I  would  in  this  connection

 oe  Uke  to  submit  a  difficulty  which  con-
 ‘fronted  Members  of  the  House.  Though

 I  DECRMBER  058  (Prevention  of  डिन
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 the  Memberé  af  the  Select  Committes
 were  supplied  with  papers  relating  to
 the  composition  of  the  committees,  the
 Members  who  were  not  Member  of
 Select  Committee  have  not  been  treat-
 ed  alike.  I  find  that  many  Members
 of  the  House  experience  great  diffi-
 culty  in  discharging  their  obligations
 to  the  House  and  I  am  one  of  those
 unfortunate  Members  who  experiences
 this  difficulty  some  times  when  ह. ड
 treated.

 When  a  Bill  comes  to  this  House  as
 reported  by  the  Select  or  Joint  Com-
 mittee,  Members  who  were  not  on  the
 Committee  have  to  pass  judgment.  All
 the  literature  supplied  to  Members  of
 the  Committee  are  not  supplied  to  all
 the  Members,  and  they  are  not  in  a
 position  to  know  the  factors  which
 infuenced  the  Committee  to  come  to  a
 conclusion.  Unless  the  whole  litera-
 ture  is  supplied  to  all  the  Members  I
 fail  to  see  how  Members  would  be  in
 8  position  to  find  out  whether  a  parti-
 cular  committee  could  be  exempted
 or  could  not  be  exempted.  For  inst-
 ance,  there  is  the  Delhi  Rent  Control
 Bill.  So  many  representations  were
 made  to  the  Committee.  It  is  very
 kind  of  the  Chairman  of  the  Commit-
 tee  to  have  placed  all  the  evidence  on
 the  Table  of  the  House.  But  all  the
 papers  on  which  we  can  interpret  the
 evidence  have  not  been  given  to  us
 The  same  difficulty  is  experienced  in
 regard  to  this  Bill  as  well.  How  can
 a  Member  decide  whether  a  particular
 committee  should  or  should  not  be
 exempted,  unless  he  issupplied  with
 all  the  literature  furnished  to  Mem-
 bers  of  the  Committee.

 Mr.  Deputy-Speaker:  These  matters
 ought  to  have  been  raised  in  the  Joint
 Committee,  because  it  is  for  the  Joint
 Committee  to  direct  what  papers  pro-
 duced  before  it  or  taken  cognizance  of,
 shall  be  supplied  to  the  Members.
 There  ought  to  be  no  complaint  about
 it  now.

 Pandit  Thekur  Das  Bhargava:  Even
 if  it  had  net  been  brought  fo  the
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 notice  of  the  Joint  Committee  we  are
 here  to  see  whether  these  amendments
 ought  to  be  accepted  or  not.  Some
 fhon.  Members  have  given  notice  of
 amendments  in  regard  to  committees
 of  which  even  the  Members  of  the
 Joint  Committees  were  not  supplied
 with  materials,  as  for  instance  Hindus-
 tan  Steel  Private  Limited  and  Ouls
 Limited.  Suppose  I  am  asked  to  give
 my  opinion  in  regard  to  committees
 the  composition  of  which  I  do  not
 know,  how  will  I  be  able  to  judge
 whether  this  committee  should  be
 exempted  or  not?

 Mr,  Deputy-Speaker:  The  Member
 wiio  3s  moving  the  amendments  will
 give  the  particulars  and  it  35  for  the
 House  to  accept  it  or  not.

 Pandit  Thakur  Das  Bhargava:  I
 need  not  dilate  upon  this  point  as  you
 have  much  more  experience  than  I
 myself

 Mr.  Deputy-Speaker:
 claim  that.

 I  do  not

 Pandit  Thaker  Das  Bhargava:  It
 ls  On  account  of  your  modesty  that
 you  do  not  claim  that  As  a  matter  of
 tact,  af.  a  Member  stands  up  here  and
 gives  the  composition  of  the  committee
 I  will  not  be  able  to  follow  or  appre-
 ciate  whether  this  committee  should
 be  exempted  or  not  After  al!  I  must
 get  some  time;  I  must  go  through  the
 composition  of  the  committees;  I  must
 find  out  for  myself  whether  the  com-
 mittee  is  such  that  it  bestows  some
 patronage  on  the  person  These  are
 not  ordinary  matters  These  are  serl-
 ous  matters.  And  the  difficulty  is  that
 the  composition  of  the  committee,  the
 notification  or  resolution  under  which
 3t  was  constituted  are  not  before  the
 House.  I  am  submitting  on  behalf  of
 myself  and  other  Members  that  until

 and  unless  we  get  these  details  we  will
 be  only  grving  our  opinion  blindfold
 which  we  do  not  wish  to  do.  I  there-
 fore  suggest  that  the  Parliamentary
 Committee  the  constitution  of  which  I
 have  suggested  may  be  requested  to
 23?  (Ai)  LSD—~€
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 &o  into  the  composition  of  the  other
 Sommittees  and  give  their  recommen-
 Nations,  That  will  be  the  data  which
 the  House  will  scrutinise.  Our  going
 Into  these  matters  at  this  stage  will
 hot  be  so  good  or  decisive  and  we  can-
 hot  have  an  intelligent  exercise  of  our
 minds  in  regard  to  that  matter  until
 And  unless  these  materials  are  furnish-
 ed  Therefore,  I  am  submitting  that
 So  far  as  these  amendments  are  con-
 terned  you  may  please  order  that
 When  the  committee  goes  through
 these  matters  and  gives  its  opinion,  the
 hon  Members  may  be  supplied  the
 materials—they  may  either  be  placed
 on  the  Table  of  the  House  for  7  days
 yw  pwiside—so  that  we  may  be  able

 fo  say  whether  any  body  should  be
 txempted  or  not

 Anyhow,  I  would  request  this  House
 bither  to  postpone  the  consideration  of
 this  Bil]  or  to  pass  it  in  such  a  way
 that  it  may  not  be  enforced  on  the
 3ist  December  1958,  but,  as  there  was
 a  proposal,  this  may  come  into  force
 on  Ist  September,  34959  and  the  old
 Act  may  continue  till  such  tunfe  as  this
 comes  into  operation  During  that
 period  the  composition  of  these  com-
 muittces  may  be  gone  into  and  we  may
 ultimately  decide  In  that  case  there
 will  be  two  scrutimies—one  scrutmy
 has  already  been  made  in  so  far  as  the
 schedule  is  concerned  and  another
 scrutiny  will  be  there  by  the  Standing
 Parhamentary  Committee  and  no  hon
 Member  shall  have  any  complaint
 whatsoever  If  he  38  given  an  idea  of
 the  composition  of  these  committees,
 he  can  judge  for  himself  whether  any
 committee  should  be  exempted  or  not
 There  will  be  double  scrutiny  and  the
 decision  which  the  House  will  be  giv-
 ing  will  be  more  pucca  This  is  the
 point  which  I  want  to  place  before  the
 House  and  Government  for  their  con-
 sideration,  to  see  that  the  old  Act  5
 continued  til]  September  3959  ated  this
 Bill  comes  into  operation*then  So,
 there  will  be  about  8  months  to  go
 into  the  composition  of  these  commit-
 tees  and  find  out  which  committees
 should  be  exempted  and  which  com-
 mittee  ought  not  to  be  exempted
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 Miz.  Depety-Speaker:  Just  now  we
 have  taken  a  decision  that  we  proceed
 te  consideration  of  the  clauses  of  the
 Ball,  Can  we  now  again  go  back  and
 say...

 Pandit  Thakur  Das  Bhargava:  I  am
 not  submitting  that  we  should  not  con-
 tinue  consideration  of  the  Bill.

 Mr.  Deputy-Speaker:  Just  now  the
 hon.  Member  said  that  the  considera-
 tion  should  be  postponed.

 Pandit  Thakur  Das  Bhargava:  I  am
 submitting  that  so  far  as  the  schedule
 is  concerned.  There  is  a  proposal  of
 the  Joint  Committee  that  there  shall
 be  a  Standing  Parliamentary  Commit-
 tee  and  that  committee  be  authorised
 to  go  through  the  composition  of  these
 committees.  There  are  some  amend-
 ments  to  add  clause  3A.  The  recom-
 mendation  is  that  this  Standing  Com-
 mittee  should  be  enabled  to  go  through
 all  the  committees  whether  contained
 in  the  schedule  or  otherwise—in  regard
 to  future  committees  also—and  it  shall
 have  an  advisory  function.  I  think
 this  function  has  been  accepted  by
 Government.  Therefore,  so  far  as  Gov-
 ernment  and  the  other  hon.  Members
 are  concerned,  there  is  no  difference
 of  opinion  in  regard  to  this.

 Therefore,  my  submission  is  why
 should  we  duplicate  matters?  Why  not
 we  agree  that  this  Committee  shall  go
 into  the  composition  of  all  the  com-
 mittees  and  come  to  a  decision.  Then,
 we  will  be  able  to  scrutinise  it  again.
 I  am  not  against  continuing  the  dis-
 cussion  of  this  Bill.  If  my  proposal  is
 accepted,  the  previous  Act  will  con-
 tinue  till  Ist  September  959  and  dur-
 ing  this  period  the  Parliamentary
 Committee  will  do  its  work  and  this
 Bill  may  be  enforced  from  Ist  Septem-
 ber  ‘1959.  I  will  come  to  this  as  I  have
 subgnitted  an  amendment  to  add  clause
 3A;  tat,  to  some  extent,  I  have  anti-
 cipated  it,

 Now,  I  come  to  sub-clause  (j).  With
 ,  regard  to  that,  today,  we  had  the  bene-

 fit  of  hearing  the  hon.  Law  Minister.
 I  put  a  question  to  him  and  the  reply

 ३  DECEMBER  3888  (Prevention  of  कुडिन
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 to  it,  according  to  me,  was  not  satis-
 factery.  We  look  up  to  the  hon.  Min-
 ister  who  is  a  very  distinguished  law-
 yer,  and  at  the  same  time  a  very  dis-
 tinguished  man  otherwise,  to  give  us
 some  guidance  in  understanding  the
 provision.  But,  instead  of  giving  us
 that  guidance  he  twitted  us.  He  did
 not  give  a  fair  reply  to  the  question
 put  by  my  hon.  friend  Shri  Mahanty
 and  also  by  myself  and  other  hen.
 Members.

 I  for  one,  as  a  matter  of  fact,  do  not
 know  the  exact  implication  of  the
 words  ‘discharging  police  functions’.  I
 consulted  the  Criminal  Procedure
 Code;  it  does  not  give  any  guidance  at
 all.  So  far  as  the  Police  Act  is  con-
 cerned,  I  have  not  seen  it,  but  I  under-
 stand  that  there  is  no  difinition  of
 ‘police  functions’  there.  What  fel!
 from  the  hon.  Minister  was  that  law
 and  order  functions  may  be  regarded
 as  police  functions.  My  submission  is
 that  if  this  is  so,  then  the  lambardars
 in  Rajasthan  and  Punjab  do  certainly
 discharge  police  functions.  According
 to  the  rules  of  lambardarship  etc.
 which  are  contained  in  the  Land  Reve-
 nue  Manual  they  have  to  help  the
 police.  They  are  the  helpers  of  the
 police.  If  that  is  so,  they  clearly  come
 within  this  definition.  Hither  you
 exempt  all  these  lambardars  etc.  or
 you  do  not  exempt  them  at  all.  I  do
 not  want  the  sword  of  Damocies  to  be
 always  hanging  over  the  heads  of  these
 persons.

 I  appreciate  the  feeling  of  the  hon.
 Law  Minister  when  he  says  that  these
 persons,  when  they  collect  revenue,  do
 a  sort  of  duty  to  the  Government.  |
 do  not  deny  that.  I  have  got  every
 respect  for  all  those  officials.  Even
 the  meanest  official  of  Government
 does  a  certain  function.  Who  denies
 that?  At  the  same  time,  may  !  know
 the  basis  for  not  giving  the  same
 exemption  to  a  chaprasi  of  the  tehsil
 or  to  another  official  who  does  the
 same  thing?  He  also  does  the  same
 thing.  The  Tehslidar  and  the  Naib
 Tehsildar  and  Patwari  aiso  collect
 revenue.  If  they  get  their  pay,  the
 lambardar,  patel  or  deshmukh  gets  no
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 peg  but  gets  a  commusmon  What  is
 the  difference?  Moreover  a  lambar-
 dar  ws  not  a  revenue  officer  at  all
 according  to  the  definition  given  in
 Land  Revenue  Act  He  ४४  a  village
 officer  only  They  do  not  collection
 work  in  a  voluntary  capacity,  they  are
 patd  by  Government  Sometimes  when
 the  tand  revenue  collected  !s  very  hugh,
 the  emoluments  are  also  high  because
 actually  they  get  some  24  per  cent  or
 5  per  cent.  When  they  are  remunerat-
 ry  not  by  pay  but  by  fees,  what  x5  the
 difference  in  capacity?  Their  capa-
 cities  are  the  same,  they  discharge
 functions  on  the  nature  of  public  func-
 trans  and  they  are  in  a  way  govern-
 ment  servants;  they  are  helpers  of
 Gevernment.  The  same  rule  that  goes
 against  government  servants  apphes  to
 them  also  They  hold  offices  of  profit.
 If  they  do  not,  there  283  no  case  for
 exempting  them  In  so  far  as  exemp-
 tran  38  sought  Government  think  that
 they  are  holding  offices  of  profit  I
 really  do  not  know  the  real  basis  for
 the  distanction  All  those  are  officers
 who  perform  duties  to  Government,
 why  not  they  all  be  exempted?  You
 have  forgotten  that  you  are  placing
 them  in  such  a  position  that  they  will
 not  thank  you  for  it  I  can  understand
 ॥  of  it  38  something  minor,  if  they  are
 net  under  the  mfluence  of  Govern~
 ment,  7  they  are  not  under  the  thumb
 of  Government  From  our  experience
 I  belteve  that  they  are  all  under  the
 thumb  ७  Government  and  they  will
 not  be  independent  when  they  come
 here  if  you  suppose  my  conclusions
 are  wrong  then  exempt  them.  But  do
 not  put  them  in  such  a  position  that
 they  come  up  for  scrutiny  and  it
 depends  upon  the  scrutinising  officers
 १०  exempt  them  or  not

 Now,  it  is  not  that  the  Government
 3  at  fault  because  Government  sup-
 plied  all  the  material  to  the  commuttee
 We  have  got  the  duties  of  the  lambar-
 dara,  malguzars,  deshmukhs  etc.  Rere
 they  want  to  exempt  these  officers.
 Instead  of  deciding  on  the  basis  of
 those  duties,  about  which  we  have  got
 all  the  information,  we  bave  not  done
 our  duty  by  them  and  we  have  put
 taem  in  a  state  of  uncertainty.  I  would

 l  DECEMBER  3058  (Prevention  of  Dis-
 qualification)  Bsll

 rather  lke  that  on  the  basis  of  the
 material  it  may  be  decided  once  for
 all  who  is  to  be  exempted  or  who  55
 not  to  be  exempted.  You  leave  it  to
 the  scrutinising  officer  to  decide  whe-
 ther  they  will  be  allowed  to  stand  or
 not  and  whether  this  will  be  regarded
 as  an  office  of  profit  under  arucle  ‘102.
 Supposmg  he  succeeds  or  fails  there,
 there  will  be  an  election  petition  and
 ultimately  the  matter  will  be  decided
 by  the  court  My  hon  fmend  has
 said  that  there  are  45  lakhs  of  such
 people  What  have  they  done  to  get
 this  sort  of  a  law  from  this  House”
 They  ought  to  be  certain  of  their  pos!-
 thon  and  know  where  they  stand.

 Mr.  Deputy-Speaker:  Does  not  the
 hon  Member  recollect  that  we  felt
 that  difficulty  in  the  Joint  Committee
 also?  These  names  are  used  in  differ-
 ent  places  with  different  functions

 Pandit  Thakar  Das  Bhargava:  We
 felt  the  difficulty  in  the  Committee  on
 Offices  of  Profit  because  the  duties  of
 all  these  persons  were  not  before  us.
 We  made  a  suggestion  that  whenever
 another  Committee  sits,  a?!  their
 duties  must  be  placed  before  that.  So
 far  as  the  Government  could  get  them,
 thev  placed  al]  the  duties  before  us
 If  they  did  not  place  the  duties  before
 us,  It  ts  the  Government  to  be  blamed

 Mr.  Deputy-Speaker:  The  hon
 Member  has  said  that  all  the  duties
 were  placed  before  us  That  3४  one
 statement  In  certain  places  the  lam-
 bardars  are  innocent  men,  taking  the
 office  by  heredity,  they  had  nothing  to
 discharge  and  nothing  to  do  So,  we
 thought  he  was  innocent  in  that  res-
 pect  and  exemption  may  be  given  At
 another  place,  the  same  ttle  lambar-
 dar  carried  certain  functions—to  help
 the  police  and  do  certain  others  things

 Shri  D.  C.  Sharma  (Gurdaspu)
 Are  there  any  Jambardats  im  this
 House  from  whom  you  caf,  get  an

 interpretation  (Unterruptions  )

 Mr.  Deputy-Speaker:  Pandit  Tha-  *

 kur  Das  Bhargava  3s  himself  a  lam-
 bardar
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 Shri  Jaganatha  Rao:  .
 lambardar.

 Pandit  Thakur  Das  Bhargava:  You
 know,  Sir,  that  I  was  not  a  lambardar
 as  such.

 Was  a

 Mr.  Deputy-Speaker:  There  are
 certain  lambardars  who  are  lambar-
 dars  and  there  are  others  who  are  not
 as  such.  There  is  a  distinction...
 (Interruptions.)

 Shri  Hajaranavis:  There  are  lambar-
 dars  who  hold  their  offices  and  who
 do  these  duties  and  come  under  the
 influence  of  the  Government;  there  are
 others,  who  are  not  influenced  by  the
 Government  and  they  are  not  lambar-
 dars  as  such  (Interruptions.)

 Mr.  Deputy-Speaker:  My  friend  is
 rather  speaking  in  a  lighter  vein—not
 to  be  taken  very  seriously.

 Pandit  Thakur  Das  Bhargava:  Suir,
 I  do  not  treat  your  remarks  lightly  at
 any  times  but  today  since  you  yourself
 have  been  pleased  to  tell  me  that  they
 were  to  be  taken  in  a  lighter  vein,  I
 will  certainly  submit  to  you.

 There  arc  some  lambardars  who  are
 only  lambardars  in  name;  they  do  not
 discharge  those  functions.  I  have
 known  very  big  lambardars  who  are
 owners  of  the  entire  villages.  I  hap-
 pened  to  be  the  sole  proprietor  of  a
 village  and  was  appointed  a  lambardar
 but  I  did  not  discharge  those  duties
 for  a  single  day  and  I  do  not  know
 what  the  lambardar  usually  does.  I
 never  went  after  any  revenue  officer
 or  after  any  police  man  When  I  came
 to  the  House,  I  resigned  that  and  they
 must  have  appointed  somebody  else
 who  is  not  a  proprietor;  they  may  have
 appointed.  But  I  know  of  many  big
 peoplé  who  are  owners  of  lakhs  of
 acres  and¢  they  are  also  lambardars
 though  they  do  not  discharge  any
 function.  But  at  the  same  time,  I  have

 “got  no  less  an  authority  than  your
 goodself  as  to  how  these  lambardars
 behave
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 Mr.  Deputy-Speaker:  We  have  %
 make  a  distinction  between  one  set  of
 lambardars  and  another  set  of  lambar-
 dars.

 Pandit  Thakur  Das  Bhargava:  Per-
 fectly  right.  If  we  could  not  distin-
 guish  then  we  ought  to  see  what  the
 majority  is  like.  I  should  say  that
 even  among  the  Government  servants,
 there  may  be  people  much  more  inde-
 pendent  than  even  many  Members  of
 Parliament  of  our  House.  There  is  no
 doubt  there  are  all  kinds  of  people.
 But  at  the  same  time,  the  majority
 will  not  be  independent;  the  majority
 of  such  people.  I  know,  will  not  behave
 independently  if  they  came  to  this
 House.  In  regard  to  lambardars,  you
 were  pleased  to  give  me  a  description
 which  I  do  not  have  the  courage  to
 repeat  in  this  House.  Whenever  an
 officer  comes,  what  do  we  see.  I  have
 seen  those  officers  coming  during  the
 fifty  years  of  my  practice.  I  know
 how  officers  come  and  how  the  lambar-
 dar,  are  treated.  As  soon  as  they
 come,  they  are  treated  in  such  a  man-
 ner  which  one  must  be  ashamed  of.
 All  sorts  of  pressure  are  put  upon
 them.  During  the  national  struggle.
 ali  these  lambardars—of  course  with
 some  exceptions—most  of  them  ap-
 peared  as  police  witnesses  and  the
 High  Court  judgments  are  there  which
 say  that  these  are  police  stock  wit-
 nesses  and  even  a  confession  made
 before  them  is  regarded  as  inadmissi-
 ble  because  they  are  regarded  as  per-
 sons  of  authority  and  they  are  the
 helpers  of  the  police  according  to  the
 rules  I  who  know  what  a  lambardar
 is,  myself  do  not  know  whether  he
 discharges  any  police  functions.  If
 you  want  the  exemption  of  these  peo-
 ple,  it  is  not  my  view  to  object  to  it;
 I  am  quite  amenable  to  the  will  of  the
 House.  If  the  House  wants  to  exempt
 them,  let  it  be  done.  But  take  away
 those  words  ‘discharges  any  police
 function’.  I  do  not  want  to  put  them
 in  this  uncertainty  as  I  do  not  want
 to  put  others  too.

 You  were  pleased  to  criticise  me  and
 say:  if  the  whole  material  was  there,
 why  did  you  not  doit.  That  ismy  com-
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 plaint.  If  the  whole  material  was
 before  us,  we  should  have  done.  We
 should  do  it  now.  The  entire  material
 can  be  placed  before  the  House.  if
 the  entire  material  is  not  there,  let
 the  Government  say  so  and  take  the
 blame.

 In  the  Representation  of  the  People
 Act,  in  section  23(a)  what  have  we
 done?  We  do  not  even  enumerate  all
 these  things,  all  these  offices.  We  say,
 without  enumerating  them:  ‘and  the
 like’.  I  am  glad  that  ‘and  the  like’  is
 not  here.  But  at  the  same  time  the
 words  are  ‘or  by  other  name’.  Even
 the  names  are  not  known.  The  Law
 Minister  does  not  know  even  the
 mamas  of  Share  aSloar  amhor  dhe  sante
 to  exempt!  It  is  not  fair;  it  is  not  the
 way  in  which  law  should  be  enacted
 in  this  House.  The  law  should  be
 quite  exact,  accurate  and  unambigu-
 ous.  You  do  not  even  give  the  names.
 Who  will  supply  the  names  whenever
 a  question  arises?  Something  will
 arise  for  decision  whether  it  comes
 within  the  definition  of  this  law  or
 not  The  best  thing  38  to  take  away
 this  village  revenue  officer  who  accord-
 ang  to  law  (Land  Revenue  Act)  is  not

 a@  revenue  officer  even.  If  you  take
 it  away  nobody  will  be  put  to  any
 gtievance;  even  the  lambardars  will
 have  no  grievance.  In  this  Bull,  we
 are  not  taking  into  account  all  the
 kinds  of  offices  under  the  Sun  which
 come  under  article  102,  May  I  just
 exemplify  by  saying  that  we  do  not
 say  anything  about  penstoners,  about
 the  servants  of  the  Jocal  bodies,  hon-
 orary  magistrates—hke  the  Justices  of
 the  Peace—and  so  on.  We  have  not
 said  a  word  about  them;  we  have  not
 touched  them  We  have  neither
 qualified  them  nor  disqualified  them;
 we  have  left  them  in  the  lurch  as  they
 were  previously  under  the  mischief  of
 article  102.  There  are  many  offices
 which  have  not  been  gone  into  by  us
 and  therefore,  you  cannot  say  whether
 they  are  exempted  or  not.  This  provi-
 sion  is  ambiguous  and  does  not  help.
 If  you  leave  it  out  nothing  will  be  lost.

 i  DECEMBER  958  (Prevention  of  Dia-
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 sub-clause  (j).  It  4s  possible  that
 opinions  may  differ.  Let  them  be
 resolved  on  another  occasion.  After
 all  this  ७9  not  the  last  Bill  on  the  sub-
 ject;  other  Bills  may  come  and  then
 there  may  be  ample  material  and  we
 can  understand  it  better.  In  this  way
 as  it  78  now,  we  leave  it  to  the  scru-
 tinising  officer.  Even  now  the  scruti-
 nising  officer  shall  have  to  decide  and
 there  is  no  occasion  for  having  this
 q)  at  all.

 Clause  3  contains  many  offices  which
 ought  not  to  be  exempted.  This  con-
 tains  many  offices  which  we  have  not
 even  considered  and  yet  we  have  exem-
 pted  them  without  consideration.  It  con-
 tains  many  offices  which  have  yet  to

 be  determined  by  the  scrutiny  officer
 in  the  courts.  It  means  that  if  my
 amendments  are  not  accepted,  clause
 (3)  will  act  in  such  a  way  that  ulti-
 mately  the  same  difficulty  will  arise,
 as  they  will  arise  without  having
 enacted  this  legislation.  My  humble
 submission,  therefore,  is  that  either
 the  House  may  be  pleased  to  accept
 some  of  these  amendments,  especially
 in  regard  to  (h)  and  Q),  or  else  my
 feeling  is  that  we  will  not  have  done
 our  duty  to  the  people  of  this  country
 by  enacting  this  clause  3.

 Shri  D.  C.  Sharma:  Mr  Deputy-
 Speaker,  Sir,  the  whole  basis  of  this
 clause  shows  that  there  is  no  logic  in
 this  The  various  provisions  in  the
 clause  show  a  kind  of  arbitrariness  of
 decision  which  is  not  conducive  to  any
 good  legislation.  I  believe,  in  the
 first  place,  that  the  various  provisions
 in  this  clause  should  have  been  made
 as  firm,  precise  and  definite  as  possi-
 ble.  I  submit  very  respectfully  that
 with  the  intention  of  plugging  some
 loopholes  this  clause  is  going  to  create
 a  larger  number  of  loopholes.

 Sir,  I  judge  this  Bill  and  this  clause
 by  one  criterion  and  it  is  this.  Will  it
 increase  the  number  of  election  peti-
 tions  or  will  it  diminish  the  number  of
 election  petitions?  I  amr,  interested
 only  in  this  aspect,  and  I  think  the
 Ministry  is  also  interested  in  this
 aspect.  After  looking  at  this  clause,
 and  its  provisions  from  that  aspect,  I
 find  that  any  person  elected  on  the
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 [Shri  D.  0.  Sharma]
 basis  of  this  Bill  will  not  feel  safe
 after  he  has  been  elected.  The  sword
 -of  election  petition  will  be  dangling
 over  his  head  all  the  time,  because
 there  will  be  hardly  any  Member
 elected  who  will  not  come  under  the
 mischief  of  the  provisions  of  one  clause
 or  another  of  this  Bill.  I  can  say  that
 without  the  fear  of  any  contradiction.
 For  instance,  Sir,  take  sub-clause  (c)
 or  sub-clause  (a).  Certain  things  are
 mentioned  there,  but  I  feel  that  instead
 of  having  this  omnibus  clause  we
 should  have  said  that  all  persons  who
 are  serving  the  Government  in  an
 honorary  capacity  or  in  a  capacity
 which  does  not  yield  more  than  the
 compensatory  allowance  a  Member
 gets  be  debarred  from  being
 under  the  office  of  profit.  We  should
 have  made  some  general  definition
 like  that.  But  the  morc  you  think
 about  it,  I  think,  the  more  you  get  tied
 up  in  this  knot  of  the  office  of  profit.

 The  hon  Member  who  preceded  me
 showed  an  apprehensive  mind,  and  I
 think  anyone  who  reads  this  Bill  will
 have  that  kind  of  apprehensive  mind.
 Nobody  ‘will  be  able  to  fight  his  elec-
 tion  with  any  freedom  from  fear
 Even  after  he  has  been  elected,  I  think
 he  will  be  a  victim  of  the  fear  all  the
 time  till  the  period  for  submitting
 election  petition  is  over.

 I  find  a  great  deal  of  arbitrariness
 made  in  the  choice  of  exemptions.
 Well,  I  am  glad  the  Minister  has  said
 that  Vice-Chancellors  of  universities
 will  not  be  permitted  to  stand  for
 election.  I  think  it  will  make  for  the
 goed  governance  of  universities,  for
 promoting  good  education  in  the  coun-
 try,  for  promoting  better  relations
 ‘between  Vice-Chancellors  and  univer-
 sity  staff  and  also,  more  than  this.
 promoting  better  relations  between
 Vioe-Chancellors  and  the  student
 community.  I  am  glad  that  it  is
 so.  Rut  I  do  not  understand  why
 way  hon.  iriend  over  there  was  ह उ

 ह).  ह... अ  the  other  persons—-

 l  DECEMBER  958  (Prevention  of  छिडिन
 qualification)  Bill

 a  loophole  for  the  Election  Tribunal
 and  the  person  who  has  been  elected.
 I  think  the  simple  provision  should  be
 that  any  person  who  is  connected  with
 any  academic  body  or  any  university
 should  be  exempted.  That  is  what
 should  have  been  done.  The  mere
 enumeration  has  made  the  thing  much
 more  difficult  than  it  was  before.

 At  the  same  time,  Sir,  I  fail  to
 understand  what  is  meant  by  ‘advisery
 body’.  For  instance,  sometimes  uni-
 versities  appoint  professors  who  carry
 salaries  ranging  from  Rs.  800  to
 Rs.  200  or  even  more.  Suppose  a
 Member  is  put  on  a  selection  commit-
 tee  of  that  type,  what  will  you  call  it?
 Will  you  call  it  an  advisory  body  or
 by  some  other  name?  Therefore,  any-
 one  who  is  connected  with  a  university
 or  iniversity  bodies,  because  the  wni-
 versity  bodies  are  primarily  academic,
 should  not  come  under  the  mischief  of
 this  Act.  Sometimes,  I  think,  giving
 a  definition  is  much  more  harmful  than
 not  giving  any  definition.  What  the
 hon.  Minister  has  done  in  this  Bil  is
 this,  that  he  had  tried  to  define  cer-
 tain  things  and  tried  to  define  them
 in  a  way  which,  I  should  think,  is  not
 comprehensive.  Therefore,  his  defini-
 tions  are  going  to  do  much  more  harm
 than  the  actual]  definitions  would  have
 done.  That  is  why  I  say  that  the  sim-
 ple  provision  should  be  that  anybody
 who  is  connected  with  the  academic
 life  of  a  university,  let  him  be  a  mem-
 ber  of  a  syndicate  or  a  senate,  will  not
 be  under  the  mischief  of  this  clause.
 Of  course,  the  words  “advisory  capac-
 ity”  should  be  altogether  done  away
 with,  because  otherwise  the  question
 will  arise  whether  one  is  working  in
 an  advisory  capacity  or  some  other
 capacity.

 I  am  giad  that  the  hon.  Minister  has
 included  a  provision  with  regard  te
 the  office  of  a  member  of  any
 delegation  or  mission  sent  sut-
 side  India  by  the  Gevernment

 are  of  a  commercial  nature.  There
 ‘ere  some  delegations  which  ace  of

 4
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 a  judicial  nature  and  there  are  some
 delegations  which  are  of  a  nature
 which  involves  matters  of  high
 policy.  I  think  there  is  8  diff-
 erence  between  all  these  kinds  of
 definitions,  A  man  who  goes  to  U.N.,
 for  instance,  is  going  there  for  a  differ-
 ent  reason  from  a  person  who  is  sent
 to  negotiate  a  deal  with  some  commer-
 cial  firm.  I  know  that  some  of  our
 Members  are  sometimes  sent  out  for
 that  reason  also.  Therefore,  you
 cannot  have  a  blanket  provision  like
 that.  Cultural  and  political  activ-
 ities  will  have  to  be  distinguished
 from  commercial,  business  and  trade
 activities  for  the  purpose  of  this
 clause;  otherwise,  Sir,  3  think  the
 whole  purpose  of  this  clause  will  be
 stultified.

 Again,  of  course,  I  do  not  agree  with
 the  hon.  Member  who  preceded  me
 when  he  said  that  the  term  should  be
 restricted  to  one  year  or  six  months.  I
 am  not  particular  about  the  term.  I
 am  particular  about  the  functions
 of  the  delegation.  It  should  be  a
 functional  thing  and  not  a  thing  which
 has  to  be  judged  by  the  number  of
 months  or  years  which  a  person
 has  to  spend.

 Then,  I  think  the  sheriffs  should
 be  left  in  peace;  there  are  three  of
 them  and  I  do  not  want  to  say  any-
 thing  about  them;  I  want  to  leave
 them  alone.  But,  Sir,  I  do  feel  very
 strongly  about  the  Home  Guards.  [I
 do  not  know  why  these  Home  Guards
 ate  being  exempted.  I  have  some
 idea  about  the  Home  Guards.  I  know
 something  about  the  Home  Guards.
 The  members  of  the  Home  Guard  are
 policemen  and  they  are  doing  the
 duties  without  being  called  policemen.
 That  is  the  only  difference,  One  may
 be  a  policeman  and  one  may  not  be
 called  by  that  name.  If  you  call  a
 rose  by  any  other  name  it  will  smell
 as  sweet.  But  even  if  you  call  a  bad
 thing  by  a  good  name,  that  will  stink.
 Therefore,  I  humbly  submit  that  the
 Heme  Guard  is  not  going  to  bring  in
 new  talents  to  this  House,  is  not
 ‘woing  to  add  to  the  prestige  and  dig-
 rity  of  thic  Hause,  is  nét  going-to  make
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 any  rich  contribution  to  the
 bates  of  this  House  and  is
 going  te  do  things  which  are  not
 by  the  Members  of  this  House  here.
 So,  the  Home  Guard  should  be  done
 away  with.  The  members  of  the  Home
 Guard  are  doing  purely  police  duties,
 and  I  think  if  you  want  to  have  them,
 then  you  should  throw  open  the  House
 to  all  the  members  of  the  Forces.

 de-
 not

 done

 Again  I  would  say  that  sub-clauses
 (h)  and  (i)  are  really  very  vague.
 I  am  a  student  of  English  and  from
 the  study  of  English  I  have  found
 that  there  are  two  types  of  English:
 the  English  in  which  you  want  to
 make  your  meaning  clear  and  that
 type  of  English,  beloved  of  some  types
 of  persons,  where  you  want  that  the
 whole  thing  should  be  left  as  confus-
 ing  as  ever.  For  instance,  those  of
 us  who  have  read  the  book  by
 Mr.  ्.  M.  Keynes  written  efter
 the  treaty  of  Versailles  will  also
 agree  with  me  when  I  say  this.
 He  has  given  some  examples  of  this
 kind  of  English.  For  instance,  you
 can  put  a  simple  thing  in  a  very  cir-
 cumlocutory  fashion.  A  simple  thing
 whose  meaning  is  clear  can  be  put  in
 such  a  way  that  you  should  have  to
 scratch  your  head  before  you  dis-
 cover  the  real  or  the  implied  meaning
 of  it.  I  neither  understand  the  im-
 plied  meaning  of  these  sub-clauses  nor
 do  I  understand  the  real  meaning,
 What  is  at  stake  here?  Who  are  go-
 ing  to  be  the  advisers  and  what  are
 going  to  be  their  functions?  There
 can  be  one  single  adviser  which  I
 do  not  understand  though  I  can
 understand  an  advisory  committee.
 But  here,  you  call  yourself  an  adviser
 in  your  own  individual  capacity.
 Of  course,  I  do  not  share  the  fears
 of  my  learned  friend  who  preceded
 me,  namely,  that  all  the  Ministers
 will  have  advisers  and  those  advisers
 will  not  act  upon  their  rights.  I  do
 not  share  those  fears.  But,  »all  the
 same,  I  want  to  know  this.  We  do
 not  need  Members  of  Parliament  to
 go  out  and  collect  statistics.  {  think
 there  is  a  Statistical  Institute  and
 this  work  can  ‘be  left  to  it.  Tf  do  net
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 kmow  if  there  ere  any  Members  of
 Parliament  now  who  are  capable  of
 going  out  and  collecting  statistics.
 This  is  a  new  function  which  the
 Members  of  Parhament  are  called
 upon  to  discharge  going  out  to  collect
 statistics.  I  do  not  know  of  any  other
 country  where  Members  of  Parlia-
 ment  are  called  upon  to  discharge
 functions  like  that.

 I  can  understand  Members  of  Par-
 liament  going  out  for  an  enquiry
 which  is  within  the  purview  of  the
 functions  of  a  Member  of  Parliament,
 For  instance,  we  can  go  out  for  an

 quiry  into  the  food  situation  or
 some  other  situation,  But  I  want  to
 ask  the  hon.  Minister  what  kind  of
 persons  he  has  in  view,  who  will  be
 sent  out  like  an  enumerator  to  collect
 Statistics.  Are  we  going  to  be  per-
 manent  members  of  the  Census  Com-
 mission  or  Board?  Of  course  we  are
 already  members  of  such  Boards  and
 we  can  be  called  upon  to  do  that  work,
 but  are  we  going  to  be  permanent
 members.  of  this  kind  of  Board?
 This  is  beyond  the  comprehension  of
 anybody  and  is  beyond  the  com-
 prehension  of  any  person  who  can
 understand  what  is  meant?

 Moreover,  I  want  to  say  that  there
 are  advisers,  advisers  and  advisers.
 [  see  nothing  but  advisers  in  this  Bill,
 The  members  of  the  university  are
 to  be  there  in  an  advisory  capacity.
 They  are  to  act  as  advisers.  Too  many
 200ks  spoil  the  broth,  and  too  many
 advisers  will  spoil  the  working  of
 iny  Government,  Apart  from  other
 things,  I  see  a  danger  in  this.  The
 Ministers  will  be  surrounded  by  ad-
 visers.  When  you  have  too  many  ad-

 visers  things  do  not  always  go  right. I  would,  therefore  say  that  this  Gov-
 ernment  by  advisers  is  not  correct.
 Are  wg  contemplating  a  thing  like
 that?  We

 fo  not
 want  a  Government

 only  by

 o  Shri  Raghablr  Sahai:  You  may  or
 tay  not  accept  their  advice.
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 Mr.  Deputy-Speaker:  No  advice
 is  wanted  at  this  moment!

 Shri  D.  C.  Sharma:  If  the  advice
 is  accepted  I  do  not  have  any  quar-
 rel  with  you;  but,  if  the  advice  is
 not  accepted,  and  that  will  be  the
 case  mostly  because  we  know  the  out-
 come  of  the  various  committees  which
 are  appointed,  what  will  happen?
 What  is  the  action  taken  by  these
 committees?  They  are  also  of  an  ad-
 visory  nature.  Their  advice  is  not
 accepted  always.  Therefore,  if  the
 advice  is  not  accepted,  the  adviser
 becomes  a  figure  of  fun,  a  figure  of
 contempt,  a  figure  of  ridicule  and  a
 figure  of  no  consequence.  Hence,  I
 would  respectfully  submit  that  these
 sub-clauses  should  not  be  there.  We
 do  not  want  so  many  advisers,  and
 we  do  not  think  that  the  advantages
 to  be  reaped  from  their  appointment
 will  be  commensurate  with  their
 number  or  anything  else,

 I  now  come  to  sub-clause  (j).  All
 that  I  know  about  lambardars  cannot
 be  said  on  the  floor  of  this  House,
 whether  the  lambardar  is  a  heredi-
 tary  office  or  a  non-hereditary  office,
 whether  the  lambardar  is  only  a
 revenue-collecting  being  or  something
 else.  I  think  I  need  not  say  al]  that
 here.  Of  course,  I  agree  with  my
 friend  over  there.  I  respect  the  lam-
 bardar,  because  they  are  citizens  of
 India.  I  respect  them.  But  I  would
 submit  very  respectfully  that  when-
 ever  anybody  has  to  do  anything  with
 collecting,  I  should  say.  a  commission
 or  anything  of  that  kind,  he  should
 be  debarred  from  coming  to  this  House.
 Why  have  we  have  debarred  contrac-
 tors  from  contesting  elections  to
 Parliament  or  Assembly?  After
 all,  they  also  earn  8  iittle
 commission  on  what  they  have
 done.  Those  persons  do  not
 take  away  all  the  money.  You  give
 @  contract  for  a  lakh  of  rupees,  and
 their  profits.  I  think,  amount  to  ten
 per  cent.  Of  course  they  do  somes

 जाक
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 profit  on  what  they  have  done,  the
 others  earn  a  commission  on  what
 they  have  done.  The  difference  bet-
 ween  a  commission  which  is  sure
 and  a  profit  which  is  problematical
 is  not  known  to  me.

 1  think  that  a  lambardar,  so  far  as
 the  office  of  profit  is  concerned,  is
 placed  in  a  more  advantageous  posi-
 tion  than  the  Government  contractor
 because  the  Government  contractor
 runs  a  risk  while  the  lambardar  does
 not  run  any  risk.  His  money  is  assur-
 ed.  Therefore,  I  very  respectfully
 submit  that  this  sub-clause  should  be
 done  away  with.  The  sub-clause
 says:"....but  who  does  not  discharge
 any  police  functions.”  To  think  that
 the  tambardar  is  not  responsible  for
 law  and  order  in  his  village  is  to
 think  that  he  does  not  know  what
 he  has  to  do,  The  lambardar  has
 many  duties  to  perform.  He  is  a  hand-
 maid  of  the  Government  and  he
 knows  all  the  functionaries  who  are
 running  the  Government.  He  is  their
 friend  and  ally,  I  do  not  want  to  use
 any  hard  words  about  this  gentleman,
 because  I  know  quite  a  few  of  them.
 He  is  a  limb—a  very  small  limb—of
 the  Government.  If  you  are  depriv-
 ing  the  big  limbs  of  the  Government
 from  contesting  elections  to  the  As-
 sembly  or  Parliament,  I  do  not  see
 any  reason  why  you  should  give  the
 lambardars  a  chance  to  contest.

 The  lambardar  should  stay  where
 he  is.  I  would  request  the  hon.  Min-
 ister  to  leave  him  in  peace;  he  is
 happy  where  he  is.  If  you  want  to  up-
 root  him  from  his  village  and  from  the
 social  context,  I  would  say  that  we
 would  not  be  doing  justice  to  him  or
 to  anybody.  I  do  not  want  to  say
 what  the  police  functions  are  not
 there;  I  know  those  police  functions
 have  not  changed.  So,  this  clause
 should  be  done  away  with  as  early
 as  possible.

 I  was  very  keen  that  the  Parlia-
 ment  should  not  be  thrown  open  to
 members  of  the  National  Cadet  Corps,
 Territorial  Army,  etc.,  but  I  think  !
 should  not  press  that  point  very
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 mucb,  But  I  would  ask  the  hon:
 Minister:  —What  is  the  logic  or  the

 principles  behind  all  this?  Is  there
 any  comprehensiveness  about  these
 things?  Does  it  satisfy  all  our  needs?

 think  the  answer  is  ‘no’.  I  would,
 therefore,  ask  him  to  see  to  it  that
 we  persons  who  come  to  the  Parlia-
 ment  after  incurring  so  much  of  ex-

 diture  and  so  much  of  agony  of
 electioneering,  are  not  at  the  mercy
 ef  those  persons  who  try  to  harass.
 the  successful  candidates  and  also  at
 the  mercy  of  those  persons  whose
 good  lies  in  legal  ingenuity  and  legat
 interpretation.

 Sark  Snowywtonixiicy  “Vienun
 (Mukandapuram):  Mercy  to  law-

 yers,

 Shri  D.  C.  Sharma:  I  could  re-
 quest  the  hon.  Minister  that  he  should
 spare  us  from  that  agony  and  from
 that  kind  of  trouble.

 Shri  Narayanankutty  Menon:  The
 hon.  Law  Minister  is  domg  a  service
 to  lawyers.  We  should  appreciate
 that,

 Shri  Vasudevan  Nair  (Thiruvella):
 Ther®  have  been  very  serious  criti-
 cisms  about  the  Bill  from  all  side  of
 this  House,  but  they  have  been  from
 different  angles.  We,  on  this  side
 of  the  House,  look  at  the  Bill  from  a
 very  different  point  of  view  than  the
 one  adopted  by  many  hon  Members
 on  the  other  side.  I  should  say  there
 is  no  sign  of  improvement,  as  far  as
 this  Bill  is  concerned.  I  would  re-
 quest  the  hon.  Minister  even  at  this
 late  hour  to  give  very  serious  con-
 sideration  when  they  are  going  to  de-
 cide  whether  so  many  important  and
 vital  committees  and  corporations  are
 going  to  be  taken  out  of  the  purview
 of  the  activities  of  hon.  Members  of
 this  House.  I  do  not  want  to  dilate
 very  much  on  that,  because  I  have,
 dealt  with  it  last  time  during  the
 first  reading
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 ‘In  regard  to  clause  3(i),  I  would

 request  the  hon.  Minister  to  give  con-
 wideration  to  the  amendments  moved
 dy  us—Nos.  4,  6,  and  7—and  I
 would  entreat  him  to  see
 whether  it  is  at  all  possible
 at  least  to  allow  Members  of
 ‘Parliament  to  be  ordinary  members
 of  these  committees  and  corporations.
 Under  this  Bill,  the  office  of  chair-
 zman,  director  or  member  of  any
 statutory  or  non-statutory  board,
 «committee  or  commission  mentioned
 in  Part  I  of  the  schedule  cannot  be
 held  by  Members  of  Parliament.  I
 would  request  Members  to  look  at
 this  problem  from  this  point  of  view

 -whether  a  Member  can  do  justice  to
 ‘his  work  in  Parliament  if  he  is  going
 to  be  an  ordinary  member  of  any  such
 committee.  Last  time  I  tried  to
 counter  the  argument  if  a  Member
 eof  Parliament  bezomes  a  member  of
 ‘some  other  committee,  he  will  lose
 his  independence  and  he  is  lable  to
 ‘become  corrupt  I  do  not  want  to  go
 over  that  field  again,  We  should  look
 at  this  proklem  from  the  practical
 point  of  view.  If  he  becomes  a  mem-
 ber  of  a  committee  or  corporation  and
 if  he  is  not  able  to  do  justice  to  the
 work  in  this  House,  I  feel  he  should
 not  be  in  that  committee  When
 Pundit  Thakur  Das  Bhargava  was
 speaking  on  this  Bill  last  time.  I  fee!
 that  on  prinaple  he  did  not  object
 to  Members  being  in  such  committees
 Hig  anxiety,  as  far  as  I  can  under-

 ‘stand,  is  that  Members  cannot  dis-
 charge  both  functions  satisfactorily
 So,  I  would  request  Government  at
 Jeast  to  accept  our  amendment  No  6,
 so  that  a  Member  of  Parlhament  can
 be  an  ordinary  member  of  a  commit-
 tee,  board  or  corporation.  I  do  not
 think  there  is  any  difficulty  for  a
 member  to  perform  §  these  duties

 aimultaneously—be  an  ordinary  mem-
 ber  af  these  committees  and  at  the
 same  time  be  a  Member  of  Parlia-
 ‘ment  *

 W  we  are  going  to  shut  out  the
 “sepresentatives  of  the  people—Mem-
 “bers  of  Parliament—from  very  im-
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 portant  and  vital  sectors  of  our  eco-
 nomy,  when  we  are  going  to  develop
 the  public  sector  in  the  interests  of
 the  country,  I  feel  it  is  a  very  serious
 decision  that  we  are  taking;  we  should
 not  take  such  a  decision  in  haste.  We
 should  consider  it  seriqualy,  because
 when  the  Constitution  was  framed,
 when  many  members  spoke  about
 article  102,  we  did  not  have  this  idea
 of  various  autonomous
 and  the  great  developments  in  eur
 economy  at  that  time,  We  are  geing
 to  have  many  more  such  bodies  and
 we  are  going  to  put  a  large  part  of
 our  revenue  in  them.
 4  hrs.

 Those  institutions  have  to  perform
 very  important  functions,  and  it  will
 be  unfair  not  only  to  the  Members
 of  Parlament  but  also  to  the  people
 at  large  to  shut  out  our  represen-
 tatives  from  such  bodies,  the  net  res-
 sult  of  whith  will  only  be  to  leave
 them  open  to  the  bureaucrats,  the
 representatives  of  private  business
 and  big  business.  as  it  is  happening
 today  So,  I  would  request  the  Gov-
 ernment  to  look  at  this  problem
 from  that  point  of  view.  Pandit
 Thakur  Das  Bhargava  even  today
 raised  the  question  and  said  that  we
 will  not  be  able  to  do  justice  to  our
 work  in  Parliament.  To  me  work
 in  such  committees  is  work  as  a
 Member  of  Parliament.  What  is  the
 work  of  a  Member  of  Parliament?
 Sitting  in  Parliament  alone  is  net  the
 work  of  a  Member.  Attending Parhament  is  not  the  only  work,
 according  to  me.

 Mr,  Depaty-Speaker:
 silently  as  a  Member?

 Shri  Vasudevan  Nair:  That  can
 also  be  a  work  in  Perliament.  We
 Bo  outside.  We  attend  to  the  prob-
 lems  of  our  constituency.  There  are
 ever  so  many  bodies  like  the  district
 development  committees,  advigory

 Even  sitting
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 of  view.  So,  I  would  request  the
 Minister  to  accept  at  least  our  am-
 endment  No.  6,  if  he  cannot  accept
 our  amendments  Nos.  4  and  5.

 Now  I  would  like  to  say  a  word
 or  two  about  amendment  No.  7,  We
 have  to  remove  the  anomalies  that
 exist  today.  In  our  part  of  the  State,
 in  Kerala,  for  example,  there  are  two
 types  of  laws,  as  far  as  the  teachers
 working  in  aided-schools  are  concern-
 ed.  In  the  Travancore-Cochin  area
 private  school  teachers  in  the  aided
 schools  can  stand  for  election  and
 participate  in  the  political  activites’
 with  complete  freedom.  But  in  the
 Malabar  area,  which  was  all  along
 under  the  Madras  Government,  there
 is  a  law  which  forbids  the  very  same
 category  of  aided-school  teachers
 from  standing  for  election  -and  parti-
 cipating  in  any  kind  of  political  acti-
 vity.  As  a  matter  of  fact,  they  have
 forbidden  them  even  participating  in
 their  own  teachers’  organisations,
 though  there  was  so  much  of  resis-
 tance  against  it.  I  am  sure  that  this
 law  exists  in  other  parts  of  Madras
 State  also,  So,  there  is  a  demand
 from  the  teachers  of  that  particular
 area,  which  comprises  nearly  a  third
 of  our  State  according  to  my  infor-
 mations  nearly  10,000  to  15,000  téa-
 chers  are  working  in  the  aided  school
 in  that  area-that  this  restriction  must
 be  removed.  The  present  law  forbids
 them  from  participating  in  any  kind
 of  public  and  political  activities  and
 standing  for  elections  even  for  the
 panchayat  boards  and  district  boards,
 not  to  speak  of  the  Assemblies  and
 Parliament.  So,  we  are  moving  this
 amendment  to  remove  that  anomaly
 which  exists  today,  and  I  am  sure
 the  Minister  would  have  no  objection
 in  accepting  this  amendment.

 Now,  without  taking  much  of  the
 time  I  would  like  to  say  a  word  or
 two  on  some  of  the  suggestions  of  the
 hon.  Pandit  Thakur  Das  Bhargava.
 I  agree  with  him  that  the  Vice-
 Chancellor  of  a  University  who  has
 to  do  full-time  work  as  Vice-Chancel-
 Jor  cannot  naturally  be  a  Member  of
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 Parliament.  Government  is  also
 thinking  of  shutting  out  such  Vice-
 Chancellors  from  the  membership
 of  Parliament,  But  I  cannot  at  all
 agree  with  the  argument  that  a  mem-
 ber  of  Senate,  a  member  of  the  ex-
 ecutive  committee,  council  or  board
 or  any  other  body  should  not  be
 allowed  to  be  a  Member  of  Parlia-
 ment,  and  he  cannot  stand  for  elec-
 tion.  That  is  a  very  strange  argu-
 ment.  There  was  some  such  argu-
 ment  from  this  side  also,  and  that  is
 why  I  am  referring  to  that.  As  far
 as  I  know,  Senate  is  such  a  body
 which  meets  only  once  or  twice  or,
 at  the  most,  thrice  a  year  and  a  mem-
 ber  of  the  Senate  has  to  attend  those
 meetings  and  contribute  what  he  can
 in  those  meetings.  Some  of  the  Mem-
 bers  of  this  House  are  members  of  the
 Senate  of  several  Universities.  I  do
 not  see  how  the  membership  of  a
 Senate  stands  in  the  way  of  perform-
 ing  duties  as  a  Member  of  Parlia-
 ment.  So,  that  argument  cannot  be
 accepted,

 Then,  I  agree  with  hon.  Members
 that  we  should  know  something,  more
 about  the  functions  of  the  home
 guards,  because  in  many  parts  of  our
 country  the  home  guards  do  not  exist.
 In  our  area  there  are  no  home  guards.
 In  Bombay  State  also  there  are  no
 home  guards.  What  are  their  func-
 tions?  Is  it  true,  as  the  hon.  Shri
 Sharma  has  said,  that  they  are  real
 policemen  without  being  called  po-
 licemen?  If  that  is  so,  naturally  they
 cannot  be  representatives  of  the
 people,  Members  of  Parliament.  So,
 I  would  request  the  hon.  Member  to
 enlighten  us  with  some  details  of  the
 functions  of  home  guards  in  the
 States  where  they  exist  and  function.

 द
 Then  I  come  to  the  membership  of

 delegations.  There  is  an  argument
 that  membership  of  ‘delegations
 which  go  out  of  India  and  absent
 from  the  country  for  months  or  years
 together  should  come  under  disquali-”

 *
 fication.  I-find  there  is  some  reason
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 in  that  argument.  There  are  some
 such  delegations  which  tour  other
 countries,  go  from  one  country  to
 another  and  spent  large  part  of  their
 time  in  other  work  than  the  work  of
 Parliament.  So,  to  put  a  time  limit
 on  that  is  reasonable,  and  the  amend-
 ment  of  some  Members  to  that  effect
 should  be  accepted  by  this  House.

 Before  concluding,  I  would  request
 the  Minister  to  consider  our  amend-
 ment  from  another  point  of  view  also,
 Because,  there  is  going  to  be  a  very
 practical  difficulty  m  this  sub-clause
 (i)  being  accepted  by  this  House.

 We  have  already  adopted  the  prin-
 ciple  of  participation  of  labour  in  the
 management  of  industries.  In  our
 State,  in  two  of  the  industries  the
 Kerala  Government  has  already  in-
 vited  the  representatives  of  labour
 and  they  are  participating  in  the
 management.  The  Government  of
 India  is  also  trying  to  put  it  into
 paractice  and  in  the  Hindustan  Ma-
 chine  Tools  Factory  the  representa-
 tives  of,  labour  are  participating  in
 the  management  Now  if  it  38  decided
 that  such  people  cannot  become
 Members  of  Parliament  it  will  be  a
 very  unfair  decision,  as  far  as  the
 representatives  of  labour  are  con-
 cerned  These  two  decisions  by  this
 House  go  contrary  to  each  other.  So,
 we  have  to  think  about  sub-clause
 (i)  from  this  point  of  view  also,  and
 I  again  request  the  Minister  to  ac-
 cept  at  least  our  amendment  No,  6.

 Shri  Mohammed  Imam:  I  do  not
 want  to  take  much  of  the  time  of  the
 House.

 Mr.  Deputy-Speaker:  shall  be
 highly  obliged.

 Shri  Mohammed  Imam:  ह श  have
 tablede  amendments  only  on  three
 matters.  First  one  is  that  the  Vice-
 Chancellor  and  the  Chairman  and
 members  of  the  syndicate  must

 enot  be  allowed  to  serve  on  the  State
 Legislatures  or  Parliament  when  they
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 are  in  their  offices,  The  second  one
 is  that  clause  (j),  which  provides
 that  the  revenue  officers  and  others
 will  not  be  subject  to  any  disquali-
 fication,  must  also  be  deleted.

 Then,  I  have  given  notice  of  amend-
 ment  to  the  Schedule  whereby  in  the
 State  of  Mysore  certain  officers,  viz, the  Chairman  and  members  of  the
 Housing  Board  and  the  Chairman  and
 members  of  the  City  Improvement
 Trust  and  Khadi  and  Village  Industries
 Boards  of  Bangalore  and  Mysore should  also  come  under  disqualification.
 The  whole  idea  is  that  when  a  person
 is  elected  either  to  the  Parliament  or
 to  the  legislature  he  must  be  in  a
 position  to  devote  his  entire  and
 undivided  attention  to  the  work  of  his
 constituency  and  in  the  interest  of  the
 People  who  have  elected  him.  Second-
 ly,  he  must  not  use  his  office  or  his
 position  as  a  means  for  his  own  per- sonal  advancement.  Thirdly,  he  must
 be  in  a  pos  tion  to  set  an  example  for
 others  and  lead  a  life  of  righteousness
 as  long  as  he  is  a  Member  of  this
 House

 The  Government  have  not  even  con-
 sidered  entirely  the  recommendations
 of  Pandit  Bhargava’s  Committee.  This
 Committee  have  emphatically  pointed
 out  that  a  person  who  is  holding  the
 office  of  a  Vice-Chancellor,  whether  he
 is  nominated  or  elected,  will  be  sub-
 jected  to  disqualification  and  he  can-
 not  be  a  member  of  a  legislature  or  of
 Parliament.  But  somehow  the  Gov-
 ernment  have  not  thought  it  fit  to
 accept  this  recommendation.  I  am  not
 aware  of  the  reasons  that  have  prompt~ ed  the  Government  to  ignore  the
 recommendations  of  this  Committee
 and  provide  a  clause  exempting  the
 Vice-Chancellors  and  the  members  of

 me
 Syndicate  from  this  disqualifica~

 jon.

 As  I  pointed  out  the  other  day,  Vics-
 Chancellors  may  be  either  appointed
 by  the  Government  or  may  be  elected,
 In  either  case,  it  must  be  conceded
 that  a  Vice-Chancellor  has  to  devote  a
 Good  deal  cf  his  attention  and  much
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 of  his  time  for  the  affairs  of  the  Uni-
 versity.  Apart  from  this,  he  draws  2
 handsome  salary  from  the  funds  pro-
 vided  by  the  Government.  As  the
 Vice-Chancellor  he  exercises  consi-
 derable  influence,  There  are  Vice-
 Chancellors  in  various  Universities
 who  have  been  directly  appointed  by
 the  Government.  For  example,  take
 the  case  of  the  University  of  Mysore.

 Shri  Sinhasan  Singh  (Gorakhpur):
 Banaras  Hindu  University,

 Shri  Mohammed  Imam:  Banaras
 Hindu  University  and  various  other
 Universities.  There  the  Vice-Chan-
 cellors  are  appointed  by  the  Govern-
 ment.  They  are  under  the  patronage of  the  Government,  They  always  look
 to  the  Government  for  their  continu-
 ance  or  existence  otherwise  they  will
 be  nowhere.  Certainly  they  are  not
 only  holding  an  office  of  profit  but  an
 office  of  considerable  influence  and
 patronage.  So,  it  is  really  against  the
 Spirit  of  the  Constitution  to  permit  an
 appointed  or  nominated  Vice-Chancel-
 lor  of  a  University  to  serve  in  the
 Parhament  or  in  the  State  legislature.

 The  same  thing  applies  to  a  Vice-
 Chancellor  who  has  been  elected  by
 the  Senate.  It  is  usually  the  custom
 that  the  Senate  submits  three  names
 or  a  panel  of  names  to  the  Govern-
 ment  and  out  of  this  panel  the  Gov-
 ernment  selects  one.  So,  even  in  this
 case,  he  depends  upon  the  mercy  of
 the  Government  It  is  because  of  the
 Government  that  he  has  been  appoint-
 td  as  a  Vice-Chancellor.  He  draws  a
 salary  from  the  funds  of  the  Univer-
 sity  and  invariably  the  funds  of  the
 University  are  replenished  by  the  Gov-
 ernment  because  certainly  all  these
 Universities  are  financed  out  of  Gov-
 ernment  funds.  So,  it  is  but  reasonabie
 that  this  provision  is  taken  away.  A
 Vice-Chancellor,  however  eminent  he
 may  be,  should  not  be  allowed  to
 stand  for  election  or  be  a  Member  of
 Parliament.  But  if  he  has  a  real  desire
 to  serve  the  country  and  is  very  keen
 it  is  left  to  him  to  give  up  the  trophies
 and  become  a  full-time  member  of  the
 fegislature.

 l  DECEMBER  958  (Prevention  of  Dis-
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 Again  I  go  to  the  Syndicate.  The
 Syndicate  is  presided  over  by  the  Vice-
 Chancellor  and  is  an  executive  body
 of  every  University.  They  have  to
 devote  considerable  time.  I  am  not
 speaking  of  the  Senate  but  of  the
 Syndicate  or  the  University  Council.
 All  the  matters  of  the  University,  all
 its  affairs  are  looked  after  by  the
 Syndicate.  They  exercise  considerable
 influence  on  the  staff  and  on  the
 teachers.  The  teachers  and  the  lec-
 turers  and  professors  look  to  the
 members  of  the  Syndicate  for  the
 improvement  of  their  personal  affairs.
 I  think  the  members  and  the  Chair-
 man  of  the  Syndicate  ought  not  he
 allowed  to  serve  in  any  legislature.
 Some  of  our  representatives  come  from
 the  University  area.  You  know  there
 are  electoral  colleges  comprising  of
 the  teachers  and  professors  of  the  Uni-
 versity  and  at  the  time  of  elections  the
 members  of  the  Senate  and  the  Vice-
 Chancellors  exercise  considerable
 influence  and  persuade  the  members  of
 the  staff  according  to  their  fancy.  So,
 this  is  clearly  an  office  of  profit  and
 the  members  of  the  Syndicate  must  be
 subject  to  disqualification  when  they
 hold  their  trophies.

 Now  I  come  to  the  provision  made
 in  sub-clause  (j).  Till  now  the  village
 officers  were  not  in  a  position  to  con-
 test  elections  or  stand  for  elections.
 Their  applications  were  scrutinised
 and  they  were  disqualified  from  con-
 testing  the  elections.  As  I  pointed  out
 this  case  went  up  to  the  Supreme
 Court.  Even  the  Supreme  Court  in  a
 judgment  recently  have  held  that  a
 village  officer  by  virtue  of  his  office
 cannot  contest  elections.  Now  here  the
 Government  want  to  see  that  the  vil-
 lage  revenue  officer  who  does  not
 exercise  police  powers  may  contest
 elections.

 It  is  interesting  to  study  the  history
 of  these  village  officers.  It  is  trye  that
 most  of  them  are  hereditary  village
 officers,  but  they  owe  their  existence
 and  emoluments  to  the  Government.
 The  Government  can  suspend  them  or |
 may  remove  them  from  office.
 They  are  entirely  at  the  mercy  of  the

 °
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 Government.  They  are  full  time  ser-
 vants  af  the  Government  and  when
 they  have  to  do  Government  work,  how
 oan  it  be  construed  that  once  they  are
 elected  they  will  discharge  their  duties
 independently  and  fearlessly?  After
 all  the  constitution  provides  that  any
 Member  here  should  not  be  subjected
 to  any  undue  influence  from  the  Gov-
 ernment.  So,  a  village  officer  or  a
 revenue  officer,  when  he  is  a  child  of
 the  Government,  when  he  is  a  nominee
 of  the  Government  and  the  Govern-
 ment  can  remove  him  or  dismiss  him,
 hew  can  he  work  fearlessly  and  with-
 out  favour  in  a  legislature?  So,  I
 Wink  it  is  but  rignt  that  this  entire
 clause  is  deleted.

 Now,  I  come  to  the  Schedule  and  !
 am  sure....

 Mr.  Deputy-Speaker;  We  will  take
 up  the  Schedule  later.

 Shri  Mehammed  Imam:  Later  on.

 So.  it  is  but  reasonable—and  it  has
 been  pointed  out  by  many  other  hon.
 Members  also—that  the  provision  made
 for  Vice-Chancellors  and  members  of
 the  Syndicate  as  also  the  revenue  offi-
 cers  is  deleted.  Then  I  think  there
 will  be  considerable  improvement  and
 Iam  sure  my  hon.  and  respected
 friend,  Pandit  Thakur  Das  Bhargava,
 will  be  satisfied.

 Shri  है,  Das  Gupts:  Sir,  I  am  afraid,
 if  this  Bill,  as  it  is,  is  passed,  it  wil)
 create  more  confusion.

 Mr.  Depaty-Speaker:  What  about
 clause  3?

 Shri  8.  Das  Gupta:  I  am  coming  to
 that—especially  sub-clauses  (h)  and
 (j}  of  clause  8.  I  am  dealing  with
 sub-clause  (j).

 These  lambardars,  malguzars,  patels
 or  deghmukhs,  or  call  them  by  any
 other  nage,  have  been  exempted,
 especiaiiy  those  who  have  no  police
 functions  to  discharge.  The  first  thing

 these  are  officers  existing  in  the
 villages,  in  the  rural  areas  from  time
 immemorial.  In  some  pleces,  it  is

 tJ
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 hereditary;  in  some  places,  it  is  not.
 It  is  very  difficult  to  demarcate  where
 the  police  functions  begin  and  where
 they  end.  In  our  areas,  these  village
 revenue  officers  are  called  by  a
 different  name.  Of  course,  their  fune-
 tion  is  to  collect  and  to  help  the  Gov-
 ernment  to  collect  the  revenue.  Though
 officially  they  have  no  police  functions.
 virtually,  every  revenue  officer  of  the
 village  functions  as  the  helper  of  the
 police  and  not  only  the  police,  but
 every  Government  officer,  anybody
 who  comes  in  the  village.  The  magis-
 trate  comes  in  a  village;  he  is  at  his
 beck  and  call.  When  any  Government
 officer  with  any  Government  function
 comes  in  the  village,  he  is  at  his  beck
 and  call.  To  the  Returning  Officer,  it
 will  be  a  confusion  how  to  demarcate
 a@  revenue  officer  without  any  police
 function  or  with  any  police  function.
 I  can  predict  that  in  the  next  election,
 the  number  of  election  cases  will  be
 more  than  at  present.

 As  regards  these  lamberdars,  we  are
 put  in  confusion.  I  am  just  citing  one
 instance  regarding  Rajasthan.  In
 Rajasthan,  the  lambardar  is  appointed
 under  an  Act  of  ‘1956.  He  5  a  revenue
 officer.  He  has  got  some  I5  items  of
 functions.  He  hag  to  do  everything.
 He  has  to  report  if  a  tree  is  cut  in  the
 village.  He  has  to  report  also  the
 occurrence  of  any  cognisable  crime  or
 any  other  thing  likely  to  disturb  the
 peace  of  such  area.  At  the  same  time,
 he  has  to  report  if  any  riot  has  been
 encouraged  or  something  like  that.  !
 do  not  know  if  a  Returning  officer
 will  consider  the  functions  of  this
 lambarder  as  police  functions  or  not.
 I  think  there  are  more  anomalies  in
 these  sections  which  will  create  more
 confusion  for  the  returning  officers  and
 at  the  same  time  for  us  too.  On  what
 principle  the  discharge  of  any  police
 function  has  not  been  exempted,  aad
 on  what  principle  have  the  Home
 Guards  been  exempted?  Home  Guards
 virtually  do  police  functions.  The
 Home  Guards,  though  they  are  tem-
 porary,  have  the  duty  of  the  police
 They  have  been  created  to  help  the
 police  and  to  maintain  law  and  order
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 in  the  country.  On  what  principle  the
 Nome  Guards  have  been  exempted,  on
 what  principle  the  lambardars  who  do
 not  discharge  any  police  functions
 have  been  exempted,  and  on  what
 principle  the  lambarders  who  dis-
 charge  any  police  functions  have  been
 disqualified,—really  it  is  a  confusion
 foe  us.  I  submit  that  in  the  future,  it
 will  be  mere  confusion  for  the  Return-
 ing  officer  to  decide  as  to  whom  to
 allow  and  whom  not  to  allow  to  stand
 in  the  election.  Every  revenue  officer
 does  all  the  functions.  Whether  offi-
 cially  they  are  police  functions,  whe-
 ther  police  functions  have  been  pres-
 cribed  for  him  or  not,  that  is  a
 different  thing.  Virtually,  he  does  all
 the  police  functions,  So,  it  will  be
 very  difficult  to  demarcate  where  the
 police  function  begins  and  where  the
 police  function  ends.  I  do  not  want  to
 repeat  the  arguments  put  forth  by  my
 hon.  friend,  Pandit  Thakur  Das  Bhar-
 geva.  I  appeal  to  the  Minister  that  he
 should  consider  or  reconsider  very
 carefully  and  seriously  not  to  hurry
 with  this  provision.  I  tell  you,  it  is
 going  to  create  confusion  in  the  coun-
 try  regarding  the  elections.

 Lastly,  I  quite  agree  with  my  hon.
 friend,  Pandit  Thakur  Das  Bhargava,
 that  if  you  exempt  them,  you  exempt!
 totally  and  if  you  do  not  exempt  them.
 do  not  just  categorise  them.  It  will
 be  very  difficult  to  find  out  who  are
 doing  police  functions  and  who  are
 not  doing  police  functions.  In  the
 whole  of  India,  in  every  State,  in  most
 of  the  villages,  such  offices  have  been
 it  existence,  for  collection  of  revenue,
 for  maintaining  law  and  order  and  all
 these  things.  If  vou  want  to  dis-
 tinguish  or  demarcate  one  from  the
 other,  simply  you  will  create  great
 confusion.  I  request,  at  least  in  the
 rural  areas,  these  things  should  be
 withdrawn  or  they  should  not  be
 pressed.  J  think  that  will  at  least
 pave  the  way  for  more  clarification  in
 our  future  elections.

 Mr.  Deputy-Speaker:  Shri  L.  Achaw
 Singh,  There  ate  still  a  large  number
 of  hon.  Members  who  have  to  speak  or

 |  DECEMBER  te35  (Prevention  of  Dis-
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 to  support  their  amendments.  There-
 fore,  J  request  hon.  Members  to  be-
 as  brief  as  possible.

 Shri  L.  Achaw  Singh:  I  shall  take-
 only  two  or  three  minutes.  In  support
 of  my  amendment  No.  8  regarding.
 Home  Guards,  I  feel  that  the  Home
 Guards  are  at  best  policemen  and  they
 are  employed  at  a  time  of  any  emer-
 gency.  They  also  enjoy  certain  favours.
 from  the  Government  and  from  the
 ruling  party.  It  is  improper  that  they
 should  be  exempted  from  disqualifica~
 tion,  That  is  why  I  request  the  hon.
 Minister  in  charge  of  the  Bill  to  con-
 sider  this  aspect.

 Several  hon.  Members  have  already
 given  various  reasons  for....

 Shri  A.  K.  Sen:  [  cannot  hear  any-
 thing

 Mr.  Deputy-Speaker:  A  little  louder,
 or  the  hon.  Member  may  move
 forward.

 Shri  L.  Achaw  Singh:  I  will  speak
 louder.

 Home  Guards  are  at  best  policemen.
 They  have  got  police  functions.  Prac-
 tically,  they  are  policemen.  So,  home
 EBuards  should  not  be  there  in  the
 ¢Xemption  list.

 Secondly,  regarding  Vice-Chancel-
 lors,  I  have  moved  an  amendment.  I
 feel  that  the  office  of  Vice-Chancellor
 35  not  compatible  with  the  office  of  a
 Member  of  Parliament.  He  has  to:
 carry  a  very  heavy  burden  as  Vice-
 Chancellor,  and  it  is  not  possibte  for
 him  to  attend  Parliament  and  also
 carry  out  the  duties  of  Vice-Chancel-
 lor,  He  has  to  engage  in  various
 activities  in  the  House.  So,  this  thing
 ulgo  should  be  considered.

 Many  hon.  Members  have  already
 SPoken  about  village  revenue  officials.
 7  submit  that  in  many  States  they  have
 the  functions  of  policemen.  They,  of
 cOurse,  do  not  get  regular  pay,  but
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 they  are  also  Government  servants
 everywhere  So,  it  is  not  proper  that
 they  also  should  be  put  on  the  exemp-
 ‘tion  list

 The  village  revenue  officers  in
 Assam  and  Manipur  are  called  mauja-
 dars,  and  none  of  them  can  help  a
 ‘candidate  either  for  the  local  legisla-
 ture  or  for  Parliament  at  the  time  of
 elections  It  will  be  a  major  corrupt
 practice  if  any  one  takes  the  help  of
 a  village  revenue  official  So,  he  is  a
 hholder  of  an  office  of  profit,  and,  there-
 fore,  I  submit  that  the  village  revenue
 official  also  should  not  be  included  in
 ‘the  exemption  hist

 sit  सिहासन  सिह  (गोरखपुर)  उपा-
 ध्यक्ष  महोदय  इस  विधेयक  की  जो  दफा  ३
 है,  उसके  अन्दर  बहुत  से  समोधन  ्राये है  ।
 में  उनका  बहुत  ज्यादा  विरोध  नहीं  करता

 हू  लेकिन  जो  उस  की  उपघाराये,  एफ  एच,
 आई  भौर  जे  हे  उन  के  इस  में  होने  से  श्रव  तक
 जो  व्यवस्था  थी  उस  में  और  जागे  की  व्यवस्था
 में  बहुत  अन्तर  पड  जाता  है।  हम  कहा  और
 किस  को  इस  परिति  से  बाहर  रख  सकेंगे

 यह  कुछ  समझ  में  नही  ग्राता  ।  श्राप  ग्राखिर
 तक  चलें,  उपधारा  'ज'  में  जहा  पर  कि  हम
 विलेज  रेवेन्यू  भ्राफिसस  को  मुक्ति  दे  रहे  है  ।

 उन  में  हम  लम्बरदार  मालगुजार  पटेल  और

 देशमुख  मी  रख  रहे  हे  ।  हमार  उत्तर  प्रदक्ष  मे
 *लम्बरदार  डाब्द  ता  है  लेक्नि  लम्बरदार

 कोई  वसूली  का  काम  नहीं  करता  |  मालगजार
 कसूली  का  काम  नहीं  करता  ।  हमारे  यहां  न
 'पटेल  है,  भोर  न  देशमुख  ही  है  ।  विलेज  रेवेन्यू
 आफिसर  है,  जाकि  पटवारी  है  7  इस  के
 अन्दर  पटवारी  का  भी  एग्जम्पशन  दिया  जा

 रहा  है  1  हम  ने  अपने  रिप्रेजन्दशशन  आफ
 'पीपल्‍स  एक्ट  के  भ्रन्दर  जो  दफा  १२३  बना

 रक्खी"  है,  जिस  के  मातहत  करप्शन  के

 आभार  पर  चुताव  याचिकाये  मजूर  होतो

 हूँ भौर  बहुत  से  व्यक्ति  पाच,  छ  वर्ष  के  लिये

 खड़े  होने  से  वंचित  हो  जाते  है,  उस  में  दफा

 ३२३  के  श्राखिर  में  दिया  गया  है  कि  गवर्ममेंट
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 सर्वेन्ट्स  कौन  कौत  रहेंगे,  उस  में  प्राखिर  में
 दिया  है  :

 2

 123,  (7)  (f)  Revenue  officers
 including  village  accountants  such
 as,  patwans,  lekhpals,  talate,
 karnams  and  the  like  but  exclud-
 ing  other  village  officers”.

 लेखपाल  बगेरह  जो  है,  उन  के  खड़े  होने
 की  बात  तो  दूर  रही,  झगर  वह  चुनाव  में

 मदद  भी  करे  तो  चुने  हुए  व्यक्ति के  खिलाफ

 चुनाव  याचिका  दाखिल  होने  पर  बह  मजूर
 हो  जाती  है  तैर  व्यवित  डियार  किया  जाताः है
 अपने  पद  से  t

 झभी  दफा  ४  के  भन्दर  सरकार  की  तरफ
 से  जो  भ्रमेंडमेंट  आया  है  उस  में  लिखा  हुभा है
 कि  सन्‌  १६९५३  का  जो  भ्रिवेंशन  भ्राफ  डिस्गवा-
 लिफिकेशन  एक्ट  है  उस  को  रिपील  किया  जाता

 है  1  मगर  ५४  नम्बर  का  ओ  भ्रमेंडमेंट  है,
 जो  सरकार  मूव  कर  रही  है,  उस  के  मजूर
 हो  जाने  के  बाद  रिप्रजेन्टेशन  ग्राफ  पीपल्स

 एक्ट  के  प्रन्दर  जा  प्रतिरोध  है,  वह  बहुत  कुछ
 दूर  हो  जायेगा,  उस  के  झन्दर  प्रतिरोध

 यह  है  कि  जिस  कानून  में  ऐसी  दफायें  भ्रवरोध
 के  रूप  में  है,  वे  निकाल  दी  जाये,  दफा  ४  मे
 यह  रक्खा  जा  रहा  है

 “the  Prevention  of  Disqualifica-
 tion  Act,  1953,  and  any  provision
 in  any  other  enactment  which  is
 inconsistent  with  this  Act  are
 hereby  repealed”

 इस  एक्ट  के  जरिये  रिप्रेजेन्टेशन  भ्राफ
 पीपल्‍्स  एक्ट  की  घारा  १२३  की  उपभारा  ७

 के  एफ  प्रश  को  भी  रिपील  किया  जा  रहा  है।
 जब  हम  यह  करने  जा  रहे  है,  जब  हम  एक
 इतना  बढ़ा  कदम  उठाने  जा  रहे  है,  तद  हमें
 जरा  गम्भीरता  से  सोचना  पड़ेगा  कि  इस  से

 हम  पालियामेंट  के  स्तर  को  ऊचा  कर  सकेंगे
 या  धौर  नीचे  गिरामेंगे  ।  इस  बारे  में  पश्चसि

 ठाकुर दास  भार्गव  ने  बढ़ी  शम्नी  तकरीर
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 करते  हुए  सब  बातों  पर  प्रकाश  डालने  का

 कल  किया।  इसलिये में  अधिक म  न  कह  कर
 इतना  ही  कहना  चाहता  हूं  कि  रिप्रेजेस्टेशन
 आफ  पीचल्स  एक्ट  में  जो  बिलेज  प्राफिसस
 को  रक्खा  गया  है,  उत  को  यहां  पर  भाप  न
 लावें  क्बे  सोग  पिछले  एक्ट  में  अपनी  जगह  पर

 सही  रक्खे  गये  है  t  पहुले  एक्ट  में  भी  कठि-
 नदिया  झाई  शौर  बहुत  सी  चुनाव  यात्रिकायें
 आयीं।  जो  पंचायत  राज  एक्ट  था  उस  में  के
 भी  ादमी  बहुत  से  श्रा  जाते  थें।  गांव  का
 समापति  भा  जाता  था।  सरपच  प्रा  जाता  था।
 उन  को  भी  निकाला  गया।  लेकिन  भ्रव  आप
 इस  कं  क्षेत्र  को  श्रौर  वढ़ा  कर  विलेज

 रेवेन्यू  आफिस  को  भी  निकाल  रहे  है  1
 इस  सम्बन्ध  में  जिक्र  किया  गया  है  कि  वही
 आदमी  श्र  सकेगा  जो  पुलिस  का  काम  न  करता

 हो  1 यह  बड़े  झगड़े  की  वात  होगी  कि  वह

 कहा  पुलिस  का  काम  शुरू  करता  है  और  कहां
 तक  रेवेन्यू  का  काम  करता  है।  रेवेन्यू  की  वसूली
 में  भी  पुलिस  की  जरूरत  पड़  जाती  है।  झगड़ा

 बहुत  बढ  जायेगा  जब  कि  पालियामेंट  के
 स्तर  पर  इसमें  कोई  सुधार  नहीं  होगा  |

 इस  के  बाद  मै  “जे  के  बारे  मे  कहना  चाहता
 हूँ  ।  अमी  कहा  गया  कि  यह  तो  परिशिष्ट  से
 सम्बन्धित  है  गौर  इस  पर  बाद  में  बहस  होगी।
 लेकिन  इम के  श्न्दर  मै  इतना  ही  कहना  चाहता

 हूं  कि  हम  अपने  परिशिष्ट  को  ज्यादा  लम्बा
 बढ़ाने  जा  रहे  है,  जिस  में  कि  हम  और  भी
 अधिक  श्रादमियों  को  मुक्त  करने  जा  रहे  हैं  1
 जितना  ही  परिशिष्ट  को  बढाया  जा  रहा  है
 उतना  ही  झगडा  उस  से  पंदा  हो  सकता  है
 कि  कौन  गवर्नमेंट  के  झन्दर  भ्राता  है  शौर  कौन

 नहीं।  तमाम  दुनिया  भर  की  चीजें  हम  इस
 के झत्दर  करने  जा  रहे  है।  ऐसी  हालत  में
 पाप  क्‍यों  नहीं  एक  साफ  कानून  बना  देते

 कि  पालियामेंट  के  श्रन्दर  झाने  के  लिये  किसी

 तरह  का  ध्वरोध  नहीं  होगा  1  जेसे  कि  बीन

 और  रुस  भ्रादि  मुल्को  में  है।  वहां  का  कमान्डर

 इत  शरीफ  भी  पासियामेंट  का  मेम्बर  है  ry

 जहां  पर  एग्जीक्यूटिय  आफिसस  भौर  पालिया-
 पेंट के  मेम्य्स  में  कोई  फ़क॑  नहीं  है,  सब  रृम्यु-
 357(Ai)  LSD—7.  ,
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 free  पार्टी  के  मेम्बर  हैं  भौर  सब  पॉलियामेंट
 के  भेम्बर  हैं।  भ्गर  हम  समझते  है.  कि  किसी
 नन  किसी  रुप  से  भ्रधिक  आदमियों  को  इसें

 पहां  पर  जाना  बाहिये  तो  जरूर  लावें
 झगर  हम  इस  को  भ्रच्छा  समझते  है  तो  इस  के
 बिदंद्ध  कोई  तत्व  न  रहे।  लेकिन  हम  बहुत
 भीरे  धीरे  जो  कदम  बढ़ा  रहे  हैं,  उस  में  हमें
 डर  लगता  है  कि  कही  ऐसा  न  हो  कि  जो  हमारा
 स्तर  है  वह  नीचे  न  गिर  जाये  और  जो  हमारा
 डिमाक्रेटिव  रूप  आज  है,  उस  में  बहुत  अन्तर

 पड़  जाये।  हमारे  भ्रन्तर  करने  से  अगर

 सब  एक  हो  जाये  तो  बात  दूसरी  है,  लेकिन
 जब  तक  भलग  अलग  चीजें  रहती  हूँ,  जब  कक

 बह  रहता  है  कि  कोई  भी  एंग्जीक्यूटिव
 झ्राफिसर  जो  कि  सरकार  से  तनब्वाह  पाता

 है,  वह  पालियामेंट  का  मेम्बर  न  बन  सके
 और  उस  को  दूसरे  रूप  से  हम  बहा  लाना  चाह,
 तो  वहा  बड़ी  गड़बड़  पड़  सकती  है।  मसलन्‌,
 (झाई)  में  हम  ऐसे  लोगो  को  लाना  चाहते  हूँ
 जो  कि  किसी  कारपोरेधन  या  बाडी  का  चेझर-
 मेत  हो।  आयें  दिन  हमारे  यहा  पर  चर्चा  होती
 है  कि  अमुक  अ्मुक  कारपोरेशन  की  कार्यवाही
 ठीक  नहीं  हो  रही  है।  झ्रगर  उस  कारपोरेशन
 का  झ्रादमी  यहा  भ्रा  जाये  और  पालियामेंट
 का  मेम्बर  हो  जाये,  तो  यह  डर  होगा  कि  हम  उस
 कारपोरेशन  के  बारे  में  नुक्ता  चीनी  नहीं  कर
 सकेंगे।  उस  का  जो  प्रभाव  ही  होगा  वह  उस
 को  दूसरे  मेम्बरो  पर  डालने  की  कोशिदा  करेगा
 और  कहगा  कि  जो  भी  बात  हो  उसे  पालियामेंट
 के  अन्दर  न  आने  दो  1  यह  चीज  उन  सरकारी
 कारपोरेशनों  पर  पालियामेंट  के  एकाधिपत्स
 को  रोकती  है,  संरक्षण  को  रोकती  है.  शौर
 देख  रेख  को  रोकती  है।  जो  भी  झपना  नियत्रण
 श्राज  हम  उन  पर  रखते  है  वह  किसी  न  किसी

 अंश  में  निकल  जायेगा।  क्योदि  वहा  का  मेम्बर

 दरावर  यहा  के  सदस्यों  पर  अपना  प्रभाव  डालता

 रहेगा  इस  नियंत्रण  के  विरोध  में  ॥  गंवनमेट

 खुद  तो  ऐसा  काम  करती  ही  है  लेकिन  वह  भी

 इन  विषयों  को  यहा  पर  नहीं  आने  देगा  |
 हि

 दूसरी  बत  यह  है  कि  में  इस  सदन  दे
 खदस्पों  को  जरा  ऊंची  नज  से  देखना  चाहता
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 हूं,  मंत्रिमंडल  की  तरफ  भी  ऊंची  नजर  से
 देखना  चाहता  हूं,  -  लेकिन  बहुत  से  झादम,
 स्वभाव  से  पानी  की  भांति  नीचे  गिरते  हैं  1

 इसलिये  हो  सकता  है  कि  हम  भ्रपने  हो  भ्रभिप्राय
 से  प्रपने  मत्री  के  पास  जाये  कि  भ्रमुक  कार-
 पोरेशन  में  मुझे  रख  दो।  झगर  इस  तरह  से

 हमारे  यहां  के  लोग  भत्रियों  और  सेक्रेटरियो

 के  पास  पहुचने  लगे  तो  जो  झाज  हमारी  क्षमता

 यथा  विशेषता है,  उस  को  भी  कुछ  थोड़ा  धक्का
 बहूंचेगा.  :  झाज  बहुत  सी  बातो  में  हम  अपना

 ज्यादा  कट्रोल  रख  सकते है,  मुझे  डर  है  कि  भ्रगर

 इस  तरह  से  हुआ  तो  हम  भ्पनी  स्वतन्त्रता

 को  खो  बेठेंगे।  यह  बात  बहुत  भ्रच्छी नही  होगी।
 इसलिये  अगर  उपधारा  (भाई)  न  रहे  तो

 इस  हे  देश  को  कुछ  कल्याण ही  होगा  भकल्याण
 नही  होगा  1

 माबेव  साहद  ने  बहुत  साफ  शब्दों  में

 कहा  कि  झगर  कोई  कमेटी  बने  भौर  गवर्नमेंट

 की  सलाहकार  हो  तो  उस  के  लिये  हम  देखना

 चाहते  है  कि  उस  के  आदमियों  के  मेम्बर
 बनने  मे  कोई  बाघा  न  ही।  लेकिन  हम  ने  झज

 एक  नई  भाषा उस  में  डाल दी  कि  वह  कमेटी

 एक  की  हो  या  पने  की  |  अब  तक  जब  कमेटी
 का  शब्द  आया  करता  था  तो  हम  लोग  समझते
 थे  कि  उस  में  कुछ  भ्रादमी  होगे।  लेकिन  परब
 उसे  कोई  डिफाइन  नहीं  कर  सकता  ।

 एक  मेम्बर  की  भी  कमेटी  बन  सकती  है  भौर

 स  की  भी  बन  सकती  है।  प्र  हम  ने  एक  मेम्दर

 की  कमेटी  की  भाषा  को  भी  उस  में  रख  दिया  ।

 इसलिये  मुझे  ढर  है  कि  बहुत  से  मत्रिगण

 बहुत  से  मेम्बरो  को  भपने  सलाहकार  के  रुप
 कें  रखने  का  यत्न  करेगे।  इस  में  "सलाहकार
 कद है।  पौर  बिल  में  यह  प्रमंडमेंट है  कि
 उस  में  से  टेम्पोरेरी  थब्द  निकाल  दिया  जाये।

 द  में बहू  हो  सकता  है  कि  भ्रगर  कोई  मंत्री

 किसी  पदस्थ  को  गाच  बरस तक  कोई  पद
 न  दे  सकें  तो  दे  उस  को  धपने  साथ  सलाह-
 कार के  रुप  में  लियुक्त  कर  सें  भौर  वह  उस
 के  साथ  सलाहकार  के  रुप  में  seg  कर  कुछ

 4  DECEMBER  1056  (Prevention  of  है".  2496.
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 एलाउन्स  लेता रहे  ।  यहां  भी  मुशे  दर  लगता
 है  कि  हमारे  इस  काम  सें  से  इस  से  बाधा  पड़ेगी।
 लेकिन  अगर  इस  में  “बन  झॉर  मोर”  शब्दों

 को  रखना  ही  है  तो  इस  में  से  ये  शब्द  हटा
 दिये  जाने  चाहिये  कि  वह  ऐडवाइज
 करने के  लिये  हो।  इस  में  ऐसी  कमेटी  होनी
 चाहिये  जो  कि  हाउस  से  चुनी  जाय  t  wat

 इस  तरह  से  एक  झादमी  की  कमेटी  बने  और
 बह  पालियामेंट के  बाहर  बने  तो  उस  से  मुझे
 झम्देशा  है।  इसलिये  मैं  इस  चीज  का  साथ

 नही  दे  सकता  ।

 दूसरी  बात  डेलीगंशन  के  बारे  में  कही
 गई।  “इलीगेशन  एड्रीड”  पर  मैने  कुछ  नोट
 झाफ  डिस्सेंट्स  पढ़ें  भौर  में  भी  इस  विचार  के

 सहमत  हू  कि  बिल  में  इस  “डेलिगेशन  पचीड
 की  झवणधि  निर्भारत  करनी  चाहिए  थी

 कि  वह  कितने  समय  &  लिये  होगा  it

 वह  एक  परमानेन्ट  रूप  सा  घारण  कर  रहा
 हैं  ।  भाखिर  ससद्‌  के  माननीय  संदस्यो  को
 भी  सदन  की  मीटिगो  से  झ्रनुपस्थित  रहने  के

 लिए  सदन  से  छट्टी  मागनी  पड़ती  है  भौर  प्रगर

 कोई  सदस्य  बिना  किसी  नोटिस  के  लगातार
 to  far  से  भ्रधिक  सदन  की  बेठको  में  धन्‌-
 पस्थित  रहता  हैँ  तो  मेम्बरशिप  से  डिबार  हो
 जाता  है  ।  इसी  तरह  में  चाहूगा  कि  "E  लिग्रेशन
 एबीड”  के  लिये  भी  कोई  ४,  ५  या  ६  महीने
 की  झवधि  निर्धारित  होनी  चाहिए  भौर  उतने
 दिन  की  मेम्बर  हाउस  से  छुट्टी  माग  कर  जाने
 झौर  बाहर  रहे  1

 इसके  भतिरिकत  बया  यह  उचित  होगा
 कि  उस  मेम्बर  को  ओ  कि  बाहर  “डेलियंक्षम

 एबीड”  में  रहेगा,  उसको  बाहर  एलाउन्स  के
 रूप  में  भी  रुपया  मिले  भौर  जो  वहां  यहां  से

 एक  अम्बर  का  बेतन  होता  है  वह  बेतन  भी
 उसको  दिया  जाया  करे  हालांकि  वह  एक  दिल
 भी  यहां  सदन  की  बैठक  में  म  बेठे  ?  क्‍या  यह
 उचित  होगा  कि  पार्लियामेंट  के  जिन  मेम्यर्स
 को  बाहुर  इंलिगेदन  में  भेजा  जाम  उसको
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 wat  से  बेतन  भी  दें  भौर  उनको  शाहुर  भी
 'क्‍्सें ?  मेरी  राय  में  झाप  इसके  लिये  कोई
 एक  अवधि  दो,  चार  या  पांच  महीने  की  रख
 सकते  हैं  जैसे  कि  यू०  एन०  भ्रो०  के  लिए  हमने
 दो,  थार  या  पांच  महीने  की  अवधि  रक्‍्खी

 हुई  है  भौर  जिसका  कि  मतलब  यह  समझा
 जायेगा  कि  हमने  उनको  उतने  समय  की  छटी
 दे  दी।  लें  कित  हमते  इस  तरह  की  कोई  अवधि
 इसमें  स्पष्ट  रूप  से  भहीं  रक्खी  हैं  भौर  मझे
 शादंका  हैं  कि  पब्लिक  एक्सचेकर  पर  इसका
 ब्यथं  का  भार  बढ़ेगा  भ्ौर  यह  उस  स्थिति  में

 कुछ  मुतासिब  नह  जंचता  है  जबकि  हम  चारों
 तरफ़  झाधिक  सहायता  मांगते  फिरते  है  ।
 मेरी  शिकायत  यह  है  कि  हम  जो  पैसा  खर्च
 करते  हैं  उसके  बारे  में  हम  भ्रच्छी  तरह  से  गौर

 नहीं  करते  कि  भाया  यह  पैसा  हम  सही  तरीके
 से  ्य  करने  जा  रहे  हैं  ्रथवा  नहीं  भौर  क्या
 जो  पैसे  का  भ्रपव्यय  हो  रहा  हूँ  वह  बन्द  नहीं
 किया  जा  सकता  है  भौर  रोका  नहों  जा  सकता

 हूँ  ।  प्लालिर  हमें  यह  कभी  नहीं  भुलाना  होगा
 कि  यह  तमाम  प्रैसा  हमें  जनता  से  मिलता  है
 झौर  शासन  का  यह  करंव्य  हो  जाता  हूँ  कि

 वह  पैसा  ठीक  से  खर्चे  हो  भौर  उसका  ग्रपव्यय
 न  हो  ।  में  चाहता  हूं  कि सरकार  इस  के  लिए
 इस  बिल  में  उचित  संशोधन  करे  ताकि  'डेलि-
 गेदान  एबीड”  की  कोई  झबधि  निश्चित  हो
 जाय,  दो  या  तोन  महोने  की  ।  इस  तरह  की

 एक  अवधि  मुकरंर  होने  के  बाद  भ्रगर  कोई

 ढेसिगेशन  बाहर जाय तो  उस  पर  किसी  को

 ऐंवराज  नहीं  हो  सकता  हूँ  ।

 इस  के  बाद  वाइस  चांसलर  के  बारे  में

 कुछ  सुनने  में  प्राया  कि शायद  सरकार  विद्यार
 करने  जा  रही  है  कि  बाइस  चांसलर  को
 वालियामेंट  की  मेम्बरी  के  लिए  श्रयोग्य  घोषित
 कर  दिया  आय  |  लेकिन  हमने  देखा  कि  सरकार

 का  कोई  इसके  लिए  भ्रमेंडमेंट नहीं  है  ।  जहां

 तक  |  समझता हूं  सरकार  के  दो  ही  प्रमेंड-
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 थी  राधा  है... ६  (चांदती  चौक)  :  मेरा
 भमेंडमेंट  है  |

 भी  सिंहासन  सिंह  :  आपका  पमेंडमेंट  है
 बह  तो  हो  सकता  हूँ  लेकिन  सरकार  का  तो

 इसके  लिए  कोई  प्मेंडमेंट  नहीं  है  -  भव  वह  तो
 सरकार  द्वारा  आपके  भ्रमेंडमेंट  को  मानने  का
 सवाल  है  लेकिन  सरकार  की  तरफ़  जो  अमेंड-
 भेंट  श्ाता  है  बहू  तो  मान  कर  ही  लाया  जाता

 हैं  और  वह  तो  स्वीकार  किया  जाना  ही  होता
 हैं  ने  किन  इसके  विपरीत  हम  लोग  जो  प्रमेंड-
 मेंट  देते  हूँ  उनकी  मानता  ने  मानना  सरकार
 की  मर्जी  पर  हूँ  1

 मार्गव  कमेटी  की  जो  रिपोर्ट  हैँ  उसमें  भी

 हैं  कि  वाइस  चांसलर  को  न  रक्वा  जाय  और
 अगर  सरकार  इसको  मान  लेती  है  तो  ठीक  हूँ  ।

 सिण्डीबेट  शौर  सिनेट  का  मेस्बर  पालिया-
 मेंट  का  मेम्बर  रहे,  मुझे  इसमें  आपत्ति  भहीं  है  ।

 कंवल एक  मिनिट  के  लिए  मुझे  कछ  होम
 सास  के  सम्बन्ध  में  सदन  से  निवेदन  करना

 है  भौर  वह  मह  है  कि  होमगार्ड स  और  पुलिस
 इन  दोनों  के  काम  में  समन्वय  होना  चाहिए।
 जिस  तरह  होमगा ्स  पुलिस  का  काम  करते  हैं
 उसी  रूप  में  प्रगर  विलेज  पटवारी  पुलिस  का
 क।+  करे  तो  वह  क्यों  भ्रयोग्प  घोषित  किया  जाये
 धौर  वह  क्‍यों  निकाला  जाये?  होमगार्ड,स
 हालांकि  पुलिस  का  काम  करते  है  लेकिन  उनको

 हमने  इसमें  से  नहीं  निकाला  हूँ  धौर  उसके

 लिए  कोई  प्रापत्ति  नहीं  है  तो  मेरा  कहना  हूँ
 कि  जो  विलेज  पुलिस  के  कांस्टेबुल  का  काम
 करे  उनको  क्‍यों  डिस्क्वालिफाई  किया  भौर
 निकाला  जाये  ?  मेरा  कहना  है  कि  इन  दोनों

 में  समन्वय  रहे  एक  तरफ़  तो  झाप  होम  गार्ड स
 को  यह  फ्रोडम  देते  हैं  कि  वह  पुलिस  का  काम
 करते  हुए  भी  पालियामेंट  का  मेंस्बर  बना  रहें
 लेकिन  गांव  में  भगर  कोई  व्यक्ति  पुलिस  का

 काम  करता  है  तो  वह  पालियामेंट  की  मेम्बरी  ।

 ह 3  लिए  प्रयोप्य  ठहराया  जाय,  यह  डिस्किमि-
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 नेशन  मेरी  समझ  में  नहीं  झाता  शौर  इस  लिए
 मेरा  कहना  हूँ  कि  इन  दोनों  में  समन्वय  होना
 आाहिए।  इन  शब्दों  के  साथ  में  गवर्नेमेंट  से  भनु-
 रोध  करता  ह  कि  इसमें  प्रावश्यक  संशोधन  कर
 लिया  जाय  ।  इस  तरह  के  विधेधक  के  बिता

 कोई  हमारा  काम  बिगड़ने  वाला  नहीं  था  भौर
 उसको  कोई  खास  जहूरत  नहीं  थो

 हमारे  पास  सन्‌  १६५१  दौर  १६५३  के  कई
 विधान  पहले  ही  से  मौजूद  हूँ,  प्रान्तों  में  मौजूद
 है  शोर  मेरी  समझ  में  इस  तरह  के  विधेयक
 को  लाने  की  कोई  खास  आवश्यकता  नही  थी  ।
 धीरे  घीरे  सब  काम  चलता  है।  मेँ  उम्मीद
 कुहगा  कि  हमारे  झानरेबल  मिनिस्टर  इत
 चोज़ा  पर  विचार  फरेग  श्र  ऐगी  नौबत  नहा
 आने  देंगे  कि  हाउस  में  कही  गई  कुन बा  सुना
 प्रनसूतों  हैं;  जाये  गोर  ढ़  धारा  ज्यों  का  तपो
 पास  हो  जाब  और  झापन्दा  के!  लिए  हमारे

 लिए  झगई  नस्ते खुल  जाए  ।

 Mr,  Dtputy-Speaker:  Now,  Shri
 Raghubir  Sahai.  First,  I  am  calling
 those  hon.  Members  who  have  got  their
 amendments.  They  should  try  to
 avoid  repetition  now,  and  discuss
 briefly  only  the  points.

 Shri  Raghubir  Sahai:  |  shal!  be  very
 brief,  and  I  shall  confine  my  remarks
 only  to  my  amendments  Nos.  3  and
 14,  and  if  you  will  permit  me,  I  shall
 speak  on  my  amendment  No.  50  also.

 Amendment  No.  13  relates  to
 sheriffs.  I  would  not  weary  the  House
 by  quoting  the  functions  of  sheriff
 either  in  England  or  in  India,  because
 last  time  when  I  spoke  on  this  I  gave
 everything  in  detail  about  it.  Every-
 body  kfows  that  it  is  a  whole-time  job,
 althopgh  sheriffs  in  India  are  only  con-
 fined  to  Bombay,  Calcutta  and  Madras.
 We  find  from  the  discussion  that  took
 ‘place  last  time  and  also  this  time  that
 everybody  in  this  House  is  opposed  to
 exemption  being  given  to  a  sheriff.

 2  DECEMBER  958  (Prevention  of  Dis-
 qualification)  Bill

 The  Law  Minister,  in  the  course  of
 his  remarks,  has  referred  to  the  report
 of  the  Bhargava  Committee  on  office
 of  profit.  It  is  true  that  that  commit-
 tee  made  an  exemption  in  regard  ta
 the  office  of  sheriff.  But,  from  what
 Pandit  Thakur  Das  Bhargava  himself
 has  said  today,  and  from  what  we  find
 in  his  minute  of  dissent  appended  to
 the  report  of  the  Joint  Committee,  we
 find  that  he  has  changed  his  view.

 With  regard  to  sheriffs,  it  is  stated
 that  in  England  the  high  sheriff  was
 declared  to  be  ineligible  for  bemg
 elected  or  remaining  a  Member  of  the
 House  of  Commons  on  the  ground  of
 incompatibility  of  duties  involved.  The
 U.K.  Select  Committee  on  Offices  or
 Places  of  Profit  under  the  Crown,  ‘1941,
 reviewed  this  matter  and  recommend-
 ed  in  the  light  of  modern  conditions
 that  the  high  sheriff  should  not  be
 disqualified  for  election  to  Parliament
 except  from  his  county  or  a  division
 of  his  county  or  a  borough  within  his
 county.  Now  from  the  British  House
 of  Commons  Disqualification  Bill—the
 Schedule  of  which  was  quoted  by
 Pandit  Thakur  Das  Bhargava  as  well
 as  by  the  Law  Minister-—I  find  in  the
 first  Schedule  of  offices  disqualifying
 for  membership  that  sheriff,  salaried
 sheriff,  substitute  or  interim  sheriff
 appointed  under  the  Scotland  Act  of
 1907,  are  subject  to  disqualification.
 Proceeding  a  little  further,  we  find
 offices  mentioned  disqualifying  for  par-
 ticular  constituencies,  So  far  as  Scot-
 land  3s  concerned,  no  sheriff  can  stand.
 So  far  as  England  and  Wales  are  con-
 cerned,  we  find  the  h:gh  sheriff  of  a
 county  in  England  and  Wales  disqua-
 lified  for  particular  constituencies—
 any  constituency  comprising  the  whole
 or  part  of  the  area  for  which  he  is
 appointed.  So  that  for  the  constituency
 he  is  appointed,  he  is  ineligible  to
 stand  as  a  sheriff.

 What  I  mean  to  say  is  that
 England  after  a  very  long
 come  to  the  conclusion  that
 should  be  permitted  to  stan:
 liament  which  checks  end
 checks.
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 Shri  Hajarnavis:  ह  ani  grateful  to
 the  hon.  Member  for  his  clarification.
 TD  only  want  to  add  that  a  sheriff
 appointed  in  Scotland  under  the  Act
 ef  907  draws  about  £,800—2  2,000
 per  annum  as  salary.  Complete  dis-
 qualification  of  the  sheriff  from  stand-
 ing  for  Parliament  is  confined  only  to
 Scotland  and  for  those  offices  where
 the  salary  is  about  £,800-—£2,000,
 whereas  the  high  sheriff  is,  as  stated
 by  the  Law  Minister,  exempt  from
 disqualification  except  for  the  consti-
 tuency  in  which  his  bailiwick  is
 situated.

 Shri  Raghubir  Sahal:  I  am  indebted
 to  the  hon.  Deputy  Minister  for  his
 clarification.

 Mr.  Deputy-Speaker:  And  the
 House  is  indebted  to  both.

 Shri  Raghubir  Sahai:  Everybody
 knows  that  so  far  as  an  office  of  profit
 is  concerned,  remuneration  is  no  con-
 sideration,  whether  he  gets  a  small
 petty  sum  or  a  big  sum.  That  is
 immaterial.  But  the  point  is  that  with
 Tegard  to  sheriff,  no  case  has  been
 made  out  by  the  Law  Minister  that  if
 these  three  worthy  persons  who  are
 occupying  the  post  of  sheriff  of
 Bombay,  Madras  and  Calcutta  are
 debarred  from  coming  to  Parliament,
 Parliament  will  be  any  the  poorer.
 On  the  other  hand,  if  we  concede  this
 principle,  it  will  be  conceding  a  very
 dangerous  principle,  and  I  would
 implore  the  hon  Law  Minister  to
 reconsider  his  views  and  also  attach
 some  value  to  the  unanimous  view
 expressed  in  this  House.

 With  regard  to  the  office  of  Vice-
 Chancellor,  I  am  glad  that  the  cumula-
 tive  pressure  of  this  House  has  pre-
 vailed  on  the  Law  Minister  and  he  is
 going  to  delete  the  exemption  thereof.
 This  is  all  I  have  to  say.

 Shri  Radha  Raman:  I  do  not  propose
 to  take  much  time  of  the  House.  I  have
 got  two  amendments,  one  of  which
 relates  to  the  exclusion  of  Viee-Chan-
 ecllor,  About  this  the  House  has
 already  heard  from  my  hon.  colleagues
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 and  as  Shri  Raghubir  Sahai  has  just
 said,  the  cumulative  opinion  of  the
 House  has  prevailed  on  the  Law  Min-~
 ister  to  withdraw  the  office  of  Vice-
 Chancellor  from  the  list  of  exemp-
 tions,  I  need  not  take  time  of  this
 House  for  this  amendment.

 Another  amendment  is  No.  89.  It  is
 in  respect  of  temporary  suspension  of
 disqualification  in  certain  cases.  Much
 is  said  about  clause  3  and  its  implica-
 tions.  In  spite  of  the  fact  that  best
 efforts  were  made  by  the  Joint  Select
 Committee  to  attach  a  Schedule,  the
 membership  of  offices  listed  wherein
 will  disqualify  a  Memebr,  it  is  not  yet
 very  comprehensive,

 Pandit  Thakur  Das  Bhargava:  May
 I  submit  that  the  ‘amendment  on  which
 my  hon.  friend  is  speaking  is  the
 subject-matter  of  a  new  clause  3A?
 We  are  only  considering  clause  3  now.

 Shri  Radha  Raman:  I  am  just  add-
 ang.

 Mr.  Deputy-Speaker:  If  he  wants  to
 add,  he  will  have  another  opportunity
 after  we  have  voted  on  this’

 Shri  Radhaz  Eaman:  I  thought  I
 might  finish  my  arguments  on  that
 also.  You  will  give  me  opportunity  at
 another  time  but  still  I  want  to  say  a
 few  words.

 Mr.  Deputy-Speaker:
 Would  be  none.

 New  there

 Shri  Radha  Raman:  I  want  to  say
 something  on  the  Home  Guards.  I  am
 of  the  same  opinion  as  has  been  voiced
 by  some  honourable  colleagues,  I  also
 feo]  that  the  words  ‘Home
 Guard’  and  ‘office  of  the  Home
 Guards’  should  be  deleted.
 T  say  this  because  it  has  some  relation
 with  the  police  and  it  not  only  exists
 m  urban  areas  but  al-o  ia  rural  areas.
 If  they  are  exempted,  it  will  edrtainly
 have  not  a  very  good  reactton  because
 of  the  influence  that  the  Home  Guards
 have  with  police  authority.  I  there-
 fore  fce!  that  the  Home  Guards  should»
 not  be  exempted  from  disqualification.
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 T  also  eel  that  in  (j)  the  exemption

 of  offices  of  village  revenue  officer  is
 equally  bad,  because  these  lambardars,
 malguzars,  patels,  deshmukhs  and  so
 on,  though  possibly  not  drawing  at
 times  any  salary  or  allowance,  certain-
 ly  occupy  a  position  which  is  of
 influence  and  which  could  always  be
 used  to  the  disadvantage  of  others.
 They  generally  have  to  carry  out
 certain  functions  on  a  regular  whole
 time  basis.  Therefore,  I  feel  it  will
 not  be  good  to  keep  sub-clause  (j)
 there;  in  my  opinion,  it  should  be
 deleted.

 In  respect  of  (i),  I  somehow  feel
 that  in  this  also  there  is  much  room
 for  abuse  specially  in  the  case  of  the
 chairman  or  director.  If  these  two
 words  are  removed,  then  the  clause
 will,  in  my  opinion,  be  acceptable.

 All  that  I  can  say  is  that  we  are
 very  sorry  that  this  Bill  had  to  come
 up  in  this  form  because  whatever  be
 the  precautions  the  Joint  Committee
 has  taken  in  attaching  a  list,  there  is
 room  for  considerable  confusion  and
 misinterpretation.

 Mr.  Deputy-Speaker:  Now,  at  this
 stage  we  are  only  discussing  the  con-
 fusion  in  clause  3  and  not  the  whole
 Bill.

 Shri  Radha  Raman:  I  am  saying
 that  this  Bill  as  it  is  and  particularly
 this  clause  has  got  sufficient  room  for
 confusion  and  for  litigation  in  the
 form  of  election  petitions  etc.

 In  the  case  of  Union  territories  I
 have  got  greater  fear  because  there  is
 no  Legislature  in  the  Union  territories
 and  there  are  so  many  committees  in
 which  Members  of  Parliament  are
 associated  and  need  to  be  associated.
 We  de  not  know  what  our  position  is.
 Suppose  we  accept  some  office  which
 is  aot  in  the  list,  which  is  not  defined,
 we  do  not  know  what  our  fate  may
 be.  We  may,  at  any  time,  be  brought
 into  trouble.  I  am  very  apprehensive
 with  regard  to,  the  implications  of  this

 ३  DECEMBER  958  (Prevention  ef  Dis~
 qualification)  है... ह

 clause,  particularly,  in  relation  ta
 advisory  committees  or  committees
 which  sometimes  even  carry
 compensatory  allowance.  There
 will  always  be  a  fear  in  the
 minds  of  the  Members  of  Parliament
 whether  to  accept  it  or  pot.  In  some
 cases  they  may  accept  it  inadvertently
 and  later  on  find  themselves  in  diff-
 culties.

 I  would  very  much  like  that  the
 hon.  Law  Minister  will  take  into  con-
 sideration  some  of  the  amendments
 that  are  tabled  and  accept  some  of
 them  which  might  improve  clause  3  as
 it  stands  in  the  Bill.

 Mr.  Deputy-Speaker:  I  will  now
 read  out  the  numbers  of  the  amend-
 ments  that  have  been  moved.  There
 were  certain  others  which  are  only
 duplication  of  some  of  these.  The
 numbers  are:

 agbe

 53,  56,  8,  13,  38  65,  9,  39,
 20,  21,  22,  23,  61,  24,  25,  26,
 62,  27,  29,  12,  30,  4,  5,  6,  १,
 86,  76,  77  and  I.

 Shri  Jaganatha  Rao.

 Shri  Jaganatha  Rao:  Mr.  Deputy-
 Speaker,  Sir,

 Mr.  Deputy-Speaker:  I  wanted  to
 call  the  Minister  at  3;  we  are  already
 getting  late.  So,  I  hope  the  hon.  Mem-
 ber  will  be  brief.

 Shri  Dasappa:  I  have  one  amend-
 ment,  Sir.

 Mr.  Deputy-Speaker:
 him  also  an  opportunity.

 hri  Braj  Raj  Singh:  Sir,  I  want  te
 speak  generally  on  clause  3.

 Mr.  Deputy-Speaker:  If
 time.

 Shri  Jaganatha  Rao:  |  have  moved
 amendment  No.  65.  It  seeks  to  delete
 the  words  ‘office  of  the  Vice-Chancel-
 lor  of  a  University’  from  sub-clause

 I  will  give

 there  is
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 (f)  of  clause  3.  The  redrafted  sub-
 elause  will  read  thus:

 “(f)  the  office  of  chairman
 or  member  of  the  syndicate,
 senate,  executive  committee,
 council  or  court  of  a  university
 or  any  other  body  which  is  an
 advisory  body  connected  with  a
 university  a

 I  beg  to  submit  that  this  Bill  seeks
 to  remove  the  disqualification  of  cer-
 tain  offices  of  profit  under  article  02
 of  the  Constitution.  We  have  borrow-
 ed  this  concept  of  office  of  profit  from
 England.  This  phrase  ‘office  of  profit’
 ig  difficult  of  definition  and  so  we
 have  taken  the  interpretation  which  is
 being  put  in  England  which  includes
 &n  office  that  carries  with  it  a  pecu-
 niary  gain  or  prestige  or  honour  and
 influence.  This  Bill  seeks  to  exempt
 certain  offices  of  profit  which  are  enu-
 merated  in  the  clauses  from  the  dis-
 qualification.

 The  Vice-Chancellor,  in  cases  where
 he  is  appointed  by  the  Government  or
 ig  removable  by  Government,  though
 he  is  paid  out  of  the  funds  of  the
 university,  according  to  our  Supreme
 Court,  holds  an  office  of  profit  under
 Government.  As  this  phrase  is  incap-
 able  of  definition,  we  have  taken  the
 interpretation  which  is  prevalent  in
 England  so  as  to  suit  our  country’s
 developmental  needs  and  also  in  wel-
 fare  state.  The  Joint  Committee
 Report,  page  19,  para.  0  reads:

 “The  Sub-Committee  consider
 that  while  membership  of  certain
 committees  may  not  be  objection-
 able,  yet  the  office  of  Chairman
 and  Secretary  of  these  Committees
 ought  to  incur  disqualification  as
 such  offices  take  too  much  time  of
 the  members  and  involve  the
 exercise  of  essentially  executive
 functions  and  confers  great  inftu-
 ‘ence,  prestige  and  capacity  to
 patronise.”

 4  DECEMBER  858  (Prevention  of  Di- agit
 qualification)  Bill

 The  office  of  Vice-Chancellor  is  more
 or  less  a  whole-time  job  and  so  it  is
 submitted  that  the  Vice-Chancellor’s
 office  might  not  be  exempted  from  the
 operation  of  the  disqualification  under
 article  102.

 This  Bill  proceeds  on  the  basis  of
 the  Offices  of  Profit  Committee  Report,
 &  committee  of  which  my  esteemed
 friend,  Pandit  Thakur  Das  Bhargava
 was  the  Chairman.  I  am_  surprised
 that  he  is  disowning  his  own  baby
 and  he  objects  to  several  of  the  clauses
 which  in  that  report  were  exempt.
 For  instance,  according  to  that  report,
 the  Home  Guards  were  exempt.  Some
 of  the  State  Governments  have  passed
 Acts.  For  instance,  the  Andhra  Gov-
 ernment,  the  Bombay,  Punjab,  Mysore,
 West  Bengal,  and  U.P.,  this  office  of
 Home  Guard  is  exempted  from  dis-
 qualification.  They  are  not  whole-
 time  servants.  Though  they  have
 functions  of  the  police,  it  cannot  be
 said  that  they  tantamount  to  police
 officers.  Even  in  England...

 An  Hon.  Member:  They  have  been
 specially  appointed  to  work  at  the
 time  of  elections,

 Shri  Jaganatha  Rao:  If  he  is  appo-
 inted  at  the  time  of  election  he  can-
 not  stand  as  a  candidate.

 Shri  Braj  Raj  Singh:  What  is  the
 difficulty  then?

 Pandit  Thakur  Das  Bhargava:  |
 have  got  a  circular  in  my  hand  which
 was  Circulated  to  us  by  the  Secretariat
 which  says:

 “t  am  further  to  add  that  there
 are  at  present  no  Home  Guards  in
 the  Andhra  State,  Assam,  Kerala,
 Madras,  Orissa,  Punjab,  Rajas-
 than,  U.P.,  West  Bengal,  Jammu
 and  Kashmir  and  in  the  Union
 territories  of  Delhi.  Himachal  Pra-
 desh  and  Tripura.”

 Shri  Jaganatha  Rao:  My  bon.  friend,
 Pandit  Thakur  Das  Bhargava  is  also
 objecting  to  members  of  the  Syndicates
 and  Senate  and  the  executive  com-
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 mittee  which  is  connected  with  the
 university.  As  I  submitted  earlier,  the
 Committee  an  Offices  of  Profit  exemp-
 ted  all  these  offices.  I  find  no  addi-
 tional  ground  urged  by  him  as  to  why
 they  should  not  be  exempt  now.

 So  also  in  clauses  (h)  and  (i),  where
 the  offices  of  chairman,  director  or
 membership  of  a  committee,  whether
 statutory  or  non-statutory,  which
 occupies  the  full  time  and  which
 carries  with  executive  powers  are
 sought  to  be  disqualified.

 Regarding  the  offices  mentioned  in
 clause  (j),  it  is  contended  rather
 seriously  by  Pandit  Thakur  Das
 Bhargava  and  supported  by  my  elder-
 ly  friend,  Shri  Sharma,  that  they
 should  be  allowed  to  live  in  peace  and
 they  should  not  be  uprooted  from
 their  jobs.  I  hold  the  view  that  these
 offices  do  not  technically  come  under
 the  definition  of  office  of  profit  under
 Government.  It  may  be  said  that
 they  are  persons  in  the  service  of  Gov-
 emment  as  is  mentioned  in  section
 128(7)  of  the  Representation  of  the
 People’s  sict.  They  are  not  whole-
 time  servants  and  they  do  not  hold
 any  regular  cadre  as  in  the  case  of
 other  government  servants.  But,
 nevertheless,  by  way  of  abundant  cau-
 tion  and  to  remove  any  doubt,  the
 Bill  seeks  to  exempt  the  offices  which
 are  enumerated  herein.  I  do  not  think
 that  these  lambarder  and  other  peo-
 ple  should  be  denied  the  privilege  or
 the  right  of  standing  for  election  for
 the  Parliament.

 Further,  my  hon  friend  =  Shri
 Bharucha  asked  is  this  House  devoid
 of  or  bankrupt  of  talent  that  we  should
 allow  these  lambardars  and  others

 to  come  in.  But  every  citizen  who  38
 aged  25  years  is  entitled  to  stand  for
 election.  Why  deny  to  these  lamhar-
 dars  and  others,  if  they  are  not
 holders  of  office  of  profit,  the  opportu-
 nity  to  stan@  for  elections’  That  is  an
 argument  which  I  am  not  able  to
 appreciate.  In  bricf,  I  submit  that  the

 ptsuments  advanced  in  favour  of  these
 amendments  moved  by  Pandit  Thakur

 DECEMARR  ie  (Prevention  of  Dis-
 qualifeation)  Bill  ad

 Das  Bhargava  do  not  merit  considera~-
 tion.  May  I  also,  with  your  permis-
 sion,  move  my  amendment  No.  67
 which  seeks  to  insert  a  new  clause,
 clause  3(A)  for  the  temporary  dis-
 qualification  of  certain  cases?

 Shri  Braj  Raj  Singh:  We  are  not
 dealing  with  it.

 Mr.  Deputy-Speaker:
 taken  up  later  on.
 Deputy  Minister.

 It  would  be
 Now,  the  hon.

 Shri  Hajarnavis:  Sir,  there  is  a
 small  amendment  which  I  have  moved.
 The  intention  is  to  make  clear  that
 where  disqualification  is  created  for
 a  Chairman  of  a  Committee  or  a
 Secretary  of  a  Committee,  that  dis-
 Qualification  is  attached  to  the  two
 offices  of  Chairman  and  Secretary  even
 if  alternative  terms  are  used.  There
 may  be  certain  committees  constituted
 either  by  a  rule  or  an  order  or  by  an
 Act  in  which  instead  of  using  the  word
 ‘Chairman’,  the  word  ‘President’  may
 be  used  or  any  other  name  may  be
 used  instead  of  Secretary.  If  the  func-
 tions  are  similar,  they  would  still  come
 under  the  ban.

 Sho  Narasimhan  (Krishnagiri):
 Convenor.

 Shri  Hajarnavis:  We  will  have  to
 examine  the  functions  first  and  if  the
 functions  are  those  of  the  Secretary,
 then  they  would  come  under  disquali-
 fication.  That  is  the  intention  of  the
 explanation.

 Mr.  Deputy-Speaker:  Shri  Dasappa.
 He  may  be  very  brief

 Shri  Dasappa:  As  few  minutes  as
 you  can  allow  me

 Sir,  I  had  not  the  privilege  or
 opportunity  of  taking  part  in  the
 general  discussion.  I  feel  very  much
 that  the  Bill  has  become  complicated
 because  of  attaching  a  Schedule.  That
 is  my  opinion.
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 With  all  respect  for  the  authors,  I
 honestly  feel  in  enumerating  those
 effices  which  you  want  to  exempt  as
 well  as  those  which  you  do  not  want
 to  exempt.  I  am  afraid  we  have
 landed  ourselves  in  a  greatly  difficult
 task—-a  never  ending  process  for  a
 luge  country  like  ours.

 Secondly,  democracy  as  we  are
 working  it  today  does  enjoin  more
 and  more  of  active  participation  of  the
 representatives  of  the  people  in  the
 various  institutions  in  the  country,
 working  for  the  good  of  the  country.
 It  would  be  wholly  wrong  to  import
 today  the  meaning  and  content  of  cer-
 tain  antiquated  ideas  which  had  their
 origin  in  a  conflict  between  the  Crown
 and  the:  people’s  representatives  in
 England.  People’s  representatives
 themselves  are  here  today,  governing
 the  country.  If  some  of  the  Members
 of  Parliament  could  take  the  responsi-
 bility  of  being  Ministers  and  so  on,  I
 see  no  reason  why  little  tasks  here
 and  there  should  not  be  entrusted  to
 then.  That  is  my  view.  If  there  is
 anything  going  wrong  with  them,  there
 are  other  means  of  seeing  to  their
 rectification  than  by  preventing  them
 feom  holding  certain  offices  where
 there  is  nothing  more  than  compen-
 satory  allowances  and  where  we  sus-
 pect  there  is  some  patronage.

 35.I¢  hrs

 (Suer  BaRMAN  in  the  Charr]

 T  have  said  this  by  way  of  introduc-
 tion  just  to  support  my  amendment.
 My  amendment  simply  seeks  to  do
 this.  In  clause  3(i)  there  should  be
 no  two  parts,  one  excluding  the  chair-
 man,  director  as  well  as  membership
 of  any  statutory  or  non-statutory  body
 and  the  other  one  confining  the  exclu-
 sion  only  to  office  bearers  as  in  part
 Qi).  You  remove  part  (i)  altogether

 It  does  not  matter  if  a  Member  of
 Parliament  is  a  mere  member  on  any
 one  of  the  bodies  enumerated  in  Parts
 T  and  51a  Between  the  two,  I  see  very
 little  difference.  For  instance,  the

 3  है". *.... क  2068  (Prevention  of  Dis-  =  3470
 quatification)  Bill

 advisory  committee  on  Air  India  Inter-
 national  or  the  Indian  Airlines  Cor-
 poration  is  there.  What  does  it  matter
 wf  an  hon.  Momber  of  this  House—my
 friend,  Shri  Jaipal  Singh  who  knows
 so  much  about  airlines  becomes  a
 member  of  the  advisory  board.  Why
 should  we  vote  ourselves  out  of  such
 bodies?  I  believe  the  hon.  Minister
 will  appreciate  my  point  because  that
 exactly  was  his  stand.  I  have  not
 been  able  to  understand  why  the  Mem-
 bers  of  Parliament  should  be  so  sus-
 pectful  of  our  own  conduct  that  we  do
 not  even  deserve  membership  of  any
 of  these  advisory  committees.

 The  office  of  Chairman,  Secretary  or
 even  membership  of  executive  com-
 mittees  may  entail  additional  duties
 which  certainly  will  affect  our  own
 main  responsibility  here  of  represent-
 ing  our  constituencies  and  attending
 to  the  enormous  work  of  Parliament.
 Membership,  however  should  not
 entail  exclusion.  That  is  the  main
 thing  which  I  have  got  to  say.

 Sub-clause  Q  deals  with  the  village
 officers.  The  Village  Officers’  Acts  are
 to  be  found  in  every  State  and  they
 are  amenable  to  the  disclipline  of  the
 Government  of  the  day.  They  can  be
 suspended,  fined  and  dismissed.  I  ask
 this  question.  If  I  am  one  of  the  village
 officers  against  whom  the  Government
 may  have  to  take  action  and  I  am  here
 sufficiently  prominent  to  make  my
 presence  felt  on  the  Minister  or  Minis-
 ters  concerned,  do  you  think  that  it
 will  lead  to  fair  and  honest  administra-
 tion  or  efficient  Government  of  the
 country?

 Shri  Narasimhan:  Independent.  also.

 Shri  Dasappa:  It  is  bound  to  affect
 —ais  the  hon  Member  says—the  :nde-
 pendence  of  the  Member  on  the  one
 hand  and  also  the  independence  of
 those  entrusted  with  the  governance.
 I  see  no  object  ॥  mtroducing  the  vil-
 lage  officers  here  If  they  are  so  mind.
 ed  that  they  are  in  a  position  to  re-+
 present  the  country  on  Parliament,
 they  should  not  be  so  selfish  as  to  stick
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 ‘on  ६०  the  small  office  and  there  are
 pais  suis  समिति  में  मेंते  इसका  विरोध  किया  था  झौर

 ctves  of  these  Snr  ee  repent.  we  भी  ६  सोचता  हूं  कि  इस  में  जिन  पदों  को
 bilities  in  the  villages.  Therefore,  I  हमने  डिसक्यालिफ़िकेशन  से  बस्शा  है,  मे  पद
 am  afraid  that  we  are  committing  a
 great  mistake  here  in  having  these
 village  officers  exempted.  Even  there
 is  a  kind  of  an  exemption  to  the  ex-
 emption.  There  is  an  exemption,  there
 is  a  further  exemption  to  that  exemp-
 tion  and  another  exemption  to  the
 ‘second  exemption  which  says  that
 those  who  discharge  police  functions
 cannot  get  this  exemption.  I  want  to
 know  why  there  is  this  partiality.
 What  about  revenue  functions  which
 are  so  vitally  connected  with  the  day-
 4o-day  life  of  the  people  in  the  vil-
 lages.  He  is  also  a  powerful  man.  If
 he  does  all  those  things,  namely,  re-
 porting  against  darkhast,  this  and
 that,  against  encroachment  on  land  and
 various  other  things,  why  should  he
 be  exempted  and  the  disqualification
 removed?  This  man  who  may  have  a
 little  petty  police  function  cannot
 exercise  that  power.  Sir,  I  do  not
 know  what  it  is  in  other  parts,  but  in
 my  parts  the  man  with  police  func-
 tions  is  known  as  ‘patel’  and  the  man
 with  revenue  funcions  like  writing  of
 accounts  etc.  is  known  as  ‘shanbhog’
 or  ‘karnam’.  These  two  are  like  twin
 brothers  in  the  administration  of  a
 village.  What  happens  according  to
 this  is,  you  prevent  the  ‘patel’,  the
 village  headman,  as  he  is  called,  from
 standing  for  any  of  these  bodies  where-
 as  you  permit  his  clerk—the  other
 man  is  virtually  in  the  position  of  the
 patel’s  clerk—to  stand.  I  cannot  con-
 ceive  of  a  more  illogical  position  than
 that,  and  I  believe  it  will  lead  to  a
 lot  of  disharmony.  Either  you  dis-
 qualify  both  or  qualify  both;  but,  in
 amy  case,  my  own  personal  view  is
 that  it  is  not  right  that  they  should
 be  exempted.

 न्भी  करा  सिह  समार्पात  महोदय,
 इस  विधेयक  की  धारा  ३  के!  सम्बन्ध  में,  जो
 कि  इस  विधेयक  की  जान  हूँ,  मुझे  कहना  है
 कि  ६... उ  सारी  की  सारी  भारा  ऐसी  है,  जिसे  कि

 शस  विधेयक  में  नहीं  होना  भाहिए  था।  प्रवर

 ऐसे  हैं,  जो  कि  पालियामेंट  की  स्वतन्जता
 भौर  निः्स्‍क्षता  पर  आषात  कर  सकते  हूँ  ।

 मुझे  इस  बात  की  खुश।  है  कि  प्रन्तिम  समय  पर

 कानून  मन्‍्त्री  महोदय  भर  सरकार
 को  यह  स्वीकार  करने  के  लिए  राजी

 होता  पड़ा  कि  वाइस-चांसलर--उपकुलपति
 -+का  पद  एस्ज्रेम्पशन्श  की  लिस्ट  से
 निकाल  दिया  जाय  झौर  यहू  सही

 किया  गया  है  ।  जो  व्यक्ति  किसी  पद  पर

 पूरे  ठकठ  काम  करते  है,  ढ्टर  भ्रपदा  79  करेंगे
 या  पालियामेंट  में  भ्राकर  कमि  करेंगे,  यह  एक
 सोचने की  बात  थी  ।  जर  समिति  में  मी  इस
 पर  बहुत  जोर  दिया  गया  था  भौर  अब  इस
 बात  को  माना  जा  रहा  है,  यह  बुशी  की  बात  है

 इस  के  साथ  ही  साथ  में  समझता  हू  कि

 होम  गाड  जैसे  पद  को  एर्जेम्शन्ज्  की  लिस्ट  में
 रखना  किसी  तरह  भो  उचित  नहीं  है  t  में
 जानता  हू  कि  श्राज  बहुत  से  राज्यों  में  होम-
 गार्ड  का  अस्तित्व  नही  है  1  लडाई  +:  ज़माने  में,
 जिस  वक्‍त  यहा  पर  ब्रिटिश  हुकूमत  थी,  इस
 को  शुरू  किया  गया  था,  लेकिन  भ्राज  वह  सब

 जगह  नही  हैं।  यह  भी  तथ्य  है  कि  उसको  फिर
 से  चलाने  का  प्रस्ताव  बल  रहा  है  1  होम  गाई
 जैसे  पद  को  हम  इस  डिस्क्वालिफिनेशन  से
 अलग  करें  और  उस  को  यह  मौका  दें  कि  वे
 लोग  पालियामेंट  में  भ्राकर  हिन्दुस्तान  मर  के

 लिए  कानून  बनाने  का  काम  करे,  में  समझता

 हूं  कि  यह  उचित  बात  नही  है

 सब-ज्लाज़  (एच)  धौर  (पराई)  में

 एडवाइज़री  कमेटी  के!  बेयरमैन  भौर  मेम्बर
 और  किसी  स्टैचुटरी  या  नान-स्टैचुटरी  बाढी
 के  चेयरमैन  भौर  मैम्बर  को  रखा  गया  हैं।  इस
 सम्बन्ध  में  मेरा  निवेदन  यह  है  कि  सरकार  की
 शोर  से  ऐसे  पदों  पर  जो  नियुक्तियां  होती  हैं,
 ये  पालियामेंट  की  निष्पक्षता  पर  भाषात  कर
 सकती  है  ।  लेकिन  ये  मियुक्तिर्ण  स्पीकर
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 अहोदय  की  तरफ़  से  या  राज्य  सभा  के  दैयर-  न
 भैन

 की
 तरफ़

 से  हों,  तो  मैं  समता  हूं  कि  उन
 ग निल

 टक  हे ने न ले  वह  लाभ  उठाया  जा  सकता  हैँ,  जो  कि  है,  उन  की  संख्या बढ़  रही  है  भोर  उनमें  हमारे
 पालियामेंट

 मे!  मेम्बर  विधेषज्ञ  होने  के  नाते  मेस्थर  शामिल  हों,  इससे  फ़ायदा  हो  सकता  है
 पहुंचा  सके  |  लेकित  भ्रगर  यह  काम  सरकार  लेकिन  भगर  में  नियुक्तियां  सरकार  के  हाथ  में
 पर  छोड़  दिया  जाता  है,  तो  वह  बहुत  हो  रहेती  है,  तो  जनतन्त्र  को  खतरा  पैदा  होता  है।
 खतरनाक  थीज़  होगी।  लुशकिस्मती  डे  भ्रभी
 हमारी  पालियामेंट  में  एक  पार्टी  क ेतीन  चौथाई
 मेम्दर  है,  लेकिन  शामे  चल  कर  यह  स्थिति
 अदल  सकती  है  भौर  ऐसा  हो  सकता  हूँ  कि
 Koo  भेम्बरों  में  स े२५३  एक  पार्टी  के  हों  भौर
 २४७  दूसरी  थार्टी  के  हों  शौर  भ्रगर  सरकार
 के  हाथ  में  इस  तरह  रेवड़ी  बांटने  का  भ्रधिकार
 रहा,  तो  वह  रेवड़ी  बांट  कर  संतुलन  को---

 बैलेंस  को  खत्म  कर  सकती  हैँ  भौर  इस  तरह
 पार्टी  की  सरकार  बहुत  अ्रनस्टेबल  हो  सकती
 हैं।  वह  इस  प्रकार  कमज़ोर  हो  सकती  हूँ  भौर
 बदल  सकती  हूँ  7  निकट  भूत  का  इतिहास  हम
 देख  रहे  हैं।  एक  के  बाद  एक  मुल्क  फ़ोजी
 शासन  के  अन्तत  चला  जा  रहा  हूँ  भौर  उससे
 बचने  के  लिए  बहुत  ही  भ्रावध्यक  हे
 कि  मुल्क  की  सरकार  स्टेबल  हो,  मज़बूत  हो,
 ऐसी  हो  जिसे  प्राभानी  से  न  हटाया  जा  सकता
 हो।  झाज  की  सरकार  से  विरोध  रखते  हुए
 भी,  शौर  उसकी  नीतियों  का  इस  हाउस  में
 धौर  इस  हाउस  के  बाहर  विरोध  करते  हुए
 भी,  मै  मानता  हूं  कि  भ्राज  इतनी  सुरक्षा  है  कि
 ऐसी  स्टेबल  सरकार  डे  होते  हुए  इस  देश  में
 फ्रौजी  शासन  नहीं  हो  सकता  हूँ  a  किसी  भो
 देश  में  जनतन्त्र  को  कायम  रखने  के  लिए
 सुस्थिर  भौर  स्टेबल  सरकार  का  होना  बहुत
 जरूरी  है।  इस  तरह  के  पदों  को  डिस्क्दालि-
 फ़िकेशन  से  एग्डेम्पट  कर  के  भविष्य  में  एक
 ऐसी  स्थिति  पैदा  हो  सकती हूँ,  जो कि  जनतन्त्र
 के  लिए  धौर  एक  स्थायी  सरकार  के  लिए
 खतरनाक  साबित  हो  ।  इन  सघ-क्लाजिज़
 में  जहां  तक  ऐसी  संस्थाप्रों,  बाढीज़,  कार्पो-
 रेझम्ज  बगेरह  के  बेयरमेन  भौर  भेम्बर  को
 स्पीकर  महोदय  या  राज्य  सभा  के  चेयरमेन
 की  तरफ़  से  मनोनीत  किया  जाता है,  बहां  तक
 तो  में  चाहूंगा  कि  उसमें  कोई  भापत्ति  न  हो

 बसे हुद  तक  में  सब-क्लाज  (एच)  भौर
 (पाई)  का  विरोध  करता  हूं।

 जहां  तक  सब-क्लाज़  (जे)  का  सवाल  हूं,
 उस  में  लम्बरदार,  मालगुज़ार,  पटेल,  देशमुख
 को  रखा  गया  हू  शौर  उसके  साथ  ही  यह  बताया
 गया  हूं  कि  उस  में  विलेज  रेवेन्यू  आफ़िसर  का

 वहू  पद  भी  शामिल  होगा,  जिस  को  किसी
 श्रव्य  नाम  से  पुकारा  जाता  हैँ  -  बाई  एनी
 अदर  नेम”  q  यह  बहुत  ही  गोल  है।  इतना  गोल
 है  कि  इस  के  कुछ  भी  माइने  लगाये  जा  सकते
 हैं।  कुछ  राज्यों  में  जमीदारियां  खत्म  हो  गई
 हैं  और  भ्न्त  में  उन  को  पूरे  हिन्दुस्तान  में  खत्म
 होना  हूँ  1  तब  तो  इस  तरह  के

 पद  नहीं  रह
 जायेंगे।  सरकारी  पद  पर  नियुक्त  व्यक्ति  ही
 मालगुज़ारी  बसूल  करेंगे,  जैसे  उत्तर  प्रदेश  में
 ब  गांव  के  सभापति  को  यह  झषिकार  दिया
 जा  रहा  हूं  कि  वह  मालगुज़्ारी  वसूल  करे।
 ऐसे  भ्रधिकारियों  को  भ्रगर  श्राप  यह  अधिकार
 देते  है  कि  वह  पालियामेंट  के  लिए  खड़े  हो
 सकते  है,  तो  इससे  बहुत  ही  भयावह  स्थिति
 पैदा  होगी।  उस  को  टालने  के  लिए  इस  सब-
 क्‍्लाज़  को  कतई  निकालने  की  जरूरत  होगी  |
 झगर  लम्बरदार,  मालगुद्धार,  पटेल  भौर

 देशमुख  इत्यादि  पालियामेंट  में  आना  चाहें,
 तो  वे  इस्तीफ़ा  देकर  भा  सकतें  हैँ  {  उन्हें  इन
 दी  में  से  एक  को  चुनना  पड़ेगा।  अ्रगर  वे
 प्रालियामेंट  में  रहना  चाहें,  तो  उनको  अपने
 पद  से  इस्तीफा  देना  होगा,  प्रन्यथा  वे  लम्बरदार

 यालगुज़ार,  पटेल,  देशमुख  प्रयवर्‌  लेखपौल  के

 भ्रपने  पद  पर  स्थित  रह  सकते है  |  अगर
 किसी  नागरिक  के  दिल  शौर  दिभाग  में  यह
 ावना  हूं  कि  पालियामेंट  के  मेम्दर  बनकर  '

 देश  की  सेवा  करनी  है,  तो  झपने  इस  प्रकार  के
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 क  से  इस्तीफ़ा  देना  कोई  बढ़ी  कुर्दाती  नहीं  provision  in  article  102.  Power  has

 होगो।  इस  स्थिति
 में  इस

 उपघारा  को  निकास
 Certain  offoes  of  profit  which  are hata

 दिया  जाता  चाहिए।  by  Members  of  Parliament.  If  we

 शेरिफ्रस  के  बारे  में  निवेदन  कर  के  में
 समाप्त  करता  हू।  हमारे  कानून  मन्त्री  महोदय
 जानते  हूँ  कि  हमारे  देश  में  केवल  तीन
 शॉरिफ़  है  7  २८  करोड़  व्यक्तियों  में  से  केवल
 इन  तीन  व्यक्तियों  के  लिए  कानून  में  व्यवस्था
 करना,  जिससे  और  भी  थें  लगाए  जा  सकते

 हैं,  मेरे  विचार  में  कोई  भ्रच्छी  बात  नही  होगी,
 अगर  शेरिफ़  साहबान  पालियामेंट  के  भेम्बर
 बनना  चाहते  है,  तो  उन  को  अपने  पद  से
 इस्तोफ़ा  देना  होगा।  जिस  तरह  वाइस-चांसलर
 के  पद  को  एण्ज्रेम्पशन  को  खत्म  कर  दिया  गया

 हूँ,  उसी  प्रकार  शैरिफ़  के  पद  को  भी  वहां  से

 हटा  देना  चाहिए।

 इन  क्षक्दों  के  साथ  में  इस  ब्लाज़  का
 विरोध  करता  हूं।

 Shri  Liladhar  Ketoki:  Mr.  Chairman,
 Sir,  I  do  not  want  to  take  much  time
 ef  the  House  because  some  of  the
 amendments  that  I  have  moved  have
 also  been  moved  by  other  hon.  Mem-
 bers  and  they  have  advanced  argu-
 ments  in  support  of  those  amendments,
 particularly  my  amendments  numbers
 56,  57,  58  and  also  amendments  regard-
 ing  clause  (j).

 Sir,  this  Bill  has  got  certain  limita-
 tions  because  it  has  to  fit  in  under
 article  102,  The  purpose  of  my  amend-
 ments  is  to  bring  it  as  nearer  the  spirit
 and  méaning  of  article  02  as  possible.
 Article  202  of  the  Constitution  says
 that  if  a  person  holds  an  office  of  pro-
 fit  under  the  State  Government  or

 ‘under  the  Central  Government  he  will
 be  disqualified.  This  is  the  general

 c

 put  this  test  in  relation  to  the  Mem-
 bers  of  Parliament,  namely,  whether
 the  Members  of  Parliament  can  hold
 offices  like  a  member  of  the  Home
 Guard,  National  Cadet  Corps,  Terri-
 torial  Army,  Reserve  and  Auxiliary
 Air  Force,  etc.,  and  such  offices  like
 lambardars,  malguzars,  etc,  then
 naturally,  we  shall  not  be  able  to  do
 justice  to  our  primary  duty  in  Parlia-
 ment.  According  to  the  spirit  of  the
 provision  under  article  402  to  exempt
 certain  offices  of  profit  held  by  Mem-
 bers  of  Parliament,  the  test  should  be
 whether  our  holding  of  such  offices
 is  absolutely  necessary  for  the  efficient
 management  of  such  bodies  or  corpora-
 tions.

 Reference  may  be  made  to  sub-
 clause  (e)  of  section  7  of  the  Repre-
 sentation  of  the  People  Act,  1951.  That
 also  categorically  says  that  offices  in
 companies  or  corporations  where
 Government  have  got  at  least  26  per
 cent  shares  cannot  ordinarily  be  held
 by  Members  of  Parliament.  So,  my
 own  view  is  that  this  authority  given
 to  Parliament  should  be  utilized  only
 in  rare  cases  where  it  is  felt  that  we
 should  hold  such  offices.

 Now,  by  my  amendment  No.  62,  I
 want  to  exclude  the  schedule,  both
 Parts  I  and  II,  because,  our  difficulty
 as  pointed  out  in  the  general  discus~
 sion,  is  that  this  very  important  term
 of  ‘office  of  profit’  has  not  been  defin-
 ed  either  in  the  Constitution  or  in
 the  Representation  of  the  People  Act
 or  in  the  present  Bil!  or  even  in  the
 General  Clauses  Act.  It  is  not  pro-
 per  that  we  should  leave  this  very  im-
 portant  term  to  be  left  out  like  that.
 That  is  why,  we  have  to  labour  hard
 in  the  Bhargava  Committee,  in  the
 Joint  Committee  and  in  the  sub-com-
 mittee  to  find  out  what  this  mysterious
 term  ‘office  of  profit’  means.  However
 difficult  the  term  may  be,  sooner  or
 later  we  must  define  it  and  if  we  do
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 90  earlier  by  putting  our  heads
 gether—by  those  who  have  got

 ve

 ‘well  as  outside  with  such  knowledge—
 it  would  be  better.  Why  can  we  not
 find  out  a  definition  for  this  term?
 If  we  do  that,  then  it  will  be  left  to
 the  Government  to  decide  whether
 they  want  some  of  us  to  participate  in
 some  of  the  important  committees  in
 which  they  think  our  presence  is  neces-
 sary.

 Therefore,  my  submission  is  that,  if
 it  is  not  possible  within  the  purview
 of  this  Bill  to  do  so,  the  Government,
 particularly  the  Minister  in  charge  of
 Law,  should  take  early  steps  to  bring
 an  appropriate  legislation  by  way  of
 an  amendment  to  the  Constitution  or
 whatever  it  is,  I  cannot  suggest  quite
 definitely  how  it  should  be  done  and
 —as  to  whether  that  will  be  possible.
 But  this  term  ‘office  of  profit’  must  be
 defined

 if  I  get  time  to  speak  on  the  sche-
 dule  then  I  will  justify  why  the  sche-
 dule  is  not  necessary  if  we  take  the
 trouble  to  define  this  term  ‘office  of
 profit’,

 With  these  words,  I  commend  my
 amendments  to  the  acceptance  of  the
 House.

 oft  मल  चन्द  बुबे  (फरंंखाबाद)  सभा-
 यति  महोदय,  जिन  मेरे  मित्रों  ने  इस  बिल  पर

 हो  रहे  वाद-विवाद  में  हिस्सा  लिया  हैँ  उनका
 विचार  यह  मालूम  होता  हूँ  कि  उनको  इस

 शैड्यूल  में  श्रोर  बलाज़  में  कोई  प्रिसिपल  की,
 कोई  सिद्धान्त  की,  कोई  मिस्टम  की,  कोई

 मंयड  की  बात  नहीं  मिलती।  वे  इस  चीज़
 को  हो  दूढते  रहे  कि  इसमें  कोई  प्रिसिपल  की

 बात  हो।  मे  उनकी  तवज्जह  इस  तरफ  दिलाना

 चाहता  हू  कि  इसमें  कोई  इन  बातो  का  शक्र

 नहीं  है।  भार्टीकल  १०२  में  तो  केवल  यह  लिखा

 हुमा  है  कि  जहां  पर  कोई  भाफिस  भाफ  प्राफिट

 हो  तो  वह  डिसक्वालिफाई  करेगा  घौर

 वालियामेंट  को  मह  अधिकार  हूँ  कि  बहू  उस

 डिसभब्रालिफिकिशन  को  हटा  दे  बहा  पर
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 कोई  उसूल  की  प्रावश्यकता  संहीं  हैं।  यह  नहीं
 कहा जा  सकता  कि  ह््लां  झाफिस  से  या  द््तां
 पद  से  झगर  डिसक्वालिफिकेशन  को  हटा
 दिया  गया  है  तो  फलां  जगह  से  क्यों  नहीं  उस
 डिसक्वालिफिकेशन  को  हटाया  मया  |  यहां  पर
 तो  केवल  बहुमत  की  बात  है  7  जिस  पद  के

 लिए  कोई  चीज़  पास  हो  जायगी  उससे  तो
 डिसक्वालिफिकेशन  को  हटा  दिया  जाएगा
 और  जिस  पद  के  लिए  कोई  चीज़  पास  नही  हो
 सकेगी  उससे  नहीं  हटाया  जाएगा।  इसमें  कोई

 उसूल  की  बात  नही  हैं  जहा  तक  झाटिकल
 १७२  का  सम्बन्ध  हूँ  ।

 इस  बात  का  भी  मुझे  ध्यास  है  कि  बहुत
 सी  हाई  कोर्टंस  ने और  यहां  तक  की  सुप्रीम  कोर्ट
 ने  यह  कहा  हूं  कि  श्राफिस  आफ  प्राफिट  को
 समझना  तो  सम्भव  हूँ  मगर  इसका  कोई
 डेफिनिशन  नहीं  दिया  जा  सकता।  मै  जो  उन
 लोग  ते  कहा  है,  उसको  बडी  श्रद्धा  ओर  बड़े
 आदर  से  ध्यान  में  रखता  हू  7  लेकिन  फिर  भी
 मरी  समझ  में  नहीं  ्ाता  हूँ  कि  जिस  ज्ञात  को
 आप  डिफाइन  नहीं  कर  सकते,  जिस  बात  की
 अ्राप  तारीफ  नहीं  कर  सकते,  उसको  समझ
 कंसे  सकते  हैं।  इसका  झगर  में  कोई  उदाहरण

 दू  तो  यह  मिलेगा  कि  ाप  की  जो  क्लाजञ  ३

 हूं,  उसी  को  झाप  देखे  तो  श्रापकों  पता  लगेगा
 कि  ज्वायट  कमेटी  में  बढ़े  बडे  लायक  वकील

 मौजूद  थे,  एमिनेट  लायर  मौजूद  थे,  मगर
 उनकी  समझ  में  यह  नहीं  धराया  कि  झठिस
 आफ  प्राफिट  क्‍या  हूँ  -  लाज  ३  को  देखे  तो
 उसमे  यह  लिखा  हुआ  झाप  पायेंगे

 “It  is  hereby  declared  that  the
 following  offices,  in  so  far  as  they
 are  offices  of  profit,  shall  not  dis-
 qualify  the  holder  thereof.”

 उन्होंने  कहा  है  कि  सिर्फ  वे  जितकों
 a

 हम

 शैड्यूल  मे  दे  रहे  है  व ेभाफिस  भाफ  प्राफिट  है
 बल्कि  यह  कहा  है  कि  इत  सो  फार  एज  इट  इज

 एन  झाफिस  झाफ  प्राफिट  ry  ये  सब  भाफिस  आफ

 प्राफिट  हे  यह  नहीं  कहा  है  दृल्कि  कहा  है  कि
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 इस  सी  फार  एज  इट  इश,  ऐसा  उन्होंने  नहीं
 कहा  है।  इसका  मतलब  तो  यह  हो  जायेगा  कि

 जहां  तक  जितना  यह  झाफिस  झाफ  प्राफिट  है
 उतना  झाफिस  श्राफ  प्रकिट  यह  नहीं  हो
 रहा है  ।  भ्राप  यह  करते कि  यह  प्राफिस  ाफ

 प्राफिट है  भोर  यह  नही  है।  भव  यह  नहीं  कहा
 जा  सकता है  और  यही  कहा  जा  सकता  है
 कि  इन  सो  फार  एड  तो  गह  सब
 ्योज़  डाहिर  करती  है  कि  ज्वायंट  कमेटी  को
 भी  यह  बात  मालूम  नहीं  हो  सकी  कि  प्राफिस
 ore  प्राफिट  क्‍या  है  ।  जब  उनके  दिमाग  में  यह
 बात  नहीं  भरा  सकी तो  जो  एक  मामूली  भादमी

 है  उसके  दिमाग  में  कँसे  यह  झायेगी  कि  आफिस
 are  प्राफिट  क्‍या  है।  जब  मामूली  प्रादमी  के

 दिमाग में यह में  यह  बात  नही  ाती ह ैहै  तब  यह  सवाल
 पैदा  होता  है  कि  वह  क्‍या  करेगा  ।  ऐसी  हालत
 में  फर्ज  कर  लीजिये  कि  भाप  होम  गार्ड  स  को

 एस्जेंम्ट  करते  है,  एन०  सी०सी०  को  एण्जेंम्प्ट
 करत ेहैं  तो  इसका  मतलब  यह  है  कि  ये  ऐसी
 चीजें  हें  कि  उनमें  झगर  गवनेमेंट  उनको

 'एग्लेम्पशान  न  दे  भौर  उनको  प्रोत्साहन  न  दे
 तो  उन  में  कोई  नही  भ्रावेगा  |  उनको  एग्जेम्पशन
 इसलिए  नहीं  दिया  गया  है  कि  उनके  कुछ
 झखत्यारात  हैं,  उनमें  कुछ  ताकत  है  या
 सव्नेंमेंट  उनको  अपने  हक  में  कर  सकती  है
 बल्कि  उनको  एनकरेज  करने  के  लिए,  उनको

 प्रोत्साहन  देने  के  लिए  उन  भ्राफिसिस  को

 एस्जेस््ट  किया  जा  रहा  है  |  इसी  तरह  से
 लम्बरदार  वर्गरह  रखे  गये  हे  ।  उसमें  कोई

 लर  तहीं  पढ़ता  है।  लेकिन  जिस  सिद्धान्त  के

 बहत  यहां  विरोध  किया  जाता  है  वह  यह  है  कि

 इस  में  जो  मेस्वर  पालियामेंट  हे  उनकी  स्वतंत्रत्
 जाती  रहेगी  |  यह  भी  कहा  गया  है  कि  यहां
 झधर वे  लोग  गवर्नमेंट  की  तरफ  से  पेश  किया

 गया,  कोई  छोटा  मोटा  प्राफिस  मंजूर  कर  लें,
 या  किसी  हिमेटी  के  मेम्बर  हो  जायें  तो  उनकी
 स्वतंतता  जाती  रहेगी  t  सेकिन  में  बढूंगा  कि

 झप  इस  बात  पर  पौर  करें  कि  भापने  १३७
 आफिस बा  कनेटीज़  या  वाढीश  ऐसी  रखी  हे
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 जिनको  कि  झाप  एग्जेम्पशसन  दे  रहे  हे 1
 इसका  मतज़ब  यह  हुआ  कि  १३७  मैम्बर
 पालियामेंट  तो  इन  बाड़ीज़  में  झा  सकते  हें  t
 फिर  यह  भी  कहा  जाता  है  कि  भाईंदा  भी  जो
 आफिस  सामने  झायेंगे  या  जो  बाडीज़  सामने
 आयेंगी  उनको  भी  एग्जेम्पशन  दे  दिया  जायेगा  1
 तो  १३७  ती  ये  हुए  पोर  बाद  में  सौ  या  दो  सौ
 या  तौन  सौ  पौर  प्लाफिस  भाफ  प्राफ़िट  हो
 सकते  है  जिन  को  कि  एंश्ज्रेम्पशन  दिया  ा
 सकता  है  ।  एक  स्टेज  ऐसी  भी  शा  सकती  है
 जबकि  जितने  भी  मैम्बर  पालियामेंट  है  वे  सब
 किसी  न  किसी  बाडी  पर  या  कमेटी  पर  हुं  ।
 जब  इतने  क्‍भ्रघिक  प्राफिसिज  एज्ेम्प्ट  होते  हूं
 तो  स्वतंत्रता  कंसे  बनी  रह  सकती  है|  गवर्नमेंट

 के  हाथ  में  भाप  यह  पावर  दे  रहे  हे  कि  १३७  तो
 वैसे  ही  एग्जेम्प्ट  हो  जायें  शौर  उसके  बाद
 सौ  दो  सौ  था  तीन  सो  को  भी

 एग्जेम्पशन  दे  दिया  जाये  जब  मौका
 झाये  ।  इसका  मतलब  यह  हुभा  कि
 श्यार  सौ  या  पांच  सौ  प्राफिसिस  को  भाप

 एग्जेम्प्ट  कर  रहे  हैं  ।  तो  जो  बेसिस  है,  जो

 झंडरलाइग  प्रिसिपल  है  कि  झाप  मेस्बरान
 पालियामेंट  की  स्वतंत्रता  बनाये  रखना  चाहते

 हैँ  वह  स्वतंत्रता  कैसे  बनी  रह  सकती  है  ।  यह

 ऐसी  बात  है  कि  जिस  पर  मुझ  को  संतोष  नहीं
 होता  है  t

 मुझे  बार  बार  यह  खयाल  भाता  है  कि  हम

 एक  ऐसा  काम  कर  रह ेहे  जो  किसी  तरह  से  भी
 ठीक  मालूम  नही  देता  है  ।  झब  सवाल  पैदा

 होता  है  कि  किया  क्या  जाये  ।  या  तो  झाप
 झाफिस  आफ  प्राफिट  को  डिफाइन  करने  की
 बात  को  छोड़  सकते  है  भर  कुछ  प्राफिसिस  को,
 दो  चार  या  दस  को  जैसा  भाष  मुनासिब  समझें

 एग्जेम्पशन  दे  दें,  प्रगर  शाप  मैम्बरों  को
 स्वतंत्रता  बनाये  रखना  चाहते  हे  था  फिर

 झाप  आफिस  ाफ  प्राफिट  को  ही  हिफाइन
 कर  दें  ।  में  समझता हूं  कि जिस  सरह से  हम  चल

 रहे  हैं  उस  तरह  से  हमें  नहीं  चलना  चाहिए  ।

 लेकिन  सवाल  पैदा  होता  है  कि  क्‍या  किया



 are  में  तो  यही  कहूंगा  कि  प्रा  भाफिस  प्राफ
 आफिट  की  डिफाइन  कर  दें  ।  लेकिन  हमारे
 आानरेबल  मिनिस्टर  साहब  की  राय  यह  है  कि

 यह  होता  बड़ा  मुदिकल  है,  यह  हो  नहीं  सकता

 है।  ह) 6  जो  कानून  इंगलेंड  में  है या  जो  पहले

 बहा  कातूत  था,  उसके  अगर  धाप  पराबल्द  रहें
 तो  कोई  भी  डेफिनिशन  प्राप  नहीं  दे  सकेंगे  ।
 उसकी  डेफिनिशन  के  पाबन्द  रहते  हुए  हमें
 दो  सौ,  तीन  सौ  शौर  चार  सौ  प्राफिस  ऐसे
 नरकने  होंगे  जिन  को  हमें  डिसक्वालिफिकेशन
 ये  हटाना  पड़ता  है  |  प्रगर  यह  बात  रहती  है  तो
 ये  समझता  हूं  कि  यह  बिल  बेकार  सी  बात

 हो  जायेगी  ।

 तो  है| ह  डिफाइन  करते  का  सवाल  रहता
 है  |  उतका  छ्याल  है  कि  यह  सम्भव  नहीं  है  ।
 में  & ६  करता  हूं  कि  झगर  इंग्लेड  के  पुराने  भौर
 नपे  कानूनों  को  ध्यान  में  रखा  जाये  तो  मालूस
 होगा  कि  कोई  तरीका  नहीं  है  इसको  डिफाइन
 करने  का  ।  मेरे  दोस्त  कहते  हैं  कि  इसके  लिए

 कांस्टीट्यूशन  को  भी  बदलना  पड़  सकता  है  1
 में  समझता  हूं  कि  अगर  कांस्टीट्यूशन  को

 हमें  बदलना  भी  पड़े  तो  कोई  हर्ड  की  बात  नहीं
 है  t  हम  जहां  छः:  बार  कांस्टीट्यूजन  को  बदल

 चुके  हूँ  वहां  पर  एक  बार  भौर  बदल  सकते  है  7

 हम  ने  साल  या  डेढ़  साल  इस  बिल  पर  विचार
 करने  में  ज्वाइंट  कमेटी  में  लगाया  है  वहां
 इतना  वक्‍त  लगा  कर  कॉस्टीट्यूशन  को  भो
 ददल  सकते  हे  ।  कोई  दिक्कत  वाली  बात  मुझे
 नज़र  नहीं  प्राती  है  ।

 शी  गर्रासहन  :  इससे  ज्यादा  फायदा  होगा
 शौर  यह  भासात  भी  है  ।

 कौ  मूल  द्  दुबे  :  मेरा  भी  यही  विचार
 है ।

 पह  बात  भी  मेरे  दिमाग  में  है  कि जनरल
 क्लाजिज  एप्  हें  एवेंडमेंट  करके  भी  यह  बात

 हो  सकती  है।  स्‍झ्रानरेबल  मिनिस्टर  साहब  की

 यह  राय  है  तथा  पंडित  ठाक्र  दास  भार्गव  जी

 का  भी  यह  याल  है  कि  ag  नहीं  हो  सकता  है।
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 लेकिन  में  उतकी  इस  राय  से  सहमत  नहीं  हूं  ।
 में  उनकी  राय  की  कद्र  करता  हूं  लेकिन  कद्र
 ऋरते  हुए  भी  में  उससे  सहमत  नहीं  हो  सकता  ।
 धाप  की  राय  यह  है  कि  जनरल  बलाजिज़  एक्ट
 में  यह  इसलिए  नहीं  हो  सकता  है  कि  जनरल
 क्लाजिज़  एक्ट  वही  देखा  जायेगा  जोकि  वह
 कांस्टीट्यूडन  पास  होने  के  वक्‍त  मोजूद  था
 पानी  १६५०  में  जैसा  वह  था  वैसा  ही  देखा
 जायेगा।  में  इससे  सहमत  नहीं  हूं  ।  में  दरस्वास्त
 करता  हूं  कि  भाप  इस  बात  को  फिर  से  देंखे,.
 फिर  से  इस  पर  गौर  करें  कि  भगर  जनरल
 बलाजिज  एक्ट  का  एमेंडमेंट  हम  शझाज  लाते  हैँ
 तो  हम  कह  सकते  हे  कि  यह  रिट्रास्पक्टिव  इफेक्ट
 मे  होगी,  हम  कह  सकते  हूँ  कि  शुरू  से  ही  ऐसा
 हो  रहा  समझा  जाये  1  इस  में  क्या  दिक्कत  है  ?
 में  तो  इसमें  कोई  दिक्कत  वाली  बात  नहीं
 समझता  हूं  4 जनरल  बलाज़िज़  एक्ट  में  छोटी
 सो  एमेंडमेंट  करके  हमारा  परपड़  सर्व  हो
 सकता  है  ।  में  समझता  हूं  कि  सिवाय  पब्लिक

 सर्वेट्स  के  भ्लौर  किसी  का  डिसक्वालिफिकेशन

 नहीं  रहना  चाहिए  सिर्फ  पब्लिक  सर्वेट्स  को

 डिसक्‍वालिफाई  झाप  करें  बाकी  किसी  को
 डिसक्वालिफाई  करने  से  कोई  फायदा  नहीं  है  ?
 क्राउन  का  क्‍या  अ्रलत्यार  था  भौर  किस  तरह
 बह  फेबर  करता  है  वह  कोई  सवाल  भाज  कल

 नहीं  है  भौर  न  उस  तरफ  कोई  ध्यान  देना

 चाहिए  t

 weer  में  में  इतना  ही  कहना  चाहूंगा  कि
 जो  बातें  मेने  कहीं  है  उन  पर  भी  मंत्री  महोदय
 गौर  करें

 Shri  Narasimhan:  I  would  like  to:
 have  one  clarification.  The  Madras
 State  has  passed  a  statutory  law
 making  Members  of  Parliament  ipso
 Jacto  members  of  the  State  commit-
 tees,  which  have  become  substitutes
 for  various  district  boards,  What  I
 am  worried  about  is,  how  far’  it  is  con--
 sistent  within  the  privileges  of  this-
 Parliament  and  to  what  extent  it
 affects  the  Parliament's  privileges.  ।

 Supposing  some  State  legislature
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 legislates  for  the  Members  of  Pariia-
 ment,  is  it  good  or  desirable  or,  is  a
 conflict  likely  to  arise  at  some  stage
 or  other.  I  want  to  draw  the  attention
 of  the  House  to  that  point  and  J  hope
 this  will  be  studied  by  the  Law
 Minister.

 A  State  legislature  passes  a  law
 whereby  Members  of  Parliament  have
 become  statutorily  members  of  certain
 bodies  in  the  States.  It  may  be  all
 right  now;  they  have  done  it  with  good
 intention  and  that  confidence  in  Mem-
 bers  of  Parliament  is  fully  reciprocat-
 ed  and  appreciated;  we  welcome  it.
 But  at  some  stage  or  other,  it  may
 lead  to  a  conflict.  When  duties  are
 cast  on  us  by  those  people  without  the
 approval  of  this  Parliament,  it  is  likely
 to  create  some  difficulty.  Whether  it
 should  be  foreseen  or  examined  is  the
 question  which  I  pose  before  the  Law
 Ministry  to  find  out  whether  purely from  the  legalistic  view  or  from  the
 point  of  view  of  privileges  of  the
 House,  this  thing  should  be  defined  or
 not.

 Pandit  K.  C.  Sharma  (Hapur):  I
 have  heard  arguments  with  respect  to
 the  provisions  of  the  Bill  and  the
 Proposed  disqualifications,  but  despite
 ™y  best  efforts  to  reconcile  myself  to
 the  arguments,  I  am  sorry,  ft  have  not
 been  able  to  sec  the  reasoning  thereof
 The  fundamental  principle  is  that  de-
 mocracy  is  a  social  experiment.
 In  ademocracy,  every  citizen
 has  to  take  responsibility  in
 carrying  out  the  will  of  the  people
 through  the  legislature  ang  through
 the  execution  of  the  law.  There  are,
 of  course,  certain  limitations  which
 fundamentally  have  a  bearing  upon
 his  independence  or  capacity  to  dis-
 charge  the  functions  efficiently,
 honestly  and  with  integrity.  But  un-
 less  there  is  some  disability,  every
 citizen  shoulg  be  permitted  to  partake
 in  this  gxéat  social  experiment.

 Under  almost  all  the  constitutions
 in  the  world,  all  citizens  should  have

 ‘equal  opportunity  for  participating  in
 the  administration  of  the  country  and
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 certainly  to  be  a  legislator  is  one  of
 the  necessary  functlons  every  citizen
 has  to  discharge  with  regard  to  the
 governance  of  the  country,

 The  public  servants  are  excluded
 not  because  they  are  qishonest  or  they
 cannot  afford  to  be  Independent.  Any
 Minister  can  bear  testimony  to  the
 fact  that  Secretaries’  notes  are  some-
 times  very  much  different  from  the
 wishes  of  the  Minister.  So,  no  Minis-
 ter  can  think  that  his  Secretary  is  not
 independent.  They  have  their  own
 Views  and  they  try  to  reconcile  their
 views  with  the  views  of  the  Minister.
 That  is  how  the  democratic  adminis-
 tration  is  being  carried  out.  They
 are  not  slaves  or  people  who  should
 be  just  asked  to  carry  out  certain
 things,  despite  their  opinion  to  the
 contrary.  The  public  servants  are
 excluded  on  the  principle  that  they
 have  to  execute  the  policy  of  the
 Government.

 Mr.  Chairman:  Mr.  Sharma  is
 speaking  on  the  considering  motion.
 That  stage  has  passed.  Now  we  are
 on  clause  3  and  the  amendments.  If
 he  wants  to  support  or  oppose  the
 whole  clause,  that  is  another  matter.

 Pandit  K.  C.  Sharma:  My  respect-
 ful  submission  is  that  these  limita-
 tions  are  to  be  mellowed  downto  the
 minimum.  The  very  principle  of
 article  02  is  that  an  office  of  prafit
 under  the  Government  is  disqualifica-
 tion  for  a  citizen  to  become  a  legisla-
 tor.  Therefore,  as  we  grow  on,  85
 education  and  experience  grow  on  the
 disability  shouid  be  narrowed  down  to
 the  minimum  This  provision  exists
 in  article  02  By  experience,  these
 offices  are  not  offices  of  profit  in  the
 sense  that  they  should  be  allowed  to
 stand  in  the  way  of  a  citizen  to  be-
 come  a  legislator.  For  instance,  take
 (f)  about  Vice-Chancellor.  Objection
 is  Faised  against  the  Vice-Chancellors.

 Mr.  Chairman;  That  is  accepted  by
 the  Ministry.



 or  political  or  legal.  It
 ig  better  to  do  away  with  the  dis-
 ability,  if  at  all  it  exists.  I  do  not
 believe  that  it  exists  at  all.

 committee.  I  think  this  is  a  good  pro-
 vision  and  no  objection  should  be
 taken  to  it.  When  a  citizen  should  do
 his  utmost  for  the  development  of
 the  country,  there  should  be  no  dis-
 qualification  whatsoever  for  holding
 those  posts.

 Then  about  the  office  of  chairman,
 director  or  member  of  any  statutory
 or  non-statutory  body,  I  have  dealt
 with  this  question  in  my  first  speech.
 Then  objection  is  taken  to  home
 guards.  I  want  to  say  a  word  or  two
 about  the  home  guards.  In  the  U.P.
 Police  Act  there  is  a  provision  that
 the  Superintendent  of  Police  can  cali
 upon  any  citizen  to  render  police
 service  and  to  act  a8  police  constables.
 In  &  democratic  government,  when
 it  is  not  an  engine  of  oppression,
 police  service  is  one  of  the  noblest
 thing  that  a  citizen  can  be  called  upon
 to  perform.  These  home  guards  are
 the  people  who  maintain  law  and
 ordcr  when  the  ordinary  machinery
 And  it  difficult  to  cope  up  with  the
 problem.  Then  only  these  people
 come  into  the  picture.  May  I  res-
 pectfully  ask:  when  people  are  mur-
 dered,  is  it  a  crime  for  certain  people
 to  take  risks  and  help  the  police?  Is
 it  a  crime  to  help  them  to  maintain
 law  and  order?  Then,  this  is  not  a
 elass  of  service  which  can  be  put  as
 a@  permanent  service.  Does  not  a
 lawyer  take  brief  for  the  Government
 in  certain  cases?  Still,  they  can
 become  Members  of  Parliament.
 When  they  are  not  disqualified
 on  the  ground  that  they  are
 aceepting  brief  of  the  Govern-
 ment,  I  see  no  reason  why  youngmen
 who  take  risks  in  the  couse  of  peece
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 and  maintaining  law  and  order  should
 be  disqualified.

 Then,  I  do  not  know  with  regard  to
 other  States,  but  so  far  as  my  State
 is  concerned,  lambardar  is  a  govern-
 ment  official  in  a  hamlet.  He  takes
 upon  himself  the  work  of  collecting
 the  Government  revenue  and  deposit-
 ing  it  in  the  Government  treasury.  I
 do  not  know  where  the  Government
 influence  or  police  influence  or  District
 Magistrate  influence  comes  in.  I
 come  from  a  lambardar  family,  Most
 of  my  people  have  joined  the  Cong-
 resg  movement.  Lambardar  has
 therefore,  nathing  to  do  with  in-~
 fluence.

 Pandit  Thakor  Das  Bhargava:  What
 about  Mukhyat

 Pandit  K.  C.  Sharma:  That  comes
 under  the  Criminal  Procedure  Code.

 Pandit  Thakur  Das  Bhargava:  Your
 Mukhya  is  a  lambardar.

 Pandit  K.  C.  Sharma:  I  am  talking
 of  my  State.  Lambardar  has  nothing
 to  do  with  police.  He  cannot  be  in-
 fluenced  or  terrorised  by  the  district
 authorities.  He  is  quite  an  indepen-
 dent  man,  because  he  happens  to  be
 the  biggest  co-sharer  in  the  hamlet.
 His  duty  is  to  collect  revenue  and  pay
 it  in  the  Government  treasury.
 Therefore,  I  feel  that  it  should  not  act
 aa  a  disqualification.  Then,  as  the
 evolutionary  process  goes  on,  as  peo-
 ple  get  educated,  more  ang  more
 people  will  become  independent  and
 so  these  limitations  should  be  narrow~
 ed  down  to  the  minimum.  You  can-
 not  escape  the  logic.  I  think  these
 Provisions  are  quite  sound  in  logic  and
 there  need  be  no  fear  on  that  score.
 Therefore,  I  support  the  removal  of
 those  disqualifications.

 Shri  T.  Subramanyam  (Bellary):
 With  regard  to  clause  3,  sub-clauses
 (c)  and  (d),  I  would  ike  to  say  some-
 thing.  Some  emendments  have  been
 sought  to  be  moveg  for  the  purpose
 of  subjecting  these  people  to  disquali-
 fication.  I  strongly  feel  that  these
 people  should  not  be  subject  to  dis-"
 qualification.
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 IT  will  first  take  up  home  guards,  I

 can  say  something  from  my  own  ह.
 ह. अ

 about  250  miles  of  border  of  Hydera-
 bead  and  all  elong  the  border  in  many
 of  the  vilages  home  guards  were  en-
 stad.  There  were  about  1,200  to
 4,800  home  guards  and  they  were  en-
 listed  from  all  walks  and  callings  of
 Mfe—advocates,  merchants,  business-
 men,  students  above  2]  years  and  so
 on.  My  experience  of  them  has  been
 rather  pleasant,  and  not  at  all  un-
 pleasant.  They  were  very  helpful
 and  useful  in  keeping  up  the  morale
 at  the  time  of  the  police  action  round
 about  Hospet  and  other  places.  In
 this  context  we  must  remember  that
 military  dictators  are  there  round
 about  us.  We  have  long  borders  with
 Pakistan  both  on  the  east  and  the
 west.  So,  it  would  be  a  good  thing  if
 all  able-bodied  men  and  women  are
 trained  in  this  movement.  It  must
 be  made  very  popular

 An  Hen.  Member:  Including  among
 MPs?  .

 Shri  T.  Subramanyam:  Yes,  they
 must  set  an  example.  Therefore,  we
 should  welceme  this  provision.  They
 should  not  be  subject  to  any  disquali-
 fication.  If  any  trouble  should  start,
 they  should  keep  up  the  morale  of  the
 villagers  and  they  shoulg  be  a  second
 line  and  third  line  of  defence.  They
 have  no  influence  at  all,  and  the  re-
 muneration  that  they  get  is  only  a
 pittance  and  some  conveyance  allow-
 ance  for  something  which  is  absolute-
 ty  nominal.  So,  no  significance  could
 be  attached  to  it.  Therefore,  I
 strongly  feel  that  the  home  guards
 should  not  be  subject  to  this  dis-
 qualification.

 Then,  what  I  said  about  home
 guards  applies  mutatis  mutandis  to
 the  Na  Cadet  Corps,  territorial
 aemy  amid  auxiliary  corps.  We  must
 make  them®  more  popular.  Young
 men  studying  in  the  colleges,  pro-
 fessional,  technical  or  arts,  must  be

 “trained  in  the  national  cadet  corps.
 Then,  every  citizen  showlg  be  ह...

 various  walks  and  callings  of  life,  if
 we  have  to  make  our  defence  position
 strong  and  sound.  Therefore,  they
 should  not  be  subject  to  any  sort  of
 disqualification.  We  should  make
 them  more  popular  and  attractive.
 So,  I  strongly  feel  that  the  national
 cadet  corps,  the  territorial  army  and
 the  auxiliary  sir  force  end  the  home
 guards  should  not  be  subject  to  any
 disqualification.  On  the  other  hand,
 every  encouragement  or  ‘md@ucement
 should  be  given  to  them  so  that  they
 may  join  in  large  numbers.

 48  hrs.
 Then,  with  regard  to  the  Vice-

 Chancellors  the  Government  them-
 selves  have  accepted  that  they  should
 be  excluded.  With  regard  to  the
 members  of  the  Syndicate  and  the
 Senate,  I  would  submit  that  they
 should  not  be  subject  to  disqualifica-
 tion.  It  would  not  be  proper  and
 fair.

 With  regard  to  the  sheriffs  of
 Bombay,  Calcutta  and  Madras—there
 are  only  three—I  was  told  some  time
 back  that  no  sheriff  of  any  of  these
 cities  has  been  a  legislator  or  a  Mem-
 ber  of  Parliament.  Therefore  it
 assumes  more  or  less  an  academic
 character.  In  these  circumstances
 when  we  are  excluding  the  Vice-
 Chancellors  I  do  not  see  why  we
 should  not  put  them  in  the  same
 category  as  the  Vice-Chancellor,  ie.,
 exclude  them.  After  all  it  has  no
 practical  importance  that  they  should
 be  included  in  a  separate  sub-clause.
 They  could  as  well  be  excluded.  I
 would  appeal  to  the  hon.  Law
 Minister  to  exclude  that  parti-
 cular  sub-clause  relating  to  the



 With  regard  to  clause  (h),  I  feel
 the  use  of  the  word  ‘temporarily’  js
 Hikely  to  create  some  difficulties  and
 confusion.  I  wish  it  could  be  made
 more  precise  and  a  definition  given
 to  it  30  that  any  difficulty  may  be
 avoided  in  future.

 With  regard  to  clause  (j),  I  would
 suggest  to  the  hon.  Law  Minister  that
 that  may  also  be  excluded  because  we
 have  got  village  officers  of  various
 categories,  Some  receive  regular
 monthly  salaries  and  some  receive
 yearly  commissions  on  the  amount
 that  they  collect.  Then  whatever
 they  may  be  ultimately  they  are  the
 subordinates  in  the  Revenue  Depart-
 ment  and  are  subject  to  discipline
 and  other  measures  attaching  to  the
 administration  of  the  Revenue  De-
 partment.  Therefore,  I  suggest  that

 clause  (j)  also  should  be  excluded  so
 What  we  can  make  this  measure  as
 simple  and  precise  as  possible.

 Mr.  Chairman:  Dr.  Sushila  Nayar.
 She  shall  be  the  last  speaker.  I  will
 not  call  any  more.

 Shri  Achar  (Mangalore):  I  want  two
 minutes.

 Mr.  Chairman:  We  must  finish  this
 Bill  today.

 Dr.  Sushila  Nayar  (Jhansi):  I  wish
 ©  say  just  a  few  words  with  regard
 to  clause  $  that  has  been  under  dis-
 cussion  for  some  time.  As  I  have
 tried  to  understand  it,  it  seems  to  me
 that  there  is  no  underlying  principle
 on  which  this  disqualification  or  re-
 moval  of  disqualification  is  based.
 In  all  humility  I  submit  that  it  is  a
 dangerous  procedure  to  just  pick  out
 any  odd  item  ang  say  that  this  will
 incur  disqualification  or  this  will  not
 ineur  disqualification.  I  wish  to  em-
 phasise  with  all  the  force  I  can  that
 the  big  long  Schedule  that  has  been
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 debarring  Merebers  of  Parliainent
 from  interest  in  a  lot  of  na-

 We  are.  in  this  country,  trying  to
 work  as  a  welfare  State.  We  are,  in
 this  country,  trying  to  take  up  more
 and  more  developmental  activities,
 indu.tries,  social  services  an@  other
 amenities  under  the  wing  of  the  Gov-
 ernment  which  is  only  correct.  At
 the  same  time  we  are  trying  here  to
 put  out  of  court  about  a  thousand
 representatives  of  the  people  covering
 both  the  Houses,  the  upper  and  the
 lower  House,  from  bemg  associated
 in  any  way  with  any  of  these  im-
 portant  activities.  They  cannot  even
 be  members—leave  aside  becoming  the
 Chairman  and  the  Secretary.  I  can
 understand  that  they  should  not  be
 made  Chairmen  and  _  Secretaries
 because  they  should  retain  their  free-
 dom  to  criticize  the  Government  and
 to  raise  their  voice  here  against  any  of
 the  happenings  that  they  consider  are
 not  correct.  All  that  is  necessary,  but  I
 feel  that  the  Members  of  Parliament
 should  not  only  be  here  to  talk  and
 express  opinions  with  regard  to  the
 framing  of  policies,  but  they  should
 be  actively  associated  with  putting
 into  practice  some  of  those  policies
 and  schemes.  From  thet  point  of
 view  I  think  it  will  be  of  consider-
 able  importance  if  we  dig  not  close
 the  door  in  this  fashion  as  we  have
 tried  to  do  in  this  Schedule.  We
 should  certainly  debar  people  who  are
 getting  pay  for  those  jobs,  who  ure
 responsible  for  the  execution  of
 schemes  actively  like  being  Chairmen,
 Secretaries  or  members  of  the  Exe-
 cutive  Committee  of  some  of  these
 Boards  etc.,  but  I  wish  to  ask  how  far
 it  is  correct  to  think  in  terms  of  ruling
 them  out  so  completely.  They  repre-
 sent  their  constituencies  and  the
 people.  They  ere  understanding  the
 needs  of  those  people.  Their  being
 associated  with  these  bodiés  will  be
 useful.  Therefore  my  first  submission
 will  be  that  the  Schedule  as  it  is  pre-
 pared  is  in  need  of  very  considerable
 and  fundamental  revision.
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 I  submit  to  the  hon.  Law  Minister

 that  he  might  withhold  this  clause
 and  revise  it  in  such  a  manner  that
 a  clear  cut  principle  is  evolved.
 While  doing  thaf,  I  submit,  he  should
 bear  in  mind  that  the  association  of
 the  people’s  representatives  with
 these  various  boards  and  bodies  is  of
 importance  and  should  view  this  in
 the  larger  interest  of  the  country.
 Therefore  they  should  at  least  be  free
 to  be  members  of  these  boards  so
 that  they  can  present  their  point  of
 view  if  not  influence  the  decisions
 thereof.  I,  for  instance,  cannot
 understand  at  all  why  Members  of
 Parliament  can  be  on  the  advisory
 committees  with  regard  to  the  rail-
 ways,  the  National  Consultative  Com-
 mittee,  this  that  and  the  other,  but
 cannot  be  associateg  at  all  with  ad-
 visory  committees  with  regard  to  the
 Indian  Aurlines  or  the  International
 Airlines  Corporations.

 Mr.  Chairman:  We  have  not  yet
 come  to  the  Schedule.

 Dr.  Sushila  Nayar:  No,  I  am  stating
 the  general  principle  of  clause  3.
 When  we  come  to  the  Schedule,  further
 discussion  may  be  carried  on  at  that
 stage.  I  have  no  objection  to  that.
 But  what  I  am  trying  to  say  is  that
 in  this  clause  3  we  should  sec  to  it
 that  the  items  that  we  have  declar-
 ed  as  causing  disqualification  and
 items  that  we  are  thinking  are  not
 incurring  disqualification  should  be
 based  on  some  general  universal
 principles.  They  should  not  be  left
 to  the  whims  and  fancies  of  people
 who  will  put  one  thing  as  incurring
 disqualification  ang  another  thing  as
 not  incurring  disqualification.  This

 ig  what  is  being  attempted  at  present.

 is  a  very  important  Bill—most
 important  J  think  that  we  have  had
 for  some  °time—ang  therefore  I  sub-
 mit  again  in  all  humility  that  it  should
 not  be  rushed  through.  There  is  no
 peed  to  hurry  it  up.  The  hon.  Minis-
 ter  should  give  it  very  careful  con-
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 sideration.  ja  an  able  and  prilii-

 of  individuals  but  these  issues
 decided  on  some  guiding  principles.

 Shri  Achar:  Sir,  it  is  a  short  matter.
 I  am  referring  to  sub-clause  (j).  Of
 course,  these  officers,  lambardars,
 malguzars,  patels,  and  deshmukhs,
 who  get  a  share  in  the  revenue  col-
 lections  or  who  get  a  commission,  are
 exempted.  It  happens,  in  our  parts
 of  the  country,  they  are  given  a  very
 small  salary.  They  are  functioning
 just  like  lambardars  or  other  people
 who  are  getting  a  commission.  The
 commission  that  they  are  getting,  will
 be  a  large  amount,  much  more  than
 the  salary  that  the  patels  are  getting
 They  are  getting  a  very  small  amount:
 Rs.  I8  or  20.  I  am  only  submitting
 that  if,  in  other  parts  of  the  country,
 they  get  exemption,  just  because  these
 people  are  getting—as  it  happens  to
 be  the  position  in  our  parts—a  small
 salary,  they  should  not  be  disquali-
 fied.  Their  function  is  also  to  collect
 revenue.  No  doubt  they  are  not  paid
 any  commiasion,  nor  do  they  get  any
 share;  they  get  only  a  fixed  salary,  2
 very  small  amount.  I  am  only  sub-
 mitting  that  if  others  are  getting
 exemption,  why  should  not  our  pateis
 also  get;  just  because  they  get  a
 small  pay,  why  they  should  not  be
 exempted.

 Shri  A.  K.  Sen:  Mr.  Chairman,  fF
 was  very  delighteq  to  hear  the  echo
 of  what  I  had  stated  when  the  Bill
 was  first  debated  on  the  floor  of  the
 House  as  I  listened  to  the  speeches
 of  my  esteemed  friends  Shri  Vasude-
 van  Nair,  Shri  Sharma  and  others
 who  have  today  voiced  very  strong
 and  reasonable  feeling  that  it  is  very
 important  today  to  decide  whether  we
 are  going  to  convert  Members  of  Par-
 liament  into  mere  talkers  or  un-
 informed  critics  and  not  allow  them
 to  take  part  in  the  great  revolutionary
 work  that  is  being  done  outside  the
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 ftoor  of  the  House  for  building  up  our
 country.  Personally,  speaking  for
 myself,  I  expressed  myself  in  no  un-
 equivocal  terms  when  we  had  a
 debate  on  this  Bill  first  before  the
 Bill  was  sent  to  the  Joint  Cummittee
 that  I  conceive  it  a  primary  duty  of
 ail  Members  of  Parliament  represent~
 ing  their  different  constituencies,  not
 only  to  debate  the  general  policies  of
 the  Government  on  the  floor  of  the
 House,  but  also  to  actively  participate
 in  the  great  work  of  the  Government
 which  cannot  succeed  without  the  cc-
 operation  of  Members  of  Patliament,
 of  the  people  outside  Parliament,  of
 every  one  who  feels  that  the  country
 needs  work,  co-operation  and  unified
 effort.  I  still  believe,  and  nothing  has
 been  said  on  the  floor  of  the  House
 notwithstanding  the  very  insistent
 arguments  of  Pandit  Thakur  Das
 Bhargava,  and  nothing  has  happened
 to  change  my  personal  opinion  on  that
 matter.  personally  feel,  as  more
 and  more  we  shal)  be  passing  through
 successive  plans,  it  will  be  apparent
 that  the  people  who  represent  the
 country  must  participate  in  the  work
 of  the  country  and  they  will  not  be
 able  to  discharge  that  function  by
 merely  talking  on  the  floor  of  the
 House.  It  was  really  for  the  purpose
 of  giving  effect  to  that  increasing  re-
 cognition  of  the  new  role  which  our
 legislators  must  fulfil  that  we  had
 sought  to  frame,  as  it  was,  the  origi-
 nal  draft  of  the  Bill,  in  order  to  en-
 able  Members  of  Parliam:ni  to  take
 an  increasing  share  in  the  work  of
 the  Government,  consistent  with  the
 general  feeling  which  is  also  very  im-
 portant  that  nothing  should  be  done
 to  affect  the  independence  of  the
 Members  of  Parliament.

 I  do  not  believe  that  by  associating
 Members  of  Parliament  in  the  work
 of  the  Government,  we  affect  their
 independence.  But,  that  fee!:ng  has
 to  be  taken  cognisance  of,  has  to  be
 taken  note  of  and  nothing  should  be
 done  procedurally  which  might,  in
 any  event,  even  give  credence  to  that
 suspicion  that  the  thing  has  been  done
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 in  a  manner  by  which  the  independ-
 enoe  of  the  Members  has  been  affect~
 ed.  As  I  said,  I  was  very  delighted
 to  find  echo  of  my  own  feelings  in  the
 speeches  of  the  representatives  cf  an
 important  Opposition  Group,  Shri
 Vasudevan  Nair.  Though  there  have
 been  very  strong  speeches  on  our
 side  of  the  House  deprecating  any
 attempt  to  associate  Members  of
 Parliament  with  any  work  of  Gov-
 ernment  particularly  extreme  proposi-
 tions  have  been  more  or  Jess  sought
 to  be  expressed  through  the  speeches
 of  many  of  our  friends  on  this  side  of
 the  House,  which  goes  to  the  extreme
 limit  of  stating  that  Membcrs  of  Par-
 liament  must  not  be  given  anything,
 that  their  function  is  only  to  sit  on
 the  cushions  of  this  House  and  to  talk
 and  do  nothing  else.

 Shri  9,  0.  Sharma:  Do  we  not  go  to
 our  constituencies  and  work  there?

 Shri  Narayanankutty  Menon:  There
 also,  you  do  talking  only.  What  else
 do  you  do?

 Shri  A.  K.  Sen:  I  do  not  subscribe
 to  that  extreme  proposition.  If  I
 have  not  understood  those  hon.  Mem-
 bers  well,  I  ask  for  their  apology.
 Somehow  I  have  had  the  feeling  tnat
 some  Members  at  least  feel  thut  our
 function  consists  only  in  talking  and
 not  doing  anything  or  sharing  the
 responsibilities  and  burdens  of  the
 Government.  Anyway,  the  original
 Bill  has  undergone  many  transforma-
 tions,  une  of  them  being  ihe  introduc-
 tion  of  a  schedule  which  has  the  effect
 of  disqualifying  many  ofhces  which,
 again,  personally  speaking,  I  would
 have  very  much  liked  to  be  associat-
 ed  actively  with  our  Members.

 Nevertheless,  I  think  a  great  scope
 is  still  left  in  the  Bill  itself  for  Mem-
 bers  of  Parliament  to  actively  partici-
 pate  in  the  work  nf  Government  as  I
 have  said.  And,  as  I  said  at  the  time
 of  the  consideration  of  this  Bill  a  few
 days  ago,  last  week,  the  mind  of  the
 Government  is  quite  open  even  now
 about  the  Schedule

 and
 we  shall  be
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 prepared  to  consider  any  proposal  Coming  to  the  details,  I  do  set.
 @ithes  for  the  deletion  of  some  of  the  intang  to  ge  through  each  aud  every
 Giasquelifying  offices  from  the  Siche-  amendment  separately.  [  shall  take
 dale  or  for  the  introduction  of  others  them  in  their  broad  categories  and.
 which,  on  the  meeits,  might  appear  te  deal  with  them,  as  much  in  details  as
 he  justified.  Personally  speaking,  possible.
 again,  20  far  as  I  am  concerned,  I  If  we  start  from  clause  $(c)  of  the

 ahr  =  a  eg  than  Bill,  we  shal?  see  that  a  good  desl
 it  ause,  as  J  said,  I  firmly  of  made

 believe  that  the  work  of  Government  as  i
 =  _

 bol

 Parliament  take  actively  a  part  in  the
 work  of  Government,  especially,  in
 the  various  nation-building  activities
 with  which  the  Government  today  is
 associated  and  with  which  the  Gov-
 ernment  is  going  to  be  increasingly
 associated  in  a  larger  and  larger
 measure  in  the  future.  There  is  no
 escape  from  that  and  the  work  of  the
 Government  will  become  extremely
 bureaucratic  as  one  of  the  hon,  Mem-
 bers  on  the  other  side  has  said  unless
 we  associate  representatives  of  the
 people  in  this  work,  if  we  do  not  in-
 tend  to  leave  it  exclusively  as  a  field
 where  bureaucrats  alone  will  func-
 tion  and  none  else.  Therefore,  per-
 sonally  speaking,  I  would  request  hon
 Members  when  they  are  tabling
 amendments  to  the  Schedule,  to  think
 more  in  terms  of  liberalismg  the  dis-
 qualifications  rather  than  increasing
 them.  I  can  see  quite  a  number  of
 hon.  Members  here  would  be  disqual:-
 fied  if  the  Schedule  goes  as  it  is.  Our
 esteemed  friends  Shri  C.  R.  Pattabhi
 Raman,  Shri  Nareyanankutty  Menon,
 and  many  others  would  be  disquali-
 fied  #  the  Schedule  goes  as  it  is.

 D.C  Sharma:  That  is  the
 ive  of  the  Schedule.

 A.  K.  Sen:  It  remains  for  the
 to  consider  whether  it  is  the
 ve  or  not.  It  is  only  for  us  to

 pointcut  what  the  effect  is  and  what
 aur  feeling  in  the  matter  is.  The
 abjective  ef  the  Scheduie,  certainly,
 is  to  disqualify  some.  The  question
 is,  which  of  these  offices  have  to  be
 finally  disqualified  and  which  of  them
 should  not  be.  e

 the  House  of  Commons  when  their

 “The  following  is  the  schedule
 of  non-ministerial  officer  which  it
 aa  recommended  should  not  dis-
 qualify:  c

 Officers  and  men  of  the  reguler
 forces  of  the  Crown  who  are  in
 the  reserve,  retired  or  military
 lists,  or  on  half  pay  or  others  not
 on  the  active  service  lists;  officers
 and  men  of  the  auxiliary  or  re-
 serve  forces  including  officers  in
 any  reserve  of  officers  as  such
 ang  admirals  of  the  fleet.  field
 marshals  and  marshals  of  the
 Royal  Air  Force  while  not  holding
 any  office  in  the  Royal  Navy,
 Army  or  the  Royal  Air  Force
 respectively.”

 They  have  themselves  excluded  alt
 the  auxiliery  forces,  the  N.C.C.  and
 so  on.  We  are  possibly  less  military
 m  these  matters  or  more  suspicious.
 A  person  voluntarily  undertekes
 military  training  for  the  defence  of
 our  country,  takes  the  trouble  of
 training  himself  for  the  defence  of
 the  country,  and  yet  we  are  told
 that  it  is  these  very  people  who  take
 all  the  trouble  of  voluntarily  under-
 going  a  severe  and  strenuous  course
 of  military  training  only  for  the  pur-
 pose  of  defending  the  country  must
 stand  disqualified.

 As  I  had  said  earlier,  with  great
 respect  to  the  hon.  Members  who  have
 voieeq  that  sentiment  and  opinion,  है



 not  the  way  to  encourage  that  course,
 nor  is  it  the  way  to  encourage  our
 young  men  and  women  to  take  up
 mifitary  training  for  the  defence  of
 the  motherland.  As  I  said,  I  shall
 strangly  object  to  any  suggestion  that
 our  Territorial  Army  or  the  N.C.C
 and  the  like  stand  disqualified.

 Coming  to  the  home  guards,  I  am
 very  glad  at  the  intervention  of  Shri
 T.  Subramanyam.  Those  who  live
 near  the  border  areas,  or  those  who
 live  in  certain  areas  of  a  State  like
 Medhya  Pradesh  where  dacoits  at  one
 time  more  or  less  ran  the  daily  life
 of  the  people  in  certaia  and  the  peo-
 ple  were  simply  cowed  down  into
 submission,  will  appreciate  the  neces-
 sity  of  home  guards.  Take  for  ins-
 tance  the  long  border  we  have  with
 East  Pakistan,  all  over  West  Bengal,
 North  Bengal  and  Assam,  hundreds  of
 miles,  where  every  village  is  an
 object  of  attack  any  time.  In  fact,
 a  state  of  tension  is  daily  the  lot  of
 the  villagers  living  on  the  border.
 Bither  a  fisherman  while  casting  his
 net  is  arrested  and  teken  across  the
 berder,  or  an  agricuiturist  ploughing
 bis  land  is  set  upon  and  his  bullocks
 cerried  away  or  his  fields  pillaged;
 either  be  is  himself  carried  away  or
 ह... क  in  a  helpless  state.  That  is  the
 state  of  every  village  on  the  border.
 The  question  is:  have  we  got  enough
 police,  or  enough  military,  to  defend
 thie  large  border  of  oura?  Is  it  not
 mecesery  that  every  villoge  hes  ite
 awn  home  guards  so  that  every

 yet  they  have  to  be  looked  at  with
 such  suspicion,  they  have  to  be  brand-
 ed  with  such  a  stigma,  that  they  will
 not  be  fit  to  stand  either  for  the  local
 legislature  or  for  Parliament.  For-
 tunately,  in  most  of  the  States  where
 there  are  Home  Guards,  there  ha
 been  exemption  by  the  State  law  in
 favour  of  members  of  the  home  guards
 becoming  members  of  the  local  legis-
 lature,  and  in  very  strong  language.
 I  was  just  going  through  the  Bombay
 Act  where  it  says  that  notwithstand-
 ing  anything,  any  member  or  officer
 of  the  Home  Guards  will  be  entitled
 to  stand  as  a  member  of  the  local
 legislature.  Yet  we  are  told  that
 these  people  whom  we  have  io  recruit
 in  hundreds  all  over  our  border  areas
 and  other  areas  where  dacoits  have
 spread  out  should  be  disqualified.
 They  have  to  defend  the  people,
 they  have  to  carry  all  the  risks  of
 life,  property  and  everything,  and  yet
 they  will  not  be  qualified  to  stand  as
 a  Member  of  Parliament.

 I  know  myself,  and  in  some  of  the
 places  I  have  seen  that  every  decent
 man  has  joined  the  Home  Guards,  or
 call  it  the  village  defence  party  all
 along  the  border;  every  decent  man,
 whether  he  is  a  school  teacher  or  a
 peon,  or  an  agriculturist.  or  a  zamin-
 dar,  every  one  has  joined  the  village
 defence  party  all  along  the  border.
 Otherwise,  they  cannot  subsist.  Yet
 we  are  told  that  this  is  vaguely  an
 attempt  to  pack  this  Parliament  with
 homeguards.  I  do  not  share  either
 the  apprehension  or  the  reason  he-
 hing  such  arguments.

 Next  is  about  sheriffs.  J  appreciate
 the  reason  which  has  been  put  for-
 ward  by  many  hon.  Members  for
 disqualifying  sheriffs,  but  nothing  has
 been  said  which  would  convince  us
 fully  that  the  removal  of  the  dis-
 qualification  from  these  offiees  would
 cause  any  injury  eitheh  to  the  inde-
 pendence  or  the  quality  of  this  House.

 Next  is  about  Vice-Ch
 We  have  agreed  to  delete  the
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 ‘exemption  in  favour  of  Vice-Chan-
 cellors,  and  we  shall  accept  the
 amendment  moved  by  Shri  Jaganatha
 Reo.

 Next  is  about  members  of  senates,
 Syndicates  etc.  I  have  frankly  net
 followed  why  it  has  been  urged  that
 some  of  these  members  should  be
 disqualified.  Nor  have  I  been  able  to
 follow  the  reasoning  of  my  esteemed
 friend  Pandit  Thakur  Das  Bhargava
 that  the  words  “which  is  an  advisory
 body”  imports  and  uncertainty
 There  may  be  many  bodies,  exami-
 mers  bodies,  ad  hoc  bodies,  set  up
 ether  under  the  order  of  the  syndi-
 cate  or  of  the  senate  which  may  be
 purely  advisory,  or  which  may  not  be
 purely  advisory.  It  was  said  even  by
 the  Joint  Committee  that  if  such
 bodies  exercise  any  real  executive
 power,  they  should  not  be  qualified.
 That  is  why  the  precaution  was  taken
 to  extend  the  exemption  only  to
 bodies  which  are  of  an  advisory
 nature.  That  was  more  or  less  in  line
 with  the  recommendations  of  the
 Bhargava,  Committee  which  only

 wanted  to  extend  such  exemptions  to
 purely  advisory  bodies.  I  do  rot  see
 how  the  limitation  of  the  scone  of
 exemption  by  the  use  of  the  words
 “which  is  an  advisory  body”  creates
 either  any  uncertainty  or  unreason-
 ableness.

 Then  about  delegations.  I  do  not
 think  much  need  be  said  in  answer.
 So  long  as  this  country  has  the  neces-
 sity  of  sending  delegations  abroad  and
 So  long  as  it  is  felt  that  there  should
 be  Members  of  Parliament  taken  in
 same  delegation  or  other,  it  will  be
 futile  to  try  to  extend  the  exemption
 only  to  certain  types  of  delegations
 which  will  only  create  confusion
 again  as  to  what  is  commercia),  what
 is  non-sommercial,  what  is  trade,
 what  is  non-trade.  It  may  be  all
 right  to  discuss,  but  very  difficult  to
 decide.  After  all,  the  distinction  bet-
 ween  commercial  and  non-commervial
 le  very  think  at  the  evtrere.
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 As  for  sub-clause  (h),  this  is  exact.
 ly  or  substantially  the  same  wording
 as  in  the  present  statute,  and  it  wa
 very  important  sub-clause,  because,
 as  hon.  Members  are  aware,  many  im-
 portant  Members  of  this  House  both
 from  the  Government  side  as  also
 from  the  opposite  side  have  been
 taken  on  various  committees  for  the
 purpose  of  informing  Government  on
 important  public  matters.

 “Take,  for  instance,  the  committee
 which  is  now  in  operation  under  the
 chairmanship  of  Shri  Tyagi  on  the
 question  of  tax  evasion  and  so  on.
 Now,  is  it  to  be  suggested  that  such
 an  important  matter  should  be  com-
 pletely  dissociated  from  the  Members
 of  Parliament?  Or  is  it  to  be  sug-
 gested  that  Members  of  Parliament
 should  have  nothing  to  do  with  the
 ascertainment  of  facts,  recommenda-
 tion  of  measures  or  devising  various
 other  remedies  in  the  matter  of  Gov-
 ernment  and  their  affairs?  Or  is  it
 not  all  the  more  necessary  that  in
 order  that  such  recommendations  and
 such  enquiries  and  such  ascertain-
 ment  of  facts  are  more  responsive  to
 the  opinion  of  the  House,  important
 Members,  important  and  _  capable
 Members,  capable  of  doing  the  work,
 drawn  from  this  House,  should  be
 associated  with  this  type  of  work?  I
 do  not  want  to  repeat  myseif,  छा  I
 do  not  think  there  would  be  many
 who  would  share  the  apprehension
 that  by  such  withdrawals  from  the
 House  and  by  such  associations  of
 Members  of  this  House,  on  matters
 the  like  of  which  we  have  enumerat-
 @d  in  sub-clause  (h)  either  the  inde-
 pendence  of  the  House  will  be  affected
 or  that  the  work  of  Government
 would  suffer  in  any  way  or  that
 Parliament  will  lose  its  dignity.  If
 it  is  felt  necessary  to  associate  Mem-
 bers  of  Parliament  with  such  im-
 portant  tasks,  then  this  sub-clause
 must  be  accepted.

 3908

 Then,  I  come  to  sub-clause  (i).
 This  is  a  sub-clause  which  has  been
 introduced  as  a  result  of  the  schedule,
 At  I  have  said  frankly,  the  Bill  had
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 not  originally  introduced  a  schedule.
 I  ह...  the  introduction  of  a  sche-
 dule  originally.  Hon.  Members  will
 recollect—this  is  really  for  the  purpose
 of  informing  hon.  Members;  Dr.
 Sushila  Nayar  who  had  raised  this
 point  has  not  waited  here  to  hear  the
 answers  to  her  appeal—I  had
 originally  opposed  the  introduction  of
 a  schedule  like  the  present  one  pre-
 cisely  on  grounds  which  have  been
 mentioned  by  many  hon,  Merobers.  I
 said—hon.  Members  will  recollect—
 not  only  here  but  also  in  the  Joint
 Committee  that  a  schedule  would
 never  be  exhaustive,  and  it  is  impos-
 sible  to  follow  a  uniform  principle  in
 preparing  such  a  schedule.  In  fact,
 Pandit  Thakur  Das  Bhargava  was
 frank  enough  to  admit  with  candour
 before  the  Joint  Committee  that  no
 single  principle  could  be  followed  nor
 could  such  a  list  be  exhaustive.  It  is
 precisely  on  these  grounds  that  we
 had  originally  objected  to  the  idea  of
 introducing  a  schedule  and  also
 because  of  a  further  complication
 namely  that  even  assuming  for  the
 moment  that  we  could  devise  a  sche-
 dule  which  is  as  perfect,  as  final  and
 as  exhaustive  as  possible,  still,  in
 view  of  the  fact  that  we  have  fourteen
 Jegislatures  functioning  in  fourteen
 States,  apart  from  Parliament,  and
 the  volume  of  legislation  is  certainly
 by  no  means  insignificant,  and  also
 taking  into  account  the  fact  that  as
 the  years  will  roll  on,  these  States  and
 these  legislatures  will  undertake  more
 and  more  important  work,  in  the
 course  of  which  hundreds  and  thou-
 sands  of  new  committees  are  bound  to
 come  into  existence  and  are  bound  to
 die  out  from  time  to  time  or  bound  to
 change  their  functions  and  colour,  it
 will  be  seen  that  to  keep  pace  with
 fourteen  different  States  and  legisla-
 tures  and  the  Centre  would  be  a  very
 odious  task,  and  a  very  difficult  tack
 to  accomplish.  Even  now.  I  feel  that
 it  will  be  a  very  difficult  task  to
 accomplish:  and  the  standing  com-
 mittee  which  is  proposed  to  be  set  up,
 tf  the  schedule  is  accepted,  would
 have  a  tremendous  task  and  a  con-

 oe
 work  to  keep  itself  engaged
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 However,  so  far  as  the  principle  is
 concerned,  that  finds  support  from
 large  sections  of  the  House  including
 important  Members  of  the  Opposition
 groups,  namely  that  Members  of  Par-
 liament  must  be  associated  with  the
 work  of  State  undertakings,  either
 statutory  or  non-statutory,  and  also
 with  the  work  of  various  other  bodies,
 either  statutory  or  non-statutory.  The
 question  is:  which  of  these  ought  to
 be  disqualified.  That  really  brings  us
 to  the  question  of  shaping  this  sche-
 dule  finally.  As  I  said,  when  we
 come  to  the  schedule,  our  mind  will
 be  open  regarding  the  final  shape
 which  it  should  take.

 The  next  is  the  rather  controversial
 clause  about  lambardars,  and  mal-
 guzars.  I  suppose  these  people  aie
 extremely  lucky  that  they  have  come
 so  much  before  the  notice  of  Parlia-
 ment  as  they  never  would  have  dreamt
 in  their  lives,  nor  possibly  will  there
 be  a  future  occasion  when  they  will
 be  so  much  in  the  picture  as  they  are
 today.  As  I  said,  basically,  it  is
 merely  an  academic  matter.  After  all,
 in  the  near  future,  I  do  not  visualise
 many  lambardars  and  ‘malguzars  of
 the  type  which  would  really  get
 elected  from  a  parliamentary  consti-
 tuency.  As  some  hon.  Members  were
 Pleased  to  point  out,  these  are  really
 persons  who  attach  more  or  less  a
 sentimental  value  to  the  offices  which
 they  have  been  holding  heriditarily.
 It  is  a  matter  of  notoriety  that  in
 Maharashtra  and  other  parts,  the  office
 of  the  deshmukh  or  patel  might  carry
 a@  rupee  or  two  rupees  a  year,  so  far
 as  emoluments  go,  and  yet  thousands
 of  rupees  have  been  spent  in  litiga-
 tion  for  the  purpose  of  establishing
 one’s  right  in  the  office  itself.  It  is
 not  so  much  a  profit  as  a  sentiment
 attached  to  the  office,  like  a  shebait  of
 an  ideal  which  is  simply  handed  down
 from  generation  to  generation,  coming
 down  from  forefathers.  This  office  has
 a  big  sentimental  value  to  the  holders.
 As  some  hon.  Members  were  pleased
 to  point  out,  and  I  think  Shri  D.  C.
 Sharma  was  pointing  it  out,  they  are
 themselves  revenue-pavers.  They  own
 the  largest  block  possible  of  the  area



 same  time,  because  they  are  hol
 of  lend.

 During  the  days  of  our  fight  for
 independence,  it  is  a  matter  of  common

 these  ave  people  who  elways  put  up
 their  hands  for  the  Government  that
 may  be  there.  Even  today,  m  the
 whole  of  Maharashtra—it  is  a  matter
 of  common  knowledge  again,  especially
 to  those  of  our  fmends  who  come  on
 the  opposite  side  from  Maharashtra—
 how  many  of  the  village  officers  had
 supported  the  candidates  standing
 against  the  Congress.  So,  it  is  no  use
 trying  to  generalise  on  these  matters.
 These  are  ordinary  human  beings,
 ordinary  good  citizens,  good  culti-
 vators,  or  good  owners  of  land,  pay-
 ing  revenue  themselves,  and  doing  a
 bit  of  service.  There  is  no  reason,
 apart  from  a  general  accusation,  which
 should  entitle  us  to  accept  the  propo-
 sition  that  this  large  body  of  holders
 of  hereditary  offices  who  perform
 wseful  functions  in  the  villages  should
 be  deberred  from  only  standing  as
 Members  of  Parliament.  We  are  not
 at  the  moment  thinking  of  automati-
 cally  bringing  them  here.

 Skri  Tf.  Subramanyam:  In  Mysore
 and  other  places,  there  are  village
 efiters  who  receive  a  salary  of  Rs.  4
 or  Rs.  8  regularly.  It  may  not  come
 evan  as  a  percentage  of  commission.

 They  take  a  very  nomina)  amount.
 I  would  therefore  urge  and  request
 that  this  imal!  facility  may  be  extend-
 ed  to  them.

 Shri  A.  है,  Sen:  [f  the  hon.  Member
 puts  in  an  amendment,  the  House  will

 would  request  the  House  to  accept  the
 Bill  as  reported  by  the  Joint  Com-
 mittee  and  remedy  whatever  injus-
 tices  there  may  be  when  the  Schedule
 comes  up  for  aiscussion.

 As  regards  amendment  No.  34,  the
 hon.  Member  wants  to  add  the  word
 “society”  after  the  word  “board”  in
 page  2,  line  2  According  to  us,  that
 was  really  covered  by  the  existing
 clause.  But  we  have  no  objection  to
 accepting  it.  It  may  be  clarified  by
 accepting  that  amendment.

 Shri  Vasudevan  Nair:  May  |  know
 whether  the  Minister  has  any  objec-
 tion  in  accepting  offices  of  teachers  in
 aided  schools?

 Shri  A.  K.  Sen:  They  are  not  offices
 of  profit  either  under  the  State  Gov-
 ernment  or  the  Central  Government.
 I  forgot  to  mention  that.  Article  02
 debars  only  those  offices  which  are
 held  either  under  the  State  Govern-
 ment  or  the  Central  Government.

 Shri  Vasudevan  Nair:  But  there  is
 one  difficulty.  They  are  paid  by  the
 Government,  although  they  are  work-
 ing  in  aided  schools.

 patd
 by  the  Government.  I  do  not  know
 what  the  law  in  Kerala  is.  I  do  net
 think  that  is  pessible.  School  funds
 are  augmented  as  everywhere  else.

 Shri  Narayanankutty  Menon
 (Mukundapuram):  In  Kerala,  those
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 teachers  are  directly  paid  by  the  Gov-
 ernment,  though  they  are  working  in
 aided  schools.  So  technically,  they
 come  under  the  category  of  those
 receiving  payment  from  Government.

 Shri  A.  K.  Sen:  There  is  a  decision
 that  so  far  as  aided  schools  are  con-
 cerned,  the  teachers  are  not  holding
 offices  of  profit  at  all.

 Shri  Narayanankutty  Menon:  But
 the  other  thing  will  come.  They  are
 receiving  salary  directly  from  the
 Government.

 Shri  A.  K.  Sen:  The  hon.  Member  as
 a  lawyer  will  appreciate  that  the  deci-
 sion  is  that  mere  receipt  of  salary  6065
 not  make  an  office  an  office  of  profit.
 In  the  Hansa  Mehta  case,  the  salary
 was  received  from  the  University.
 Notwithstanding  that,  the  High  Court
 held  that  she  held  an  office  of  profit
 under  the  State,  though  the  funds  out
 of  which  she  was  paid  were  of  the
 University.  Some  litigation  has  to  be
 there.

 Shri  Narayanankutty  Menon:  So  that
 also  will  have  to  be  tested  by  litiga-
 tion.  You  just  now  mentioned  that
 the  Bill  will  have  to  be  finished  today.
 So  what  will  be  the  position  regard-
 ing  sitting  of  the  House?

 Shri  N.  R.  Munisamy:  The  non.
 Minister  was  pleased  to  say  that  so
 far  as  revenue  officers  were  concerned,
 village  revenue  officers  who  did  not
 receive  any  salary  but  only  a  commis-
 sion  would  be  allowed  to  contest  seats
 to  Parliament.  But  in  Madras  State
 I  find  that  village  officers  are  regularly
 paid  a  salary  of  Rs.  30  or  Rs.  28.  They
 are  discriminated  against  those  village
 officers  who  receive  a  commission.
 Either  they  must  be  put  on  the  same
 path  as  the  others  or  this  must  be
 deleted  as  per  my  amendment.

 Shri  Palaniyandy  (Perambalur):
 They  are  called  village  munsifs.  They
 draw  a  salary  of  Rs.  5  or  Rs.  20.

 Shri  N.  R.  Munisamy:  I  want  clari-
 fication,  Sir.
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 Shri  A.  K.  Sen:  There  is  no  clarifica-
 tion.  There  were  hon.  Members  from
 Madras  on  the  Joint  Committee.  Up
 to  now  no  hon.  Member  has  raised
 this  question.  If  the  hon.  Member
 wanted  he  could  have  tabled  an
 amendment.  So  far  as  we,  Members
 on  the  Government  side,  are  con-
 cerned,  we  shall  not  express  any
 views  on  that.

 Shri  N.  R.  Munisamy:  I  have  tabled’
 an  amendment  to  delete  the  entire
 clause  because  there  should  not  be
 one  kind  of  treatment  for  persons
 receiving  a  commissicn  and  another
 kind  of  treatment  for  persons  receiving
 a  salary,  when  they  are  doing  the
 same  kind  of  work.  There  should  not
 be  any  discrimination  between  the
 two.

 Shri  Keshava:  In  Mysore  we  have
 got  both  these  categories  of  persons,
 Sir,  the  karnam  and  the  shanbhog.

 Mr.  Chairman:  Even  if  there  is  no
 amendment  tabled  already,  if  the
 contention  of  the  hon.  Member  appeais
 to  the  hon.  Minister  he  can  accept  it.

 Shri  A.  K.  Sen:  If  tne  hon.  Member
 moves  an  amendment  even  now  I  am
 prepared  to  waive  notice.

 Shri  C.  R.  Narasimhan:  What  is  the
 position  of  the  Chancellor......

 Shri  A.  K.  Sen:  I  am  not  prepared
 to  answer  all  these  questions.  There
 is  the  court  of  law.

 Mr.  Chairman:  In  the  meanwhile  I
 will  put  the  other  amendments.  I  am
 told  that  this  amendment  of  Shri
 Subramanyam  relates  to  clause  2.

 Shri  A.  K.  Sen:  He  really  did  not
 appreciate  that  clause  2  had  already
 been  passed.

 Mr.  Chairman:  It  can  be  done  at
 the  third  reading  stage.  «५

 Shri  D.  C.  Sharma:  We  want  to  know
 when  the  amending  Bill  will  come?
 now.

 ?
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 Mr.  Chairman:  I  will  not  put  the
 -Government  amendment,  No.  83,  and
 the  other  amendment,  No.  65,  which
 is  acceptable  to  Government,  to  the
 House.

 The  question  is:

 Page  2,—

 for  lines  28  to  26,  substitute—

 “(f)  the  office  of  chairman  or
 member  of  the  syndicate,  senate,
 executive  committee,  council  or
 court  of  a  university  or  any
 other  body  which  is  an  advisory
 body  connected  with  a  university;

 The  motion  was  adopted.

 Mr.  Chairman:  The  question  is:

 Page  3,—

 after  line  12,  add—

 “Explanation—For  the  pur-
 poses  of  clauses  (h)  and  (i),  the
 office  of  chairman  or  secretary
 shall  include  every  office  of  that
 description  by  whatever  name
 called.”

 The
 *

 motion  was  adopted,

 Mr.  Chairman:  Does  any  hon.
 Member  want  to  have  any  amend-
 ment  put  to  vote  separately?

 Shri  Vasudevan  Nair:  No.  6,  Sir.

 Mr.  Chairman:  The  question  is:

 Page  3,  line  5,—
 omit  “or  member  of  the  stand-

 ing  or  executive  committee”.

 Those  in  favour  will  please  say
 ‘Aye’.

 Some  Hon.  Members:  ‘Aye’.
 Mr.  Chairman:  Those  against  will

 please  say  No’.
 Some  Hon.  Members:  ‘No’.
 Mr.  Chairman:  I  think  the  ‘Noes’

 ‘have  it  ०
 Shri  Narayanankutty  Menon:  The

 Ayes  have  it.

 .  Mr.  Chairman:  Let  the  lobbies  be
 cleared.

 >  Bilt
 4  DECEMBER  638  (Prevention  of  Dis-  aga

 qualification
 6.56  hrs,

 (Me.  Srraxer  ह). उ  the  Chair]

 amendment  No.  6  to  the  vote  of
 House.

 Shri  A.  K.  Sen:  From  the  Govern
 ment  side  we  are  prepared  to  accep?
 the  amendment.

 Mr.  Speaker:  Very  good.
 The  question  is:

 Page  3,  line  5,—

 omit  “or  member  of  the  stand-
 ing  or  executive  committee”.

 The  motion  was  adopted.
 Dr.  Sushila  Nayar:  May  I  seek  &

 clarification,  Sir?  Does  that  mean
 that  Schedules  I  and  II  are  now  one
 and  the  same  thing  because  the  only
 distinction  was  this?

 Shri  A.  K.  Sen:  No,  Sir;  that  is  not
 80.

 Mr,  Speaker:  Only  part  of  that  is
 omitted—the  office  of  Chairman  re
 mains  there.

 Shri  A.  K.  Sen:  Chairman  and  Sec-
 retary  become  disqualified;  members
 are  not  disqualified.

 Mr.  Speaker:  The  hon.  Member
 will  kindly  see  that  it  contains  re-
 ference  to  the  office  of  Chairman,
 Secretary  or  Member  of  the  stand-
 ing  or  executive  committee  of  any
 statutory  or  non-statutory  body.  So,
 the  disqualification  regarding  the
 chairman  and  secretary  stands.

 Dr.  Sushila  Nayar:  Is  it  in  regard  to
 Schedule  I?  What  is  the  distinction
 between  Schedule  I  and  WY?  In
 Schedule  I,  Chairman,  Secretary  and
 Member—all  are  disqualified  and  in
 Schedule  II  Chairman  and  Member  of
 the  executive  committee  are  disqua-
 lified  and  the  members  are  nat  dis~
 qualified....(Interruptions.)  By  this
 amendment,  Schedule  I  and  II  are  om
 the  same  basis.  Is  that  correct?



 Secretary  will  be  disqualified;  not  the
 members  .  .(Interruptions.)

 Shri  Falaniyandy:  It  also  includes

 Mr.  Speaker:  Any  other  amend-
 ments?  Shall  I  put  clause  3  to  the
 vote  of  the  House?

 Shri  Keshava:  I  have  an  amend-
 ment,  Sir;  it  is  being  accepted  by  the
 Government,

 Shri  A,  K.  Sen:  No,  Sir  (Inter-
 Tuptions.)

 Dr.  Sushila  Nayar:  May  |  ask  a
 Glarification?  Is  there  any  reasoning
 in  exempting  the  Chairman  and  the
 Secretary  and  members  of  a  standing
 committee  from  disqualification?

 Mr,  Speaker:  The  whole  thing  has
 been  debated  and  I  am  not  here  com-
 petent  to  give  more  clarification  than
 what  is  apparent  in  the  document  it-
 self,  Now,  the  three  amendments
 that  have  been  carried  are:  Nos.  53,
 8  and  6,  4  shall  put  all  the  other
 amendments  to  the  vote  of  the  House.

 Mr.  Speaker:  The  question  is:

 Page  2,—
 omit  lines  i9  and  20,  2)  and  22

 The  motion  was  negated.
 Mr.  Speaker:  The  question  is:
 Page  2,  lines  25  and  26—

 omit  “or  any  other  body  which
 ts  an  advisory  body”.

 The  motion  was  negatived.
 Mr.  Spenker:  The  question  Is:

 Page  2,  line  28,—
 odd  at  the  end  “for  a  period  of

 कण  more  than  six  months”.
 The  motion  was  negatwed.

 The  motion  was  negatived.
 Mr.  Speaker:  The  question  is:

 Page  2,  line  30,—
 omit  “(whether  consisting  of

 one  or  more  members)”,
 The  motion  wey  negated.

 Mr.  Speaker:  The  question  is:

 Page  2,  lines  30  and  3,—

 after  “temporarily"  insert—

 “for  a  period  of  not  more  than
 four  months”.

 The  motion  was  negatived.

 Mr.  Speaker;  The  question  1st

 Page  2,—

 after  line  36,  add—

 “Provided  the  holder  of  such
 office  shal]  not  be  entitled  to-
 exercise  his  vote  in  respect  of  the
 matter  of  public  importance  for
 which  such  member  has  been
 appointed.”

 The  motion  was  negatived

 Mr  Speaker:  The  question  is:

 Page  2,—

 after  line  36,  add—

 “Provided  that  such  Committee
 ts  not  invested  with  any  powers
 which  involve  exercising  of  any
 executive  and  judicial  functions
 or  the  Committee  or  its  members
 are  not  in  a  position  in  which
 patronage  by  way  of  grant  of
 land,  scholarships,  makifg  of
 appointments  or  conferment  of
 other  benefits  can  be  exercised  in
 any  manner  or  form.”

 The  motion  was  negatived.
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 Mr,  Speeker:  The  question  is:

 Page  3,—

 -after  line  6,  ठेक--.

 “Pyovided  that  the  holders  of
 offces  whether  as  chairman  or
 member  of  such  statutory  or  non-
 statutory  body  or  any  other  office
 of  profit  within  the  ambit  of  the
 meaning  of  clauses  2(a)  and  (2)
 of  article  02  of  the  Constitution
 which  have  not  been  examined
 and  included  in  the  Schedule
 referred  to  in  clause  (i)  of  see-
 tion  3  or  any  of  the  other  clauses
 of  section  3  shall  not  be  deemed
 to  be  declared  by  Parliament  by
 law  fot  to  disqualify  the  holder.”

 The  motion  was  negatived

 Mr  Speaker:  The  question  is:

 Page  3,  line  ca

 after  “whole  duty  is”  isert
 “merely”

 The  motion  was  negatwed

 Mr.  Speaker:  The  question  s:

 Page  3,  hnes  0  and  12—

 for  “who  does  not  discharge  any
 ypolice  functions"  substitute—

 “who  is  not  enjoimed  upon  to
 help  the  police  or  to  discharge
 any  Police  functions”

 The  motion  was  negatived

 Mr  Speaker:  The  question  3s.

 Page  3,  lines  2  to  6,—

 omit  “but  excluding  (3)...  the
 offce  of  Chairman,  director  or
 member  of  any  statutory  or  non-
 stgvatory  body  specified  in  Pert  ६
 of  the  Schedule  and  (ii)  the  office
 of  chairman,  secretary  or  member
 of  the  standing  or  executive  com-
 mittee  of  “any  statutory  or  non-

 statutory  body  specified  in  Part  I
 wf  the  Schedule”.

 The  motion  was  negatwed

 Mr.  Speaker:  The  question  is:

 Page  3,  lines  2  to  4—
 omit  “(i)  the  office  of  chaistan,

 director  or  member  of  any  satu-
 tory  or  non-statutory  body  spedl-
 fied  in  Part  I  of  the  Schedule  and
 di)  ”

 The  motion  was  negatived.

 Mr.  Speaker:  The  question  we

 Page  3,—

 after  line  12,  add—

 “(k)  class  III  and  class  IV  ¢m-
 ployees  of  commercial  and  indus-
 trial  concerns  under  Central  and
 State  Governments  and  w
 in  such  industrial  establishments
 governed  by  the  Factories  Act:

 (i)  teachers  in  non-Govern-
 mental  institutions  ro

 The  motion  was  negatived

 Mr  Speaker:  The  question  is:

 a)  line  %,  for  “(j)"  substitute
 “(iti)”,  and  (yy)  after  line  12,  aa

 “(y)  the  office  of  Gram  Sevak
 and  Chief  Officer—-whether  called
 by  any  other  name—under  8  Sta-
 tutory  village  or  regiona)  Pan-
 chayat”

 The  motion  was  negatwed

 Mr  Speaker:  The  question  5:

 Page  2,—

 omit  hnes  29  and  20

 The  motion  was  negatwed

 Mr  Speaker:  The  question  38:

 Page  2,  line  23,—

 omit  “of  Vice-Chancellor  of  8
 University  or.

 The  motion  was  negatived.

 Mr,  Speaker:  The  question  is:

 Page
 omit  lines  7  to  ww

 The  motion  was  negated.
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 Mr.  Speaker:  The  question  is:

 Page  है,  line  6,—
 omit  “Part  II  of”.

 ‘The  motion  was  negatived.
 Mr,  Speaker;  The  question  is:

 Page  2,  line  4

 for  “Chairman  or  member  of  the
 aayndicate”  substitute—

 “member  of  the”.

 The  motion  was  negatwed.
 Mr.  Speaker:  The  question  is:

 Page  2,—
 omit  lines  6  to  i8.

 The  motion  was  negatived.
 Mr  Speaker:  The  question  is:

 Page  2,—
 omit  lines  2]  and  22.

 The  motion  was  negatived.
 Mr.  Speaker:  The  question  is:

 Page  2,  lines  30  and  3!,—
 for  “temporarily”  substitute—

 “for  a  specified  period”.
 The  motion  was  negatived.

 Mr,  Speaker:  The  question  is:

 Page  3,  lines  2  to  6,—

 for  “but  excluding  (3)  the  office
 of  chairman,  director  or  member
 of  any  statutory  or  non-statutory
 body  specified  in  Part  I  of  the
 Schedule  and  (ii)  the  office  of
 chairman,  secretary  or  member  of
 the  standing  or  executive  com-
 mittee  of  any  statutory  or  non-
 statutory  body  specified  in  Part  II
 of  the  Schedule;"  substitute  “pro-
 vided  that  such  office  does  not
 entitle  the  member  to  any  other
 emoluments  notwithstanding  whe-
 ther  he  draws  such  emoluments

 or  not;”

 The  motion  was  negetived.

 i  DECEMBER  668

 Mr.  Speaker:  The  question  is:

 Page  2,  line  8
 add  at  the  end—

 “provided  the  stay  outside  Indie
 does  not  exceed  six  months.”

 The  motion  was  negatived.
 Mr.  Speaker:  The  question  is:

 Page  3,  lines  2  to  6,—

 for  “but  excluding  (i)  the  office
 of  chairman,  director  or  member
 of  any  statutory  or  non-statutory
 body  specified  in  Part  I  of  the
 Schedule  and  (४)  the  office  of
 chairman,  secretary  or  member  of
 the  standing  or  executive  com-
 mittee  of  any  statutory  or  non-
 statutory  body  specified  in  Part  IT
 of  the  Schedule”  sudstitute  “but
 excluding  the  member  of  any
 statutory  or  non-statutory  body
 specified  in  Part  I  and  Part  7  of
 the  Schedule”.

 The  motion  was  negatived.
 Mr.  Speaker:  The  question  is:

 “Clause  3,  as  amended,
 ,

 stand
 part  of  the  Bill.”

 The  motion  was  adopted.
 Clause  3,  as  amended,  was  added  to

 the  Bill

 New  Clause  SA

 Shri  Jaganathe  Rao:  Sir,  I  beg  to
 move:

 Page  3.—

 after  line  12,  insert—

 "3A.  Temporary  suspension  of
 disqualification  in  certain  cases.—
 If  a  person  being  a  Member  of
 Parliament  who  immediately
 before  the  commencement  of  this
 Act  held  an  office  of  profit  dec-
 lared  by  any  law  repealed  by*  this
 Act  not  to  disqualify  the  holder
 thereof  for  being  such  member,
 becomes  s¢  disqualified  by  reason
 of  any  of  the  provisions  contained
 in  this  Act,  such  office  shall  not,
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 ॥1-*. ह  Jaganatha  Rao)
 if  held  by  such  person  for  any
 period  not  extending  beyond  a
 period  of  six  months  from  the
 commencement  of  this  Act  dis-
 qualify  him  for  being  a  Member
 of  Parliament.”

 Mr.  Speaker:  That  stands  in  the
 name  of  Shrimati  Sucheta  Kripalani.

 Shri  Jaganatha  Rae:  I  have  also
 given  the  same  motion.

 Shri  A,  K.  Sen:  In  his  name  we  are
 accepting  it.

 Mr.  Speaker:  Are  there  any  amend-
 ments  to  this  amendment?

 Shri  Bajarnavis:  J  move  my
 amendment  No.  54.

 Shri  Barman  (Cooch-Bihar—Re-
 served—Sch.  Castes):  I  have  my
 amendment  No.  66.

 Mr.  Speaker:  !  will  come  to  that
 afterwards.  Now,  amendment  No.  67
 seeking  to  insert  New  Clause  380  is
 before  the  House.

 Pandit  Thakur  Das  Bhargava:  Sir,
 in  regard  to  this  amendment  my  own
 apprehensions  are  that  this  is  against
 the  Constitution  itself.  Since  the  Sche-
 dule  is  not  complete  and  we  want  that
 it  may  be  completed  before  the  Act
 comes  into  force,  I  suggested  that  a
 new  Bil]  should  be  brought  before  the
 House  for  the  continuance  of  the  old
 Bill  and  this  Bill  should  come  into
 operation  only  on  Ist  September,
 1959,  This  was  one  course  which,  if
 adopted,  would  have  solved  the  diffi-
 culty.  It  appears  this  course  is  not
 aceeptable  to  Government,  and  this
 amendment  of  Shrimati  Sucheta  Kri-
 palani—amendment  No.  67—is  probab-
 ly  going  to  be  accepted  by  Govern-
 ment  to  obviate  the  difficulties  which
 some  Members  feel.  It  is  felt  that  if
 there  के  Members  who  are
 members  of  committees  which  come
 within  the  purview  of  the  Bill,  they
 may  not  resign  before  3lst  December
 and  they  may  be  in  difficulty.  Very
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 probably  this  amendment  is  being.
 accepted  to  obviate  that  difficulty.

 Sir,  I  am  also  in  sympathy  with
 those  Members  who  are  under  this
 difficulty  and  I  also  want  that  diffi-
 culty  to  be  solved.  But  the  way  I
 suggested  would  have  given  a  better
 solution.  Now  I  am  afraid,  if  this
 amendment  No.  67  is  accepted,  even
 then  the  mischief  of  article  02  is  so:
 great  that  it  is  very  difficult  for  the
 Members  concerned  to  get  out  of  it,
 If  you  will  kindly  see  the  wording  of
 the  amendment  it  is  like  this:

 “We  a  person  being  a  Member  of
 Parliament  who  immediately
 before  the  commencement  of  this
 Act  held  an  office  of  profit  declar-
 ed  by  any  law  repealed  by  this
 Act  not  to  disqualify  the  holder
 thereof  for  being  such  a  member,
 becomes  so  disqualified  by  reason
 of  any  of  the  provisions  contained
 in  this  Act,  such  office  shall  not.
 if  held  by  such  person  for  any
 period  not  extending  beyond  a
 period  of  six  months  from  the
 eommencement  of  this  Act  dis-
 qualify  him  for  being  a  Member
 of  Parliament.”

 In  the  previous  Act,  if  you  will  kindly
 have  a  look,  there  were  two  provi-
 sions,  sections  3  and  4.  Section  डे
 dealt  with  such  offices  as  were
 declared  by  law  to  be  such  as  would
 not  attract  provisions  of  article  102.
 So  far  as  section  4  is  concerned,  it
 dealt  with  those  committees  which  did
 not  come’  within  the  purview  of
 advisory  committees  as  given  in  sec-
 tion  3  In  regard  to  section  4  it  is
 clear  that  the  Committees  mentioned
 in  clause  4  will  not  disqualify  till  the
 30th  day  of  April,  ‘1954.  This  Act  was
 extended  and  now  we  have  got  an
 amendment  that  for  the  year  4954  we
 may  read  3lst  December,  1958.

 22  brs.

 But  then  what  happens  on  the  Ist
 January,  ‘19597  So  far  as  clause
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 absolutely  nondisqualifying  for  ail
 time  but  in  clause  4,  they  were  declar-
 ed  to  be  so  temporarily.  There  was  no
 absolute  declaration  in  accordar:ce
 with  which  the  Committee  decided,
 and  it  did  not  come  within  the  pur-
 view  of  this  period.  So  far  as  the
 Constitution  is  concerned,  this  Pariia-
 ment  ig  only  entitled  to  declare  certain
 offices  which  will  not  be  disqualifiea,
 but,  at  the  same  time,  we  have  got  no
 right  to  say  that  in  respect  of  persuns
 who  are  disqualified  the  disqualifica-
 tion  will  not  take  effect  for  six  months
 or  so.  Weare  not  making  any
 declaration  about  particular  offices  in
 this  amendment.  We  have  not  done
 that,  We  can  only  declare  the  offices.
 We  cannot  extend  the  period  of  dis-
 qualification.  We  are  incompetent  to
 do  so  under  this  Constitution.  So,  !
 am  afraid  whether  the  solution  that
 has  been  attempted  may  not  yet  put
 some  Members  into  difficulties.  I
 would  rather  ask  those  members  to  be
 careful  enough  and  to  see  that  they
 resign  before  3lst  December,  4952

 Even  if  this  provision  is  passed,  it
 may  be  that  same  authority  may  hold
 that  this  provision  is  not  according  to
 the  Constitution  After  all,  there  is  a
 great  doubt  about  the  validity  of  this
 matter.  Even  a  declaration  about
 office  of  profit  cannot  be  discmmina-
 tory.  We  are  competent  to  declare
 certain  offices  to  be  such  as  will  not
 attract  the  provisions,  but,  at  the  same
 time,  we  cannot  extend  the  period
 during  which  the  declaration  will  or
 will  not  take  place  Thus  an  office  of
 profit  will  affect  different  members
 differently.  So,  my  humble  submis-
 sion  is  this  So  far  as  the  Con-
 stitution  is  concerned,  it  is  doubt-
 ful  whether  we  can  do  this.
 I  am  using  the  word  ‘doubtful’,
 because  I  know  this  is  going  to  br
 accepted  by  the  hon.  Law  Minister.
 But  I  am  clear  in  my  mind  that  so  far
 as  I  am  concerned,  this  Parliamez.t  is
 not  competent  to  declare  that  for  six
 months  there  will  be  no  disqualifica-
 tion.  This  would  be  rather  suspen-
 ding  the  Constitution  itself.  We  are
 competent  to  declare  that  such  and
 such  offices  sre  such  ag  will  not  attract
 the  provisions,  but  we  cannot  say  फीर
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 disqualification  will  not  take  place  for
 a  period  of  six  months  for  certain
 persons  only.  Therefore,  I  would
 request  the  hon.  Minister  to  look  into
 it  and  see  whether  it  is  valid  under
 the  Constitution.  Let  him  not  paesw
 it.

 We  passed  the  continuance  measures
 in  just  one  minute  in  the  House  and
 it  was  done  without  any  fuss.  But
 then,  even  now,  there  is  time  enough
 to  pass  the  Bill  in  the  correct  manner,
 and  to  extend  the  committee,  80  that
 we  also,  who  are  a  bit  opposed  to
 certain  provisions  of  the  Bill,  may  be
 able  to  participate  in  voting  with  the
 hon.  Minister.  Otherwise,  I  am  afraid
 if  this  Bill  is  sought  to  be  passed
 through,  many  persons  will  fee]  that
 honestly  enough  they  cannot  vote,  The
 Bill  is  such  that  many  committees  are
 going  to  be  included  and  membership
 of  which  will  qualify,  in  spite  of  the
 fact  that  these  committees  have  not
 been  seen  or  examined.  I  cannot
 possibly  agree  to  it  and  I  cannot  give
 my  vote,  m  spite  of  these  clauses,
 because  so  many  committees  have  not
 been  looked  into.

 I  suggest  that  recourse  may  be  had
 to  the  passing  of  a  new  act  for  con-
 tinuing  the  measure  and  to  see  that
 this  Bill  comes  into  operation  in
 September,  959.  Nothing  is  lost  if
 for  two  months  or  more  the  life  of  the
 Bill  is  extended,  with  a  view  to  solve
 the  difficulty  as  well  as  to  solve  my
 own  difficulty.  I  would  not  be  able
 to  vote  for  the  passing  of  this  measure
 if  the  provisions  are  put  in  this  way.
 If  they  are  put  in  the  way  we  find  it,
 as  I  have  said,  it  will  be  a  fraud  on  the
 Constitution  to  pass  a  Bill  of  this
 nature.  I  would  respectfully  ask  the
 hon.  Minister  to  look  at  the  matter
 from  the  point  of  view  which  I  nave
 stated.

 Shri  A.  K.  Sen:  There  is*  no
 difficulty  about  it,  We  have  ‘examined
 the  position.  Under  article  102,  offices
 of  profit  will  disqualify  unless  the
 Parliament  declares  by  law  to  the
 contrary.  Parliament  has  declared  by
 law  to  the  contrary  ig  regard  to
 certain  Members  who  may  be  able  to
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 hold  offices  which  are  exempt  today
 under  the  existing  law.  We  are  giving
 them  only  that  exemption  for  six
 months.

 Mr.  Speaker:  They  will  be  exempted
 permanently  as  in  the  other  provisions
 of  the  Act.  So  far  as  the  existing
 ones  which  have  been  déclared......

 Shri  A.  K.  Sen:  the  exemption
 is  only  for  six  months.  In  the  mean-

 time,  they  can  take  time  to  find  out.

 Mr.  Speaker:  Remove  the  disquali-
 fication  perpetually  or  for  a  period  of
 six  months.  There  is.  nothing
 unconstitutional.  I  am  putting  the
 amendment  to  the  vote.  The  quesiion
 is:

 Page  3,  after  line  12,  insert—

 “3A.  Temporary  suspension  of
 disqualification  in  certain  cases.—
 If  a  person  being  a  Member  of
 Parliament  who  immediately
 befora  the  commencement  of  this
 Act  held  an_  office  of  profit
 declared  by  any  law  repealed  by
 this  Act  not  to  disqualify  the
 holder  thereof  for  being  such

 member,  becomes  so_  disqualified
 ‘by  reason  of  any  of  the  provisions
 contained  in  this  Act,  such  office
 shall  not,  if  held  by  such  person
 for  any  period  not  extending
 beyond  a  period  of  six  monihs
 from  the  commencement  of  this
 Act  disqualify  him  for  being  a
 Member  of  Parliament.”

 The  motion  was  adopted.

 Mr.  Speaker:  The  question  is:

 “That  clause  3A  stand  part  of
 the  Bill”.

 The  motion  was  adopted.

 Clause  3A  was  added  to  the  Bill.

 Pandit  Thakur
 have
 clauses.

 Das.  Bhargava:  I
 given  notice  of  two  more
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 Mr.  Speaker:  I  am  coming  to  that.
 Is  there  any  special  reason  why  we
 should  sit  abnormally  today?

 Some  Hon.  Members:  No.

 Mr.  Speaker:  All  right.  Shri  Rane.

 7.06  hrs.

 BUSINESS  ADVISORY  COMMITTEE

 THIRTY-SECOND  REPORT

 Shri  Rane  (Buldana):  I  beg  to
 present  the  Thirty-second  Report  of
 the  Business  Advisory  Committee.

 RE:  HIMACHAL  PRADESH  LEGIS-
 LATIVE  ASSEMBLY  (CONSTITU-

 TION  AND  PROCEEDINGS)

 The  Minister  of  Parliamentary
 Affairs  (Shri  Satya  Narayan  Sinha):
 I  would  like  to  inform  the  House  that
 five  copies  of  the  Supreme  Court
 judgment  regarding  the  Himachal
 Pradesh  Legislative  Assembly’s  con-
 stitution  and  proceedings  have  been
 placed  in  the  library  of  this  House.

 Shri  Braj  Raj  Singh:  Five  copies
 are  not  enough.

 Shri  Satya  Narayan  Sinha:  Five
 more  copies  will  be  placed  tomorrow.
 But  five  copies  are  already  available.

 Mr.  Speaker:  The  hon.  Home  Minis-
 ter  will  make  a  speech  tomorrow
 while  moving  the  Bill  for  considera-
 tion.  If  there  is  some  difficulty  in
 Members  not  having  sufficient  oppcr-
 tunity  to  study  it,  that  matter  will
 stand  over  for  further  discussion  and
 consideration  on  the  next  day.

 7.07  hrs,

 The  Lok  Sabha  then  adjourned  tilt
 Eleven  of  the  Clock  on  Tuesday,  the
 2nd  December,  1958.
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 No.

 705  Anta  Drainage  Schem
 Howrah  District  mid
 B.ugal

 PAPERS  LAID  ON  THE
 TABLE

 A  copy  of  each  of  the  follow-
 ing  Notficattons  was  laid
 on  the  Table  under  sub-
 section  (6)  of  Section  3  of
 the  EFssenzal  Cammodiues
 Act,  3955

 0)  GS.R.  No.  r004  dated
 the  2sth  October,
 79586

 (४)  G.S.R  No.  r082  dated
 the  i5th  November,
 3958  making  certain
 amendment  t  to  the
 Ferthizer  (Control)
 Order,  2957

 3397

 4391-92,

 Par!  (Prevention  of ven
 Bill,

 REPORT  OF  BUSINESS
 ADVISORY  COMMITTEE
 PRESENTED  +e

 Thurtyesecond  Report  was
 presented

 AGENDA  FOR  TUESDAY,
 2२०  DECEMBER,  !958—

 Further  clause-by-clause
 consideration  of  the  Parlia-
 ment  (Prevention  of  Dis-
 qualification)  Bull,  as
 reported  by  the  Joint  Com-
 mittee  and  discussion  on  the
 igte  rugning  of  trams  and
 failure  of  Rarlwav  staff  to
 Keep  to  scheduled  tmungs.
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